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LOK SABHA DEBATES

LOK SABHA

H'ednesday, March 4. 1970/Phalguna 13,
189] (Saka)

The Lok Subha met ar Eleven of the
- Clock .

[ MR, SPEAKER (n the Chair )
ORAL. ANSWERS TO QUESTIONS

Setting up of Textile Mills o Nepal
by Indian Industrialist

+

SHRIMATI SUSEELA
GOPALAN :

SHRI K. M. ABRAHAM

SHRI E. K NAYANAR

SHRI MOHAMMAD ISMAIL :

1.

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the Nepal
Government had woffered to an  Indian
Industrialist 1o set up two textile mills in
Nepal;

(h) whether it is also a fact that the
Industrial'st first agreed and then rejected
this offer; and

(c) ifso, the reason therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (¢) . The Ministry
of Foreign Trade bhas no informatiog of

any recent offer made by H. M, G, of
Nepal to any Indian industrialist for setting
up textile mills in Nepal. However, in 1967,
two Indian parties explored the possibilities
of setting up textile mills in Nepal. The
projects did not materialise, Precise and
authentic information on the reasons for
abandonment of thesc projects is not
available.

SHRIMATI SUSEELA GOPALAN :
This is the statement by the Nepnlese Amb-
assador 1o India, which has been published
in the Patriot of Tth January. The following
is the report :

““He denied that preference was given to
Pakistan to sct up two textile millls,
Mr. Pande explained that the first offer
of these mills was given to a privale
industrialist in India, India had demand
adequate power and Nepal spent nearly
£ 4 lakhs on import of generator. Later,
the industrialist backed cut and Nepal
had to go to Pakistan.',

This means that the negotiations had
gone on to a certain cxtent and later on it
was cancelled | would like to know whe-
ther any definite procedure is followed in
regard to these negoliations by private
industrialists with other countrics, and
whether Government knows the position at
the various stages of the negoliations bet-
ween  these private partics and the other
countries.

THE MINISTER OF FOREIGN TRADE
( SHRI B. R. BHAGAT) There is u
definite procedure laid down for these
investments outside, Even in this matter,
the two parties which were nogotiating with
tbe Nepal Governmeot came to us fof



] Oral Answers

cortain facilitics. This was considered, and
we agreced to give <some. But as my
colleague has said, their ncgoliations with
Nepal did not materialise.

SHRIMATI SUSEELA GOPALAN : 1If
Government are not a parly at the various
stages of these negotiations, then our image
abroad suffers We are having negotiations
with various African countries, and if nego-
tiations with any country get cancelled in
this manner, then the African countries also
will think that we are not very much
interested in 1hese things and this will have
a bad cffect on our negotiations with those
countries. Therefore, at least for the future,
will Governmient see that they are also a
party at the various stages of the negotia-
tions so that there is no last-minute cance-
lation of the negotiations ?

SHRI B. R. BHAGAT : Government
ar: not directly a party because these are
investment by private partics. But as I have
said, there is a well laid-down procedure.
Particu'arly with Nepal, our economic co-
op:ration anJ reltioas are good, and. there-
fore. we encourage such th'ngs. Our Amba-
ssador is @'so soms times involved in these
t in s But in this case, whene er they came
1o us for certain facilitics, we considered the
request and we extended 1o them whatever
facilities were possible under our policy,
But probably in th:ir ncgotiations with the
MNepalese Government, they could not cone
to any agreement, and that was why this
did not materialise At that stage, we could
not dy anything about it,

SHRI R. K. BIRLA : May I ask the
hon. Minister whether the units in Nepal
could not bhe installed, bhecause while the
Gavernment of India had given them the
mssurance that they would supply adequate
qoantity of cotton, they had finally refused 10
supply the cotton 1 I had a discussion with
the present Governor of Gujarat when he
was our Ambassador in Nepal, amd T my-
sell had discussions with him, and the
units were not coming up becavse the
Government of India were not prepared to
supply adequate colton.

MR SPEAKER : 1Isthe hon. Member
wsking a quoestion or supplying information?

SHRI R. K. RIRLA : [ am askinga
quesiion to this Geverpn.cat. My question
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is whether the Government of India had
refused to supply adequate quantity of
cotton, with the result that the units could
not be installed there 7

SHRI V. KRISHNAMOORTHI : That
is crim'nal conspiracy,

SHRI B. R. BHAGAT : No. The House
is aware that there is shortage of cotton,
and we are not allowing any additional
installed capacity in the country, and it is
banned. But in this case, because of our
relations with Nepal, we agreed that a major
part of the cotton requirements will be
supplied, and we agreed to give them
12,000 bales of cotton per year, provided a
part of the other requirements was met from
olher sources. We gave this concession
because of our relations with Nepal, altho-
ugh we do not allow any additional spind-
lage or loomage in the country.

SHRI NARENDRA SINGH MAHIDA:
Textile mills have been established by the
industrialists in Ethiopia, There are also
negotiations with other countries, In spite
of our closcness with Nepal, may I know
the reasons why Indian industries do not go
in for textile mills or other business in
Nepal ?

SHRI B. R, BHAGAT : [t is not true
to say that our industrialists do not go in
for busincss; they are going in fur business
and they arc doing business, This particular
project may not have gone through.

Commonwealth Prime Ministers’
Conference 1970

-t

SHRI MAYAVAN :

SHRI SAMINATHAN :
SHRI NARAYANAN
SHRI DHANDAPANI :
SHRI N. R, LASKAR :

* 212,

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether any decision has been
taken to attend the Commonwealth Prime
Ministers” Conference this year;

(b) whether India has been requested to
arraage ihis meeting in India itself;
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{c) whether India refused this propo-
sal; and

(d) if so, the reasons for refusal and
when the Conference is likely to be held ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
According lo present indications, it is not
likely that a Commonwealth Prine Mini-
sters” Conference will be held this year.

(b) No, Sir,
(c) and (d), Do not arise.

SHRI MAYAVAN : May I know
whether the Commonwealth  Prime Mini-
sters” Conference has been held outside
the UK at any time, and if not, the main
criteria for holding the cooference only in
the UK 1?7

SHRI SURENDRA PAL SINGH : 1
cannot say with certainty, but I think that
on one occasion, this conference was held
in Lagos in Nigeria. Itis true thatin the
past, meetings have been taking place in
London, but the main rcason for that, I
think, is one of convenience of the coun-
tries concerned.

SHRI MAYAVAN : May I know why
India did not take the initiative for holding
the coaference in India itself 7

SHRI SURENDRA PAL SINGH : It
is not a question for taking initiative. It is
a question which is declded on the basis of
a ct s, A ber of venues are su-
ggosted in the conference and a decision is
taken oo the basis of consensus.

SHRI MAYAVAN : Was there any re-
quest for holding the conference in India?

SHRI SURENDRA PAL SINGH : No
such request has been made, but if all the
other countries of the Commonwealth think
that India should be the venue, we shall
give it due consideration.

SHRI DHANDAPANI : May I know whe-
ther their is a demand for the withdrawal of
the membership of our Union from the Co-
mmonwealth for various rcasons, and if so,
the reaction of Government thereto 7

PHALGUNA 13, 1891 (54KA4)
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SHRI SURENDRA PAL SINGH: I
Could not follow the question.

MR. SPEAKER He wants to know
whether any suggestion was made for the
withdrawal of India from the Commonwe-
alth.

SHRI SURENDRA PAL SINGH : This
question has been discusscd on the floor of
the House on a number of occasions, Go-
vernment are not thinking in terms of lea-
ving the Commoowealth,

SOME HON. MEMBERS: Why ?

SHRI N. R. LASKAR : Are Govern-
ment seriously thinking of the utility of
such conference because of the recent unila-
teral action on the part of UK 1o enter the
ECM as well as the impasition of a 15 per
cent tariff oo textiles from Commonwealth
countries 7 Are these steps not inevitably
breaking up the Commonwealth practices ?

THE MINISTER OF EXTERNAL AFP-
AIRS (SHRI DINESH SINGH) : The Co-
mmonwealth does not consist of UK only.
So far there has been a tendency to think
of the Commonwealth as a kind of an An-
glo-polar association. In many ways, it
has historically functioned In that way and
it is something oot in keeping with the evo-
lution of the Commonwealth, If the Co-
mmonwealth organisation can serve all its
members and if it can produce something
good for the member-countries and for the
international community, it would be a
good thing to continue, But if, on the other
hand, it tends to be an Anglo.polar organi-

sation, then obviously it will lose mea-
niong.
SHRI INDRAJIT GUPTA : What is

the reaction of our Gowvernment, il any, to
the prospect of continuimg to be a fellow
member of the Commonwealth along with
the Government of Rhodesia which has just
now unilaterally proclaimed itsell 10 be a
Republic, thal is, @ White Republic, jeopar-
dising and suppressing the rights of the co-
loured people there 7

SHRI DINESH SINGH : 1 entirely
agree with the hon. member's sentiments
aboul the illegal regime in Rhodesia. 1t has
declared itself illegally 1o be a Repubhc. It
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has not been admitted as a member of the
Commonwealth; nor will we be a party to
its sdmission unless there is majority rule
based on universal franchise there,

SHRI V. KRISHNAMOORTHI : It is
true there are other members too in the Co-
mmonwealth, but the fact remains that the
British Government is the supreme body
presiding over all the Commonwealth mee-
tings, It is also a fact that during the Pak
aggression on us the British Government
gave open support to that country against
the interest of our country. Even though we
remain in the Commonweallh, they have
not kept up an independent or impartial
attitude. Government should have withdrawn
from, or quit, the Commonwealth then and
there itself. 1 do not know why our hon. Mi-
nister is still lingering over our continuance
in the Commonwealth, even though it is
not beneficial to us, As the Commonwealth
has become an useless old-age wife, let
him atleast divorce the old-age lady that Is
not useful to him or to the country.

SHRI DINESH SINGH : 1 hope you
and the House will not subscribe to the co-
ncept propounded by the hon, member that
when the wife becomes old. one should
give her up. I think in old age she requires
more love and care.

SHRI YOGENDRA SHARMA : But
he is comparatively young. He can divorce
the old wife,

SHRI V. KRISHNAMOORTHI : He
has given the true and correct picture, be«
cause he knows it well.

st 309 W @ 0 2o q40)2a,
¥gwie & amar sgw g f5 fafew
TFARE ¥ WA ggt eHIT -1 TS
fafewr qramz w@a @ g wiEa)
w1 A WA A AR GAT g, I W Y
Y NITA IR QITTHT FEAITY §F5 §
# 3=y w1 fawr< wwdr § ar Ay ? afx
agy, @ @ f ?

stfinfog: swarddfe @
A 9T FTAAdeq § yET aradra gy
wifgn
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ot gomm aw wmww ;. gE aY w0
AT 5T § agi ¥ AW T e § ATE-
Tz P oed § Wl 35 3 37 § sfea
fea® ara qragi? § afs & wwiwr &
At § 3% gdfaT wf agf 2 & 7

ooy AR © W7 FE0 A Foi A
T qE WA Ff A G AATR

ot gt wew o fafes qad-
¥z ®TAA79 7Y § 1 A1 qg ar@ wIA-
AT % -9 § IZN A7 397 FIA 7

W WERY

at wrar arfge

qara &1 &7 WY

ot Tadte fag mewt :  3ar az @@
gfsay 71 &3 ardl o w1aA3q
w5 | § ag 39 fzal & g1t orafs faea
# wra g @ aY qan zafag fadq ag
rzar @ 5 g Fiw s gt 7gi 4 1w
w4 q1gT g 3aifs sai Mfmar, zAr-
9 qA, WA T, T FRLAMG] 9T A
agw g aFar § 9T FIar ar /var ¢ ?
Fa1 Ry 797 & fon €Y F191dg &iw A
famrge & *Y ar wr @ 7

MR. SPEAKER : This is just an
inference. You are asking his opioion,
How can it be a question ?

SHRI DHIRESWAR KALITA : It is
koown to the whole House that in the last
Commonwealth Coolerence our Prime
Minister was given a seat in the third row.
In view of this, in the coming conference if
our Prime Minpister is placed in such a
disadvantageous and dishonourable position,
may | know whether the Government would
review participating in future Common-
wealth conferences 7

SHRI DINESH SINGH : Sofarasl
remember, this question has been answered
bhere that there was no question of the
Prime Minister being given a seat at the
back because of any desire to show any
disrespect to her, but that it was because of
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the seating arrangements 1 Jdo not think

we should be too touchy about these
malters,

AN HON, MEMBER : It is very
important,

SHRI DINESH SINGH : I am glad
that the hon. Member attaches so much
importance to seat. So far he has been
blamiog us for attaching importance to seat.

SHRI DHIRESWAR KALITA : Itis a
question of the honour of India.
SHRI DINESH SINGH : If 1 may say

80, the honour of India is well protected, is
not lost by seating, but so far as the
question of our attending the Common-
wealth Conference is conzernsd, naturally
when we attend we sce that proper arrange-
ments arc made.

Export of Nepalese Goods through India

%213, SHRI SHIVA CHANDRA JHA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the
Nepalese jute exports were recently held up

PHALGUNA 13 1891 (S4KA)
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and not allowed to pass through at Jagbaur
Station in Bibar;

(b) if so, the reasons therefor; and

(c) if not, the total Nepalese exports
and the kinds of goods, passing through
Indian ports per year and under what
mutual trade agreements 7

THE MINISTER OF FOREIGN TRADE
( SHRI B, R, BHAGAT ) : () and (b) .,
There is no restriction in India on the
transit of raw jute of Nepalese origin to
third countries. However, a consignment
could be detained by the Indian Customs
authorities if they have reason to believe
that the jute presented for export has not
originated in Nepal. Accordingly, some
consignments of jule were not allowed to
pass through the Indian Customs Post
aflter 16th February, 1970,

() A statement showing Nepal's
exports 1o third countries via Calcutta port
during 1969, is laid on the Table of the
House, The Treaty of Trade and Transit
of 1960 defines the relation between India
and Nepal in malters of trade and trapsil,

Sratement

Statement showing Quantity and Value of Exports by Nepal

via Calcutla port duting the ycar 1969.

to third countries

8. No. Description of goods

1. Raw Jute
2. Jute Goods
3. Cardamom
4. Stainless Steel Scrap

5. Curio Goods

6. Woollen Carpets

7. Goat skins

8. Crude drugs

9. Shoes

Wool

11, Sherpa Jackets & Chaddar
12. Herbs

_ 1969
Quantity Value (im Rs.)
F.0.8. Indian
16,129 M/T +1,22,58,000/—
6,737 M/T o1149,96,560/—
§7,730 Kgs. 7.02,577/ -
340 M|T 6,30,432/-
245 casca 2,35,494/~
1,063 pes. 3,10,641 /-
5,65,260 pcs. 54,91,170/-
3070 Kgs. 46,121/~
5,755 pairs 1.16,894/-
49,714 Kgs. 4,12,030/-
285 Kgs. 11,086/~
2,000 Kgs. 7,866 -

** Value approximate



Oral Amdwers 12

1y Oral Answers MARCH 4. 19%0
8. No. Description of goods 1969
Quantity Value (in Rs.)
F.0.B. Indian
13. Bobbins 1,59,074 pes. 2,04,061/-
14, Acro Engines 19 packgs. 4,02,200/-
15. Peacock Feathers 12,10,000 pcs, 1,20,910/-
16. Logs 34 pes. 26,874/ -
17. Bristles 3,845 Kgs. 1,03,221/=
18, Timber 84,721 bdls. 17,07.872/-
19. Black Tea 3,134 Kgs. 52,307/-
20. Cutch Nil =
21, Mica Nil -
22, Bee's Wax Nil -
23, Linseed 161 M|T. 1,92,285/~
24, Lizard skins 3,000 pcs. 11,3006/ <
25, Jute Caddies 25 M/T. 14,299/~
26. Incense 16 casecs 6,003/~
27. Exhibition goods 121 cases 2,84,535/-

wfy forwwer wn - seay AERa, waw
oe® & ag sgar Sgar § ¥ g9 gara §
gqu gw g ‘gnalr waa’ wafs &
forer ar o™ o

Al ft A 9 Fgr R semEARE
9%8 7q 4g AgT &% aF 1% ¢ afew &
st Argar g 5 w@F #ea fradr qwr
fFa fea gl 93 Agma & g3a fgegeam
¥ grafae & o83 g e feg qqg@ &
3%} wre faar aar ?

st ¥o Yo WwwAw : ¥z & a1 AN
R & ?

it frewer | o\ F

s &, T wua ;- gaE fad at gw )
gaar Wfgd | ArraAr § FF IA AW
% AT K} TAT qT FREW A R
& | wzi w2 fFaar armT ower AT @
¥ awita wifegd 1 w7 A@AT @E
gIAar A QY & q4r3 T WF AT

st frwwewr w1 Sw Fwgl H W)
aaz M 3T oF awg ag Y fs
zifaz § Agrw &1 wrw feegears &Y
ataH & A9 w9 F Ay qrw g w@r &
agra Wi fgrgeara & atw F o fewiqar
§ 97 % e guT @1 9T S A g€
2 ATE & Tagwre ) gw A A Fr
@ gr AT ¥ ywr A N ¥y
FgT ¢ 4% g% wwH F wiar ¢, She
" g ¥ 9§ W §..

weaw wgew : w19 g3 qfa? o
ATT & WRTUNT T ¥ HY E 99 & w0
qaw7 ¢ ?

SHRI SHIVA CHANDRA JHA : . “As

a land-locked coumtry Nepal
seeks nothing more than tramsit
facilities in accordamce with
customary international practices
in a spirit of good peigh-
bourliness,”

WEAN AR : GF °T auTed wfad )

st frremr v : wig U ¥4 am
g3 R foi g agran aa
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Fogomaragar £ 6 @ a@ s O
2o Rl g 5@ & fa? @i
TG FT G g a1 Ad | AT
fed Sv2feq agi Tzar 3 1 ¥ 3@ & AW
Ty difer gardd arfs oz smargE @
o2 AT & I F wew wsY QA A ..

AW AERT : WA HIT I3 W5F |

it famwer w1 : WU W9 g3 A9
2q a1 & goar garw fawgr #ar g

MR. SPEAKER : [ do not allow it.
You want to overawe the Chair all the time.

ot A sy gy WAl e
Frataa &x Jorer & fasar s=ar & a)e
qg wara gw S & @raA FA7 wvaw @
qg T wgeaqnt qarw @ fom w1 Boar
AR i M At ¥ UF 3} A 7w
auar ? g gq avg & fear wImoay
#amrar § e gy @ 1 sarm A8
fas adar

sreaw wgAq : @A a7 & e g6
FAE frgn w72 &1 o fAaal &
gaifas wiv ®rar gara s @53 31
T & arq yfawr g @) gwdr

o frewr w1 ww & fad &
yfawr AT oy ...,

weaw wpRG : 8 & A2 o7 &
gl sTawd, a7 w @A 3y
qaT AFd, TRHleT A T KT 1 W9
TTEYFE R witr avd §1 ag ¥ w5
TH grIT T Fg I¥ §, ofe7 Wt g
arfrs & swAr =gy § A feer i
NE g FT AR § |

it vfe o7 : w17 =5 fraer W oW
IATER, AF ST FAT qHN 1 W17 IA
3] wMF A4
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Seaw WEAY : Ag A &5 A7)

ut widwac fog : w9 97 & e
a3 g7 F1 7fgd 97 OHR

seqw wpEg : gfad )

frawrw: & 57 w g fe
338 ferar 77 2 fF &7 e &= 9
Y ANZ & IT FT AITIT ag AL qrar g
gz 7 Jafur £7r & 37 0 gfaey fam
andt &1 gt ¥ Yo F uaw A
odftT &Y & €7 F A F F oraAAr Qngar g
fr ordY & wag oY gt fad Srdfer w3
¥ 3714 1 ara sra &), "t gw faar
X FA ¥ fad sar fawz wfeeg &
A Wiz wrea & food dedfesw &) wifen
arq gAraT afs faearagis faare g
& arz 2o & fAn 3z femg di
fewvis wem 2Y @17 ®WYT QAT Y &
dlq o9 qrasy gy Ty 7

o @ T WY A AT ATAAET A
A ¥ 21 41 asay g, I FY @9
TIA AT % ¢ WX 39 %) g9 1@ A}
gfmry 23 & frar god gew w1 A
afaarg faadr § =7 & ®¢f sarxr gfamg
e giguaage f5 97 & el
gark arg AN Z e fzdr & va § faar gwr
¢ fr few=ama mis 2 4 g, ar eafqn
FTAE O ENTAT AUA & 9, 9&f A
AW gei & @ AT T wfiana
R, 3z DA KT F FAuA § az Ay
gIT 1 A I o €7 AIZ T A WA
I ! sezq wfgsrd WA o )
qre e g & AT 6 g WAr
a1 M feqama wrs £ 71 2 1 9g @4
fr?t & mraga Alar 21 42 w1ve w2 ¥}
feaY gfam & g7 vriar Aa@ e
wd) ara Sia 99 W 2 W wi oy ¥
TEI-NTARzA T 2 3AE A AR A arq
sfa
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S TrTAET et ¢ gEr §EEd A
ot ag arg aang f& g & fAata
X arer Sion wr feafs war 3 BfeR
ag @ FryAt Frafa & a3 & aar
sgar g 5 dewgar a &, fawar
g4 wgkeg ¥ A § fax ) fear, avz
azg ¥ argrA #1 fagla 3o & 3 ar
gl foafad & qwiT 3 @ )
AF g9 73 & a3 o¥7 9 Friad 3
2 YT 39 Fr Far Adrar fawar & 7 aan
g @ @@ & f& dTwgEr add d
A ¥ aga ar faafa ) Rargsw I
mna qre ¥ qzar F§ Y FIF TaA4 &
FE2q AYT CAATEA ¥ THAT § IW@ F AT
% wea mifaw § | w12 ag guar w6
mgtag at fady & @t Far 3g @ A
weFAA F AT & Ay qarc g ?

ol @, T 90T FEH F AFATIAH
woifad & ¢ Y g941 gAIX 17 a1 ¥
2| AT AMEAIT AIFT & qra 2 Al #W
W& IW AT @ WrA TN Fef AF AT
wEzrE QIEIR T AGGF B, EFAIT AMA
¥ @iy =Y ®Y a1 oF gAr qY7 qer AET
§ uYt 3@ 9T wMg FAg 9T FE FEIE
qreze wE K E ) wmf|Tr 2 AR E
fad ardr sreimg @ 21w AR
afyrrz 2 T § Wi 7 T 9T gEER
gfr e @wT & fedl gt am &
gar agt e 7 & 9%

«t wfirwr s : ArrEg YT aE
St gavadw & il 5% & agama
qECH qA gu ) T § ATA F A
& fram ¥ <Y &1 fo9® aw@ & =@
¥ 9z % fad gfawr 3 =) @ st aw
g Wt wrEd Mag 6t @) §
Wi 7 glawr &7 7

WEqW REAT I I T A G |
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st 3. 7. W @ ATAAIT 8T €I
Fzd & 5 azi sr &z M ¥ 7@ E
w1 ag gfaur fasr g§ &

st afrer wwig : ¥4 7@ &, 3w
gra A 97 UF £ v @ & fad
afgar g ?

ot 7. Ty g Y & ganfaw
amw ¥ Gar gar wra freggma A an
wFar & T fergearm &1 @ gET A
ar 21 ZAT ATA A9 AT AFN 2 1 7@ H
1§ AF g1y A & 1 WL W & wArar
FIE arg 2 a1 | gFar & g ady
Fgg sz asar g

SHRI P. VENKATASUBBAIAH : Nepal
is our neighbour and a friendly country and
it has to route its cxperts and imports
through our country. We have got a trade
agrecment with that country, May I know
whether any review has been made recently
to cxchance notes with Nepal in the light
of the recent statement or address wade by
the King of Nepal in which, by implication,
it meant that the trade agreement with our
country is not to the satisfaction of that
country 7 In the light of thcse obscrva-
tions, may 1 know whether any review is
going to be made with regard to this ?

SHRI B. R. BHAGAT : A trade dele-
gation from Nepal had come, We have
had discussions, and the discussions were
inconclusive, and we are expecling our
delegation to go and conclude and finalise
this thing. All the difficolties that have
been pointed cut arc under discussion.

off swmEtr mewt @ oF@r o WA
FWTT AT 29 ar g1 fast 2 fs €91a
oYz qif§sar & A1 wr@ AW &1 WA
Y et ¥ e Tar @, 98 H FFEA
gL & diar w71 wy frafa fFar mar ay
NI & 4G § @AFT AH <18 gAT
arfgd ar, WX 3@ & WA L& W
TEER AR gk W ¥ feadl weman g7
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o w1 w3z 2e et & e
gm e fEdara= ar agwar & N fE
awa & far &1 W ¥ e v
FANIIUIE I3F A § a1 @A AW R
IE A § A OF 9 | WEL
FWE

) gwrdiy wrewy ¢ aEg & wwAr
757 s AdY arar ) A g ag o fw
1wtz mfweara s g W1 A 97T
FOFTATIT A9T § ¥ IAF AT H
w193 o| ey v § 5 A9 6l
qifreara & s§ qfear &1 wqfaa am
S5 WYT I WIS EIN NG F FT
aFy oo fe? et rasy frewm &
arz YW 8% gu £ 8§ wI ¥
qaar g 7

st @o The VAT : ZATT FMT M
A% wrar af

st gredlfe St o wier wYeAaTA
FY Aty aga g7 aw wrw § faadr §
ofv WY @I @Ar @ 39 ¥ gRar
MAgrA A FAr 1 MY W ERAE
fan € mvaT 3n wow T & 7

aeuw At ;0 ug Iz & At #
qWA §, ARTA FHATHT FT AWK ALY 2

Wt morreR BN Wi ST ATA
w1 fegar aga fagz & wr 2, aga ufae
e, AyT g 21 AMA & g AN
gL gHT FTAT 4T A § AIWT AL
a7 caraw ¥F € Y aww A grar
Ot | Fre® g3 aral & dar 3l 9% Neza
T fm ATE 1 sGAEIC A W § 91T
g At aim fr guad afmifal ez
AYE [T ¥} AMIAET & SR T Ag 99
L, TR 9T MA@ T A AMIA
Ama srAr 2 wlyTs Tea 7T Ag |AA
g R & agw Rear wiar 20 sy
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IUAM qNT F LHFT AT AMA IJIWA
arar A gwEr &, FE § I F =wd
g F §, 4 I 39T EIT gE
T ¥ 7 91 8% o Wy fewEl )
wrgmifefen & feafq & 7 qzar o @%
far gy s s Er y ?

st &o To WA : §ATT & Fara & #3
¥ ¢ fr et a% gz %1 9T & WTT
e & wfuwrd gg 3wy § fF A
W $gE AR AT 1 w@r § A yEF fag
at ¥ gAwr mz 2 § Ofew wmx
fgegeard a1 53z AqT & G AET JAT
ar T A 3aA OF 91 s R I
wargadfza ¥ Qar @y 7ar )

SHRI RANGA : There must be some-
thing more than what my hon, friend has
beon good enough to say to the House by
saying that they are siill carrging on their
talks, because the King there went out of
his way at a receplion to make a reference
to the dclay that is being caused by the
Government of India in regard to these
talks May we have an assurance from the
Government that they would try their best
to expedile these talks and reach some wn-
derstanding with Nepal which would be hon.
ourable and beneficial to both the countries 7

SHRI B R, BHAGAT : I can sssare
the hon. Member that there is no delay
on our part.

SHRI RANGA : When the King him-
sell bes made that simtement how can you
say that 17

SHRI B R. BHAGAT : I can cxplain the
position These tilks is teralia are in relation
to inter alia dilficulties abou imports from
Nepal, particularly of synthetics and stain-
less steel, which arc othcrwise bammed in
this country. !m November, 1968 therc was
an agrecment about this, Now dilficaltics
have arisen abcut the implementution of the
agrecment. Therefore, a delegation had
come from Nepal and we had discussions,
but they were inconclusive. Now we are
ready to go there and fimalise these talks
any day. | expect that citber this memth
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or early next month a delegation will go
there and finalise this. There is no question
of any delay on our part, We are prepared
1o go even today  But the invitation must
come that they are ready to continue
and conclude the discussion.

Export of Jute to European Economic
Community

*214, SHRI SITARAM KESRI : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the European Common
Market has e tered into an agreement with
Government for the import of jute for
further export to the European Economic
Community;

(b) if so, the details thereof; and

(c) whether India and European
Common Maurket have agreed to set up a
joint commission to study the wvarious
aspects relating to the deal 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b) . A copy of
the Agreement concluded belween the
E E. C. and India for export of jute goods
to the former is laid oo the Table of the
House,

(c) Yes, Sir, Atlention is invited to
Para C of th: Agrezment.

STATEMENT

Text of Agroement concluded between 1he
European Economic Community and Govern-
ment of India

Letter dated 27th November 1969 form
the President of the Delegation of the
European Communities to the Ambassador
of India to the E. E. C,

Your Excllency,

During the trade mnegotiations of the
GATT, the Community had completed its
tarifl offers for jute products by the follo-
wing declaration of intention :

“Thz E.EC. is ready to undertake, as
goon as possible, negotiations with |ndig
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and Pakistan on the wvarious problems in
jule trade, with the following objectives :

-spossibilities of greater access to the
Community market will be offered to these
two countries in the frame-work of mutu-
ally satisfactory arrangements;

--periodic reviews of the situation
should be envisaged in order to search
for appropriate solution to apny problem
which may come up in the application of
such arrangements.

In conformity with this declaration,
negotiations were undertaken between the
Community and the representatives of your
Government since June, 1967,

During these negotiations, the two
parties agreed, as you know, to search for
mutually acceptable solutions and to
observe the following principles :

--Progressive enlargement of access (o
Community market, for INDIA

«-Cilobal mainfenance of the activity of
the European Jutc Industry at its present
level.

Taking these clements into consi-
deration, 1 have the honour to confirm what
has been agreed to by the two parties in the
following terms :

A. The Community

1. shall integrally epply, as soon as the
agreement comes into force the tariff
concessions agreed to during the
Kennedy Round, for products in
categories 1 to 6 (see attached here-
wi.h, the definition of these catego-
ries and the duties agreed upon.) ().

2. undertakes to suspend customs
duties, on all imports of packing
articles in conformity with the provi-
sions of the customs Convention
relating to the temporery import of
packing material.

1. The tariff concessions mentioned
above epply to the positions and
sub-potitions of the Common Cus-
toms Tariff indicated below :

5706 Yarn of jute B
57'10  Woven fabrics of jute
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A, of a width of not more than 150 cm. and
weighing per quare metre

(i) Less than 310 grams 20%,
(ii) not less thin 310 grams and
oot more than 500 grams 19%,
(iii) More than 500 grams 15%
B. of a width of more than 150 cm. 23%
6203 Sacks and bags, of
a kind used for the
packing of goods
A, of Jute fabrics :
11 Other :
(a) of Woven fabrics weighing
not less than 310 grams per
square metre 20%
(b) of woven fabrics weighing
nol less than 310 grams and
not more than 500 grams per
square metre 1997
(c) of woven fabrics weighing
more than 500 grams per
square metre 15%

B. In exchange India accepts

-«10 limit the total of its deliveries to the
Community of products in categories
4 and 5 to 5,500 tonnes (or the calendar
year 1969 with an incrcasc of 250
tonnes per year for cach one of the
following years,

««it is understood :

--that the quantitative restrictions in
force in certain Member States on the two

categories of products will suspended
during the duration of salidity of the
agreemecat;

«that the Community will not object to
the ceiling mentioned earlier, being exceeded
in case of additional demand in the
Communily markets;

=that the management of this Community
ceiling shall be operated according to tbe
system of double control.

C. A joint Commission of cooperation
shall be created, It will be composed of
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representatives of India and the representa-
tives of the Furopean Economic Commu-
nity. This Commission shall meet at
least once a year at the request of one of
the parties;

=to examine all the aspects of the situa-
tion of the whole of the jute economy co-
nsidered to be important, including the
study of competition in third markets for
manufactured jute products,

-=to seck mutually acceptable solutions,

-=t0 formulate suggestions to the respec-
tive competent authorities.

D. The first annual review covisayed
in point C above, shall be a general review

of all the jute products covered in the
annexe.
E. This agreement shall come into force

on the first day of the second month
following the date of its signature.

It is concluded for a period upto the
31st December, 1972,

I shall be grateful if you would kindly
confirm to me the agreement of your go-
vernment on the contents of this letter.

I request Your Excellency (o accept the
assurance of my highest consideration.

President of the delega-
tion of the European
Communities

H. E. Ambassador T. Swaminathan, Head
of the Indian Mission to the European Co-
mmunity, 121, Avenue Molicre,

Brussels - 16,

Deflinltion of the Categorles of Jute
Products and Duties Agreed Up-
on In the Kennendy Roond

Category 1 : Jute Fabrics of a weight of
500 grams/m2 or more and
a width not excceding 1 0 cm
and sacks manufactured from
these fabrics 15%,

Category 2 : Jute fabrict of a weight of 310
gram/m2 or more but less
than 500 gram/m2 and 2 wi-
dth oot excceding 150 cm,
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and sacks manufaciused from
these fabrics 19%

Jute fabrics of a weight less
than 310 grams/m2 and, a
width not exceeding 150 cm,
and sacks manufactured from
these fabrics 20%

Jute fabrics, irrespective of
their weight per squarc me-
tre, of a width greater than
150 cm bul not exceeding
230 cm. 229

Jute fabrics, icrespective of
their weight per square metre,
of a width exceeding 230

cm. 2%
Category 6 : Yarn of jute 8%

Category 3 :

Category 1:

Category 5 :

oY oo ¥qd - wrTr gAdT
arwr At § wwtar fear g wwers
At ag weRfen & @ f& feasfm
F3Yor oF qeHe ¥ F ¥ g7 ST
# snAar grgar § B #mr oW wisane
#1 usrw frar § fs sezv 3771 § oo
g ¥ fagr sirg @17 owTE 9T g
aan?

wife smair "W (A ;o e
waw) : wgf A% OF 9§ VT Wi
F) %% FT |ATH- , 77 AAT ¥ | IAK
argEa 99 W1 98 34§ AWK
qrwzram s wgdr o) sanmr g
taF! gz TEF 9T ) ¥few F3@ e
Witz gd o df 1 wae F1
gedaE § | wET A a1 22 9Tz Ay
3ot gy 53z gew 9 § ) BT ew
g oY aF w1 qwkar A@ 2 qrar g

ot ftqraw ®85d ;o wigA Fwr g e
SHE TN WY IHFT WA H OF AL
Hifen 21 | oeEMIE ST @@ A% TEE
fere, w7 ag sifawd $30 fe @ e &7
£ oA ¥ dzw graifs faeaRgas &x
e F1 A 2 GIT OFTNE F WIS
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¥ og ®ME) WeTHl SAIET & SO HIQ

FLEF 7

st §o Wo WAF : FHZT Ft T
gt w1z ga Fifarw &4 1 gz autilz
$7 1 9817 92 gur 97| 7IRA a1 )
faaia @ az 3@t & @ 38 a7 @ IA
Pasga g2 i, =a&t zw afam a7
M FTZ FFT & garw faata o ag,
Ta® fan o gw wifrw &R

SHRI SRADHAKAR SUPAKAR : One

important point in the agreement laid on
the Table as a statement is:—

“Progressive enlargement of access 1o
the Community market for INDIA™,

How far is the Government of India pre-
paring not only to export more jute goods
but also to diversily its products to the
Common Market in future 7

SHRI. B, R. BHAGAT ; This agreement
of November 1969 is about jute. As for
diversification, other talks are going on for
the general scheme of preferences. The
pext meeling: is on 31st March, That is
under the UNCTAD, If that is agreed, it
will facilitate export of manufactured goolds
on low or preferential ‘duty from the deve-
loping countries, including India, to the
developed markets including the European
Common Market,

SHRI N. K. SOMANI : Taking an
example from the marketing of tea where
India and- Ceylon have now reached a
considerable understanding, may [ koow
whether the. Goverameat is thinkiog in terms
of a similar uoderstanding buotween all
other jute-growing nations, excludiag. Paki-
stan for obvious reasons, so that we have a
better marketiog strategy and o beiter sharc
of the jute macket: net only. in Europe but
elsawheres also 7

SHRI B. R. BHAGAT : Jute manufac-
turing counirios or jute growing countries ?

SHRI N. K. SOMANI : Both,

SHRI B. R. BHAGAT : At the moment
we have not sought similar agreemeuls on
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that but if similar problems as in tea arise,
we will certainly keep a watch over it.

SHRI INDRAJIT GUPTA : Ia this
statement, which has been laid on the
Table, giving the tcrms of the agreement
there is refernce to five or six catcgories ol
jute fabrics of different weigh:s and specifi-
cations, I would like te know from the
Government wheiher these [abrics are ol
the hessian or of the sacking variety or
both and whether, in view of the fact that
it is particularly in the field of sacking that
lodian exports are suffering, they have
attempted in the negotiations to see that
amang these. fabrics which the European
Conymunity is willing to take, there would
bhe a larger proportion of Indian sacking.

SHRI Bi R, BHAGAT : It is ture that
al the moment the entry to the European
market is in regard to hessian, carpet
backiog, sacking and other diversified
products, Oaly the carpet backing cxports
are rising and others arc falling particularly
in regaed to sacking. This is mainly because
of special ingentives which Pakistan bas
devised and we are nolt able 10 compete
with Pakistan particulacly bocause of their
bonus vouchers an their raw jute prices.
As long as this position is there, I do not
hold out much prospect for sacking. It isio
the carpet backing and other speciahised
products in which we are (rying (o diver-
sify and develop o0 that we may be able to
mainlain our position

W %o Are fmA : I FgT F41-
T g, IEE F13 AT A @ ) @
anx gfega gz F1 A1 wig fasar 2,
Fq1 QAN ArEr AN F qrT qAAHAL
I & 717 998 dzaT wia  fasa AT
sad tfoas 97 § faala & @ewey §
g %) F41 ®1agT T 7

&t wo T WMA : AGEZ FEITA H
IA% WY gmt snfoersa 207 | 97 FHEIAA
FY 456 gIY, A1 g4 AT @IEG  ATAIZ
&7 1 387 1§ wiyz Fmavad
gmrats & <t 2z fafagt wlx
owade migsr fufasgt & & @
W g i ar AR 3gd fem gE g
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a1q ferez 2l &1 3 Antfaeasr Wi
#7932 & g1 9T ag fF3 T1ga

it agraa fag wwat 347 gAfeg
AT AT FY Tz8@A &1 @rqra faata
FEAF wag H A Iadr @ 9i%d
zoit, fr1dY e faza # fagla 29 &
usgsy 7 §; afa adr, ar a1 ag 9
fe qdefta aowr iy & &g sqmIT

A & feafas & g Hew gat us
qEpraz &7

st qo To wmA At AZ | W
6132 961 &) Faza & mry faafa sqmrg
& waeg o ®1 gg@r AdE @,
FAT QUG FOF AITH FakeT AT
¥t AT @r 2 1 2w g wifaw T W@
# fr gafrea sa mdz § garu
#4121 a3 AT &7 § AT Faq 72
F mracy § f A9, afw ey wa &
o479 7 {1 gUf1e w1aA q1we ¥ G
TIFT ®T U = A |

=t vt siwe @Al ;A wERE
ara¥ & fs %z & frale smare # arfs-
A MU AT § T3 AfagEr 0
FT HAY 724 qg FATA FT FET FIN
fr fire g w1 gawtar aror Wk ga-
feaa a1 arsz & dre gar &, sar dar
@t =if amaar gafmr s mEz
"R qifFE & drw Y gar @ ar ),
afz 31, a1 3ar wrwa@ 9z & Fabr samrc
# mifreara & arg wfagfzar &¢ admr
1 adl, 9t 97 frafa-gea) 3t w4 &
srom w7 730 9% frala s avar g ?

st o Tlo AN : WHY % §F - gHAT
agl fasft & fr oifsera & g o) frar
FAEYar got )

ot A9 wwr WAt of anwiar gur
z1, at yifirara &9 w3 9T yrq  fqafa
HFLEFATE |
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oft 3o To WwA : AFHAr ALY gAT

21

wrea ¥ fada giesfas &= w1
77T fem

+
oft &A@ A 1
it & araw fag :
) rweawy faoat :
Wil wAT T T°w
st v fag s

*215,

Far qafw w17 w01 gz aArA Al
a1 70 f:

(%) 7ar avmr @ faqe wra
fea fagal wienfin 2 aar yzam-
a1 FY a5 FIN F1 2,

(A) 3A Y & amaar g fa
wITd AIFIT AT maafa & faar wea q
Ui Fez @l W @ WA FP- 9T
feqw &; 1T

(7) 58 @Fasy H AFTFT A A40
afag?

aifns wid wA(sit fedaw fag) o (7)
wiz (7). g9 fagg g1 26 @Tad,
1970 & &% 91 ¥ eqAIFEM 9T
& 3§ faega awmsa fzar aar 91

(7)) gaar gwzst &1 @ Wik
gad & B 9T | ) A0l )

SHRI KANWAR LAL GUPTA : On
a point of order Sir. In reply to part (b)
of the Question, the Minister said that the
information is being collected. But in the
Rajya Sabha, the reply was given by his
deputy about the names of the cultural cen-
tres which were closed. Mr. Surendra Pal
Singh disclosed the information in the Rajya
Sabha that these are the centres which were
closed after this order. This is  really funny
that the Minister is repeating the same
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reply that the information is being collec-
ted (Interruptions)

st wieg qwiT : weaw AEEd, Al
qzdl # us 2 frew &Y arAErd &Y

=Z1fz2, aaf za gza Fr afgear =
AT |

SHRI DINESH SINGH There is
nothing funny about it. The point was that
we have asked all the foreign missions to
let us know by 10th March any centres
that they might have established. We are
aware of some centres, There is no desire
to keep that away from the hon., Member.
(Interruptions) Kindly listen to me, But it
would not have been fair to give a reply
which is only partially correct. Unless we
have this full information, I thought it
would not be..,

SHRI ATAL BIHARI VAJPAYEE :
Are there any underground centres ?

SHRI DINESH SINGH : No, No,
They are overground, But unless the foreign
missions inform us - may be they might
have opened some other branches of which
we might not be fully aware.,..

SHRI KANWAR LAL GUPTA : My
question was why the Minister replied in
the Rajya Sabha. Was it a responsible
reply 7 Was it partially correct or was it
partially wrong 7

SHRI DINESH SINGH : I don't think
that the hon, Member can raise in the House
why the Minister said something in the
other House in that maoner. What 1 um
trying to say is that our intention is to
give lull information and as soon as itis
available, I shall place it on the Table of
the House.

St AW JAW WW . qIGT A A
fegq FeqTdF 2o &) 3°€ FG &1 AT
Gaar fear &, 39 9T waqFr ¥ 9g yar
FAEfF tar &3 sm qrag @ @At
F54W F2F F w77 FT M Fag
araar argar § f& war wa awew
qre WALUTT 3T aTH & Ta71 345 A2ez wiar
& ar A, T g, ar 3g ¥4 g, W W
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AW TAE F W@ AFILC W FeAE
dz &) avq FAT A% T |

st fa?w fag : At qm| w1 aqqr
i g & wwwar § 5 owAdla
geEg T fedY & @ @@ 3 @A fF
az qw@re unfeal & agF =&t 2
(camam)

ot a9 qaw @S WAl RERT A
aargr # f& sa% @a wdEr & 21
sieee AE wrar g0 & gg araar TEar
ffeza at & gwrare o6 § 9 7o
AT §, ¥I IAFT ATH FAT ARG AT
YT N1, ¥ qE YA WA NLET &
atfea & wif @

st fedm fag : &3 212 f& wadl(T
UIZA W F AT 7 ogard ger Ak A
fuz g1 A% amm oF faz) o1 undtan
& faza w0 mf g sad 41
gy A aA AEY 0 IATT FZAT AT
frga gz & 27 ¥ za airgfas
grasy WYT HA4A @I gAY 9A%
Aga # aarar & f& gAR wiesfas
qrasq g9 qq &1, g gF 6 ARy & Wi
EH A1 AN ®T IZ 4 IA} g "
¢ fr 2z daq YT gaga 200

St fERETE A ;. AU gEA qAZ R
fo sar 7z ®@ B, I8 fza 91 welan
Fazsgrar fs ag o) fe9ew d2H @
¥ 39 ifetadts wafewitaa & 3w
Fax ¥ wafedy waga Aagsufs
4% 18 9¢ gl sUd & 97 qare
& Mt 3aa $1f Afefar wwfearatas
A g, A gk A F WIECF A
FEArg ? @Y g UF AZ T AT 2
fF &g a1 wilw @ & fAo wifs
fadzq & T#2F3 ad T garaa weavd 71
|lar 91, ) 3EF) w9 FF F fag

PHALGUNA 13, 1891 (S4KA4)

Oral Answers 30

W7 gz gat &72F @ T @ & Ak
art # Wl gy s F:10

weaw wEAT © FI9E A gk an
# garA 9917 aga g I9 2 1 WY AR
FIT WY F4T 41T qAEA E 7

ot feaw fag ;. S At 99 faa oy
I EQIA AT 9F0 YT FMA 9 AN
WY Izrar 2 ag fad) 7)Y gm0 & fag
arargs FI3 & fAo i @ mady
naem 31 & fez Fgar argar g fy aw
frat a1z & 2o Ay g 33 Wi Ay
@t & fao samwadi s &1 ag Ay
g AmE fpagr ;g g weias fs
gafewr & Uwg@ &7 ArAY § ag WX
g3 art § woAl Ifw £330 gy @ A
g% caf 21§ vy 28 ¢, 7g fow avg
I ats 7T 9z0 an fr gurd 9w
1 wara § ag Al gnoasa § T iR n
§ fan qufesr ¥ 7iwga o7 fade ady
¥ f6 =371 TIAT WiF 2777

it iafag wgrme ;& 7 AflEn
& araar wrgar § fy @) amA & nfafs-
fygr 1 1@ & AT qRT 9T Y CE AgAN
977 A7 A g IAAY grAda ¥
fang & qiga A Far @190 § WX AY @A
1 &7 "ZA7 grA & GgAr o9 § gy &
fr 3zt faqamast & am anré 7€ faad
‘T 7 g Saftr 19 1@ 9r.. (vaawna)
at OF FeIA Az4 F AT { AIA ALNR
wra @BE7?

Seow WEEW : 37 #ATA A Wl
Ag gFar |

SHRI HEM BARUA : [Is it a fact that
Government proposcs to close down certain
other cultural centres in this country like
the Max-Mucller Bhavan, British Couacil
Library etc,, and they want to Indianise
them 7 They are all autonomous organisa-
tions and il Goverpment wants to Indiapjse
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them, ceuld not they have been Indianised
without closing them down ?

SHRI DINESH SINGH * We are giving
thought o this matter,

stfeaa: & ag smwar =gan
f & drmygAT agw &) @ frgam
¥ g wai § YT 3A%1 wur wwg & A
WFT a2 AT &, FUT WIFTT A TH AL
0t @t aY ¢ 5 wwFr 9@ § 9%
®aT gWTT qer ¢ ?

=t R Tog : o€ o &1 wsaw
agreg, AT wAT ¥ A §oH & qg
8% wawa ¥ g, Affest & &, mzrw
HE amalt ¥, A wuam ¥
g swwry gatvasal ¥ &) wfgeg
g frm awg ¥ w7 AW @ AR A AW
an fe7 g1 o1 Wt "EAlT g
FoadgaiHw M o dfs
BT EAT At W owt Prmr st @ g7

SHRI S, K. TAPURIAH : Mayl
know from the Minister what would be the
position of these ceatres which are being
cloaed down, as to what will happen to
the buildings, whether they are owned by
those embassies, whether they wil be
hasnded over to Goveroment of India,
whether the books etc. of those libraries
are being taken owver or givea over to the
Goverameat or will they run the centres on
their own or do the embassies propose to
\ake thom back to tbeir countries ?

SHRL DINESH SINGH : This question
will really arise after we have received
information from the missions and also
after indication is given by them as to how
they wish to close these.

SHRI 5. K. TAPURIAH :
the indications ?

What are

SHRI .HEM BARUA : Do they not
have a list of the Embassies that have
cultwrel centros In this country 7

SHRI D, N. TIWARI: May |l koow
what cultural benolits have accrued to oyr
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country from shesc-cuitvral centres or mehat
mischief is being done by them, and whe-
ther Government have examined them, and
if s0, what the results are ?

MR, SPEAKER :
already been replied to.

This question has

SHRI D. N. TIWARY : 1 wantto
know whether Government have examined
what benefits are accruing to our country
from these cultural centres or what mischief
is being done, and il so, what the results
are.

SHRI DINESH SINGH: We cxami-
ned all these and came to the view that in
the balance, it would not 'be desirable for
them to continue in their present form,
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Export of Tea

+
SHRI J. MOHAMED IMAM :
SHRI H, AJMAL KHAN :
SHRI G. C. NAIK :
SHRI R. K. AMIN :

Will the Miuister of FOREIGN TRADE
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be pleased to state :

(s) tbe details of total export of tea
during the last two years, year-wise;

(b) whether it is a fact that foreign
exchange earnings from tea exports has
gone down considerably ; and

(c) if so, details thereof and action, if
any that has been taken by Government to
recapture our markets 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) to (c). A
statement is laid on the Table of the House,

Statement

(a) The actul exports of tea during
the years 1968 and 1969 are 208 44 million
kilograms and 176.73 million kilograms re-
spectively.

(b) There has been a fall in the value
of exports of tea during the ycar 1969 as
compared to the previous year.

() the value of exports of tea during
the year 1968 and 1969 is Rs, 166.48 crores
and Rs, 130.27 crores respectively.

Some of the more important measures
taken to impart marketing strength to boost
tea exports are :

(1) Proposals in the Central Budget
1970-71 for (i) abolition of export duty on
tea and (ii) giving ad-hoc rebaie in respect
of excise duty on tea cxports at ratos var-
ying with the price of exported tea (2) a
replanting subsidy scheme at the rate of
Rs. 3500/--per hectare for plain gardens
and Rs. 4500/—per h for hill gard
for helping the industry in carrying out re-
plantation of old tea areas to increase qua-
ntity, reduce costs and improve quality (3)
promotional measures for Indian tea throu-
gh the offices of the Tea Board function-
ing in London, Brussels. New Yok, Cairo
and Sydney and Tea Cenires established at
London, Edwnburgh, Cairo and Sydney (4)
promotion of special packs of Indian lea in
selected markets abroad with the coopera-
tion of the local blenders/packers (5) adver-
tisements through appropriate media of
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publicity in countries abroad (6) participa-
tion in trade fairs and exhibitions (7) spo-
nsoriog delegations abroad and inviting de-
legations from foreign countries to visit
India to promote the interest of tea, and
(8) underiaking generic promotion of tea in
the overseas markets for increasing consu-
mption of tea through membership in Tea
Couoncils functioning in wvarious countries
abroad in collaboration with tea producing
countries and the local tea trade.

International measures to stabilise tea
prices have also been wnder discussion un-
der the auspices of F.A.O. In a mecting of
tea_exporting countries held in Mauritius.
it has been agreed that 90 millicn Ibs, of
tea will be withdrawn from the estimated
exports in 1970. A Consultative Commi-
ttee on Tea has been formed to evolve re-
gulatory measures to give effect to this de-
cision and study further measures necessary
to stabilise prices.

SHRI . ), MOHAMED IMAM : India
was once the biggest exporter of tea and
was carning substantial foreign exchange.
Of late, the export of tea has gone down
substantially, [Is that oot due firstly to the
export duty that was being Jevied till now,
and secondly to the quality of tea having
done down considerably 7 What steps do
Government intend to take because this de-
terioration is due to the fact that the tea
plants and bushes are about a hundred years
old and yield only a very inferior quality of
tea 7 What steps will Goveromen: take to
replace these tea plants and what subsidy
will they give in the light of the subsidy
given by Ceylon which has now become the
biggest exporter of tea 7

THE MINISTER OF FOREIGN TRA-
DE AND SUPPLY (SHRI B.R.BHAGAT):
It is true that there bas been a considera-
bie fall in export of tea in value. This is
one item which by the preseni assessment
accounts for a net fall of Rs. 36 crores and
because of this the efforts that we were ma-
king in achieving the target have fallen
short of the overall target; in all other it-
ems we have achieved a very substantial
growth in exports, but because of this fal}
of Rs. 36 crores in the case of tea, we.co-
uld not achieve our overall target this year.
Therefore, in the current budget a major
step has been taken to make our tea more
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competitive. For quality production etc,
we. have taken measures already to give
them subsidy. Even the excise duty has
been regulated with a view to increass qua-
lity produotion of tea We hope that as a
result of these measures, the tea exports
may go up next year.

SHRI § MOHAMED IMAM : I under-
stand that the subsidy given here for up-
rooling one acre of old tea bushes and pla-
oting new ones in their place isonly Rs.
3000 in India as compared to the amount of
Rs, 8000 to Rs. 10,000 given as subsidy in
Ceylon, The quality of Ceylon tea has gone
up because of this, and its production of
quality tea has improved, and Ceylon has
become the biggest exporter, whereas here
there is not sufficient encouragement for the
tea-owners to replace the old tea plants and
bushes by new tea plants. So, will Govern-
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SHRI S. C. SAMANTA :
SHRIMATI SAVITRI
SHYAM :
SHRI HUKAM CHAND
KACHWAI :

Will the Minister of
AFFPAIRS be pleased to state :

EXTERNAL

(8) whether Government's attention
has been drawn to the latest map issued by
the Soviet Union in which NEFA has still
beeo shown as in Chinese territory;

(b) whether another Soviet map iss-
ued in 1969 also depicted NEFA within
Chinese boundaries against which a protest
was lodged by Government; and

(c) if so, the Government’s reaclion
to bring home to the Soviet Union India's
annoy at such offensive acts of the

ment consider the q of inc
the subsidy for replantation, so that the
production of quality tea may increase ?

SHRI B. R. BHAGAT: The Tea Bo-
ard is constantly watching it, and after the
subsidy has been in operation for one year.
the Tea Board will certainly review the posi-
tion in the light of what the hon. Member
bas suggested, and if his criticism is justi-
fied, certainly, we shall have another look
ioto it,

RE : SHORT-NOTICE QUESTION

MR .SPEAKER : Now, Papers to be
Laid on the Table
oft vrwwATe wrewt (TAT) ¢ weaar
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Nelfa Shown as Chinese Tecritory in
Soviet Map

% 217. SHRI HIMATSINGKA :
SHRI YAMUNA PRASAD

MANDAL :

Soviets 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
and (b). The Government of India have
seen some Soviet maps issued in 1969 which
show NEFA within Chinese tertitory. How-
ever, it is stated on those maps that they
are reprints of earlier editions.

(¢) The viewsof the Government of
India on those erronecous maps have been
conveyed to the Government of U SS.R.
on several occasions. The Soviet Govern-
ment have promised to take our views into
consideration.

Incitement to Indlan Revolutionaries
through Peking Radio

*2]18. SHRI K. P. SINGH DEO :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether attention of Government
has been drawn to the Press Report appea-
riog in Indlan Express dated 14th January,
1970 quoting Peking Rad:o broadcast advi-
sing the Indi r tioparies to take up
guns to achieve victory and to send the
advanced elements to countryside to orga-
nise peasants armed struggle aod agrarian
revolution apart from propagating that the
revolution has spread to eight Statesin
India; and
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(b) if so, the reaction of Government
in regard thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Such broadcasts arc instances of
flagrant interference in our internal affairs
and expose the hollowness of the claim by
the Chinese Goveroment that its foreign
policy is based on the Five Principles of
Peacelul Co-existence. The Government of
India have from time to time protested to
the Chinese against such propaganda, Unfor-
tunately, the Chinese Government have not
taken any cognizance of this matter.

wyte &1 tha s
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Sale and Servicing of DT-14 Tractors
supplied by U. S. S, R.
*220. SHRI S K. TAPURIAH :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of FOREIGN TRA-
DE be pleased to state

(a) whether the Soviet Union has not
agreed to the Indian proposal of selling and
servicing of its popular DT-14 tractors thro-
ugh various Agro- Industrial Corporations
in India and bas rather preferred the same
through private agents and distributors, re.
sulting in black-market etc.;

(b) if so, the reasons assigned for the
same; and

() whether Goveroment are taking
some suilable steps in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (¢) . An under-
standiog has been reached between the
Governments of India and the U. S, 5. R.
that the distribution and servicing of trac-
tors supplied by the U. 5.8 R. will be
made through the State Agro-Industries
Corporation, and also serviced by them if
they possess pecessary facilities. In case,
they do pot have such facilities, they wou.
Id make use of facilities avallable with the
erstwhile ageats of the U. S, 8. R,

gul aiv & it ot fafe
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Roll of Honoar for Netaji Subhash
Chandra Bose

*222, SHRI SAMAR GUHA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the Government recogaises
the fact that Netaji Subhash Chandra Bose
was the only Indian leader who formed an
army of liberation, known in the history of
our freedom struggle as the Azad Hind
Fauj, and led it as its Commander - in-
Chief;

(b) whether by creating a saga of
milltary campaign against the British Imper-
falism, Netajl has been acclaimed by the
peeple of India as a great military genius;

(c) if so, whether Netaji should be given
roll of honmour in the national army of
free India; and

{d) if so, the steps taken or will be
taken by the Government for the purpose,
and if not, the reason therefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b) .
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Netaji Subhash Chandra Bose assumed the
leadership of the Azad Hind Fauj on the
25th August 1943, Leaders like the late
Rash Behari Bose, Giani Pritam Singh and
‘General” Mohan Singh had earlier comm-
anded the Azad Hind Fauj before the assu-
mption of its leadership by Netaji Subhash
Chandra Bose. There is general recognition
of the role of Netaji Subhash Chandra Bose
as a political leader and his achievements in
organising and popularising the Azud Hind
Fauj for Indian’s fight for freedom.

(c) and (d) . In this connection, atten-
tion is invited to the replies given to parts
(c) and (d) of Starred Question No, 658
on the 20th August 1969, to Unstarred Qu-
estion No. 429 on the 25th February 1970
and to Unstarred Question No. 1475 which
is being answered today. Netaji Subhash
Chandra Bose's ideas and his contribution
to the freedom struggle have been brought
out in publications- of the Ministry of
Education.

Recognition of Provisional Revolutionary
Government in South Vietnam

*223, SHRI A. K. GOPALAN :
SHRI B. K. MODAK :
SHRI UMANAH :

SHRI C. K, CHAKRAPANI

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether Government are consider-
ing to recognize the Provisional Revolution=
ary Government in South Vietnam;

(b) 1f so, when the recognition is likely
to be granted; and

(c) if not, reasons thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) (a)
to (c) . In view of the fluid situation in
South Vietnam and India’s position on the
International Control Commission, among
other factors, the Government are not at
present considering this questian.

Sino-Pak Broadcasts Beamed to Nepal
Aimed at Damaging lodo- Nepal
Relation

*224, SHRIMATI ILA PAL.CHOUD-
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HURI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to recent reports appeariog in
Nepalese newspapers to the effect that Paki-
stani broadcasts as well as Sino-Pak. broa-
dcasts directed to Nepal were nothing but
mere communal propaganda and slander
against India and aimed at damaging Indo-
Nepal relations;

(b) wheilher Government's attention has
also been drawn to the fact that the Pakis-
tani Radio Broadcasts to Nepal were full
of lies and totally false allegations of most
uncivilised nature against India; and

(c) if so, the steps taken by Govern-
ment in regard thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH) : (a)
and (b) . Yes. Sir,

(c) Our Embassy in Kathmandu prom-
ptly took steps to expose this false propag-
anda contained in the broadcasts, The Ne-
palese press also reacted sharply against the
broadcasts made by Radio Pakistan and
Radio Peking.

Sepply of Tracters by U, S. S, R.

*225. DR. SUSHILA NAYAR :
SHRI S. M. KRISHNA :
SHRI D. N. PATODIA :
SHRI N, SHIVAPPA :
SHRI PILOO MODY :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether apy contract has been sign-
ed with the Government of USSR during
1be first week of February, 1970 for the su-
pply of tractors;

(b) if so, the terms of contract;

(c) the mode of payment under this
contract; and

(d) whether any decision has aiso been
taken for the distribution of tractors and if
80, the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
RAM SEWAK) : (a) STC have entered
into a contract with TRACTOR-EXPORT
Moscow on 7th February, 1970 for import
of 1500 Nos. of BYELARUS Tractors from
USSR. -

(b) and (c) . The broad terms of the
contract are as under ;-

(i) In accordance with the delivery
schedule. the shipment of the
tractors will be competed within
the calendar year 1970.

(ii ) The Tractors are being imported
on deferred payment terms und-
er which payment is to be made
in Indien rupees in accordance
with the Protocal signed on 7th
January, 1966 between the Go-
vernment of India and USSR.
The period of payment of instal-
ments is eight years.

(d) The tractors will be distributed and
sold through Agro-Industries Corporation
and also serviced by them if they posses
necessary facilities. In case, they do not ha-
ve such facilities, they would make use of
facilities available with the erstwhile ageots
of USSR,

Power Projects Under Constraction in
Himachsl Pradesh

#226. SHRI PREM CHAND VERMA:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the pumber of Power Projects
which are under construction io Himachal
Pradesh at present with the Centre’s
assistance;

(b) the pname and location of those
projects, the estimated cost of those pro~
jects thereof separately;

() the period by which these Power
Projects are likely to be commissioned and
how much power will be generated

annually ;

(d) wbether these projects are being
constructed according to schedule or are
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“behind the schedule; if behind the schedule
‘the reasons therefor and steps taken to
Cover up the delay; and

(e) the projects which are proposed
to be constructed during the Fourth Five
Year Plan and the details thereof 7

THE MINISTER ©F IRRIGATION
AND POWER (DR K.L.RAO): (a)to
(¢). No power project in Himachal Pra-
desh is receiving earmarked Central Assis-
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“tance, The power projects, which are undér

construction by the Local Administration.
are being financed from the Union Terris

tory’s Plan resources comprising Central
Assistance and the territory’s own
resources.

The details of the projects under const-
ruction, viz. the location, installed capacity,
estimated cost, anticipated date of comple-
tion and the encrgy potential per year are
given below i--=

Name of project Installed Estimated Anticiputed Energy
and location capacity cost date of poten-
(MW) (Rs, lakhs) commussion- tial

ing. Mil, kwh)

Uhl H. E. Project carly in

(Stage 11), Bassi. 45 1205.00 1970-71 140.0

Nogli H. E. Project Early in

(Stage 1), Noglikhud. 2 75.15 1970-71 25.8

Giri H, E. Project end of

(Stage I), Dogonwala. 60 891,45 1971-72 289.5

(d) The Giri Hydro-electric Project the remninlﬁ; units are expected to be

is progressing according to schedule, The
completion of the Uhl H. E, and Nogli H.
E. projects has been delayed. The reasons
for the delay are as follows :

Ukl H, E. Project : -Delay has been
partly due to the transfer of the project
including ity staff and assets from Punjab
State Electricity Board to Himachal Pradesh
Administration as a result of reorganisation
of Punjab. There has also been some delay
in the supply of plant and equipment,

Nogli H. E. Project - Delay has been
partly due to the need for modifying the
“design of the project and partly due to
‘delay in the supply of plant equipment.

Steps were taken to resolve the bottle-
'necks and to expedite the supply of plant
and equipment. All the three gencrating
units of 15 MW each under Uhl Project
have since been erected and are expected to
be commissioned early in 1970-71. Under
Nogll H. E. Project two generating units of
‘500 kw each have been commissioned and

commissioned shortly.

(¢) Under the Fourth Plan, the Baira-
Siul H. E. Projezl is proposed 10 be imple-

- mented in the Central Sector. The Himachal

Pradesh Admiinistration bave proposed to
execute three micro hydel schemes viz.
Rukbi, Tiang and Gharola Nalla during the
Fourth Plan, Details of these schemes are
given below :—

Baira-Siul Hydro-electric Profect The
project envisages utilisation of the combined
inflow of Siul {a tributary of the Ravi) and
its tributaries Buira and Bhaledh for power
generation. It involves construction of a 169
ft. high dam across the Baira stream and
small diversion structure across the Siul and
the Bhaledh, the water conductor system, a
power station at Punari with three genera-
ting units of 67.5 MW each and a 220 kV

_double circuit transmission line connecting

the power station with the Northern grid.
The project is estimaied to cost Rs. 2048.50-
lakhs,
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Rukti micro hydel scheme Originally,
the scheme envisaged installation of 100 kW
at Rukti Kbhud in Kinpaur District at an
-estimated cost of Rs, 4.14 lakhs. The scope
of tbe scheme is now being revised to pro-
vide for an installation of 250 kW.

Tiang micro hydel scheme The scheme
-envisages installation of 100 kW at Tiang in
Kinnaur District at an estimated cost of Rs,
6.68 lakhs.

Gharola Nalla micro hydel scheme The
scheme envisages installation of 50 kw at
Gharola in Chamba District at an estimated
<cost of Rs. 1.48 lakhs.

Demand for Indisn Paper and Paper
Goods in Earopean Countries

*227. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether there is a great demand
of Indian paper and paper goods in some
European countiies;

(b) ifso, the names and number of
such countries who are interested in purch-
asing the Indian paper and paper goods ;
and

(¢} the sleps taken or proposed Lo be
taken to boost the export of such goods and
the amount of foreign exchange likely to be
<carned yearly as a result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b) . No, Sir,

(c) Drawback of duty, import replenish-
ment ranging from 5% to 50% end
marketing assistance are extended and pro-
motional efforts undertaken 1o boost the
exporis of paper and paper products. With

the stepping up of the preseat capacity of-
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the paper and paper boarg nausiry rom
0.77 million tonnes to about 1,13 million
tonnes by the end of the Fourth Plan
period, it is estimated that exports may
fetch foreign exchange to the extent of Rs.
9 to 10 crores by 1973-74.

Delay in Issue of Passports

*228. SHRI N, K. SANGHI :
SHRI MUHAMMAD SHERIFF:
SHRI Y. A, PRASAD :
SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether itis a fact that there has
been extraordinary delay during the last
one vear in the issue of passports to Indian
pationals wishiog to go aboard ;

(b) if so, what are the reasons for the
delay and what steps are taken to overcome,
it; and

(c) what is the average number of
applications received and passports issued in
each of the Regional Passport Offices,
during three months ending December,
1969 ?

THE DEPUTY MINISTER IN THB
MINISTRY OF EXTERNAL AFFAIRS.
(SHR1 SURENDRA PAL SINGH): (a) and
(b) . There has been some unavoidable
delay pertaining to cases mainly from the
Punjab and Haryana States pending with
the Regional Passport Office, Delhi caused
by the traosference of files and the bifur-
cation of work consequent on setting up a.
new office in Chandigarh in October 1969,
Effective steps are being taken to dispose
of all pending cases expeditiously,

(c) A statement is placed on the Table,
of tbe House.

Sigtament

Period Applications Delhi Bombay Madras Calcutta Lucknow Chandigarh Ahmedobad Total

October Number
Decem- of appli-
ber 1969. cations

received 6553 11888 10053 31573 1523 3344 3841 40775 -
October Number of
Decem- passports 4560 9056 7289 2346 1155 1437 1288 713

ber 1969, issyed.
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Finalisation of Plan Outlay for Orissa

*229 SHRI CHINTAMANI PANIG-
RAHI : Will the PRIME MINISTER be
pleased to state :

(a) whether the Fourth Plan expendit-
ure for Orissa has been finalised by now ;

(b) whether the low per capita income
of the State was kept in view while finalis-
ing the Plan expenditure ; and

(c) if 8o, the final estimate of the St-
ate's Fourth Plan and the share of the
Orissa Government for raisiog the internal
resources which the State Government have
agreed to 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLA-

NNING (SHRIMATI INDIRA GANDHI) :

(2) No, Sir,

(b) and (c) . Do not arise,

Indians Ordered to leave Congo

*230 SHRI G. Y. KRISHNAN : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that 500 fami-
lies of Indian origin were ordered to leave
Congo ; and

(b) if so, whether Government of India
have made protest to the Government of
Coogo in this regard 7

THE DBPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b) . According to information received by
the Goveroment, 93 Iodian citizens were
served with expulsion notices by the Gov-
ernment of Conge (Kinshasa) in terms of
a decree issued last August requiring all
non-nationals who were redundant to the
economy of Congo to leave the country.
Representations were made to the Govern-
ment of Congo through diplomatic channels
and we were assured that all cases would
be sympathetically consid
avoided,

PR

ed and h ip
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Policy re. Advance Import Licences for
Stainless Steel

*231 SHRI S. K. SAMBANDHAN :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the policy regarding the advance
import licences for export purposes with
regard to the stainless steel ;

(b) the number of applications received
during 1969 ; and

(c) the number of applicants to whom
the advance licences were issued 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The policy and pro-
cedure for the grant of advance licences
to Regd. Exporters for importing items
required for execution of export orders,
as spelt out in Para 39 of Sec, I of Vol.ll
of the Import Trade Control Policy Book
for April, 89 March, 70 and in Para 117
of the Import Trade Control Hand Book
of Rules and Procedure, 1969, is equally
applicable to the grant of advance licences
for the import of stainless steel.

(b) 18 applications for grant of advance
licences for import of stainless steel against
export orders for stainless steel products
were reccived during 1969,

(c) Advance licences for import of st-
minless steel only, have been issued to 3
firms.

w ¥ ‘gue-firet wr Fraior
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s 92 fasre fem g, W &4t ¥gd
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Development of mew Techmology to
Combat Drought

*233, SHRI B, K. DASCHOWDHU-
RY : Will the Minister of IRRIGATION

Written Answers 50
AND POWER be pleased to state :

(a) whether the Director of Indian
Agricultural Research Institute urged for
the development of new techoology to com-
bat drought cooditions in dry areas ; and

(b) if so, the details thereof and reacs
tion of Government thereto ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L, RAO): ().
Yes, Sir.

(b) A scheme for Integrated Dry Land
Agricultural Development in the country
is being formulated for iImplementation
during the 1V Plan.

Resumption of U, §, Military
Ald to Pakistan

%234, SHRI SRADHAKAR SUPAKAR :
SHRI BHOGENDRA JHA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the United States of Am-
erica has resumed giving military aid to
Pakistan;

(b) if so, the nature snd extent of the
aid; and

(c) the steps taken by the Government
to meet the possible increased thereat to
the security of the country on account of
the increased military potential of Pakistan.

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a: The Gov-
ernment of India are not aware of apy
recent change in the policy of the Govern-
ment of the U, S. A. regarding military
aid to Pakistan.

(b) and (¢) . Do not arise.

Soviet Embsmsy Seeking Permission to
Complete Caltural Centre st Trivandrum

SHRI RABI RAY :
SHRI HARDAYAL DEVGUN:

* 235,

Will the Minister of EXTERNAL
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AFFAIRS bo pleased to state :

(a) whether it is a fact that the Soviet
Embassy in Delhi has made a new request
seeking permission to complete its Cultu-
ral Centre at Trivandrum; and

(b) if so, the decision taken in this
regard and the details thereof ?

THE MINISTER OF EXTERNAL
AFFPAIRS (SHRI DINESH SINGH) : (a)
and (b). The Soviet Embassy in New
Delhi have requested for permission to re-
sume construction work on the building in
Trivandrum formerly intended for its Cul-
tural Centre, urging that heavy financial
loss was being incurred as the contractor
needed to be paid even if the work was at
a standstill and that the Soviet Embassy
would abide by any decision of the Govern-
ment regarding the future use of the buil-
ding, This request is under consideration,

Reported Plan of Former Foreign Minister
of Pakistan Re, Bombing of Trombay
during 1965 Indo-Pak Wer

* 215, SHRI BAL RAJ MADHOK :
SHRI HEM BARUA :
Will the Minister of DEFENCE be

pleased to state :

(8) whether the Government are aware
of the reported plan of Mr. Z. A, Bhutto,
the then foreign Minister of Pakistan, to
bomb Trombay to destroy India's Atomic,
Energy Plant during the Indo-Pak War of
1965; and

(b) if so, what precautions have been
taken to see that Trombay is not destroyed
by the enemy In any such eventuality in
future ?
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Govern-
ment have seen the press report on this,

(b) Government are alive to the thre-
ats facing the country, including threats to
vital installations, and these have been ta-
ken into account in o'r defence plans.

Export of Bapanas

%237, SHRIP, C, ADICHAN : Will
the Minister of FOREIGN TRADE be

pleased to siate :

(a) the expert figures of Bananas to
different countries separately during 1968-
69 and 1989-70;

(b) the details of the targets fixed in
this respect during 1970-71; and

(c) the steps Government propose to
take to help realise these targets 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) A statement is laid
on the table of the House,

(b) and (c). Export target for the year
1970-71 has not been fixed so far., How-
ever, in order to promote the exporis follo=
wing steps are being taken :s-

(i) An additiooal area of 16,000
hectares is being brought under
exportable varieties of bananas
during the 4th Plan period.

Introducing three or four new
varieties which are accepted in
the werld market.

(i)

(ifi) Institutional and financial arra-
pgements for exports are under
consideration,

'Staternant
The export figures of Banpanas to different countrics scparately during 1968-69

and 1969-70 are as follows :--

Quantity in Tonnes
Value in Lakhs of Rs,

Country 1968-69 1 69-70 (upto Nov. 69)
Qty, Value Qry. Value
Iran 89 1 - .
Bahrein Is, 2454 12 568 3
Kuwait 6449 31 2324 12
Qtr. Trl. & Oman 1150 6 252 1
Others 93 1 2 Neg.
TOTAL 10235 51 3146 16
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Takiog over of Import by Minerals
and Metals Trading Corporation

*238. SHRI GADILINGANA GOWD :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government are conside-
ring to develop the Minerals and Metals
Trading Corporation for taking over the
main import oganisation in the country; and

(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a)and (b). It is the
policy of the Government to expand the
role of state trading agencies in the import
and export trade of the country and it is
proposed to canalise import of more items
through the state trading agencies including
the MMTC, Import of the following addi-
tional items has been canaliced through
the MMTC with effect from 1.1.1970 :-

1. Rock phosphate, Mineral pho-
sphate,

Sulphate of Potash,
Sulphate of Ammonia.

Muriate of Polash (Potassium
chloride other than industrial
grade).

5. Sulphur.

Supply of Soviet Tanks to Pakistap

239. SHRI RANIJEET SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government has infor-
mation that a large number of Soviet tanks
bave been received again in Pakistan; and

(b) if so, the total oumber and types
of such tanks ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
{(SHRI SWARAN SINGH) . () and (b).
According to our information, the Soviet
Union has supplied T--54/T--55 taoks to
Pakistan. Though suffliciently reliable in-
formation of the number supplied is known,
it would not be desirable to reveal it
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Mansgement of Bhakra Complex

*240. SHRI SHRI CHAND GOYAL :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the demands of Punjab, Haryana
and Himachal Pradesh Governments regar-
ding the managemeant of Bhakra complex;

(b) whether Government bave announ-
ced on the 29th Jaouary, 1970 that Govern-
ment is prepared to consider changes in the
Management of Bhakra project; and

(c) if so, the detaila, thereof 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L, RAO) : (a)
Punjab, Haryana and Himacbal Pradesh
have each claimed tbat it should have excl-
usive control over the Bhakra complex,

(b) Yes, Sir.

() The Government announcement of
291th January, 1970 stated infer-alia that the
Pupnjab Rcorgapisation Act provided for
selting up a Management Board for Bhakra
on which the States of Pupjab, Haryana
and Rajasthan and the Union Territory of
Himachal Pradesh are represnted and which
functions under the overall control of the
Central Government. It was further stated
that such modificetions as are necessary (o
the present arrangements which have been
made keeping in view the integrated irriga-
tion and power systems besed on tbe Bhae
kra and Beas projects and in the interest of
the beneliciary States, will be considered,

Delays in obtaining Lmpor{ Licences
for colour flims

1401, SHRI BABURAO PATEL : Will
the Mipister of FOREIGN TRADE be ple-
ased to state :

(a) whether it is a fact that owing to
the self-nssertive and non-cooperatlive atti=
tude of the Joint Chief controller of Imports
and Exports, Bombay, long delays are expe-
rienced by film producers in oblaining im=
port licences for colour film stock thus ca-
using great loss to the film industry;

(b) whetber it is also a fact that it takes
more than & month to obtain an appoint-
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ment to meet the Joint Chief Controller of
Imports and Exports and two and half mo-
nths to get even acknowledgments for appli-
cations submitted; and

(c) the steps Government propose to
take to make the lot of the film producers
a little easier seeing that our fiims earn for-
eign exchange worth crores of rupees every
year 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir, There are
no delays in issuing release orders for raw
films by the Joint Chief Controller of Impo-
rts and Exports, Bombay where the applica-
tion is complete in all respects, Recently,
however, release orders in some cases had
been held up pending enquiries into the
alleged abuse of imported stock by certain
film producers.

No direct import licences for raw film
are issued to the film industry.

(b) No, Sir, Genperally, there are no
such delays,

(c) Applications for release orders in
respect of raw films are forwarded to the
Joint Chief Controller of Imports and Expo-
rts by the Steering Committee consisting of
the members of the industry. In order to
reduce the delays in the grant of release
orders resulting from incomplete applicatio-
ns, a procedure has been introduced that
the Steering Committee will forward oaly
such applications to the Joint Chiel. Contr-
oller of Imports and Exports, Bombay as
are complete in all respects,

Export of Tea

1402, SHRI BABURAO PATEL :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) our annual tea exports in kilogra-
ms and rupee value during the last three
years;

(b) whether tea exports have fallen
because of our withdrawal from the Tnter
national Tea Expansion Board and if not,
the exact reasons for the fall in exports;
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(c) the reasons why Ceylon has bea-
ten us and become the biggest exporter of
tea; and

(d) whether it is a fact that foreign
capital from tea plantations is being with-
drawn and if so, how much and from what
areas 7

THE DEPUTY MINISTER 'IN THE
MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK) : (a) Quantity and value
of tea exported from India during 1967,
1968 and 1969 are as under :—
Year Qty. (in mn, Value (in Rs,
Kgr) crore-)
1967 213 68 189 04
1968 208,44 166.48
1969 176.73 130.27

(b) The reasons for fall in exports are
the declining prices of tea in the lnternati.
onal market, pewer countries coming into
the export market and a fast rising domestic
market in India affecting the export availa-
bility and prices as compared to those in
other markets.

(c) Though Ceylom is a small couniry
and produces only about 220to 225 mo.
kgs. of tea as against about 400 mn. kgs.
produced in India. Ceylon has a small po-
pulation with a domestic consumption of
only about 18 to 20 mn. kgs, against about
200 mn, kgs. consumed in India, Ceylon
therefore has to sell most of the teas produ-
ced by her to foreign countries at whatever
prices she may obtain, This is the main rea-
son why Ceylon has, in recent years, surpa-
ssed India in export performance. Her unit
values are lower.

(d) A few sterling companies have
been selling tea estates mainly the unecono=
mic estates to Indian buyers. These arcas
are mostly from West Bengal and Assam
arcas. The sale proceeds of tea plantations
repatriation of which was approved by Go-
vernment during the period 1965 to 1968 are
as under :- :

Year Sale proceeds (Fig. in lakhs)
1965 59.70

1966 8%.20

1967 Nil .
1968 98.72
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Expenditure on Indian Embassics

1403, SHRI N, R. DEOGHARE :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state the number of category-
wise India’s Missions abroad e.g., Embassi-
<s High C issions, Consulates etc. sep
tely 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH): A state-
ment s placed on the Table of the House.
{Placed in Library, See No. LT-2692[10]

Meeting of Board of Control of Canteen
Stores Department (India)

1404, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE

be pleased to state :

(a) whether it is a fact that the Can-
teen Stores Departmeot (India) Board of
Control Meeiing was held on the 16th Janu-
ary, 1970 at Now Delhi;

(b) if so, the agenda of items discuss-
ed and passed thereat;

(c) whether the CSD's Annual State.
ment of Accounts was also passed for the
past year in that meeting; and

(d) if so, whether Government propose
to lay a copy of this Aonoual Accounts at
the Table ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
{SHRI SWARAN SINGH) : (a) Yes,
Sir,

(b) The main items considered and
decided at the meeting related to the Balan-
-ce Sheet and Profits and Loss Account for
1968-69 and the allocation of profits earned
-during the same year.

(c) Yes, Sir,

(d) Audited statements of anoual acc-
ounts of the CSD (I) are published in the
‘Commercial Appendix to the Appropriation
Accounts of the Defence Services, which are
placed on the Table of the House every
year,
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lsswe of Import Permit for gift of T.V,
sets from relutives abroad

1405. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FOREIGN
TRADE be pleased to state :

(2) whether Government have issued
instructions to the Chief Controller of Imp-
orts and Exports to allow the issuance of
Import permits to individuals who want to
import different makes of T, V. scts as gifts
from their relatives abroad, on the pattern
as the gifts of Tractors from relatives living
abroad;

(b) if so, the details of the scheme and
since when it bas been introduced ; and

(c) if the reply to part (a) above be in
the negative, the date from which Govern-
meat would allow this gift of T. V. sets to
be imported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c) . There is no
scheme for the import of T. V. Sets similar
to the one for Tractors. Individual cases for
import of T, V. Sets as gifts from relations
are, however, considered on merits subject
to the production of donor's letter from ab-
road, Requests are considered at present
only from applicants who are residing in
or around Delhi where television facilities
are available.

Industrial Projecis set up In Forelgn
Countries

1406, SHRIR. K. BIRLA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the total number of industrial pro-
jects set up so far by the Indian firms, firm
wise, in foreign countries, country-wise;

(b) the total forcign exchange remitta-
nces from these projects; and

{¢c) whether there is any new proposal
to set up these projects in foreign countries
and if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI



» Written Answers

RAM SEWAK) : (a) 19 industrial joint
ventures abroad with Indian collaboration
have so far gone into production. The deta-
ils of these projects are shown in the state-
ment laid on the Table of the House,
[Placed in Library. See No, LT.- 2693/70])

(b) Total foreign exchange repatriated
by some of the firms mentioned in list A is
about Rs. 82 lakhs.

(c) A list of the projects which are in
various stages of implemeniation is laid on
the Table of the House. [Placed in Library
See, No, LT-2693(70]

Export of Textiles

1407. SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that Indian
textiles enjoy a high reputation for their
excellence in  workmanship, design and
quality;

(b) if so, the total-amount earned on
account of annual exports of cotton textiles,
woollen textiles, art silk and pure silk text-
iles; and

(¢) the percentage of India's share
in the world export markei of cotton
textiles 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) A statement is attached.
Statemant

(Value in Rs, Crores)
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(Value in Rs. Grores)

Total valus

Cotion Textiles

1969 104.47
1968 95.32
1967 8221
Art Silk ( fabries)
1969 345
1968 303
1967 0.95

Year Total value
Silk fabrics (natural)
1969 14,31
1968 5.50
1967 3.42
Woollen textiles
Financial
Years,
1969-70 17.73%
(April-Dec. 69)
1968-69 26,22
1967-68 21,44

*This includes provisional figures
for Oct. to Dec., 69,

(c) India‘s share in total world mar-
ket in colton piecegoods during the year
1968 came to about 8.8%

Coastitution of Tea Board

1408. SHRI VIKRAM CHAND MAHA.
JAN : Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the names of Chairman and mem-
bers of the Tea Board;

(b) the principles adopted for the selec-
tion of the Board; and

(c) the experience of cach ooe of them.
in the tea industry 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (c). A statement is.
laid on the Table of the House. [Placed in
Library. See. No, LT-2694/70)

(b) Members of the Tea Board are
appointed by the Central Goveroment in
terms of Section 4(3) of the Tea Act, 1953
read with rule 4(1) of the Tea Rules 1954,
A3 regards constitution of the Tea Board
and the maoner of [illing vacancies thereon
reference is invited to Rule 4 of Tea Rules,
1954,
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Appointment of Separate Chiel Englocers
for Seal and Salal Projects

1409, SHRI VIKRAM CHAND
MAHAJAN :
SHRI HEM RAJ :

Will the Minister of TRRIGATION
AND POWER be pleased to state:

(a) the amount earmarked for the Seul
project in Himachal Pradesh for the year
1970 and by which year the balance will
‘be spent;

(b) whether there is any proposal to
appoint separate Chief Enginecers for Seul
{Himachal Pradesh) and Salal (Jammu and
Kashmir) projects; and

(¢) if not, the reasons thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) An
amount of Rs, ! crores is proposed to be
#pent on Seul Project during 1970-71, Sub’
ject to the availability of funds, the
balance amount required for the project
is proposed to be spent by 1973.74,

(b) and (c). Tn view of the proximity
of the Scul and Salal Projects and also in
consideration of the magnitude of work
involved at the commencement of these
projects, it has been proposed to appoint
initially one common Chief Engineer for
these two projects.

Todo-Puk, Amity tied with Settiement
of Ksshmir and Farakka lssues

1410. SHRI RAMACHANDRA
VEERAPPA :
SHRI Y. A, PRASAD :

Will the Mioister of EXTERNAL
AFFAIRS be plensed to state :

(a) whether Government®s attention has
been drawn to the statement of Information
‘Minister of Pakistan appearing in the
Hindustan Times of the Ist February, 1970,
that until the Kashmir and Farakka issues
are seitled, the pledge for the people of
India and Pakistan to live in freedom and
bring security will remain unfuifitted; and
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(b) if so, the reaction of Goverament
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :(a)
Yes, Sir.

(b) The Government of India hope
that Pakistan will realize the importance of
solving problems between the two countries
step by step on the basis of the Tashkent
Declaration without laying pre-condiiions.

Extension of Service given to General
Manager Canteen Stores Department
(Indin)

1111, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to refer to the reply given to
unstarred question No. 3566 on the 1uth
December, 1969 regarding extension of
Service given to the General Manager, Can-
teen Stores Department (India) and state :

(a) the justification for taking such an
important decision by circulation of the
file of Gieneral Manager's extension without

calling a proper Board of Control meeling
therefor;
(b) who i d the lation orders

on the file and under which rule this was

done;

{c) il there was no such rule. then whe-
ther it is a fact that the outgoing Quarter
Master General had received verbal orders
to circulate the Geoeral Manager's exten-
sion file from some one in Authority higher
up; and

(d) if so, the steps taken by Govern-
ment to stop this backdoor tactics of gran-
ting extensions 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAYY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b).
It Is not ur 1 to take decisions by circu-
lation for individual items. The case was
circulated by the Secretary of the Board
of Cootrol.

(c) 'No, Sir.
(d) Does not arise.
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Viait of Forsiga official/unofficial Digaitaries,
Delegations to India

1412, SHR1 P. C. ADICHAN :Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number and names of foreign

official /unofficial dignitaries, delegations
and good-will missions that visited India
during the past two years, 196869 and

1969-70; and
(b) the total amount spent on them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :(a)
and (b). The information is being colle-
cted.

Loss of Export Market in Manganese

1413, SHRI SHRI CHAND GOYAL :
Will the Minister of FOREIGN TRADE
be pleased to state ;

(a) whether it is a fact that there has
been loss of export market in manganese;

(b) the reasons for the loss; and
(c) whether any ltudy group has been
of

looking into the p
Industry; if so, the outcome thereof 1'

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (8) Yes, Sir. There has
been a decline in export of high grade
manganese ore,

(b) Severe competition in world mar-
kets.

(c) Yes, sir, A working Group has
been set up to consider the problems of
the ore industry. The report of
the Workluu Group is awaited,

Enquiry loto Assets of Shri P, Govinda
Muoon, Union Law Minister
1414, SHRI ONKAR LAL BERWA :
SHRI GUNANAND THAKUR:

SHRI KIKAR SINGH :
SHRI ABDUL GHANI DAR :
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SHRI S§. KUNDU :

SHRI D. R. PARMAR :
SHRI YASHPAL SINGH :
SHRI P. M, MEHTA :
SHRI DEVEN SEN :
SHRI P. N. SOLANKI :
SHRI A. SREEDHARAN :

Will the PRIME MINISTER be pleased
1o state :

(a) whether the attention of Govern-
ment has been drawn to the newspaper
Reports that “the demand has been made
in public by some promincut persons to
eoquire independently about the wealth and
other properties in possession of the family
of and Shri Govioda Menon--the Union
Cabinet Minister:

(b) whether it is also a fact that Shri
Govinda Menon has 10 buildings of which
pearly Rs. 10,000 rent is being collected
either by him or his family members;

(¢) whether the reports appeared in
the newspaper that Shri Govinda Menon
was staying in a rented buildiog before he
joined the Ministry; and

(d) whether it is also a fact that the
demand has been made in the interest of
public importance 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) Some reports regarding the assets of
Shri P. Govinda Menon, Union Law Mini-
ster, appearing in a section of the Press,
have come to the notice of the Government.
According to a news item appearing in the
‘Times of India', dated the 19th January,
1970, Shri Rajagopal, the Jana Sangh State
Secretary demanded an inquiry ioto the
alleged acquisition of wealth by the Union
La= Minister. According to the ‘Indian
Express®, dated 14.1.70 (Madurai edition),
Shri T. O. Bava, President, KPCC, said
that he would like the public to know about
the wealth acquired by Shri P, Govinda
Menon, and chalienged Shri Menon to de-
clare his assets,

(b) No, Sir.
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(c) Contrary to newspape: reports,
Shri P. Govinda Menon was staying in one
of MPs' flats at Western Court in New
Delhi, and not in a rented building, before
joining the Council of Ministers,

(d) No, Sir.
Issue of Licences to Small Scalc Industries

1415, SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :

SHRI B, K. MODAK :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the number and walue of licences
issucd to small scale industries, State-wise
and year-wise, from 1966-67 to 1969-70; and

(b) the causes of the rise or fall in-
numeber ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) A statement showing
the number and value of licences for import
of raw materials, components and spares
issued to small scale industies, State-wisc
and year-wise, frem 1966-67, to 1969-70,
to the extent available, is laid on the Table
of the House [Placed in Library See. No
LT--2695/70). Scparate data, State-wise,
and for small scale indusiries in respect of
licences for import of machinery, and also
for licences issued under the import policy
for registered exporters, are not maintained.

(b) The main causes for the difference
in the number and wvalue of licences from
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year to year are changes in the import
policy for issue of licences, variations in the
list of items permissible for direct import
by actul users and the number of applica-
tions received during each licensing period.
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Pillal Committee Report on Reorga-
nization of Indian Foreign Service

1417, SHRI M. L. SONDHI: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) what further steps have been taken
to implement the Pillia Committee Report;
and

(b) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The details of follow up action
till may 1969 on the recommendations of
the IFS Commitiee were conveyed in reply
to the Uanstarred Question No, 9557 answe-
red in the Lok Sabha on 14.5.1969. Further
steps since taken in regard to the recomme-
ndations of the Committee are indicated in
the statement laid on the Table of the
House. (Placed im Library. See No. LT,
2696/70].
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Rehabllitation of Defence Personnel
Disabled Durlag Indo-Puk. Conflict

1421, SHRI GADILINGANA GOWD :
Will the Minister of DEFENCE be pleased
to state :

(a) the total number of defence per-
sonnel who were disabled during the Paki-
stan operation in 1965 and rehabilitated ;
and

(b) the reasons for not rehabilitating
the remaining disabled personnel and the
steps taken by the Government to reha-
bilitate them immediately 7

THE DEPUTY MINISTER 1IN THE
MINISTRY OF DEFENCE (SHRI M. R,
KRISHNA) : (a) ‘and (b). Out of a total
pumber of 1034 Defence personnel who
were disabled during the Pakistan opera-
tions in 1965, 761 have been rchabilitated
in civil jobs or given wvocational training
enabling them to be self-cmployed, Of the
remaining. 156 persoonel have expressed
their unwillingness to sccept any rchabili-
tation assistance. In respect of the rema-
ining 117 personnel, efforts are continuing
to find suitable civil employment. A majo-
rity of them are scverely disabled and
some of them have completed their medi-
cal treatment only recently. It will there-
fore take some time to rehabilitate them,
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Grants to U, N. Organisation

1422, SHRI SITARAM KESRI : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

{u"l whether it is a fact that grants have
been given by Government to various Unit-
ed Nations Organisations;

(b) if so, the names of these organisa-
tions; and

(c) the total amount granted to these
organisations during the last three years,
year-wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) and (). The required information
Is being collected and will be laid on the
Table of the House.

Nuga Hostlles Released on Expiry of
Preventive Detentlon Act In
Nagaland

1423, SHRI BENI SHANKER SHA-
RMA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of MNaga hostiles set
free on the expiry of the Preventive Deten-
tion Act in Nagaland;

(b) the steps taken (o keep watch on
their activities; and

(c) the way they are proposed to be
dealt with in future in the absence of this
epactment ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
274 Underground Magas trained by China
were, after their capture, detained under
the Preventive Detention Act, Another 76
Nagas who were intercepted on their way
to China were also detained under this
Act, They were all set free on the expiry
of the Act. However, 134 - persoms from
amongst them who were wanted in a case
filed against them at Kohima have been
rearrested.
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(b) The persons who have nmot been
rearrested have been allowed to go back to
their villazes. Some amongst them are very
young. Some others are of good antece-
dents and were forcibly enlisted in the
Underground. Yet othzrs were in the Un-
derground for a short period only. It is
expected that the village elders, on whose
asturances these persons have heen set
free, would keep a watch on their activi-

ties and help them to return to peaceful
vocations.

(c) In the absence of the Preventive
Detention Act, any person who is found
to be indulging in lawlessness, would be
dealt with under the normal laws or the
land.

Technological Policy Statement
1425, SHRIMATI SUSEELA
GOPALAN :
SHRI MOHAMMAD ISMAIL :
SHRI UMANATH :

SHRI VISWANATHA MENON :

Will the PRIME MINISTER be pleased
to state :

(a) whether Goveroment have any pro=
posal to make a technological policy state-
meat;

(b) if so, when, and the details thereof;
and

(¢) whether Government are aware of
the necessity of technological policy 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : (a)
to (c). Government"s Scientific Policy Resolu-
tion of 1958 covers both science and tech-
nology. The question whether this Policy
Resolution requires any modification is
under consideration.

National Highway Linking Kathmandu Valley
with Nepalese Teral and India

1426. SHRI J. K, CHOUDHURY :
SHRI R. K. BIRLA :

Will the Minister of EXTERNAL AFF-
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AIRS be pleased to state :

(2) whether a study team of the World
Bank has suggested the construction of a
national highway linking Kathmandu Valley
with Nepalese Terai and India and the
rest of the World;

(b) if so, the details thereof and who
will bear the cost; and

(c) the reaction of Government io the
matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
An Agreement i: reported to have been
signed on 19ih February between Govern-
ment of Nepal and t1he United Nations
Development Fund for the execution of
a road feasibility study for feeder roads to
the Nepal Trunk Road System. Press repo-
rts that the Waorld Bank experts had sugge-
sted the construction of an alternate high-
way Linking Kvhmandu Valley with Nepal
Terai, India und the rest of the world has
been denied.

(b) As the scheme has not yet been
accepted for implementation and only a
feasibility study is contemplated, details
regarding the quantum of expendilure and
the agency which will bear the cost are
not yet available.

(c) Does not arise.

Views Expresscd by Minister of State
for Industrial Development Regard-
ing Urba Property Rights

1427. SHRI VIRENDRAKUMAR
SHAH : Will the PRIME MINISTER be
pleased to state :

(a) whether his attention has been
drawn to the views expressed by the Union
Minister of State far Iodustrial Develop-
ment, Shri K. V, Raghunath Reddy. on
urban property rights, at a meeting organ-
ised by the Congress Socialist Forum in
Hyderabad on the 4th January, 1970 and
published in the Finaocial Express of the
5th January, 1970;

(b) if so, whether he has ascertained as
to whether the views expressed by Shri
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Reddy had Cabinet sanction behind them;
and

(c) whether he agrees that it is not
proper for a Minister in the Union Cabi-
nel to express views regarding matters
which do not come under his official pur-
view and, il so, whether he would obtain
necessaty clarification from the Minister
concerned in the above matter and place
it on the Table of the House ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) to (c). Shri K. V, Raghunatha Reddy,
who was consulted in the matter, has
stated that he addressed the Congressmen’s
Forum for Socialist Action at Hyderabad
on the 4th January, 1970 in his personal
capacity and not as a member of the Coun=
cil of Ministers. While dealing with Econo-
mic Policy Resolution of 1the Bombay
session of his party, he referred to the
misleadiog propaganda which was beiog
carried on by leaders of certain political
parties that agriculturists would lose their
land and the middle class and poor people
would lose their property. He explained
the scope of Articles 14, 19, 31 and 31-A
of the Constitution in the context of
rights relating vo non-agricultural property
vis-a-vis the rights relating to agricultural
property. However, he did rot put the
proposition in the manner in which it was
reporied in the Financial Express, He
pever discussed the proposal concerning
ceiling on urban property of Government's
policy relating to it.
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Delegations of Parliamentarians
Sent Abroad
1429. SHRI S. C, SAMANT :
SHRI ARJUN SINGH
BHADORIA :
SHRI RAM SEWAK YADAV :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI MOLAHU PRASAD :
SHRI1 BAL RAJ MADHOK :
SHRI BENI SHANKER
SHARMA :
SHRI SHIVA CHANDRA JHA:
SHRI MUTHUSAML :
SHRI G, C, NAIK ;
SHRI R. K. AMIN :
SHRI MOHAMMED IMAM :
SHRI H. AJIMAL KHAN :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) the specific missions for which
various delegations of Parliamentarians were
sent abroad during the inter-session period
just proceding the current session;

(b) the achievements of the various
delegations; and

(c) whether a atatement will be placed
on the Table of the House showing (i) the
number and names of Members of Parlia-
ment along with the names of parties to
which each belonged: (ii) officers, if any:
(i) the countries visited by them; and (iv)
the expenditure involved in the shape of
foreign exchangs in terms of Indian rupee?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b) Six Delegations of Members of
Parliament were sent to various Afro-
Asian countries recently with a view to en-
able the Members to acquaint themselves
with the conditions, developments and tre-
nds in the countries of the region, to meet
the leaders of various walks of life and for
promotion of India's relations with the co-
untries concerned. The visits have, we
believe, achieved these objectives and helped
in promoting goodwill between India and
the countries visited,

(¢) A statement mentioning the names
of all the Membcrs along with the parties
they belong to and the countries visited by
them is laid on the Table of the House,
[Placed in Library. See No, LT-2697/70)
No official accompanicd the Delegations.
Foreign exchange 1o the equivalent of Rs.
21,601 /--was rel d to the Members of
the six Delegations for incidental expenses,
This does not include the daily allowance
given to the Members as the relevant deta-
ils have not yet been received from the
various Missions,

Annual Plan Outlay for Manipur

1431, SHRI M. MEGHACHANDRA :
Will the PRIME MINISTER be pleased to
state :

(a) the annual plan outlay for Mani-
pur for 1968-69 and for 1969-70;

(b) the Annual Plan expenditure by
the Government of Manipur during 1968-69
and 1959-7) till date; and

(c) the finally approved Fourth Five-
Year Plan outlay for Manipur and the main
heads on which expendilure will be made
and details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY, AND MINISTER OF PLANN-
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ING (SHRIMATI INDIRA GANDHI):
(8) and (b).

(Rs. lakhs)
Approved Expenditure
outlay
1968.69 371.82 247.65
1969.70 472.00 Not yet available
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(c) This has not yet been finalised.
Internal Resources for Fourth Plan

1432, SHRT SRADHAKAR SUPAKAR:
Will the PRIME MINISTER be pleased to
state the break-up of internal resources for
the Fourth Five Year Plan ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
This will be finalised only along with the
Plan,

India’s /’er Capita Income

1433. SHR! SHRI CHAND GOYAL :
SHRI P. GOPALAN :

SHRI VISWANATHA MENON:
SHRI P. P ESTHOSE :

SHRI JYOTIRMOQY BASU :

SHRI NANJA GOWDER :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that our couns

try's  per capita is the 1 t in
the world; and
(b) if so, the reasons therefor ?

THE PRIME MINISTER, MINISTER
‘OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
{a) No, Sir.

(b) Does not arise.

Lery of Uniform Excise Duty and Abolition
of Export Doty on Tea

1434, SHRI K. P, SINGH DEO : Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whetber the Goveroment of Assam
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had requested Government to levy uniform
excise duties on Indian tea and to
abolish export duty on tea with a view to
restoring the competitive capacity of Indian
tea in foreign market;

(b) if so, whether Government have
agreed to the suggestion made by the
Government of Assam;

(c) if so, details thereal ; and

(d) if not, reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b) to (d). The Government's gereral
policy is to keep the performance of exports
under constant review and to take remedial
fiscal measures as and when called for.

Damage caused by flood In cach State

1435, SHRI RAMAVATAR SHASTRI :
Will the Minister of IRRIGATION AND
POWER be pleased to state the details of
damage caused by Moodsin each State in
the years 1968 and 1969 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
Two statements contalning the latest infor-
mation furnished by State Governments
relating to damages caused by floods in each
State during the years 1968 and 1969 are
laid ‘on the Table of the House. [Placed in
Library. See No, LT=2698/70]

Import of Copper Rods and Zinc Rods by
M/s. Malik Electric Works, Bombay

1436, SHRI P, P. ESTHOSE :
SHRI SATYA NARAIN SINGH :
SHRI UMANATH :
SHRI K. M, MADHUKAR :
SHRI K. ANIRUDHAN :
SHRI GEORGE FERNANDES :

Will the Minister of FOREIGN TRADE
be pleased to state :

(2) how many copper rods and zinc
rods were imported under the import licence
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in the month of February, 1966 by M/s.
Malik Electric Works, Bombay;

(b) whether it is a fact that this mate-
rial, instead of being used for its own
production, has been straight-away delivered
to some other company ;

(c) if so, the pame of that company ;
and

(d) whether Government propose fto
investigate into the utilisation of this impor.
ted material by the company 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (d). Import statis-
tics licence-wise are not maintained. The

allegations of misutilisation are being
enquired into and further informa-
tion regarding the results of the inquiry

will be placed on the table of the House.

Proposal for setting up Splnning Mill
in Manipur

1437, SHRIM, MEGHACHANDRA :
Will the Minister of FOREIGN TRADE be
pleased to siate:

(a) whether the proposal for  setting up
a spioning Mill in Manipur bas been totally
shelved; and

(b) if not, at what stage
stands at presoat 7

the proposal

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) While considering the Fourth Plan
proposals of the Manipur Administration,
the Working Group set up by the Planning
Commission recommended that before a
spioning mill could be set up, experiments
for cultivation of cotton have to be condu-
cted in the territory. The Administration
have, therefore, proposed an experimental-
cum-demonstration project for the purpose,
This scheme has been accepted by the
Planning Commission The gquestion of
setting up a spioning mill would, therefore,
be considered after the experimeats for
<otton cultivation have been successful.
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Production of T, V. Sets

1438. SHRI HARDAYAL DEVGUN :
SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :
SHRIMATI SAVITRI SHYAM :

Will the Minister
pleased to state :

of DEFENCE be

(a) the estimated total requirement of
Television sets in the couniry during the
years 1970-71, 71-72, 72-73 as also the
estimated indigenous production of T, V.
sels during the aforesard years;

(b) the total installed capacity for the
manuflacture of sets in the country at pre-
sent and whether the T. V., manufacturing
upits are working to their full capacity at
present and if not, the reasons therefor;

(c) whether Government propose to
issue further licences to set up units for
the manufacture of T, V. scts 1o meet the
shortage;

(d) if so, the oumber of units, their
location, productign capacity of each; and

(e) the financial implications thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) According to the market
survey recently conducied by the Infor-
mation and Broadcasting Ministry the
aonual requirements of T. V. sets duriog
the period 1970-75 have been assessed as
follows:-

1970 - 31,000
1971 N 21,000
1972 - 69,250
1973 - 1,15,250
1974 - 73,250
1975 N 60,260

This ecstimate is based on a sale price
cxceeding Rs, 2,000 but substaotially larger
quantities . will be reguired if the price
comes down. It has been estimated that the
total requirements for the 5 year period
1970-75 will be of the order of 3.7 lukh
pumbers if the price is above Rs. 2,000,
7.18 lakb oumbers if the priceis between.
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Rs. 1,251 to Rs, 1,500 and 10.6 jakh num-
bers if the price ranges between Rs. 1,000
to Rs 1,250. It is not possible to give an
exact estimate of the total likely production
during this period but steps are being taken
to ensure that production keeps puce with
the likely demand.

(b) A total capacity of 30,000 T.V.
scts per anoum has been saoctioned. One
of the four units has already started produ-
ction and others are likely to go into pro-
duction between April-May this year,
During 1970, 18,000 sets are expected to be
produced and the full production of 30,000
sets is likely to be achieved in 1971. On
account of certain difficulties experienced
by two of the manufacturing units the
production in 1970 to the extent of san-
ctioned capacity of 30,000 sets is not likely
to be achieved.

(€) to (e). Addtional capacity would be
sanctioned and as soon as afirm decision
is taken about the actual additional capa-
city to be created. This is under considera-
tion. Until then it is not possible 10 siate
as to how mapy units will be licensed, for
what capacity, where thcy would be located
and what would be the financial implica-
lions.

Aonual Plan outlay for Kerala

1439. SHRI A, SREEDHARAN : Will
the PRIME MINISTER be pleased to state:

(a) whether the Annual Plan for the
States for 1970=71 has been finalised; and

(b; if so, the details of the Plan, as
far as Kerala is concerned 7

THE PRIME MINISTER, MINISTER
OF FINANCE. MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLA-
NNING (SHRIMATI INDIRA GANDHI) ;
(a) No, Sir.

(b) Does not arise.

Indo-Iranian talks oo Economic
Collaboration

1440. SHRI R. R. SINGH DEO :
SHRI RAMACHANDRA
VEERAPPA :
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SHRI Y. A. PRASAD :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that a number of
proposals for economic collaboration are
likely to be discussed with Iran; and

(b) if so, what are the proposals that
are likely to be taken up for discussion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) ln accordance with the decisions
reached at the Second Minisierial Meeting
of the Joint Indo-Iran Commission held
in New Delhi on 14th and 15th February,
1970, experts from the two countries would
examine various proposals relating to indus-
trial cooperation-both in public end private
sectors-long-term commercial exchanges
including sale and purchase of Iranian
ammonia, sulphur and phosphoric acid by
India and Indian manufactures including
railway wagons and otber rolling stock, ma-
chinery and equipment, by Iran and coopera-
tion in the ficld of irrigation and power,
standardisation and industrial research elc.

Participation In Polish Fair 1970

1441. SHRI R, R. SINGH DEO :
SHRI RAMACHANDRA
VEERAFPPA :
SHRI Y. A. PRASAD :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that Governmen i
have decided to participate In  Polish Fair,
1970; and

(b) if 50, the details of the goods likely
to be displayed there 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
RAM SEWAK) : (a) Yes, Sir.

(b) Machinery, Machine Tools., Eogi-
peering Stores, Metallic Mapufactures,
Light Engincering Goods, Consumer Goods
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including Coir Goods and Handicrafts,
bandlooms, processed foods, tea coffee,
Manufactured Tobacco. minerals and Ores
and Semi Finished goods etc,

fagre wren faew fofady, @=m om0
agsl ¥ afy & foq agufa & @i
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R {ww) ¢ (§) S ad
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Shortage of Wool

1443, SHRIMATI ILA PALCHOU-
DHURY : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that due to
restrictions have been placed on import of
wool, there is acute shortage of wool for
the manufacture of warm clothing in India;

(b) the annual requirements of wool
and supply available; and

{(c) the steps taken or proposed to be
taken to meel the shortage ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The
woollen Industry consists of the woollen,
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worsted and shoddy sectors, The woollen
seotor utilises indigenous raw wool and
there is no shortage of such wool. The
worsted and the shoddy sectors are mainly
dependent on imported wool. Supply of
imported wool to these sectors is substanti-
ally below the installed capacity owing to
limitations of forcign exchange.

() (i) Steps have been, and are being
taken to increase the producs
tion and improve the quality
of raw wool in the country.

Additional allocations of
imported raw wool are being
granted to units in the wool-
len industry which export more
than 107 of their production,

(i)

(iil) The rates for replenishment
entitlements under the Policy
for Registered Exporters have
been enhanced.

Taking over of closed Textile Mills

1444. SHRISATYANARAIN SINGH:
SHRI UMANATH :
SHRI K. ANIRUDHAN :

SHRI P. RAMAMURTI :

Will the Minister of FOREIGN TRADB
be pleased to state :

(a) the total number of closed units
taken over after the formation of Textile
Corporations in various States ;

(b) the amount of assistance given by
the Corporation to various State Corpora-
tions ; and

(¢) the sieps Government propose (@
take for taking over other closed units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Eight,

(b) The position of loans sanctioned/
released by the National Textile Corporation
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so far is as follows :

Amount Amount
sanctioned released
State Textile Rs. 72.81 Rs. 35.70 lakhs
Corporations  lakhs
Mills under Rs. 40.75 Ra. 10.10 lakhs
Authorised lakhs
controllers

(¢) The management of only those
mills is taken over by the Government
which, with suitable invesiments, can be
made economically viable. At present, the
Government is examining reports of the
Investigation Committees appointed under
the said Act, to look into the affairs of
five closed mills,

Central Purchase and Sales Organisation of
National Textile Corporatioa

1445, SHRI S. R. DAMANI : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the National Textile Cor-
poration have set up a central purchase and
sales organization on behalf of all the mills
taken over by it;

(b) if s0, the details of the organisa-
tion such as location, staff, functions, funds
placed at its disposal and their manage-
ment etc,; and

(c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (@) to (c). No, Sir,
However, in respect of some of the mills
which have been taken by Goveroment
under section I18A of thel (D & R) Act,
the National Textiie Corporation bas evol-
ved a scheme for purchasing and supplying
a part of their requirements of raw cotton
(indigenous). Under this scheme, since the
Authorised Controllers of the mills have
been authorised to act as the agents of the
Corporation, the need for selling up a
Central Purchase and Sales Organisation
has not been felt for the present,
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Indian Trade Team for Japan

1446. SHRI BENI SHANKER
SHARMA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that an Indian
Trade Team has left for Japan for exploring
the possibilities of export of engincering
goods to that country;

(b) whether the said delegation has
been sponsored by Government or it has
gone on its own initiative ; and

() whether any direction has been
given to the said delegation and, if so, the
details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a)and (b) . Yes, Sir,
The delegation, which was sponsored by the
Engineering Export Promotion Council at
the initiative of the Government of India,
left for Japan on the 30th January, 1970,
for a period of 15 days,

(c) A statement showing the terms of
reference of the delegation is laid on the
Table of the House. [Placed in Library See
No. LT-2699/70)

Preservation and Cannisg of Mangoes

for Export
1447, SHRI MAHARAJ SINGH
BHARATI : Will the Minister of FORE-

IGN TRADE be pleased to state :

(a) the success so far achieved in res-
pect of preservation and canning of mangoes
for their export; and

(b) the details of scheme formulated
ia this respect for future 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b) . Exports of
canned and preserved mango products have
increased in the last five years from Rs. 55
lakbs in 1963-64 to Re. 140 Ilakhsin
1968-69,



87 Written Anvwers

To facilitate manufacture of mango
products for export. the following mssis-
tance is given by Goveroment :--

(i) Import of materials required for
processing is allowed to regis-
tered exporters at 109 of f. 0. b,
value of exports.

(ii) Sugar is released at levy prices

against export of mango products

containing sugar.

(iii) Cash assistance ranging from 3%

to 109 of . o. b. value of exports

is given.

(iv) Refund of excise duty paid on

tinplates used in the fabrication of

containers is allowed.

Import through STC

1448, SHRI P, C. ADICHAN : Will
the Minister of FOREIGN TRADE be
pleased to state the names of the items
exclusively imported by the State Trading
Corporation and those imported by other
Importers and the extent of imports of each
item during 1968 and 1969 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : A statement showing the
value of imports of items exclusively cana-
lised through the STC during 1968-69 and
1969-70 (April 69 to October 69)--is laid on
the Table of the House. (Placed im Library.
See No, LT-2700/70]

The wvalue of total imports ioto India
during the same period is given below =

1968 69 = . Ra. 186162 lakhs,
1969-70 - Rs. 90241 lakhs.
{(upto Oct. 69)

Details of import of individual items are
available in the Monthly Statistics of the
Foreign Trade of India published by the
Director General of Commercial Intelligence
and Statistics, Calcutta.

Jolat Pakistani-Saudi Arablan Bask

1449. SHRIMATI SHARDA MUKER-
JBB : Will the Minister of EXTERNAL

MARCH 4, 1970

Writien Answeors 88
AFFAIRS be pleased to state :

(a) whether it is a fact that a joint
Pakistani-Saudi Arabian Bank would be set
up in Jeddah as a cover for Saudi Arabia
to extend large credits to Pakistan to
purchase arms from Europe ;

(b) whether this is a sequel to a high
level Pakistan Military Mission to Saudi
Arabia a few months ago; and

(c) if so, what action has Government
of India taken to counteract this move ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government have seen press reports 1o this
effect but have no factual information about
the proposed setting up of such a Bank for
the alleged purpose of extending credits to
Pakistan for purchase of arms in Europe;

(b) and (c) . Do not arise.
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Indo-Ceylonese Pact Regardiog the
Stateless In Ceylon

1451, SHRI HIMATSINGKA : Will
1he Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the progress so far made with re-
gard to the implementation of the Indo-Cey-
lonese pact regarding the Stateless in
Ceylon;

(b) the further steps being taken by
Government to implement the agreement
and by what time its implementation is like-
ly to be compieted ; and

(¢) the reasons for the delay in imple-
menting the Pact ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH) : (a)
Upto 31st January 1970, 66,132 persons
have been granted Indian citizenship and
3,699 Ceylon cilizenship. Of those granted
1ndian citizeaship. 13,243 persons have re-
tutoed to Lodia upto 31.12.1969.
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(b) No additional steps are contem-
plated. The present process-of registration
and rehabilitation will continue.

The Indo-Ceylon Agreement stipulates
inter alia that grant of Ceylon citizenship
and the process of rehabilitation shall both
be phased over a period of 15 years.

(c) The implementation is proceeding
with reasonable speed.

Low Prodaction of Flasks

1452, SHRI K. M. ABRAHAM :
SHRI K. RAMANI :
SHRI BHAGABAN DAS :
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government are aware
that the machinery of Eagle Vacuum Glass
Manufacturing Company is not sufficient
to produce enough flasks to meet the
demand;

(b) whether it is a fact that the Com-
pany is not allowed to import machioery;
and

(c) if so, the 1casons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) (a) to (c). M/s. Eagle
Vacuum Bottle Manufacturing Co, Private
Ltd. have applied for the import of machi-
nery for replacement, modernisation and
expansion, for the manufacture of vacuum
flasks. Their applications are under consi-
deration.

Trade Delegation to USA

SHR1 SAMINATHAN :
SHRI MAYAVAN :

SHRI K. P. SINGH DEO :
SHRI NARAYANAN :
SHRI DHANDAPANI :
SHRI RABI RAY :

SHRI N. R. LASKAR :

1454,
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SHRI CHENGALRAYA
NAIDU :

SHRI BADRUDDUIJA :

SHRI BHAJAHARI
MAHATO :

SHRI JYOTIRMOY BASU :

SHRI SITARAM KESRI :

SHRI YASHPAL SINGH :

SHRI MADHU LIMAYE:

Will the Minister of FOREIGN TRA-
DE be pleased to state :

(a) whether it is a fact ihat a trade
delegation from India visited the United
States of America for trade talks;

(b) if so, the subjects discussed and
whether any agreement has been reached;
and

()
ment 7

if 30, the details of the agree-

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b) and (c). The delegation bad com-
prebensive trade talks with the U.S, autho-
rities to explore ways and meaps to expa-
nd Indo-U.S, trade. No formal trade agree-
ment was negotisted,

Amount to be spent on Defence during
Fourth Plan

1455, SHRI SHIVA CHANDRA JHA :
SHRI JAGESHWAR YADAY :

Will the Minister of DEFENCE be ple-
ased to state :

(a) whether Goveroment have finali-
scd the total amount that would be spent
on Defence during the Fourth Plan period;

(b) if so, the details thereof; and

(c) if not, the reasons therefor 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c).
The Defence Plan envisages an outlay of
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the order of Rs. 6,000 crores during the
Fourth Plan period, The salient features of
the Defence Plan 1969-74 were cxplained
in reply to Lok Sabha Unstarred Question
No. 8189 on the 30th April 1969. The allo-
cation to the Army in the Fourth Plan wo-
uld be roughly at the 1970-71 level, a lar-
ger proportion of the increases is allocated
to the Navy and the Air Force, consistent
with their growiog requirements, As a resue
It of the planned approach to the develop-.
ment of the three Services, it appears
possible to meet their requirements during
the 4th Five Year Plan period with an out-
lay of the order of Rs. 6,000 crores.

Import of Synthetic Fabrics

1456, SHRI SITARAM KESRI : Wilk
the Minister of FOREIGN TRADE be plea-
sed to stale :

(a) whether it is a fact that a new for-
mula for the import of certain items like
synthetic fabrics from Nepal has been evol-
ved by Government;

(b) il so, the details thereof; and
(c) whether the Government of Nepal

has agreed to the pew formula evolved by
Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Certain dis-
cussions in this connection have taken place
in the Indo-Nepal Joint Inter-Government-
al Committee, but no agreed formula has so-
far beea found.

Hauh Treatment to Coloured lmmigrants
© i UK,

1457. SHRI SITARAM KESRI :

SHRI MADHU LIMAYE :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to stade :

(a) whether it is a fact that Mr. Enock
Powell, M.P., bas suggested to the U. K.
Government giving a harsh treatment to all
the coloured immigraots In U. K.;
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(b) whether the Indian Workers Asso-
-ciation of South-hall in London are greatly
disturbed because of the continved inciting
dpeeches of Mr. Powell against the immi-
grants;

(¢) whether Goveroment intend to
take up the matter with the Government of
U. K. toprotect the rights of the Indian
immigrants to U, K.; and

{d) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Such speeches naturally cause anx-
iety to the Indian and other immigrants in
U, K.

(c) and (d). The declared policy of
the British G vernment is to achieve integ-
ration of thosc immigrants who are already
in Britain, and to ensure that they enjoy
the benefits and rights available to the local
population. Individual cases of Indian whe-
re racial discrimination is alleged, are taken
up by our High Commission in London,
with the authorities concerned.

whit duwate gteen & arat & foew ot
wewr & fog w7 w1 freem

ot ww areraw fa -
sft Trewwq faerd :

war ferwrf o fow o 5 ag T
*) #9150 5 NG gaadta gremr
ataf ¥ fawst € acmd 5@ ¥ faw
ysg-ar fead! ufe &r fanae fear
marg?

1459,

fewf aw faw & wowrew # 9w a0t
(s fag AT nem) : @rIw #) 39
#Fgfgar & fag 1966-67 & gm
fegdtswa & wraf & faasit ammd 9T
aTq 9 TR faarf  qeq) /aawaT w1 sfoa
FW 7C a9 fear o w1 - 99—

PHALGUNA 13, 1891 (SAKA)

Wirisoun rwswers %

wiq fiaeT & wElR ¥ firg T CrRaET
wigzq frafafas § :—

e smizn (wOY )
uTey N2 15.00
agT 6.00
fagrx 40.00
gwaa 11.00
Efmr 7.00
¥ AT FTAIT 1,00
LG 4,50
g R 20,00
T 30,00
frgt 24,00
AT E 0.17
aﬂ!" 5,00
qua 10,00
A 9.00
afa= arg 40,00
S 70,00
qfeww A= 1000

ga 312,67
gt ot A fawroht o aowef
et wfaf

1460, «ft we areraw feoxy ¢
oft v ewew forerred

war fewrf war faw o a) ag aard
¥t war w7a fis : ’

(¥) waragaw @ fs g o
¥ faet geart 5@ & gy § fawt
I7—a=1 =t fad T gamx & wereAT
¥ wra gacazedy w uw afafs av§ o
4 aqr 18 faasaz, 1968 a5 39 afufa
# feadr 3% gt of;

(w) afcgt, ot 38 wfafa & war
w1 g& fawfd  §;



95 Written Answers
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Import of Cotton from U. S. A,
under PL 480
1461. SHRI D. N. PATODIA :
SHRIR. R. SINGH DEO :
SHRI RAMACHANDRA
VYEERAPPA :
SHRI Y. A, PRASAD :

Will the Minister of FOREIGN TRADE
be pleased to state :

{a) whether it is a fact that a deal has
been finalised with the Government of Uni-
ted States of America for the supply of
cotton under PL 480;

(b) if so, the details of the deal reach-
ed; and
ioto

(c) when it will bc brought

effect 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Ycs, Sir.

(b) and (¢) . The agreement is for 1 la-
kh U. S. bales of cotton from U S. A,
Contracting for cotton could commence
from 12.2,70. The necessary formalities have
been finalised and contracting and shipp-
ing will start immediately.

Indo-Nepal Yalks

SHRI HIMATSINGKA :
SHRI 8. C. SAMANTA :
SHRI M, L. SONDHI :
SHRI E. K. NAYANAR :
SHR1 RAMACHANDRA
VEERAPPA :
SHRI Y. A. PRASAD :

1462,

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether he recently visited Nepal:

(b) if so, the subject discussed during
his talks with Nepal Government; and

(c) the outcome of the talks 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir.

(b) The Minister had talks on matters
of interest to both India and Nepal. Ttis
not oustomary to give details of such taiks,
which are confidential.

(c) The outcome is a better understan-
ding and atmosphere for amicable solution
of mutual problems.

Alleged Artificial Increase in Public
Sector outlay in Fourth Plan
1463, SHRI HIMATSINGKA :
SHRI P, C. ADICHAN :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that as against
the increase of Rs. 1,481 crores in the pu-
blic sector outlay of the Fourth Five Year
Plan the actual increase is only likely to be
of the order of Rs. 400 crores; and the
rest of the boost being only artificial expan-
sion in itls monctary size without invol-
ving any increasc in the physical size of the
plan; as has been worked out in an article
in the Indian Express of the Tth February,
1970, captioned *Artificial Boost to Plan':
and

(b) if 50, how far this has been done
by including bank finance in public sector
expenditure and what according to Govern-
ment's estimates would be the actual incr-
ease in plan outlay in public Sector over
that shown in the criginal draft Forth Plan,
excluding such virtual expansion ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) and (b). The Planning Commission is
presently engaged in the finalisation of the
Fourth Five Year Plan. It will be put up
to the National Development Council for
their approval in March 1970, It is only
after that meeting that the size of the Plan
and the method of its financing will be-
come clear,
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Applicaiiiity of Common Market
Regulations te Pakistan

1465. SHRI K. P. SINGH DEO :
'Will the Minister of FOREIGN TRADE
be pleased to state :

(8) whether it isa fact that the Co-
mmon Market Regulations under which In-
dian Handicrafts enter the E. C. M. duty
free area are also beipg extended to
Pakistan; and

{b) if so, the extent to which the
Indian Handicrafts are likely to be affected
as a result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). It is under-
stood that Pakistan has been negotiating
with the European Economic Community
for extension on similar terms for duty-
free arrangements for handicrafts entered in-
to by the EEC wilh India, The precise arra-
ogements made are not known to us so far,

Production of F-28 Fellowship Transport
Alrcralt with Netberlands
Collaboration

1466. SHRI K. P, SINGH DEO : Will
the Minister of DEFENCE be pleased to
state ;

(a) whether it ls a fapt that. the Royal
Netherlands Aircraft Factories-Fokker-had
renewod their offer for collaboration with
HAL for the production of F-28 Fellowship
twin-jet tsanaport aircrafl in, India;

(b) i -se, dotails theseo!:

(o) whethen the Governmont have acc-
opted the offer; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA): (a) An offer of manufact-
ure of Fokker F-28 aircraft under license
ia India way made by the Fokker Company

soms time mago and certrin perliminary
proposals discussed, The offer at that
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time was oot attractive as the indigenous
content was very low, No formal and con-
crete proposal has been made by them since
then,

(b) ta(d). Do not arise,

Sorviet Awiation Ministers® Visit

1467, SHRI C. MUTHUSAMI :
SHRI K. P. SINGH DEO ;
SHRI G. C. NAIK :
SHRI R, K. AMIN :
SHRI J. MOHAMED IMAM :
SHRI NIHAL SINGH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that some
Aviation Ministers from USSR visited New
Delhi recently;

(b) whether they had expressed a de-
sire to see some of our aircraft and other
defence designing centres in Chaondigarh
and other places;

(¢ if so, whether Government of
India provided them with all facilities to
show them around thase centres; and

(d) whether some Mambers of Parlia-
ment have written to the Prime Ministar
and the External Affairs Minister in this
regard 7

THE MINISTER OF STATE IN THB
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) Yes, Sir. The Minister
and the Deputy Minister of Aviation
Industry, USSR visited New Delhi recently
in response to an invitation from the
Defence Mimister,

(b) The programme of the two Ministers
in India was drawn up in consultation with
them and it included visits to the MIG
Factories at Nasik, Hyderabad and Koraput
and also the Base Repair Depot at Chandi-
garh,

(c) Necessary facilitiss were provided
to them,

(d) No, Sir,
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Will the Minister of FOREIGN TRADE
be pleased to state the quantity of various
types of paper imported during 1968-69 and

Writign Answars
Import of Paper

SHRI C. MUTHUSAMI :
SHRI K. P SINGH DEO :
SHRI G. C. NAIK :

SHRI R. K. AMIN :

SHRI J. MOHAMED TMAM :
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the firms to whem shose liconces were gran-

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) :

A statement showing

the various types of paper imported during
the year 1968-69 is attached. Details of

licences issued are published in the * Wee-

Statement

kly Bulletin of Industrial Licences, Import
Liceoces and Export Liconces™, a copy of
which is available in the Parliament Libracy,

Description Quantity in tonne.
Value in Rs, lakhs.
Quantity, Value.
1. Newsprint Paper, 114458 1298
2. Other prinling and writing paper (machioe
made) in rolls or sheets. 4297 125
3. Kraft paper and kraft paper board, 2774 9
4, Cigarette paper in bulk rolls or sheots 12 2
5. Machioe made paper and paper board, simply
finished io rolls or sheets, n. e. s. 3456 m
6. Fibre boards and other building boards of
woodpulp or of vegetable fibre, 82 3
7. Paper and paper board in rolls or sheets ©. €. 5.
a) Parchment or grease-prool paper 1203 45
or paper board 4o vells or sheets.
b) Composite paper and paper board in 536 s
roMs or rheels.
c) Corrugated etc. papér and paper a2 3
board in rolls or sheelts,
d) Ruled or squared papar and paper 4 2
board in rolls or sheets.
¢) Paper and papor board, impreemated 2004 107
conded, eic. in rolls ar shosts other
than Printing and writing paper.
f) Filter blocks of paper pulp, 7 1
) Wall paper and lncrusta. 1 Deg.
Total. v 163
Grand Toial : 128876 1808
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Renewnl of Import Liceaces Sauspended
after Devalastion

1469. SHRI C. MUTHUSAMI :
SHRI K. P. SINGH DEO :
SHRI G. C. NAIK :

SHRIR. K. AMIN :
SHRI J. MOHAMED IMAM :

Will the Minister of FOREIGN TRADE
be pleased to refer to the reply given to
Starred Question No. 782 on the 24th
December, 1969 and state :

(a) whether Import Licences of certain
industrial and commercial concerns which
were suspended after devaluation have now
been renewed; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (u) and (k). Yes,
Sir. After taking into consideration the
replies received from the parties licences
suspended have been renewed where ever
such an action was considered necessary.
Even in certain other cases import licences
have been issued to meet the urgent requi-
rement of the firms concerned.

feni & faww & fog fadre syem

1470, «ft dwow ofew : w7 g
Wt ag FaTy WY goT o f

(%) #ar 78 ax ¥ fs famd &
fawre & fag wgrosg g W g
fafree wqzw &4 & ant & oF fagw
foar war §; Wi

(=) afegt, ot Tog w fear aar
few & & wqara f22 o w1 weaw § 7

swum weat, foer wet, wor wfe st
aw graen we (shwat gfaa wisdt)
(%) wix (7). v arowr wafe &
A FFq ggrEar WY ®Y & U
Higar & fag wred (sans) =0l awr

W3 (s9r%) Wizl & Wreww ¥ &
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WTAT auT ag e & feed Fafirsz @y
& ®vag AH grir

woTH & wew

1471, it ¥wem orfes : #7171 WQ@R-
fore s w3 @A W
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(%) var 7z ax § f& s A
FAR 1T G20 ¥ 0% qqr frwg ¥ fag
ar & w1§ A€ FIW o1 gAaw a9
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(=) afzgr, ot 3% *ar s §
oI TH gvaeg & GIHIT &1 o sfe0-
€41 ®7 QAT FETIT@IE 7

wifre wmie werem W 99 WA
(R v frww) : () o, g1

(@) ®9t@ |FAPdY GRGT qeal B
fasifia s & ger wfsnisar A& fs
wyw § ot fogrf faee O & fmd
gegt ¥ fyeaar @y @ aqr w9 A
Iygw wifeat fafco s@ & W
wfsar & 1

Imstability of prices of Cotton

1472. SHRI DEORAO PATIL : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a} the comparative prices of cotton
in several markets, especially in Bombay
market in the month of October, 1969 and
in the month of January, 1970;

(b) whether Goveroment are aware
that the Kapas grown by the farmers is
sold in the markets in the month of
October to December of the year; and

(c) il so, the efforts made to curb the
fnstability of prices of cotton in the country
resulling in losses to farmers 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) There are
many varicties of cotton and it is difficult
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to collect prices in markets other than
Bombay. The prices quotations in respect
of a few representative varieties of cotion
in Bombay were as under:

Prices Rs, per quintal

Variety 1-10-69 31-10-69 1-1-70 31-1-70

1. Cambodia ‘B’ 605 596 568 554

2, Khandesh 475 450 443 474
Virnar

3. Bepgal Deshi 274 290 336 360

(b) Yes, Sir but some warieties and
quantities of cotton are sold in subsequent
™ months also.

(¢} Regulatory measures such as stock
<ontrol and credit control are taken to
stabilise cotlon prices.

Installation of Computers in Army

1473, SHRI S, K. TAPURIAH :
SHRIMATI ILA PALCHOUD-
HURI :

Will the Minister of DEFENCE be

pleased to state :

(a) whether there is any proposal
under consideration of Goveroment to set
up computers in the Army;

(b) if s0, the number of computers
likely to be installed; and

(¢) the number of computers likely to
be installed during the pext 3 yecarsin the
army 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHBI L. N,
MISHRA) : (a) Yes, Sir.

(b) Sanction for the installation of the
first separate computer is expected to be
issued shortly.

(c) The proposal of Army Headquar-
ters for the installation of additional
computers during the next 3-5 years is
under the consideration of Government.

Shift in U, S, Policy towards
Pakistan

1474. SHRI S. K. TAPURIAH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(=) whether it has come to the notice
of Government that there is a great change
in the U, 8. policies towards Pakistan
during the last one year;

(b) if so, the details thereof; and

(c) reaction of Government thereto ?

THE DEPUTY MINISTER IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (»
to (c). Government would pot like to
comment on relations between two sovere-
ign countries However it appears that a
fecling is growing in U. S, that differences
between India /and Pakistan can best be
scttied peacefully by the two countries
concerned. This would be in conformity
with the realities of the situation.

lstroduction of Netaji Mabavir Chakra =
s Isitary Hosour and Resaming of two
Divisions of Indiam Army after Netajl

1475, SHRI SAMAR GUHA : Wwill
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the Minister of DEFENCE be plexved 1o
state :

(a) whether the Goveroment have ahy
plan to introduce ‘Netaji Mahavir Chakra®
as a military decoration for bravery shown
by Indian army, officer or soldier and re-
pame two divisions eof Indian Army as
‘Netaji Division® and ‘Azad Hind Division’
and

(b) if so, the nature of such plan, and
if not, the reasons therefor 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) There is
no plan to introduce a military decoration
by name ‘Netaji Mahavir Chakra® or to
re-name as ‘Netaji Division' or ‘Azad Hind
Division’, any existing Division of the
Army.

(b) The existing Vir Chakra series and
Ashoka Chakra series of Military decora-
tions recognise adequately different grada-
tions of bravery by personnel of the Indian
Army in the face of ths enemy or other-
wise than in the face of the enemy. As
regards naming of Divisions of the Indian
Army, the position is that all field forma-
tions are glven numerical numbers at the
time of raising and are known accordingly.
The numbers are allotted in a certain
sequence and bear no relation either to the
place of ralsing, its class compesition, or
any other factor which might connect it
with a particular state, individual, class or
community. No change in this respect is
proposed,

Collection and Preservation of Military
Material of Azad Hind Faaj

1476. SHRI SAMAR GUHA : will
the Minister of DEPENCE be plessed t0
state 1

(a) whetheritis a fact that the Brithh
QGovernment captured during the Burma
aperation in 1944-45 or collected afterwards
many military materials like-armn, ammuni-
tion, flags, invignias, decoratioms, military
literature elc. related to Azad Hind Fauj
of Netaji'Subhas Cimatira Boss;

'MARCH 4,"19%
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(b) If so, whether these historical

‘materidls of Azad Fauz have been preser-
vod;

(c) if so, whether an ‘Azad Hind Mili-
tary Museum® will be set up in Delhi for
the display of these relics of our freedom
struggle to Indian army persoonel and
general public; and

(d) if not, the reasons therefor 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : () and (b).
During 194445, several badges, Epaulettes
of various ranks in the INA, arms and amm-
unition and magazines and pamphlets
brought out by the Indian National Army
were captured, These have been kept in
the Historical Section of the Ministry of
Defence,

(c) and (d). There is a proposal to set
up a National War Museum. The display
of the material collected from the Indian
National Army will be counsidered at the
appropriate time.

History of Azad Hind Fau] io be
included in the Syllabus of Stodies
in Military Academies

1477. SHRI SAMAR GUHA : Will
the Minister of DEFENCE be pleased to
slate :

{a) whether the History of military
operation conducted by 'Azadl Hindi Fauj
against the British Government as cam-
paign for freedom of India and the cbara-
cteristic of leadership of Netaji Subkas
Chandra Bose as its Commanding General
bas been included in the syllabus for
stadies in the MNitary Acatemies in free
Inllia; wnd

(b) if so, the nature of such syllabus

‘and if pot, the reasoms (Merefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
{SHRI SWARAN SINGH): ‘(s) snd (b).
No Sir, this has oot been wonsidevid.
oecessary for military studies,



Indian: Digve for Pesss ix:Vietnam
YAMUNA  PRASAD
MANDAL :

DR,.SUSHILA NAYAR :
SHRIMATI SAVITRI SHYAM :

1478, SHRI

Will the Minister of EXTERNAL
AFFAIBS be pleased to state :

(a) whether any further steps have
been negotiated by the Government of
India for securing Peace in Vietmam; and

(b) if so, the details thereol 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHR1 SURENDRA PAL SINGH) : (&)
and {b), No specific proposals have been
made. However, the Government of India
is in touch with all concerned parties thro=
ugh diplomatic channels and has urged a
peaceful seitlement through pegotiations,

Promotion of L, D. Cs Serving ln
Army as U, D. Cs

1479, SHRI A. K. GOPALAN :

SHRI UMANATH :

SHRI P, GOPALAN :

SHRI SATYA NARAIN SINGH:
Will the Minister of DEFENCE be
pleased to state :

(a) the total number of Lower Divi-
sion Clerks serving in the Army who have
not yet been promoted as Upper Division
Clerks even after the  completion of more
than 20 years service;

(b) whether the Goverament have
under consideration- a propesal to promote
the Lower Division Crerks as Upper Divi-
sion Clerks after the completion of 10
years service; and

(c) il so, when - the decision is likely Ao
be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) The requisite information
is beimg collected aad will b laid on the
Table of the House.
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(b) Na, Sir.
(c) Does not.arise,

Pak. request to U, S. S R. to lotercede
in. Fasrakka Dispute

1480, SHRIMATI ILA
PALCHOUDHURI :
SHRI TRIDIB KUMAR
CHAUDHURI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government attention has
been drawn to the recent press reports that
Pakistan has approached U, S5, S R.to
iotercede on its behalfl to have the matter
of Farrakka Barrage wsottled between India
and Pakistan;

(b) if o, Gevernment's reaction to
tho Pakistani move;

(c) whether the Soviet Uploa have
taken any action about Pakistan's request;
and

{d) if so, the detnils of any commun-
ications which may have been received from
the Boviet Union about the matter under
reflerence ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL BINGH): (a)
Yes, Sir.

(by Qovernment of Indin believe that
the issue should be settled bMaserally bet-
ween the two countries in a spirit of good
neigitbourliness. The: view has been Tully
explained to ofber Governments including
the Qbvernment- of the USSR,

(c)-and (d) . Soviet Unioa's view, as
conveyed to us, is that this question ceuld
best be settlod betwesa Imdis and Pakistan
wilhout interference from outslde,

Sapply of wagons to Yugosiavia

SHRIMATI ILA
PALCHOUDHURI :

SHRI P. C, ADICHAN :

SHRI NANJA GOWDER :

1481.
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SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :

SHRI SAMINATHAN :

SHRI MAYAVAN :

SHRI DHANDAPANI :

SHRI K, P. SINGH DEO :

SHRIMATI SHARDA
MUKERIJEE :

SHRI GADILINGANA
GOWD :

SHRI HUKAM CHAND
KACHWALI :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the
Government of Yugoslavia has decided Lo
purchase Railwav wagons fram India ;

(b) if so, their number, terms and
conditions agreed to between the two
Goveroments on which the wagons will be
supplied ;

(c) by when the delivery is likely to
begio ; and

(d) the extent of accumulation of
“Rupees™ with Yugoslavia and how far it
would be utilised by that country for
importing wagons from India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE (SHRI
RAM SEWAK): (a)to (d) . Negotiations
are in progress between the State Trading
Corporation of India and the concerned
Yugoslav firm for the supply of 3,600
rallway wagons to Yugosiavia from India.
The value of this export would depend
up on the outcome of the negotiations,

Under normal baoking practice, it is
not possible to disclose the detalls of the
accounts of forelgn banks with the Reserve
Bank of India.

Re-Employment of Farrakka Barrage
Employees

SHRIMATI ILA
PALCHOUDHURI :
SHRI DEVEN SEN :

1482

MARCH 4, 1970

Written Answers 11z

SHRI TRIDIB KUMAR
CHAUDHURI :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it isa fact that Govern-
ment have decided to reappoint the surplus
workers of the Farrakka project elsewhere
and that a scheme in this regard is at
present being worked out ;

(b) if 8o, the broad details thereof and:
when it is likely to be finalised and put
into force ;

(s) whether it is also a fact that the
Government have decided to transfer the
General Mapager of the Farrakka Project
to some other place ; and

(d) if so, the reasons thercofl 7

THE DEPUTY MINISTER IN THE.
MINISTRY OF IRRIGATION AND POW-
ER (SHRI SIDDESHWAR PRASAD) :
(a) and (b) . The possibilities of finding
alternative employment for those who will
be surplus to the requirements of the
Farakka Barrage Project are being explored.
Various Departments of the Central Govern-
ment and the West Bengal Government have
been approached for giving assistance in
providing alternative employment,

(c) and (d). The General mmcr._
Farakka Barrage Project, has requested for
a traosfer, for personal reasons.

Taiwan Delegation's Visit to Tndia
1483, SHRI GANESH GHOSH :
SHRI MOHAMAD ISMAIL :
SHRI JYOTIRMOY BASU :
SHRI B. K. DAS

CHOWDHURY :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether itis 2 fact that a six man
delegation from Taiwan arrived in New
Delhi on December, 14, 1969;

(b) whether it is also a fact that this
delegation was received by him and some
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other Cabinet Ministers including the Prime
Minister;

(c) if so, the purpose behind this
visit;

(d) the reasons as to why the delega-
tion was given official recognition by
Government ; and

(e) does this mean that the Govern-
ment subscribes to the concepts of two
China theory ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Six persons from Taiwan arrived in New
Dclhi on 9 December, 1969 and not on
December 14, 1969.

(b) The members of the leam were
oot received by the Minpister of Exiernal
Affairs but made a courtesy call on the
Prime Minister in their individual capacities,

() The purpose of the visil was to
attend the Gandhi Centenary Celebrations.

(d) No official recognition was given
by Government.

(e) No, Sir.

Import oi' Silk

1484. SHRI BISWANARAYAN SHAS-
TRT Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government propose to
stop importing foreign allk in near furture;
and

(b) if not. the reasoms for continuing
the import ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Apparently
reference is to raw silk which is the raw-
material for manufacture of silk fabrics as
import of silk fabrics as such is oot allowed.
Import of raw silk is allowed only by way
of replenishment against export of materials
containing mulberry silk. Import thus
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taking place fills the gap between the re-
quirements and the indigenous production
of raw silk and also enables greater produ-
ction of quality goods, Import of raw silk,
therefore, will bave to be continued,

Irrigation Schemes and Fercentage of
Land under Irrigation of
Himachal Pradesh

1485. SHRI PREM CHAND VERMA :
Will the Mipister of IRRIGATION AND
POWER be pleased to state 1

(a) the kinds of Irrigation Schemes
which are working in Himachal Pradesh at
present and the extent Government have
been successful io them;

(b) quantity of land under irrigation
in Himachal Pradesh duriog 1967-68 and
1968-69 and its percentage to the total land
of that State;

(c) the quantity of additional land
which is expected to be under cultivation in
Himachal Pradesh bythe end of Fourth
Five year Plan; and

(d) the large-scale Scheme under the
Plan which are likely to be completed, the
details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD):
(2) The Himachal Pradesh Administration
bave reported that the flow sad lift irrigation
scheme and the tubewells in operation have
proved quite successful,

(b) The total cultivable land in Hima-
chal Pradesh is 250,000 acres. Out of this
48.966 acre or 20% was Irrigated in 1967-68
and 53,351 acres or 21% in 1968-69,

(c) 50,000 acres.

(d) The following Schemes (which
come with in the Minor Irrigution Sector,
administered by the Ministry of Food and
Agriculture) are likely to be completed in
the Fourth Phn. '
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Sl. No, Name of the Seheme Estimated Cost Acreage
1. Providing Binwa link to lower 2 lakhs 1,000
Bajonath Kuhl.
2. Remodelling Rajkuhl 3 lakhs 900
3, Lift Irrigation Scheme Thural 3.20 lakhs 600
4, Lift Irrigation Scheme, Jawali 5.88 lakhs 1,455
s, Tube-wells in Una area 20 lakhs 3,000
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ot JaE wg-tEr W@ g

() w31 ag +ft @ & s St 99—
w§fa qroar & Srom fro g aw & afg
& ¥ gewraAr ; aft gf, oY ag frag
foa garaat & fd sgwew &) R
aqr gast gfawaar s ge; @)
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(%) w1 g ®1 frwre AT G-
weffa g & tua wdrer a9 frgd
&f ¥ fag e srdww ®Y agrd e
t oixafz gt, A €@ sEwA ) few
w#1T Fearfaa fiegr omdmr ?

fewif o fawy wwew & avint
(b fog'vwe wmmw) : (%) wgd gw-
adfa qrwar €Y whaw w9 fear o @
2 1 wqd gyl QYo ¥ aeRR ¥ faarsht
fwT ¥ g 2087.79 w3ty w9 wr oft
=qq awar 4T § )

(W) &y dwT §, dta 97 faas)
J@rEa @ §are 7 et wd dher
¥ srufFagard wtere 8 af &) @

qfeayael &1 ater 1% fear omar § -~
afegton o srqwifi Wy -iw
(w0t w93)
¥y fagw fgmras w¥q 20,49 200 FwarE) IO fw
qETH T WK 55,15 270 ¥wrarz) § fawedt
wreft omefY
L4
qweE afmge 10,90 70 ¥arare) Tl qff
forw ¥ ‘worefy
el et
)

(m) fuwet smrer & forlt gfa 2. gafrs wrgf # Qo &
Ot vesr o Wb Ser ¥ oA @ fag 0.7%
o7 & arx @ wiem | iR wifes faweh
wiom & wyEre 1973-74 ww fewst 3. w wr wid ““l‘;:;
gy ¥t gyETive sfrgem fFreafafes e
- 4. wfe ot & forg 8.9%

1. oy ﬁ “Fﬂlh‘ wﬂﬁ 5. hiim 23%

Aurdt & fory Farorel) e WY
qrat 10.4°, 6. Igam 75.59%,
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(7) o s Wi dv-adia
QAT & g fag e e
*Y wf &Y dor @ W fawr @A B
2T A g fawdlswm @Ay gT &%
§@ & fau ¥dn Fe ¥ o fag -
s famm earfys fear mor @ fesd
sl & fag ara farg e =E) &
wrwew ¥ forn wY ag Fage fxar mar §
5 & atw a9f ¥ wafes wafe & fag
wrfow saagrdar ¥ m& Y wew T

qerfia §TA AT & W1 sqTETC
e

1488, it witewe omw : Wy
wtfire sqrare & 3z TAR e
s fs:

(¥) gOdta arsr T & aw
W@ ¥ ¥ WO Fgavw §, T dw
quasiy FreAal 9T EET W1 AN
qer & aqr I gudiy QoEr g%
WET £4q7 TATT Y7 ;

(&) =YY gwavfa goaT & e
wa few feer &) amqul w1 ufes
fagta star agr 737 garf o € ¥
aeqal %1 a¢ §a 9T frafe fed arx
N grAmeAr g Wi

() ok Wlr mrk & grv w4
®7 & aeqd duTT FY At § 7

difae s Hwen ¥ ge-sa
(s vm dww) : () AT Erw
T FT 729 1 I, 1958 ) vy
¥ A gEd gaadiy gy wafa ¥
g ¥ gar 9t |

gOim wifes sgz@ & o ¥
faaty wd sguear are 3 § Wi O,
wfagq sfaa=sf w1 greet fadet samre

¥ fraiy wqafa 1 W e QO
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wifes ggra & @rw wrtw & smIT
vy freafafes waewf & ware
g g
(1) iRs aer = geaedy
qrarg U & fAaw 1 W@
aqr gAY @ aw &
HZEq A9 e & gads @ e
gAdrg FTEr AW § 2T WA
|IqT agr Zfes grasel §
HI@ 1 qfay U @I
YT & & | W gOdly
|/IWT FrArT & Fwy & wrarfaa
e 9T dar @ ow fax
T qAFI X FT@ar ¢ |
(2) gadrm aTET AT & WA
ey M ¥ "9 feg Tg
®|MIT $UT 6 FH(L &
feveite wu< w97 g -
U, HE qqr @ & 49

frrmg & )

wrea & gAdg @w A
& 2T 7 wedw qw & faaia
8y "gzim & @rq fadiq axd
ST AT wrE T X
e & frafa fge & wfaa
IRl 9T It gew il #
"X W gent W arefra )
garw s faar &

(3)

g0fta wfew wgzm =1 wE
wrear ad 1958 ¥ wrew & fgfe 820
w1 TNT & ¥ 1 @l gwadiz QroAr
# w= ¥ gk Frate agex 1020 amw
e oy e Sty g & e
¥ 1160 sre zroT Y g | A 1968—
69 % gOfra wifes wgzra » go o
& frafa 1480 wre arwe & & st ww
aw g frafal & eadfes 7
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gAY wifes wgera & Xl & feg
AT AI@ & WIAIE N FTE ATA @
) yag @7 daadiz Qaml § feg
7 wYag afes  wram frafafas )

qe#Y gxa9ig greAr 1920 arw 2T}
Fadt g9y grAr 3990 srw TET
Mt Faadfr AT 3670 Are TET

gfs godr aifes agzm & T
Taza & weafuw fasfoa 201 & wx &
wa: & wrTw 3 fawrw Aol g g
T ITFT wEEY aur e s
ma & wga ggm wwww @ § feeo
ady gum & fawre qor wwoma sfa-
R & wAeasq fara @iq ol §
gt eifes gz & ¥w@f ¥ gQ
wraral & fazaz froaz vk Wit ad
1968-69 # 3120 wiw =19 & @
g &1

a1 A% W qwadfa  greEr §
gt sgiqre A weter # owrd
qfads QA M gmaar g st ¢ fs
fwfara A, forrif gAdre e wmaT &
¥ oifew §, Wi 9% Fawreitey ¥
®1 urx e F wfgara sqagre g
s 3 fawrc } foem wafe &
ww gady  afes @gzim ¥ &
SqIO%  STYTT FUT wXAT 4 wvewr § s
w Iy &y W gadn wifew
g™ ¥ Y qIEEiOR ATANE WIETX
qT SITT GO AAA-TT ST |

(w) =& wwm e AT arfes
FYITT ) 9IF gER & gA, wifafaw
aq fafag ara w Pl st wr i)
wrar § e ST q=adig Qvyar & wraa
¥ fratat & wifafea aer Frfes a1 3

wra ¥ qfx gt
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forr ¥ wrea & ¥ Awr o A
w1 Feare} &1 faafs g @r g 1w
T @ ¥ wfavw wa¥w mew go § ok
wrar § fs A gwadiy qrear §
aar 73 gu AT & Frafa ag Qo

(1) werEd fafae aeqel & swre
2 & : @it e §T §A0 g gark
®T | (391 FiAra qreq a9qr A4,
% @t & g wifz), waifrs aend
¥ wre, ger wtEr |tard 9d agr
AreTnrEt et & fag gwer, ahaT i
grafaea ar's, g awr welE 6l
Jywer wifz | agr€ #Y 8% famfafas
SEIT T g

wrty wEfYw, Shiy veE e,
wrw frax qATRE, FE qE) QAT
U¥Ew HOlCW, w7 sEew, ansfawe &
g% wifx |

Public Nies for Ambassadorial Posts

1489, SHRI N. K. SANGHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) in bow many countries India is
represented by Ambassadors or High
Commissioners and how many of them are
from the Civil Service; and

(b) whether the late Pandlt Jawaharial
Nehru made it a principle that  three out of
the four representatives posted in Moscow,
Washington, London .apd Paris would be
public men and whether this is still followed
and if not, the reasons for the departure 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
India is represented in 53 countries by
Ambasuadors, and in 18 countries by High
C issi s. In addition, 36 countries
are covered by concurrent accreditation by
Ambassadors or High Commimsioners.

Out of the 53 posts of Ambassadors
mentioned above, 4 are temporarily vacast.
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Among the 49 Ambassadors pow in
position, 45 are from the civil Service,

Among the 18 High Commissioners in
position, 14 are from the civil Service.

(b) No such principle of a fixed ratio
was made by Prime Minister Shri Jawaharlal
Nehru, In fact during 1961-64, the posts of
Ambassadors both in Moscow and in
Washington were filled by officers of the
civil Service.

Decline in Export of Cigirettes
1490, SHRI N, K, SANGHI :
SHRI P. C. ADICHAN :
SHRI D, N, PATODIA :

Will the Minister of FOREIGN TRA-
DE be pleased to siate :

(a) the reasons for the steady and
ocontinual shrinkage in the export of cigare-
ttes from India; and

(b) the sicps being taken to arrest the
declining trend 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The reasons for decl-
ine in export of cigarettes are as under :-

Reduced offtake by Nepal, the
single largest market for Indian
cigarettes, on account of the
establishment of a cigarette
factory in that country;

(i)

high import duties in import-
ing countries and brand cons-
ciousness and changing prefer-
onces of consumers; and

)

expansion of cigarette manufa-
cturing industries in most of
the countries.

(iii)

(b) Import licences are granted at 10%
of the f, 0, b, value of exports to register-
ed exporters of cigarettes, The Tobacco Ex-
port Promotion Council, constituted by
Government, underinkes various measures
for promotion of exporis of cigarettcs by
participatiog in important international ex-
hibitions/fairs abroad, sending trade delega-

4, 1970 Writien Answers 124
tions, conducting overscas publicity by
bringing out catalogues, pamphlets, etc.
Indian cigareties are also distributed in Air
India flights and in Indian Missions
abroad.

Scheme for Rural Electrification and
Siuking of Tube-VYvells in Mysore

1491. SHRI G. Y. KRISHNAN : Will
the Minister of IRRIGATION AND POW.
ER be plcased to state :

(a) whether it is a fact that Myso-e
Government have prepared a scheme for
rural clectrification and sinking of tube-
wells in Mysore State during the Fourth
Five Year Plan period;

(b) il so, the details thereof;
(¢) the amount Ccntral Gevernment
have decided to spend on this;

(d) whether the State Government
have asked for sone special assistance
from the Central Government for this pur-
posc; and

(e) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POW-
ER (SHRI SIDDESHWAR PRASAD) : (a)
and (b) . According to the project report
for rural electrification during the Fourth
Plan as received from the Mysore State
Electricity Board, it is proposed to electrify
2075 villages at an estimated cost of Rs,
415 lakhs and energise 38,000 irrigation
pump-sets at an estimated cost of Rs. 113§
lakhs.

() Till 196%-69, earmarked Central
assistance was provided within the ceilings
of State Plans for rural electrification Sche-
mes, Since the beginning of the Fourth Plan,
outlays for rural electrification are provid-
ed from the Plan resources of the State
Governments inclusive of the overall Cent-
ral assistance provided to the States,

(d) and (e) . The Rural Electrification
Corporalion has been set up with funds
provided by the Central Government for
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Tinancing rural electrification sthemes. The
Mysore State-Electricity Board have submi-
tted three schemes to the Raral Electrifica-
tion Corporution for the electrification of
387 villages and energisation of 10800 pump-
sets at an estimated cost of Rs 400 lakhs.
These schemes are under the scratiny of the
Corporation.

Short Supply of Naphthal Dyes

1492, SHRI S. K, SAMBANDHAN :
Will the Minister of FOREIGN TRADE
be pleased to state :

(8) whether Government are aware of
the short supply of Nephthal dyes required
by the Handloom Indusiries both for
indigenous production and export produ-
<tion;

(b) ifso, the steps taken to remove
the shortage; and

() whether any ad hoe import licences
bave been issued to any of the importers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b) and (c) . Licences hawe been issued
to tne State Trading Corporation of India
Ltd. to import 10 tonoes of Napthol AS-G
‘which will be distributed to actual users on
the basis of recommendation of the Deve-
lopment Commissioner (Small Scale Indus-
tries).

Trade Agreement with Ceylon

1493. SHRI 8. K. SAMBANDHAN ;
Wl thé Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have recently
enterod into any trade agreoment with
Caylon;

(b) if so, the details thereol; and
() whether Government asked the

Ceylon Government to  buy our Handloom
goods through Co-operatives 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b) . Govern.
meat have not recently eatered into any
Trade Agreement with Ceylon. The Indo-
Ceylon Trade Agreement, which was conclu-
ded in October, 1961, is valid until it is
modified or terminated by either coantry by
giving three months notice.

(c) No, Sir.

wuf aur afeoal & frofe & ot &
ayuw

1494, ot wygrom fag wredt
w41 qXtfaw s w0 g wary ¥
1 £ fr ol aqr gfswg) & fAafs
& a1 A gFqw graeA) fid 1T wIg-
ady 5 ¥ fay @were gru fages
‘zrew FYE’ A gwaw wr swfa A
aqr xa% gftamy Fawy GURTT G107 AT
wTEATEr T &7 fawrr g ?

sifos s wowien ¥ qument
(it oo Bww) : w& agqr @) fagly
wgaam sfades 9T w1qam)y w0 & fag
g na fage ‘zes oW W o
as oty &% gk famr fawq) qu
fawr gur 3% &3, arw, At & Iwref
aiT wawz Wit ggex Ieqrel & frafe
IareA | fagae € dweaad mfiw § )

ag eftere v gy qar fs faegamr
#ar a1 &9 fawrg farw w1 gmisw
feqr a1 wir Iud =g @TwrT a9r
o kW1 TqrEE  Treaf et 3w,
qfewst Fave, ahar, AL AYT gAUN
w7 afufafaar 2 1 ‘zrer €1’ ¥ og o)
fawifo ¥ & fF qverT w1 o8 frag €Y
gt ¥ ¥ 40 mra as & fae A wied
oY &Ta 791 Ffy FFAeg & oA Anr-
ardY fasrg ¥y dz-smifom srdaw &
faptafafa ¥ & fod g1 =mw
awr §fa wearag & wpow fem mar §
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% & vu weaiy &1 faw weAwg & wq-
wET U F | qg ¥ g fagr s
fana #Y gewl, szs-af@egs aw W
% miw fesal ®1 wramsar & ak ¥
@R A 5@ wifgy @fF g9gs aww
9T grag nfywifgl & 99 @ 9T -
A FY 97 8% | A 5 gyam s
& famifeer €Y ndr § arm aqr w19 &
geqraY & grasy # €« qqr ooy faafa
famy (F¥ ®r @rzsr) ®r 737 ®TAT
w1 FT frar mar ) g g fawre
fear amr & fs 7gr fagg arfos w9 &
fawrg—wg Qi ar A 1 wgwz aqr
arez & IS & frafa € 2z gz
fa=rz frar a1 ovg ot A Iw 9T
a1t wfean faw ad gar ¢

quf o q¢ kT Sy & ¥
W Fagan

1495, it mygrorw fay Wt @ war
HWT qYNY g A9 FY FUT O fE

(%) qff wz T Ude Gt w1
¥z oqfir ey Y fear & wa a®
fiewa wfrae s g€ &; wie

(w) Sywg &Yed ¥ wwd 0% wED
wa uhe & sx 3% fafaa fraw £
wearaAr § 7

sem weft, few well, ww wfer
ot AW Qe st (st g
whit) : (%) wf@iar & fag arams
yfa &1 wfqwgw fear ar gw1 ¢ awr
QY% AN WY U WX & wWH
a7 et o7 gy wrafam gfaa) &
%G FATT FE FT 717 XA T

(w) 7 & wrT ad aw

MARCH 4, 1970

Writtan Answers 123

Suspension of Army Operations for
Recovery of Unlicenced Firearms
in the Ukhrul Sub-Division

1496, SHRI B. K, DASCHOWDHU-
RY : Will the Minister of DEFENCE be
pleased to stalc :

(a) whether the army operations to
recover unlicensed firearms in the Ukhrul
sub-division had been suspended and all
Army personnel engaged init had been
withdrawn; and

(b) if so, the reasons therefor and
further steps taken by Government in this
regard 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) No, Sir.

(b) Does not arise.

Proposal for Indo-Ceylonese Power Grid

1497. SHRI SRADHAKAR SUPAKAR:
SHRI MADHU LIMAYE :
SHRI A. SREEDHARAN :

Will the Mipister of IRRIGATION
AND POWER be pleased to state :

(a) whether during hiv recent visit to
Ceylon, there was any talk of baving a
common Indo-Ceylonese Power grid; and

(b) if so, the reaction of Government.
thereon 7

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO) : (a) and
(b) . I suggested to the Prime Minister of
Ceylon and his Minister for Power that for
the mutual benefit of both the countries,
the Ceylon and Indian Power Grid Sys-
tems may be inter-connected, Both of them.
bave generally welcomed the idea.

Export of Liguor

1498, SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE be pleased
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to state :
(a) the amount of foreign exchange

earned in exporting liquor during the last
two ycars, year-wise and country-wise

(b) theshare of Asha Liquor of Raja-
sthan out of the above exporis;

(c) whether it is a fact that Asha Lig-
uor is very much popular in foreign coun-
tries; and

(d) il so, the names of countries whe-
re it is popular and what further steps are
being taken for increasing exports of this
liquor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) A statement is laid
on the Table of the House, | Placed in Libra-
ry See No. LT-2701/70)

() Negligible.

(¢) and (d) . So far only sample desp-
atches have been made. The popularity of
Asha Liquor in the foreign markets is yet
to be established.

Anciliary offices to Foreign Missions

1499, SHRI RABI RAY : Will the
Minister of EXTERNAL AFFAIRS be ple-
ased to state : ”

(2) whether it is a fact that Govern-
ment are reviewing the entire problem of
granting ancillary offices to foreign missio-
ns in order to frame new guidelines; and

(b if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b) Government bave recently asked
all diplomatic Missions to close within a
period of three moaths all their offices or
establichments located in places other than
those in which the Misions or their Consu.
lates or Trade Missions are located. The
Missions have been advised that in case
they wish to hand over any of th=ir establish-
ments like cultural centres, libraries cic,
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to the Government of India the arrange-
ments can be discussed with the Ministry of
External Affairs.

Funds for Rural Electrification
Corporation

1500. SHRI RABI RAY : Will the
Mipister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that the Rural
Elecuification Corporation has been allo-
tted funds under the Fourth Five Year
Plan; and

(b) if so, the amount and the details

thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDESHWAR PRASAD)
(a) Yes, Sir.

(b) The total amount allotted to the
Corporation during the Fourth Plan is Ra,
150 crores comprising Rs. 45 crores as
contribution from the Government of India
and Rs. 105 crores from the United States
use Munds.

Rebablitation of Emergency Commissioned
Officers

SHRI BAL RAJ MADHOK :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI S. M. BANERJEE :

SHRI RAM SINGH
AYARWAL :

1501,

Will the Minister of DEFENCE be
pleased to state :

roleased

(a) the total oumber of
who

Emergency Commissioned Officers
bave still not been rehabilitated ;

(b) whether it is a fact that even those
who have been taken into some of the
Public Sector underiakings are not given
any consideration for the service they have
put in the defence forces ; and

{er if so, what further steps are being
taken to rehabilitate all ihe released E C Os:
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Q‘uicllr and to see that due considera-
tion is given in the new jobs given to them,
for the years of their service in the army ?

THE MINISTER OF DEFENCE AND
STEEL AND HBAVY ENGINEERING
(SHRI SWARN SINGH) : (a) Up to the
3lst January 1970, 7,945 Emergency Com-
missioned Officers had become due for
release ; and, out of these, 3,692 Emergency
Commissioned Officers have been granted
permancot commissions, or have been graded
fit for the grant of - permanent commission.
Out of the balance of 4,253 Emergency
Commissioned Officers, who have been
released, according to information available,
2,242 have cither been rehabilitated in
clvil posts voder Central 'State Governments
and Public and Private Sector undertakings,
or have reverted to their previous civil
appointments or have become self-employed
in industry/agriculture/busines, etc. Exclu.
ding those who had beeu released on disci-
plinary grounds, who were not intersted in
securing permanent commissions or civilian
employment with Government assistance,
1,566 ECOs remain to be resettled. It
is pomsible that some of them have also
beon rehabilitated through their own
wfforts,

(b) and (c) . Released EC/SSC Officers,
on their appointment against reserved
yacancies, in respect of service. /posts under
the Government of Iodia, are entitled to
count thelr Army service for the purpose of
fixation of pay and seniority.

Public Sector Undertaking under the
various Central employing Ministries (inclu-
ding scheduled Banks, which have been
nationalised and are under control of the
Ministry of Pinance) bave been approached
to reserve certain percentage of vacencies
in their officer cadre for absorption of the
BCOs, keeping in view the reservations
in class 1 and Class 1l.posts in Government
Departments. They have also been reque-
sted that while so absorbing them, some
relaxation should be given in regard to age
of entry educational and other qualifica-
tions requirements, in consideration for
seorvice rendered by them in the Defeace
Forces. Public Sector Undertakings are
autonomous bodies and it is in their discre-
tion to reserve vacamcics for released
Em:rgency Commissioned Officers and t»
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srant them appropriate service concess'ons
after their absorption in the Undertakings.

Power need of Delhi by 1975

1502. SHRI BAL RAJ MADHOK :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a8) whether any estimate has been
made of total power needs of the Union
Territory of Dslhi by the year 1975 ;

(b) the total installed capacity of ther-
mal power and supply of Bhakra Power to
Delhi so far ; and

(c) the steps taken to augment this
installed capacity in the next five years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR PRASAD):
(a) The power demand in the Union Terr-
itory of Delhi is estimated to be about 340
MW by 1974.75.

(b) The total installed generating
capacity of theremal stations of the Delhi
Electric Supply Undertaking for power
supply to Delhi is 205 MW. In addition
DESU draws up to about 80 MW of hydel
power from the Bhakra Nagal System,

(¢) An additiooal ( 5th) unit of
5 MW is under erection in the Indra-
prastha Station of Delhi and is expected
to be commissioned by September, 1970,
The following Central Generation Schomes
have been taken up during the Fourth Plan
#0 as 1o give benefits during the Fourth/
Fifth Plans to the Northern Region including
Delhi Bystem :~

(i) Badarpur Thermal Power

Station. Ix100MW
(ii) Baira Siul Hydroelectric

Project in Himachal

Pradesh, Ix66 MW
(iii) Sala Hydroelectric

Project in ) & K 3290 MW
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Launchieg of Nike-Apache Rocket

1503. SHRI BENI SHANKER SHA-
RMA : Will the PRIME MINISTER be
pleased to state :

(a) whether a Nike-Apache rocket,
supplied by the National Aeronautics and
Space Administration carrying entirely
fodian made payload and employing for the
first time a new type of antenna deployment
system developed at Thumba Equatorial
Rocket Launching Station was launched on
the 2nd Jaouary, 1970 ;

(b) whether the launching was succe-
ssful ; if so, the details thereof ; and

(cy the progress made, so far, in this
field and further experiments being carried
out in this direction ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI) : (a) and (b) . Yes. Sir. The rocket
reached an altitude of 125 km. Telemetry
recor ied data upto splash at 343 seconds.
A 20 ft. antenoa was deployed at 54 km.
altitude,

(c) This experiment was conducted
to obtain information on the electron
density distribution in the ionosphere by
means of a Cosmic radio noise experiment,
a propagation esperiment and a DC probe
and 1o measurc Lyman-Alpha intenviry
prepared by Dr. Somayajulu of the Natio-
nal Physical Laboratory, New Delhi. The
programme of further experiments will
depend on the results of the analysis of
the data collected from this experiment.

Pakistan's Proiest agalest alleged Firlng
by lsdias Berder Security Force

1504. SHR1 GADILINGANA GOWD :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(8) whetber Pakistan protested to India
against the alleged aggremive activities of
the Indian Nationals and the alleged vnpro-
voked firing by the Indian Border Becurity

PHALGUNA 13, 1891 (SAKA) Writtem Anawers 134

Forces on Pakistani civilians on East Paki-

stan border ; and

(b) if so, the details thereof and the
reaction of Government thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir.

(b) Pakistan's protest nole was obvis
ously an attempt to cover up the fact that
Pakistani armed personnel had commenced
unprovoked firing, Copies of notes exch-
anged betwoen the Governments of India
and Pakistan in this connection are laid
on the Table of the House. [Placed in Lib.
rary, Ses No, LT-2702/70]

S. T. C, Delegatioa to MNepal

SHRI K. M. MADHUKAR :
SHRI V. NARASIMA RAO :

1505,

Will the Minister of FOREIGN TRADE
be pleased to state the results of the talks
held at Kathmandu between the delegation
of State Trading Corporation and Salt
Trading Corporation of Nepal 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): A contract for the export
of 57.000 tonnes of salt per apnum for
ithree years was signed by the Sraie
Trading Corporation of India with the Salt
Trading Corporation of Nepal,

Bollding up of an Al craft Factory by
Pakistan in Collaboration with
U.S SR

1506 SHRI RANJEET SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the Soviet Union s helping
Pakistan to build an Asrcraft Factory for
progressive munufacture of war planes ;
aod

(b) il so the details thereof 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
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(SHRI SWARAN SINGH): (a) Govern-

meant bave no information,
(b) Does not arise,

Pakistan Army being equipped with
Soviet Type A-K Rifles

1507. SHRI RANJEET SINGH : Will
the Minister of DEFENCE be pleased to
state whether the Pakistani army is being
equipped with the Soviet type of A-K
Rifles 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARN SINGH) : Government
bave no such information,

vrwed fawedt av, af frest w0
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(%) qar€, 1969 ¥ grzoen fasrely
9T & gfaz 70 3 F @ydl ¥ sTTaAl #
wig W & fam wr@ w&T gy
frass ¥y v wfafs ¥ woey faqid 28
S, 1970 1 wegay FE ) ey
¥ fageirad & wizww X SEA A
gL & qrafrug ta fuoe & fawrfa,
e gearaq ¥ feeafmat & arg, faes
feaa garm dearm ® 9w Friarg
¥ fag o7 & swodt

Opportunities for seiting up Jolnt
Ventures in African Countries

1509. SHRI B. K. DASCHOWDHURY:
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the Heads of Indian Miss-
ions in Africa emphasised the urgency of
India taking advantage of vast opportuni-
ties for setting up joint ventures in African
countries; and

(b) il so, the details thereof and 1he
reaction of Government thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b) The Heads
of Indian Missions in their meetings among
themselves and with representatives of
trade and industry, identified possibilities
of joint ventures in Sudan, Gabon, Guinea,
Nigeria, Ethiopia, Somalia and Congo. The
industries indicated included mining, rails
ways, sugar and fertilisers. The sugges-
tions have been taken pote of by prospe-
ctive eatrepreneurs. For their part, Govern-
ment will welcome such ventures, in accor-
dance with their koown policy in this
regard.

weareg ¥ ot oy @ wfew wwg
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Withdrawa! of Boundary Posts in
Himacbal Pradesh

1516. SHRI S. C. SAMANTA : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that our boun-
dary posts on the Northern border in
Himachal Pradesh and other arcas have
been withdrawn and brought down-wards
from the positions they occupied previ-
ously;

(b if so, the reasons thereof;

(c) if the affected withdrawal had the
sanction of the Ministry; and

(d) if so, whether the positions were
actually examined by muthorities other than
the ones who advised the withdrawal 17

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (d).
Deployment of forces and siting of defen-
ces sre professional matters and are un-
dertaken by the appropriate military
authorities, in accordance with the overall
defence plan which is reviewed periodically
in the light of the latest assessment of
threats to our security. It will ot bein
public interest to disclose information about
the strength and location of Military
Security posts.
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Chinese Nuclear Capabilities

1517. SHRI M. L. SONDHI : Wi the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government of India are
aware that the Chinese Nuclear capabilities
have continued to develop with consider-
able speed;

(b) whether Government of India are
aware that both the USA and the Soviet
Union have embarked on missile defence
against China; and

(c) whether Government of India pro-
pose to take any initiative to consult friend-
Iy powers o evaluate the developing Chi-
nese capability for nuclear weapons 7

THE DEPUTY MINISTER IN THE
MINISTRY NOF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) Government have seen reports to
this effect.

(¢) Such consultations have bsen taking
place from time to time,

Co-ordination of Natlonal Political
and Scearity Problems

1518. SHRI M. L, SONDHI : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether his attention has been
drawn to press reports that certain deci-
sion-makers in Pakistan had considered
delivering a devastating blow against
Indian nuclear installations;

(b) whether any study has been commi=
ssioned by Government of the Nuclear
strategies of China and Pakistan and their
foreign policy implications;

(¢) the significunce in the opinion of
Government of the Pakistani threat to
India’s nuclear instaliations and the emerg-
ing Strategic-political aligomest between
Chiaa snd Pakistan; asd
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(d) the steps taken in the Ministry of
External Affairs (o coordinate paiional
security problems and political problems
which arose in Indo-Pakistan relations ?

THE DBPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) and (c). The development of the
offensive capabilities of China and Pakis-
tan and the threat presented to India's
security by these two countries, individu-
ally and jointly, is a subject of continuous
assessment by Government, Government
ars alive to the threats facing the country,
including threats to vital installations, and
these have been taken into account in
our defence plans,

(d) All aspects of national security are
given full consideration by Government
while assessing political problema arisiog
out of Indo-Pakistan relations.
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Memorandum from the All Kerala
Cashewnut Factory Workers
Federation, Quilon, Kerala

1522 SHRI E. K. NAYANAR : Will
the Minister of FOREIGN TRADE be ple-
ased 1o state :

(2) whether Prime Minister has recei-
ved any memorandum from All Kerala
Cashewnut Factory Workers Federation,
Quilon, Kerala in December, 1969; and

(b) if so, the steps Government pro-
pose to take to redress the grievances of
the cashewnut workers in Kerala ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The Kor-
ala Kasuandi Thozhilali Kendra Council
and the All Kerala Cashewnut Factory
Workers Federation, Quilon have addressed
& memorandum (o the Prime Minister cont-
aining various suggestions relating to the
cashew industry, The matter is under consi-
deration.

Fixation of Ratio of L.D.Cs. and
U.D.Cs. in Offices under the
Miaistry of Defence

1523. SHRI 5. M. BANERIJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether in accordance with the
recommendations after Dev Nath Comri-
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ttee, the ratio of Lower Division and
Upper Division Clerks has been fixed as
1to2;

(b) if 0, whsther this has not been
made apolicable to ths emplorees of orda-
ance Factories and Inspectorates;

(c) if so, the reason for this discri-
mination;

(d) whether the All India Defence
Employees Federation has made any repre-
sentation; and

(e) il so, with what results 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M R.
KRISHNA) : (a) to (c). The Devanath
Committee recommended that the ratio of
L.D.Cs. and U.D.Cs. should be 1:2.
This recommendation was accepted by the
Government.

The Ordnance Factories were not cover=
ed by the original terms of reference of
the Devanath Commitiee. Subsequently the
Ordance Factories were also brought within
the purview of this Committee, which sub-
mitted its supplementary report on 5 1.1970
making a similar recommendation in regard
to the ratio of LDCs and UDCs in respect
of staff employed in the Ordnance Factories.
This is under consideration,

(dy No.
(¢) Does not arise,

Parchase of M, D. Jute Mills, Kanpur
by Messra Sabu Jains

1524, SHRI S. M. BANERJEE : Will
the Minister of FOREIGN TRADE be plea-
sed to siate @

(a) whether M. D. Jute Mills at Kan-
pur hus been purchased by Messrs Saihu
Jain: and

(b) if s0, on what terms and whether
the Mill has started working ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
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RAM SEWAK) : (a) Messrs Jaipur Udyog

Ltd. have bought the Maheshwari Devi
Jute Mill, Kaopur, in a public auction.

(b) The m'll was purchased for Rs.
20,15000 It hay not yet started
warking.

U. S. Ambasvador’s Statement on
raising States of the Indian
Mission is Hanol

SHRI §. M. BANERIJEE :
SHRI INDRAJIT GUPTA :
SHRI H N. MUKERJEE :
SHRI DEVEN SEN :

1525.

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether it is a fact that U, S. Am-
bassador, Mr. Keating, said in Bhopal in
February 19/0 that **U 8, will not like to
raise the level of its diplomatic mission in
Hanoi without according similar treatment
to the Saigon regine'*;

(b) if so, the reaction of Government;
and

(<) whether India’s stand bas been
made clear to him 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PaL SINGH) : (a)
Governmenl have secn press reports to this
effect.

(b) it is for the Government of India
to decide the nature and extent of bilateral
relations with foreign countries.

(¢) The U.S. Government are aware
of India's stand and hive already stated
that this is « matter for decision by the
Government of India alone.

Memorandum oullining the grievances
and demsads of Gujurat presented
by the Chiel Minisier of Gujarat
1o the Prime Minlster

SHRI MAD*1U LIMAYE :
SHRI H AJMAL KHAN :
KHRI C. MUTHUSAMI :
SHRI R, R SINGH DEO :

1526
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SHRI D, N. DEB :
SHRI N, SHIVAPPA :
SHRI YASHWANT SINGH
KUSHWAH :
SHRI VIRENDRAKUMAR
SHAH :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that during her
recent tour of Gujaret, the Chiel Minister,
Mr. Hitendra Desai, presented her a Memo-
randum outlining the grievances and dem-
ands of Gujarat in regard to location of
public sector and private sector projects in
the States;

(b)Y whether the presentation of this
memorandum annoyed the Prime Minister;

(€) whether it is against the existing
law for a Chief Minister to present demands
to the Prime Minister in a memorandum
on behalf of the people of his Stateg

(d) if there is no such law, whether
there are any understandings or comven-
tions governing presentstion of such memo-
randa by the States; and

(e) if #o, the details of these conven-
tions 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN.
ING (SHRIMATI INDIRA GANDHI): (a)
to (¢) . Tt is normal for the Prime Minister
to receive communications from Chiel Mini-
sters on a varisty of subjects, including
problems bearing on the development of
their respective States, No law is required
to regulate this practice. When the Prime
Minister arrived in Ahmedabad, the Chief
Minister of Gujarat gave her a letter invi-
ting dftention to some outstanding problems
of the State. Certain brief notes were atta-
ched to that letter. The Prime Minister has
a'ways welcomed free and frank eschanges
of wviews between hersell and the State
Chief Minisrers, there can be no question of
her being annoyed by the letter.

MARCH 4, 9%
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Application of State Rent Control
Acls to Cantonments

1527. SHRI MADHU LIMAYE : Will the
Minister of DEFENCE be pleased to state:

(a) whether Government's atteation has
been drawn to the suffering caused as a
result of the decisions of the Supreme
Couri which suggested specific action by the
Central Government in order to make the
State Rent Control Acts applicable to Can-
tonments,;

(b) what action has been takem by
Government in regard to Cantonments
falling within the geographical aica of
dilferent States;

(c) whether Government intend to Intro-
duce legislation for amending the obsolete
and antiquated Cantonment Law; and

(d) if so, when 7

THE DEPUTY MINISTER IN THRB
MINISTRY OF DEFENCE ( SHRI M. R.
KRISHNA) : (a) and (b). Rent control
law is in force in all Cantonments of Ajmer,
Jammu and Badamibagh. As regards the
Cantonments of Jammu and Badamibagh,
the enactment of rent control legislation is
within the competence of the )] & K Govern-
ment, who have been suitably advised,

As regards Ajmer Cantonment, the
question of extending the Rajasthan Pre-
mises (Control of Rent and Eviction) Act,
1950 is under the consideration of Govern-
ment.

(c) and (d). Comprehensive amend-
ments to the Cantonments Act 1924 are
under consideration and a Bill incorporating
the amendments is proposed lo be intro-
duced in Parliament as soon as feasible.

Fall ia the Prices of Raw Jute

1528. SHRI MADHU LIMAYE :
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) whether it isa fact that the prices of
faw jute have recorded a precipitase fall
during Wis stasem;
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(b) whether this will not affect the
production of raw jute in the subsequent
Years;

(c) whether in view of this fall in the
price of raw jute the industry is not making
heavy profits in the sale of its finished
products;

(d) the prices paid by Goverament in
regard to its purchase of B. Twill and D.W.
Flour bags and other fipished products of
the jute industry;

(e) whether in negotiating the prices,
sufficient care has been taken to safeguard
the interests of the national exchequer; and

() if not, the reason for pot doiog

this ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGMN TRADE (SHRI
RAM SEWAK) :(a) Although prices have
fallen from the abnormally high devels of the
last season, the current prices are higher than
the minimum support prices for this
season,

(b) Current market prices are conduocive
to maintenance of raw jute production at
a reasonably high level.

(c) The industry is now working at »
profit,

(d) The D. G, S. & D. had not been
geiting any quotation from the trade for
B. Twill bags since Oclober, 1969. Orders
have been placed on the industiry for supp-
lies, afier detailed negotiations, on the basis
of a provisional prics of Rs. 200/- per 100
bags suhject to adjustment, if any, considered
necessary by Government in the light of the
racommendations of the Tariff Commission
on the price structure of these bagy. DGS
&D has placed orders for D.W. Flour bags
at rates ranging between Rs, 198.20 and
Rs. 206 49 per 100 bags for delivery during
March/April, 1970.

(¢) Yes, Sir.

(N Does not arise.
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Prodaction of Natural Ruber and
Syathetic Rubber

1529. SHRI VASUDEVAN NAIR @
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the total production of natura}
rubber and Synthetic rubber during 1969;

{b) the total import allowed during the
above period; and

(c) wheiher Government have chalked
out any programme to achieve self-sufficiency
in rubber and if s, the details of the pro-
gramme 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a)

Natural Rubber - 79,951 M. Toones,
Synthetic Rubber — 24,644 M, Tonnes.

(b) Natural Rubber — 20,938 M, Tonnes.
Syoibetic Rubber — 3,312 M. Toones.

(c) Steps are being taken to increase
the production of rubber but self-sufficiency
is not expected to be achieved by the end
of the Fourth Five Year Plan. A statement

indicating the steps that are being taken to
increase the production of rubber is
attached.

Sratement

The following important Schemes are
being implemented by th: Rubber Board in
order to increase the production of naturs}

rubber: -

()) Payment of a replanting subsidy
at the rate of Rs. 1,000/- per scre
to all Rubber growers.

(1) Grant of loans 10 small growers
1o ipcrease their .creage so as to
crease producuon and turp ther
holdiogs into economic units.

(3. Muiniepance Loan- are sanclioped
1 small growess 'OF DPIOPEI Dunir -
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tenance of immature areas planted

with high yielding plants.
(4) High-yielding planting materials
are given to the small growers at
subsidised cosls.
(5) The Board is maintaioing regional
ourseries and is supplying to the
growers high-yielding  materials
from its own nurseries or collected
from approved resources,
(6) The Board arranges 1o supply
fertilisers, fungicides and sprayers
to small growers through Coopera-
tive Societies and also arranges
for acrial spraying. Free technical
advice is given 1o the growers by
the Board, Fertilisers are given to
small growers at subsidiesed rates.
(7) The Board has started a Rubber
Pilot Project in the Andaman and
Nicobar 1slands, which is designed
to be an experiment-cum-demons-
tration plantation and will establish
the technical feasibility of rubber
cultivation and alsvo serve as model
for other entrepreneures,
(8) The Board is exploring the possi-
bilities of utilisation of new areas
for rubber cultivation, The Board
has advised the Governments of
the States where ceitain arecas are
considered suitable for rubber
cultivation, to release such arcas
for plantiog rubber,

2. Besides the above Schemes, Govern-
ment of Kerala have set up the Kerala
Plantation Corporation Ltd,, with a view to
undertake rubber cultivation The Corpo-
ration has already planted about 15,000
acres under rubber and plans to bring in
additionp! acreage under rubber during the
IVth plan period,

Tullhal Aerodrome In Manipur

1530, SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE be pleased
to state :

(n) the progress of the Tulihal Aero-
drome in Manipur;
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(a) when the construction is to be
finally completed; and

(¢) the amount carmarked for its con-
struction till completion 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRT SWARAN SINGH) : (a) and (b).
According to present indications, the pro-
ject, which is being handled by the CPWD
is expected to be completed by Mav, 1971,

() It will not be desirable to give this
information as it will give an indication of
the specifications and capacity of the
airfield.

New Cachar Road

1531. SHRTI M, MEGHACHANDRA :
Will the Minister of DEFENCE be pleased
to state :

(a) the progress of the New Cachar
Road in the hands of the Border Roads
Organisation during 1969-70;

(b) when the road will be completed
and commissioned for traffic; and

(c) the amount
completion stage.

carmarked till the

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) The pro-
gress of works on the New Cachar road
during the period 1—4—69 to 31-1-70 is as
under :--

Widening of formation

to 20 ft width 89,60 KM
Soling 31.60 KM
Metalling 15.00 KM
Black topping 14.00 KM

Protective works
(in value)

Bridges

Rs. 11.20 lakhs.

Qut of a total
of six major
bridges, obe
bridge of 120"
span has been
completed,

Another bridge
of 280" span
is under cone
struction.
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{b) A 3-ton fair weather access between
Jiribam and Imphal is likely to be establi-
shed by May, 1971. The surfaciog and
protective works are planned to be completed
by April, 1973,

(¢) The total expenditure debited to the
project upto September, 199, is Rs. 65.54
lakhs. The amount earmarked for 1969-70
is Rs. 170 lakhs The amount to be carmar-
ked for the jyear 1970-71 is under consi-
deration. .

Export Trade during 1970-71

1532, SHRI HUKAM CHAND KACH-
WAI : Will the Minister of FOREIGN
+ TRADE be plcased 1o state:

(a) whether Government have since
considered any scheme about the countrics
to which Indian goods would be exported
during 1970-71;

(b) if so, the names of those coun-
tries; and

(c) the estimated value of Indian goods
to be exported in Indian currency 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). It is the
aim of Government's policy to promote
exports of Indian goods to all countries
with the exception of some with whom trade
is banned for polilical reasons. Efforts
would be continued 10 promole exporis to
all such countries in 1970-71. '

(c) The target for export in 1970.71

is under discussion with the Planning
Commission.
fda o g ¥ dewed

! fasdt
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(&) afgg, af 3aw1 FF T
feaar § WiT 2 s §9 A% W@
& gear€ HT fKd agn ?

sfazar st yeam ao wt gfr-
frafon weft (st ewoi fom) @ (%) §9
gagsdl fgas derercey & scar &
faw ow fafewr &7 & 3Fr ag qrar )

(a) gwar s&z s ANefga §
T grn )

Atomic Power Plant In Saurashtra,
Gujarat

1534, SHRI VIRENDRAKUMAR
SHAH : Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that the sca-
coast of Saurashtra, in Gujarai, is an ideal
site for seiting up an atomic power station;

(b) whether it is also a fact that a
project has also been technically approved
and preliminary data on the project has
been submitted to the Government; and

(c) if the answers to part (a) and (b).
above be in the affirmative, whether she
will take an immediate decision, in principle,
to set up an alomic power station in the
Saurashtra region 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATO-
MIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b), A working

group set up by the Atomic Energy Co-
mmission has prepared a preliminary report
on the feasibility of setling up Agro-Indust-
rial Complexes around large-sized nuclear
power stations in India. Copies of the pre-
liminary report are available in the Parlia-
meat Library, The working group inter alfa
examined the Kutch-Saurashtra area for this
purpose. Further detailed studies are now
in prcg ess.

(¢) The question of arriving at any de-
cision will arise ocly afier the current stu-
dies are completed,
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Export of Wagoms

1535. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOREIGN
TRADE be pleased to state :

() the details of wagons exported,
ocountry-wise, during 1969-70;

(b) the details of orders in hand for
exports, country-wise, for the year 1970-71;
and

MARCH 4, 1970
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under negetiations which are likely to mate-
rialise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) During 196970,
upto December, 1969, 24 wagons valued
at Rs, 22.14 lakhs have been cxported to
Ceylon. The entire Ceylon order (value
Rs, 32 lakhs) is expected to bc completed
by March, 1970,

(b) The following export orders for

(c) the details of orders for wagons wagonsare on hand for execution :-

Country liem Value Ri.[lakhs
Taiwan 120 covered wagons 74

Ghana 150 wagons 49

B, Africa 45 Cattle Wagons 30

Poland 500 Covered Wagons 270

Hungary 1000 Wagons 58S

Budan 120 Wagons and 100

40 Under frames

(c) Details of export orders for wagons under negotiations are as below ;--

Country Item Value Rs [lakhs
Nigeria 400 covered wagons
120 Underframes } N. A,
Iraq 38 Coaches 257
New Zealand 12 Coaches
12 Buffet Cars } 303
4 Power Cars.

Import Duty om Cloves, Cioaamon asd
Cardamom

1536. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the 1ate of import duty on cloves,
cinnamon and Cardamom prevalent during
1967-68, 1968-69 and 1969-70;

(b) the average cost (before import
duty) of the above commodities imported
into India, on ¢ i. f. Bombay basis, during
the above period; and

(c) whether Government are aware
that the retail selling price in Bombay for

two of the above commodities were as
under :--

Cardamom Cinnamon

Rs [Kg. Rs./Kg.
October/November 80 80
1968
November, 1969 180 180

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) 1n 1967-68 prior to
1st March, 1968, rate of duty applicable to
cloves, cinoamon and cardamom was 100%,
«d valorem (standard rate) and ¥29% ad valo-
rem (preferential) rate. With effoct from
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the 13t March, 1968 the rate of duty was as follows :--

Standard rate

Preferencial rate
(British calony)

Cloves Rs, 18 per kg.

()
(ii) Cinnamon Rs. 20 per kg.

(iii) Cardamom 100%3:1 valorem

Rs. 18 per kg. less 747,

ad valorem
Rs. 18 per kg. less T4,
ad valorem

924 ad valorem

(b) Awerage c. i. I. prices of cloves and cinnamon imported into India were
as follows -
- " Cloves Rs.per kg Cinnamon Rs. per k.
1967-68 5.61 732
1968-69 605 9.17
1969-70 1533 705

(upto Oct. 1969)

Import of cardamom is not allowed,

(e)
follows :---

October|[November 1968

The wholesale prices of the commodities in Bombay market were as

Rupees Per Kg.
Navember 1969

Cinnamon
Cardamom (Sunehri)

Seating Arrangement for MPs, on
Republic Day Parade and Be:ting
of Relreat, 1970

1537. SHRI N, SHIVAPPA : Will
the Minister of DEFENCE be pleased to
state @

(a) whether it is a fact that the M Ps.
faced a lot of inconvenience in getting their
seates on the 26th January (Republic Day)
due to the mismanagement regarding the
seats by the Defcnce personncl;

(b) whether it is also a fact that the
scaung arrangement was made by the Def-
ence Ministry at both the placesi. ¢ Repu-
blic Day and Beating Retreat also; and

(e} if so, wheth=r the Minister would
be pleased to hand over this seating airange-
ments o the well acquanted stall of Lok
Sabha by extending the facilities to Mem-
bers of Parliament 7

60.00
77.50

5300
53,50/57.00

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI1 SWARAN SINGH) : (a) No, Sir.

(b) and (c) . Seating arrangements for
Members of Parliament at Republic Day
Parade and the Beating Retreat Ceremony
arc made by the Ministry of Defence in
consultation with the Department of Parlia-
mentary Affairs, Officials of Lok Sabha
and Rajya Sabha Sccretariats ascist in the
reception and scating of Members of Parlia-
ment at these funcltions, As the present
arrangements have worked satisfactorily,
it is not considercd necessary to make any

change.
Citizenship for Malaysia Indians

1538, SHIRT MUHAMMAD SHERIFF :
Will the Minister of EXTERNAL AFF-

AIRS be pleased to state :

{a) whether the Malaysian Governs
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ment have decided to give citizenship to
& majority on non-citizens of Indian origin;
and

(b) if so, the details thereofl 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b) . The Malaysian Government are
taking measures to decide the question of
granting citizenship to non.citizens. Exact
figures relating to persons of Indian origin
are not available at present,
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Use of forged Import Licences

1542. SHRI RAMAVATAR SHASTRI :
Will the Minister of FOREIGN TRADE be
pleased to refer to the reply given to Starred
Question No, 532 on the 10th December,
1969 and state :

(a) the names of 41 individuals and
their firms who have been arrested in conn-
ection with the use of foreged Import Licen-
ces; and

(b) whether proceedings agaiost them
have been completed and bow many of
them have been convicted 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b) . The names
of firms involved and the 41 individuals
prosecuted farrested are given in the state-
ment laid on the Table of the House,
[Placed in Library. See No LT-2703/70]
‘The potition of the cases against the accu-
sod persons is as under -

(i) Charge sheeted— 28 persons
Convicted 6
Acquitted 2 }-
Under Trial F-1]
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(ii) Persons against whom investi-
gation has been completed, but
in whose case charge sheets
have pot been filed as they
have filed writ petitions in the
High Court in Calcutta- 6

Under investigation, 7
Total : 41

(iii)

Exclusioa of G, D. R. Delegation
from Intersational Cultural
Evening

1543, SHRT RAMAVYATAR SHASTRI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether his attention has been
drawn to a report published in Daily
“Patriot" dated the 2nd February, 1970
about an Interpational Cultural Evening a
programme organised by the Delhi Citizens
Committee ;

(b) if so, wbo organised the function;

(c) whether it is also a fact that the
organiscrs withdrew the iovitation extended
to G. D. R, delegation; and

(d) il so, on what ground ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) The Delbi Citizens Committee,

(c) and (d) . The Delhi Citizens Com-
mittee is a private body with no ofTicial
connections. Government cannot, therefore,
question or inquire into the decisions of
this Committee regarding a social function
organised by them,

Restoration of the Normal Working
Hours to the Employees of the Central
Water snd Power Research Statioa
Laboratory Uaits, Poona

1544, SHRI GEORGE FERNANDES ;
Will the Minister of IRRIGATION AND
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POWER be plicased to siaile :

(a) whether ho has reseived a memo-
randum from the employees of Central
‘Water and Power Research Station, Labo-
ratory Unit, Poona Khadakwasla requesting
the restoration of the normal working
hours;

(b) if so, the action taken thereon; and

(c) the circumstances in which their
working hours were increased from the
normal 63 hour working day ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir,

(b) and (c). The provisions of the
Industrial Disputes Act, 1947, are appli-
cable to the Central Water and Power
Research Station, Poona. The weekly hours
of work permitted under the Law, are up to
48 hours. Most of the staff, numbering over
1,000, were already observing 48 hours per
week. However, the staff working in the
office-cum-laboratory building numbering
about 200, were observing omly 3 hours per
week even though located in the sarmse pre-
mises at Khadakwasla [n order to remove
this wide disparity. in the.working hours and
to ensure proper coordination, orders were
issued raising their working hours, from 39
hours to 45 hours a week, wilh effect
from the 2nd Juoe, 1969, after giving due
notice under Section 9(A) of the Iodustria)
Disputes Act, 1947, A memorandum on the
subject from these employees, was duly
considered, For the reasons given above,
it was not found possible to accede to
their request.

Shipa purchased from Fosslgn Countxles,

1545, SHRI VISHWA NATH PANDEY :

Will the Ministry of DEFENCE be pleased
1o state :

(a) the number of new. ships purchased
for Indian Nayy from forsign countries
(country-wise) for last three years; and

(b) the cost of each ship ?

MARQOH 4,190
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b).
Ten ships have been acquired for the Navy
from foreign countries in the last three
years. It will net be in the public interest
to disclose further details in this regard.

Passes Issued for Republic day Parade 1970
1546, SHRI VISHA NATH PANDEY :

Will the Minister of DEFENCE be pleased
to state :

() the number of passes issued for
1970 Republic Day Parade;

(b) the criteria for issuing such passes;
and

(c) the number of passes issued for;

(i) Members of Parliament
their guests;

and

(ii ) the Officers of the Ministry of
Defence;

(iii) the Officers of the Qovernment
of India; and

(iv) the public bodies and other
institutions 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVYY ENGINEERING
(SHRI SWARAN SINGH) : (a) Tovita-
tion cards for about 69,200 scats were issued
for Republic Day Parade, 1970.

(b) Invitations to witness the Republic
Day Parade 1970 were issued to Union
Cabinet Ministers, Ministers of State,
Deputy Ministers, Members of Parliament,
Supreme Court Judges. Members of Planniag
Commissien, Diplomats, Mcmbere of Delbi
Metropolitan -Council and Delhi Municipal
Corporatien, civilian officers of the Govern-
ment of India.of the raock of Deputy Sec-
relary or-equivalent and above ectc. In the
case of civilian officers (below the rank of
Deputy Secretary to the Government of
India ) whose maximum of the pay scale
was pot less than Rs. 1,250/- and the actual
pay on the 26th January 1970 was not
less than Rs. 900/- p. m., invitation cards
were issued to all tenure officers and 50%
of the noodenure offfcers: In'. the case of
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Armed Rorces, all officers down 1o the
rank of 'Major and equivalent and 50% of
the Commissioned officers of the rank of
Captain and below and equivalent were
iovited. At the instance of Dethi Administ-
ration, iovitation cards were issued tou
officers of the Delhi Administration whose
maximum of the pay scale was not less than
Rs. 1,150/ and the actual pay on the 26th
Japuary 1970 was not less than Rs. 700/-
p.m, from within the quota allotted to the
Delhi Administration for officials and non-
officials. As regards Public Sector Under-
takings, invitation cards were issued to all
officers equivalent to Deputy Secretaries to
‘the Government of India and above, and
all tenure officers and 50% of the non-
tenure officars whose maximum of the pay
scalc was not less *han Rs, 1,400/~ and the
actual pay on 26th January 1970 was not
less than Rs. 1,100/- p.m,

As regards non-officials, the aim was
to extend invilation to as many persons as
possible from different catcgories of the
population, subject to the limiation of
available seats; preference was normally
given to persons visiting Delhi from abroad
and from outside Delhi. Invitations to per-
wons permaneotly residing in Delhi were
issued mainly on the basis of lists given
by the Delhi Administraticn. Requests made
by Ministers, M.Ps , officials, ctc. for issue
of invitation cards for their relations, guests
elc,, were examined on merits and invita-
tion cards were issucd subject to availabi-
ity of weats. In the case of MPs,, normally
four seats were given. However, a larger
‘namber of invitation cards were issued in
cises wheiher requests were made in res-
pect of clove relations or entitled pervoms,
e g, ML As.

(c) the number of seats for which invila-
tion cards were isued to -

(i) Members of Parlia-

ment and their

guests, etc. About 6,850 seats.
(ii ) Officers of 1he

Ministry of De-

fence(Scoretariat). . About 300 scats.

{iii) Other officers of
the Government
of India.its Attached
sod Subordinme
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offices and Public
Seetor  Underta-
kings. . About 17,500 seats.

(iv) lavitation cards for about 400 seats
were issued to the Municipal Corpo-
ration of Delhi and New Delhi
Municipal Committee, Cards for
about 44,150 seats were issued to
other persont, These include Minis-
ters, other digpitaries, State offi-
cials, Diplomats, members of
international organisations, tourists,
other foreigners, members of various
Indian organisations and institutions,
non-officials etc,

Collections made by ‘Al Falah' Délegation
duriag their visit to lndin

1347, 'SHR1 BABURAO PATEL : Will
the Minkster of EXTERNAL AFFAIRS be
pleased to state :

(a) whemer it is a fact Yt the delega-
tion of the ‘Al Fatah' organization which
toured India recently collected from Indisn
Muslims purses of over Rs 80,000;

(b) if so, the exact amount thus collec-
ted, the names of cities and the institutions
from which collecled and the manner in
which this amount was taken out of India;

(c) the reasons why the iowr programme
of the ‘Al Fatah' delegation was suddenly
cut short and its member asked to quit
Indie; and

(d) whether it is s fact that the Minis-
ter promised to consider seriously 1he
request 4f the delegation to open an office
of *Al Fetah' in India: if so, where does
the matter rest at present 7

THE DEPUTY MINISTER IN \THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) - (a)
and (b . Governven' updersiand that
the members of *Al Firah® which  visited
India in September/Oc-ober, 194% on the
invitstionn of the Incin Association for
Afro-Avusn Solidarity s non-official organi-
sation was nresented purses amounting to
sbout Rs R0.000. The ¢ ~~nrity and religious
comiplexion of the dons  re not known.
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However, it is undersiood that the purses
were presented at Lucknow, Kanpur, Patna,
Calcutta, Bangalore and Hyderabad. Permi-
ssion bas not been sought, mor has permi-
scion been given, to remit the money
abroad.

(c) It is understoed that the members,
according to their original itinerary will to
bave returned to new Delhi after their
tour in the country on October 13, 1969 and
left India after two or three days. However,
tince the delegation’s visit to Bombay and
Bhopal was cancelled by the Organisers,
viz, the Indian Association for Afro-Asian
Solidarity. the Delegation returned to New
Delhi on October 8, and left India on Octo-
ber 11, 1969. The delegation was not asked
to quit India.

(d)The delegation referred to the question
of opening an Office in India. Permission
has not been given,

Export of Human Hair

1548, SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE be
pleased to siate :

(a) whether itis a fact that the export
of human hair has fallen from Rs, 60 lakhs
to Rs. 10 lakhs per month and a stock of
Ry, 3 crores is lying unsold:

(b) whether it is also a fact that 15,000
men and women are as a result, unemployed
in Andhra Pradesh and Tamil Nadu;

(c) whetheritis also a fact that our
market in U. § A. and Europe in human
hair has been lost to Pakistan and other
countries because we manufacture only
750 wigs a day;

(d) whether all this is due to the fact
that the expo-t price for human hair fixed
by State Trading Corporation are much
higher than the international prices and
because of the inefficient management of
our wig factory; and

(¢) if not, the ecxact reasons for the
drop in export and the coasequent unem-
ployment 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
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RAM SEWAK) : (a) The average cxport
for the first ten months of the current finan-
cial year is approximately Rs, 45 lakhs per
month. Precise estimates of stocks lying
unsold are not available,

(b) Government have no information
of such unemployment.

() No. Sir. U.S.A.& Europe are mainly
buyers of wigs and wiglets, The Wig factory
is manufacturing about 230 wigs per day
as compared to the peak capacity of 280
wigs per day reached during 1967-68.

(d) The floor export prices of human
hair are under constant review, They were
last reduced in December, 1969,

As regards the management of the wig
factory, it is functioning cfficiently and
has succeeded in introducing Indian human
hair products in as many as 14 new markets
during the last two years.

(¢) The decline in exports is due to
severe competition from synthetics in  wig
menufacture and price cutting by other
producing countries like Indonesia and
Chipa.

Criteria in Appointing Consular Age-
oty sppointed by Foreign
Goveramenis

1549. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state the criteria generally adop-
ted by Government in  approving appoint-
ments of Consul by foreign Governments
in India 7

THE DEPUTY MINISTER IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): In
accordance with the international practice,
de career Heads of foreign Consular Posts
in India and other consular officers are
appointed freely by the sending States
provided they are not Indian nationals or
nationals of a third state. However, in the
case of the appointment of foreign Honorary
Consular officers, irrespective of their
nationality, prior approval of the Govern-
ment of India is required to be obtained
by the forcign Governmeats concerned.
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Each proposal is then examined in all as-
pects and decided on its merits.

Alleged Soviet Interference in Indian
Affairs

1550, SHRI TRIDIB KUMAR
CHAUDHURI :
SHRI R. R SINGH DEO :
SHRI Y. A, PRASAD :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether his atteotion has been
drawn to the allegation made by the Organi-
sation Congress President, Shri  Nijalio-
gappa, in Press on  3rd February, 1970
against the Soviet Communist Party organ
‘Pravda’ and also against the Soviet Govern-
ment of interfering in the internal affairs
of India by objectionable comments against
the agitation organised by certain political
parties including Organisation Congress
about the recent decision of the Union
Government in rcgard to Chandigarh;

(b) whether
written to the
matter; and

Shri Nijalingappa has
Government about this

(c) the reaction of Government in this

regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) No such communication has been
received in the Ministry.

(c) The Pravda article appeared over
the name of its New Delhi correspondent
who stated in the article that he was
reportiog the views of local journalists.

Aircraft Carrler for Indian Navy

1551. SHRI HARDAYAL DEVGUN :
Will the Minister of DEFENCE be pleased
to state;

(a) whether it is a fact that the Govern-
ment have recently rejected a proyosal to
acquire a new aircraft cairier for the ladian
Navy;
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(b) whether it is a fact that India has
no effective naval presence, right from the
Persian Guifto the Strait of Malacca in
the Indian Ocean;

(c) whether it is alsoa fact that both
the U S. A and Soviet Russia are trying
to gain a foothold in the Indian Ocecan:
and

(d) if so, whether Government proposre
to reconsider its decision not to acquire
a pew aircraft carrier for the Indian
Navy 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEEING
(SHRI SWARAN SINGH) : (a) There are
no plans for acquiring another aircraft
carrier,

(b) No.

(c) Government are aware of the fact
that the vessels of the USSR, USA and
other powers are miling In the Indian
Ocean region,

(d) No. The position continues to be
as at (a) above.

North Vielnam's Stand on Keshmir

1552. SHRI HARDAYAL DEVGUN.:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that in 8 commu-
npication to Shri C. C Desai, Member of
Parliament he has stated that the stand of
the Democratic Republic of Yietnam on
Kashmir, namely, “the people of Kashmir
should be given the right of self-determi-
nation,"” remains unaltered; and

(b) if so, whether in view of the above,
Government propose to review its policy
towards North Vietnam ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

The Foreign Minister had merely in-
formed Shri C. C. Desai, Member of Parlia-
ment, that the D, R. V. N, Government
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have confirmed to our Conssl Genesal in
Hanol and to us bere that their stand
remains the same as statcd by Premier Pham
Van Dong in 1957,

(b) Does nit arise.
Export Trade with U, S, A,

1553, SHRI HARDAYAL DEVGUN :
SHRI SHRI CHAND GOYAL :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the Offi.
clal U, S, estitnates envisage an inccase of
pine billion dollass in American imports
during the next four years;

(b) whether a survey has been conducted
" to ascertain the export potential of India to
U.S. A. during the next four years;

(0) whethar our trade representation in
U. S. A. Is adequate to meet the increased
export demands; and

(d) if not, the steps taken to erganiwe
our export effort properly 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b)Surveys have been made for a number
of commodities of export interest to India.
The conceraed Export Promotion Organisa-
tions are keeping the export possibilities
under constant review, After the recent
visit of the Indian Delegation to the U S.A.
the export potential of Indian commodities
to this market i3 belng reassessed,

(c) and (d). The iostitutional am!
organisational arrungements that are nece-
ssary to increase our export to the USA.,
i the context of the export polential, are
being considered by the Government.

Development of Powerloom ladustry in
Madhya Pradesh

1334. SHRI G. C. DIXIT : Wil the
Misistar of FOREIGN TRADE be pleased

MARCH 4, 9%

Writtan Answecy
tostate :

(a) the amount of grants sanctioned for
Madbya Pradesh duriog the last three
years for the development of powerloom
iudustry; and

(b) the amount of funds actually utilized
on this account and the amount which
remained unutilized ? i

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No grants have been
sanctioned to Madhya Pradesh during the

last three years for the development of
Powerloom industry,

(b) Does not arise.
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Import of Books asd Journals

1560, SHRI JYOTIRMOY BASU :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the names and particulars of the
bulk importers of books and journals on
education and allied subject;

(b) walue of import quota allotted to
cach importer of the above goods years-
wise from 1967-68 to 1969-70 and value of
actual import by each importer year-wise
from 1967.68 to 1969-70;

(¢) whether import of books and jour-
nals on education and allied subjects is
duty free;

(d) whetheritisa fact that certain
book importers, taking advantage of the
liberalisation of import quota, are bringing
to India all sorts of forcign pornographic
books and picture magazines; and

(e) if so, the details thereof and the
steps, if any, being taken to deal with this
menance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) - (a) and (b) Details.
of licences issued for import of books and
journal are published in the ‘Weekly Bull-
etin of Industrial Licences, Import Licences
and Export Licences’, a copy of which is
available io the Parliament Library, Stati-
stics of actual imports are compiled for
the country as a whole and not for indivi-
dual importers,

() The import of books, printed,
including covers for printed books, maps,
charts ad plans, proofs, music manuscripts
and illustrations specially made for binding
in books, falling under item No. 45 (1) of
the Indian Customs Tariff was duty free
during the periods in question.

(d) and (e) . It has been laid down in
the import policy (Red Book) that the im-
port of undesirable types of books, comics,
fiction and magazines will not be permi-
ssible against licences for books. The Red
Book also contains a list of jourpals and
magazines, the import of which has been
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specifically disallowed. It bad come to
Governmenl's notice that some import of
undesirable types of books was still taking
place. A provision was, therefore, made in
the Import Trade Control Hand Book of
Rules & Procedure in 1958 that the Cu.:-
oms authorities would not allow undesirable
types of books even where books were
allowed to be imported under the policy
without import licences At the same time,
a further provision was also made in the
Red bouk that the import of journals and
magazines would not be allowed usgainst
licences for books unless such licences had
been specifically endorsed for their import.
While considering requests for such endor-
sements, undesirable types of journals and
magazines sought to be imported are excl-
uded. The list of banned types of journa's
and magazioes is reviewed every jear in
consultation with the Customs authorities,
80 as Lo include in it as many undesirable
types as possible,

Alleged barassment of Nepalese Traders
at Calcuita Port

SHRI JYOTIRMOY BASU :
SHRI HEM RAJ :

1561.
Will the Minister of FOREIGN TRA-
DE be plcased to state @

has been

0

(a) whether bis attention
drawn to a news published by ‘Staresman
(from Kathmandu) in its issuc dated the
15th January, 1970, entitled *Nepal dailies
criticize Indian Trade Policy";

(b) if so, the reaction thereto; and

(¢) whether there is apy subslance in
the allcgation, as reported in the said issuc
of Staresman *'that Nepalese Traders were
beirg increasingly harassed at Calcutta port
and by the lodian Border Customs™ 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) and (c) . No complaint has been
reccived about alleged harrasment at Cal-
cutta port or, for that maiter, atany of
the border checkposts. The allegations
mentioned in the pews ilem are, therefore,
not correct,
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Acquisition of French Submarines by
Pakistan

1562, SHRI RAM SINGH AYARWAL :
Will the Minister of DEFENCE be pleased
to stale :

(a) whether it is a fact that Puakistan
is acquiring French submarines to streng-
then her Navy; and

(b) if so, the steps laken by Govern-
ment to strengtheu lodian Navy to maich
menace 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Accor-
ding to information available, Pakistan has
acquired some sub-marioes from France,

(b) Our operational plansé take into
account the possible threats from the vari-
ous Naval units of Pakistan,

Increase in the Strength of Pakistan's
Alrfogce

1563, SHRI RAM SINGH AYARWAL :
Will the Minister of DEFENCE be pleased

o state

(a) whether it is a fact that since 1965
conflict Pakistan bas overtaken Indian
Airforce in strength and striking power;
and :

(b) if so, the steps taken to match
this menace 7

THE MINISTER OF DEFENCE AND
STEEL. AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH) : (a) and (b) .
Though there has been considerable increase
io the sirength and striking power of the
Pakistan Air Force since 1965 conflict, we
have taken steps 10 maintain our air super-
iority over Pakistan.

Shortage of Trucks and other Vehicles
is Army

1564. SHRI RAM SINGH AYARWAL:
Will the Minister of DEFENCE be pleased
1o state :

(a) whetbher it is a fact that there is
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still.a groat shertage of tracks end other
smaller vehicles in the Army; and

(b) if so, the long term measures
which have boen taken or are moposed to
be taken to gain self-sufficiency in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir. There is no
great shortage except for heavier type of
vehicles.

(b) The production capacity within
the defence sector is being expanded with
the establishment of an integrated vehicle
factory at Jabalpur to which existing pro-
duction lines in various ordoance factories
are being shifted progressively. This factory
is expected to issue its first vehicle by 1972.
73 and to reach full production within two
more years, when the Army’s requirements
would be fully met from within the Defen-
ce Sector.

Bringing back &l’ Indian Electronic
Engincers working Abroad

1565. SHRI HEM RAJ : Will the
PRIME MINISTER be pleased to state :

(2) whether it is a fact that the Dire-
ctor of the Bhabha Atomic Research
Ceontre has made out a strong plan for
bringing back the Indian clectronic cngin-
eers gone abroad; and

(b} if so, their number and the coun-
tries in which they are serving and the
incentives that the Government propose to
give them for serving in India ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) While no specific plan has been made
by the Director, Bhabha Atomic Research
Centre with regard to electronic engineers
serving abrosd, senior scientists of the
Department of Atomic Energy, during their
contacts with Indian scientists and engin-
eers abroad, induce them to return to
India by offering them suitable job opport-
unities in the field of atomic energy.

(bY Does mot arise.
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Extension of Punjab Rent Restriction
Act to Himachal Pradesh

1566, SHRI HEM RAJ : Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question
No. 4323 on the 17th December, 1969 and
state :

(a) whether the Pubjab Rent Restri-
ction Act has been extended to Himachal
Pradesh Cantonments; and

(b) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) The East Punjab Urban
Rent Restriction Act 1949 has, with suit-
able modifications, been extended to the
Cantonments in the Union Territory of
Himachal Pradesh by a notification bearing
No. SRO-109, dated S5th February, 1970
published in the Gazewte of India on 21st
February, 1970.

(b} Does not arise.

Completion of Northern Zone Grid

1567. SHRI HEM RAJ : Will the
Minister of TRRIGATION AND POWER
be pleased to refer to the reply given to
Unstarred Question No. 3130 on the 8th
December, 1969 and state :

(x)  whether the Punjab State Electri-
city Board have augmented the capacity of
the Kangra sub-station in the Northern
Zone Grid; and

(b) if not, by what time will it be
completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POW-
ER (SHRI SIDDESHWAR PRASAD) :
(a) and (b). The work relating to the
sugmentation of the sub-station capacity
at Kangra has been taken up by the Punjab
State Blectricity Board and is expected w0
be completed by April, 1970,
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Repreacetation by Inhabitaats of Yel
Camp aguinst imposition ef
snbenced Rares of Taxation
in Cantonment Area

1568. SHRI HEM RAJ Will
Minister of DEFENCE be pleased to state :

(a) whether the Government have
received any representation from the inha=
bitants of Yol Camp against the imposition
of enhanced taxation in the Cantonment
area; and

(b) if so, the action taken thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) (a) and (b). By public
notice issued on the 4th December 1969 the
Capntonment Board Kbas Yol invited object-
ions lo its proposals regarding imposition
of certain taxes, The “*flinally settled" pro-
posals of the Board alung with the object-
ions received by it have not yet been recei-
ved from the Caotonment Board. Mean-
while, some representations in the matter
of the proposed levy of the taxes have becn
received by Government. These will be
taken into account if and when the propo-

sals of the Cantooment Board are
received,
Proposal for Land Allotment to
oustees of Pong Dam
1569. SHRI HEM RAJ :
SHRI VIKRAM CHAND
MAHAJAN :
Will the Minister of IRRIGATION

AND POWER be pleased to state :

(a) the number of families who will
be dispossessed of their lands 10 the exieat
of one acre and below, two acres and
below, three acres, four scres, five acres,
six acres. seven acres, cight acres, cleven
acres, twelve acres, thirteen acres, fourteen
acres, fifteen acres and below by the constr-
uction of Poag Dam;

(b) the extent of land that will be
given to thom in Rajasthan to each such
ostegory of family mentioned in Part (a);
and .
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(c) the price that will be charged
from them per acre and the way of realis-
ing it ?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD) : (a) Tentative figures for
the number of families dispossessed/to be
dispossessed, by the construction of Pong
Dam are as under :—

Losing one acres and below 9887
Losing two acres and below 15180
Losing three acres and below 16241
Losing four acres and below 17368
Losing five acres and below 18529
Losing six acres and below 19081
Losiog seven acres and below 19430
Losing eight acres and below 97
Losing eleven acres and below 20229
Losing twelve acres and below 20369
Losing thirteen acres and below 20479
Losing fourteen acres and below 20359
Losing fifteen acres and below 20641

(b) Total land of 3.25 lakh acres is
set apart for the settlement of oustees
of all the Projects connected with

Rajasthan Caoal Project and will be distri-
buted amongst the displaced families.

(c) Following price will be charged per
acre of the land allotted to Oustees in the
Rajasthan Canal Project area :-

S. No. Type of land Rate per acre
1. Nali Bed Ra. 800
2. Light Loam Rs, 576
3. Sandy Loam Rs. 448
4. Uncommand Rs, BO

20 percent of the price will be recovered
ia five equal anoual instalments and the
balaace in 15 equal instalments. There will
be no interest charges. When arrangements
have been made for supply of water on the
basis of enhanced intensity of irrigation of
1109%. the above rates, based on 78%, intea-
sity, shull be increased by 409, - P
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Mass removal of Indlans from Pretoria

1570, SHRI V. NARASIMHA RAO:
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

() whether Indian Traders in Natal
bhave lodged a protest to the officials of
ths Department of Community Develop-
ment in Pretoria against the mass removal
of their town business sites ;

(b) if so, whether a requcst for the
intervention of the Indian Government has
been thade in this connection ; and

(¢) the reaction of Government in
regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Government of India have secen press
reports to this effect,

(b) No, Sir,

(¢) The Government of India‘s position
on the policy of apartheld pursued by the
Government of South Africa is well known.
We have condemned it consistently and
unequivocally at the U. N. and at other
international forums. The Government
of South Africa continues to defly world
public opinion and the resolutions of the
United Nations on the crimes against
bumanity being prepetrated in South
Alfrica,

Dialogue with China

1571. SHRI HEM BARUA :
SHRI OM PRAKASH TYAGI :
SHRI BISWANARAYAN
SHASTRI :
Will the Minister of EXTERNAL

AFFAIRS be pleased 1o state :

(a) whether it is a fact that China is
willing to enter into a meaningful dialogue
with India over the issue of certain disputes
between the two countries ; and

(b) if so, whether China has specified
these disputes and if so, the reaction of
Goveroment to this proposal, if made 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Government of India have received
no such indication,

(b)

afyaw ofirm & s q fasme
¥q qgwa g §w wr wfedmw
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aq aaf T F@, Gy TG E, 9T
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Does not arise,

1572,
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Trade Relations with China

1573, SHRI DEVEN SEN : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government are thinking
of forming trade relations with China ;
and

(b)

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI -
RAM SEWAK): (a) and (b). In recent years
trade between India and China has declined
and is now pil. Revival of trade relations
would depend upon improvement in the
overall bilateral relations between the two
countries.

if not, reasons therefor 7
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Allegations rcgerding Pakistan's efforts
to wia support on Kmshmir in U, N.

1574, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the attestion of Govern-
ment has been drawn to a picce of item that
appeared in “The Iadiam Express” of 3rd
February, 1970 to the effect that the leader
of Pakistan People's Party, Mr. Akbar
Khan, formerly a Major-General, has
alleged that Pakistan spent Rs. 250 crores
on members of the UN to win their support
on Kashmir ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH): (a)
and (b). Government have seen press
reports to this offect. If true, it furthsr
exposes the hollowness of Pakistan's
claims,
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Allegations in “Azad Keshmir™ regardiog
J. K, Territory Handed over
by Pakistan to Chiss

1582. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(s) whether Government's  atlention
has been drawn to the reporied publicstion
in Britsin of “Azad Kaeshmir™ by Raja
Abbas Kiap:
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(b) if so, whether Government have
made any attempt to enquire into the
Raja’s reported allegations contained in
the publication that pillars demarcating
the territory of Jammu and Kashmir were
removed and territory beyond Hunza was
handed over by Pakistan to China; and

(e) if so, Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (). Government i+ already
aware that under the so-called Sino-Pak
Agreement, 1963, Pakistan gave away over
2000 8q. miles of Indian territory of Jammu
& Kashmir to China, Government lodged
protests with the Governments of China and
Pakistan making it clear that the so called
Sino-Pak Agreement of 1963 was illegal,
invalid and unacceptable.

Indian Delegation to Thalland

1583, SHRIMATI SHARDA MUKER-
JEE : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether an  official  delegation
headed by the Sccretary to his Ministry
visited Thailand recently;

(b) whether Thailand is kecen on getting
Indian collaboration in key sectors of its
economy; and

(c) if so, the ficlds of co-operation 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) An official delegation
headed by a senior official (not the Secre-
tary) of the Ministry of Foreign Trade
participated in the meeting of the ECAFE
Committee on Trade held in Bangkok in
February, 1970. The Secretary. Foreign
Tiade, also visited Bangkok, but in his
capacity as a member of the Governing
Council of the Asian Tnstitute for Econo-
mic Development and Planning and as
Chief Consultant to the BECAFE on its
Asian Trade Development and Liberalisa-
tion programme.

(b) and (c). While certain broad possi-
bilities have been discussed between the
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two countrics, no specific request in the
matter has been received from the Govern-
ment of Thailand.

Visit by the Minister of Foreign Trade
to Yugoslavia

1584 SHRIMATI SHARDA MUKER-
JEE : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether the ecopomic co-operation
between Yugoslavia and India is on
the rocks because Yugoslavia is trying to
break away from the system of rupee
trade between her and India;

(b) whether he visited Yugoslavia in
the last week of December, 1969 in this
connection; and

(c) the outcome of talks he had with
Yugoslavia leaders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) and (c), During the visit of the
Minister of Foreign Trade to Yugoslavia
in the last week of December, 1969, a
Protocol was signed extending the validity
of the existing Trade & Payments Agree-
ment upto 31st March, 1972, This Agree-
ment provides for seltlement of all commer-

cial and non-commercial tiansactioos
between the (wo countries in Indian
Rupees,

Violation of the Ban on the preduction
of Coloured Sarees by Powerlooms

1585, SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether itis a fact that Govern-
ment imposed a ban on he production
coloured sarees by powerlooms on the
recommendations of the Asoka Mehta
Committee;

(b) if so, whether it is also a fact that
this ban is being constanily violated by the
powerlooms particularly in Maharashtra
and that there is large scale growth of
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upauthorised powerlooms in  various

regions of Maharashira; and

(c) if so, the action Government are
taking to implement the ban fully and to
check the unauthorised growth of powei-
looms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Yes, Sir.

(b) Some powerlooms particularly in
Maharashtra have violated the ban and
some unauthorised powerlooms have becn
set up in the various regions of Mahara-
shtra,

(c) The ban has to beenforced through
the State Governments. The enforcement
of the ban in Mabarashtra has been held
up by an interim injunction issued by the
Bombay High Court restraining Govern-
meot from enforcing the ban, In order to
check upauthorised growth of powerlooms,
all existing unauthorised powerlooms as on
28-2-1966 are being regulariced and stri-
cter enforcement of Textile Control Order
is being ensured.

Disappearance of Soviet Embassy
Official in New Delhi

1586. SHRI N. R. DEOGHARE :
SHRI1 S, K. TAPURIAH :
SHR1S. P. RAMAMOORTHY :
SHR1 MEETHA LAL MEENA :
SHRI GADILINGANA GOWD :

Wiill the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) whether Government are aware of
the newvs-ilem appearing in the **Hindusran
Times' of the 10th February, 1970 regard-
ing the disappearance of the Press Officer
of the Soviet Embassy 'in New Delhi;

(by if so, what are the latest develop-
ments in this regard; and

(c) what action Govzrnment have taken
in this coonection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.
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(b) and (c), There have been no fur-
ther developments but efforts by the policé
to trace the missing Soviet official are
continuing
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Proposals for Coastructien of Upper
Tuogabhadra Project

1587. SHRI § A. AGADI : Will the
Minister of IRRIGATION AND POWER
be pleased to siate :

(2) whether Mysore Government has
submitted its Plan Proposals for the cons-
truction of the Upper Tuogabhadra Project
during 1969 for tho approval and clearance
by the Union Goverament;

(b) if so, the broad features of the
Scheme; the estimated cost avd the Dis-
Irict=wise acreage coming under this
project ;

(c) whether as proposed by the State
Government it has been included in the
Fouarth Five-year Plan; and

(d) if not, the reasons tberefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD)
(a) Yes. Sir.

(b) The Project estimated to cest Rs.
20.2 crores cnvisages the coostruction of a
barrage across Tungabbadrs river peesr
Bairanped in Hirekerur Taluk of Dharwar
district to ircigate 1,35 000 acres in Dhar-
war, Chitradurga, Raicbur and Bellary
districts, The Project report does not
indicate the district-wise break up of the
area.

(c) and (d). It is considered that it
would mot be appropriate for the Govern-
ment of India to comsider the clearance
of any new projects in the Krishoa basin
while the water dlsputes io respect of the
Krishna river are under coosideration of
the Krishna Water Disputes Tribunal,

Employment Oriented Plans

1589, SHRI LOBO PRABHU : Wil
the FRIME MINISTER be plessed 10
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sate :

(a) whether in view of the gaps shown
between capacity and production on pages
261 to 264 of the Draft Plan, for what
reasons has increased capacity been propo-
sed and has any one taken responsibility
for the assessment in the Ministry or in the
Planning Commission;

(bY whether any calculations have
been made of the potentials for labour of
the different heads of iovestment in the
Fourth Plan in view of the growing unem-
ployment; and

(¢) if not, the reason why this should
not be referred to the Committee of experts
headed by Prof. Dantwala 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) The targets of capacitly and produ-
ction for selected industries mentioned on
pages 261 255 of the Fourth Five Year Plan
(1969-74) Draft have been worked out afier
dowiled studies were carried out at the
instance of the Plaoning Commission by
the Planning Groups/Working Groups,
Development Councils, Directorate General
of Technicil Development and other agen-
cies who were associated with the formula-
tion of the Fourth Five Year Plan. These
estimates represented the lovels of capacity
and production convidered necessary and
possible in the context of the demand fore-
cast for various industrial commodities
loclusive of both domestic and export
requirements.

(b) and (¢) . No firm cakculations have
8o far been made of the employment poten.
tfal for different heads of development in
the Fourth Plan on accouat of the paucity
of fixed criteria for computation of employ-
ment for different sectors of investment.
The Dantwala Committee have also consi-
dered this matter and suggested that any
estimate of labour force, addilional employ-
ment generated and unemploymeant, presen-
tod in oge dimensional magaitude is meither
meaningful nor wselul as indicators of the
economic situation.

MARCH 4, 190

Written Answers 196
Employment Potential of Revised
Fourth Plan
1590. SHRI LOBO PRABHU : Will

the PRIME MINISTER be pleased to
state :

(a) whether the employment potential
of the increased provision of the Fourth
Plan was considered and what is the calc-
ulation;

(b) since Government are considering
implementation of the Ten Point Progra-
amme of the Congress Parly, what is the
employment potential of each point and
what is the per capita cost of the extra
employment provided; and

(c) whether Government would reorie-
nt the Plan and the coming budget 1o labo=
ur intensive projects, particularly in rural
arcas, which constitute the base of the
economic pyramid considering the growing
unemployment ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDRA GANDHD :
(a) and (b) . It is difficult to make firm
estimates at this stage of the employment
potential of the programmes included in the
4th Plan. The Ten-Point Programme of the
Congress Party refers to measures of socio=
economic significance, Some of these
measures will also have a bearing on gener-
ation of opportunities for employment whi-
ch however cannot be quantified.

(c) Some steps have been taken in the
recent budget to augment opportunities for
employment. Datails will be found in the
brochure entitled **‘Towards Growth with
social fustice”™ circulated to the Hoa’ble
Members along with Budget papers.

Haladl Irrigation Scheme ignored

during the last thrce Plans

1591. SHRI LOBO PRABHU : Will
the Minister of IRRIGATION AND POW-
ER be pleased to state :

(a) the circumstances under which the
Ministry and Planning Commission ignored
the Haladi Irrigation scheme during the last
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three Five Year Plans, when a weir across
the Varabai at a cost of 339 lakhs would
irrigate 29,940 acres, being the cheapest
scheme in the Mysore State;

(b) the objections to the scheme being
taken up at once to serve a very backward
&rea in a significant way;

(¢) in view of the scheme obvialing
Flood Protection of the Haladi river at an
cstimated cost of 40 lakhs, would the Cen-
tre at least give that amount to the Mysore
State; and

(d) since this will be the first West
flowing river to be commanded, why should
not the Centre give some further assis
tance 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) to (d). Irrigation is a State subject. The
Plaoning, investigation, and execution of
irrigation projects arc done by the State
Governments from within their Plan resour-
ces, The priorities for any specific schemes
are also to be considered and accorded by
the State Governments.

The Project report for the Haladi  Irri-
gation Scheme has not been received from
the Government of Mysore,

Nags Hostiles Captored

1592, SHRI RAMACHANDRA VEERA-
PPA ! Will the Minister of DEFENCE be
pleased to state ;

(a) whether it is a fact that seven Naga
hostiles were captured by a combined pat-
rol party of Village Volunteer Force and
the Central Reserve Police on the 8th Feb-
ruary, 1970; and

(b) if so, the details of the interro-
gation of these Nagas ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINFERING
(SHRI SWARAN SINGH) : (a) and (b) .
The details are being ascertained from the
civil authorities under whose control the
combined patrol of the Village Volunteer
Force and the Central Reserve Police was
working.
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Kenya-Indian detained in U. K,

1594. SHRI R. R. SINGH DEO : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state !

(a) whether Government’s attention
bas been drawn to the news appearing in
“Hindustan Times” dateld the Tth Februa-
ry, 1970 that 13 British Passport holders of
Indian origin when they reached U.K. from
Kenya were taken under limitation; and

(b) if so, the reaction of Government
in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The Government of India hope that
the U, K. Government will honour their
obligations towards people of Asian origin
in East Africa who hold the British Pass-
porits.

Gandhi Peace Mission for solution of
outstanding Tndo-Pak problems

1595. SHRI R. R. SINGH DEO:
Will the Minister of EXTERNAL AFFA-
1RS be pleased to sate :

(a) whether it is a fact that Gandhi
Peace Mission in its seminar produced a
10-point plan for creating the necessary
atmosphbere for solution of all outstanding
problems between India and Pakistan, incl
uding Kashmir; and

(b)
ment ?

if so, the reaction of Governs

THE DEPUTY MINISTER IN THE
MINISTRY OF - EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b) . Government have seen reports
regardiog this, However, Government have
not fully examined the details of the repo-
rted plan,

Talks with Malaysia

1596, SHRI R, R. SINGH DEO :

SHRI Y, A. PRASAD :
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SHRI RAMAVATAR
SHASTRI :

Will the Minister of EXTERNAL AFP-
AIRS be pleased to state :

(a) whether talks were held between
the delegations of India and Malaysia in
Kuala Lumpur in Pebruary, 1970; and

{b) if so, the details thereofl 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) The discussions covered a wide
range of topics of mutual interest to both
countries especially in the spheres of bila-
teral cultural, economic und technical coo-
peration.

Loss of lead in U. K. Textile Market
to Switzerland

1597, SHRI DEVEN SEN :

SHRI NANJA GOWDER :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that India has
lost lead in the United Kingdom Textile
Market to Switzerland;

(b} the value of India's textile exports
to United Kingdom from 1967 cowards;

(c) reasons for such loss in the textile
market; and

(d) steps proposed to be taken for
restoration of India’s previous position in
the United Kingdom textile markets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir. Import of
cotton textiles into UK from India during
January-August, 1969 was £ 9.9 million
worth agamst £ 2.94 million from Swit-
zerland,
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(b)
Year Imports of ecotton tex-
wles into UK from
India.
(Value in'million £)
1967 20 721
1968 26.186
1969 19.201

(c) and (d) . These do not arise out
of the answer to parts (a) and (b) but
efforts are being made to maintain and
possibly increase exports of cotton textiles
to the UK,

Discumion on Indin's Defence
preparedness at Seminar
held in Delhi

1598, SHRI D, N, PATODIA : Will
the Mipister of NEFENCE be pleased to
state :

(a) whether it is a fact that during a
recent seminar held in New Delhi, the ques-
tion of India's Defence preparedness was
discussed where apart from the non-offici-
als of the Ministry also participated;

(b) if so, whether it is also a fact that
the seminar was of the opinion that though
there may be intermitant clashes between
Iodia and China, there may not be any
noticeable gain to the cither party; and

(c) whether Government propose lo
give up its policy to recover the lost terri-
tory from China and if not, how and in
what manner the Defence Ministry Officers
who bad participated in the discussion
could subscribe to the above conclusion of
the seminar ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c) .
A Seminar on ‘“Contemporary Strategic
Thought and India’s Security" was condu-
tted by the Institute for Defence Studies
snd Analyses in January, 1970. Sepior offi-
cials of the Ministry of Defence led discu-
ssions on three specific topics, namely
‘Decision making in NDefence’, *Problems of
Defence Production’ and ‘Organisation of
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Indian Armed Forces'. Other officials from
the Ministry of Defence atlended the Semi-
nar only as observers und did not take part
in the presentations relating to the threat
from China- The Seminar asa whole did
not arrive at any particular opinion as no
attempt was made lo reconcile the diffcrent
views expressed or to formulate a consensus,
There Is no change in  Government's policy
in regard the illegal occupation of & part of
our territory by China,

Export of Cleth to U.S, A,

1600. SHRI D, N. PATODIA :

SHRI R. R, SINGH DEO :

SHR1 RAMACHANDRA
VEERATPA :

SHRI Y. A, PRASAD :

Will the Minister of FOREIGN TRA-

DE be pleased to state :

(a) whether it in & fact that export of
Indian cloth to the United States of Amerl-
ca is likely to be raised anoually;

(b) if so, whether any agreement or
understanding has been reached with the
Governmeat of United States of America
in this regard; and

(c) if 8o, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) Not yel,
(c) Does not atlee,
12.02 bre,

RE : CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

( Query)

MR. SPEAKER : Now, Papers to be
L.aid on the Table. The hon. Prime Mipis=
ter...

SHRI J. H. PATEL (Shimoga): May
1 make one submission ?
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MR. SPEAKER : Let the papers be
1aid on the Table first.

SHRIJ. H. PATEL : I had tabled a
calling attention notice. In view of the
fact that there is so much of tension ..

MR. SPEAKER : Let him not mention
itin the House,

SHRI J. H. PATEL : In Mysore...

MR, SPEAKER : He can ask me in
my Chamber. 1 am not going to allow such
remarks to be recorded. When it has not
been accepted and it is not on the agenda,
how can the hon. Member mention it
here 7 It will not be recorded,

SHRI J, H. PATEL : **

MR. SPEAKER : It is wvery unfair.
The hon. Member may see me in my
Chamber, and I shall explain to him the
position.

SHRIJ, H. PATEL : * *

MR. SPEAKER ! The hon.
may please sit down,

Member

SHRI K. LAKKAPPA (Tumkur) :
Since the Prime Minister is going to reply
to the debate on the President’'s Address,
will she give an assurance that she will
refer to the implementation of the Mahajan
Commission's recommendations 7

MR. SPEAKER : How does he know
that she is not going to refer toit 7

st gen W wemw  (I9A)
nifed ®Y wrr wm & € &, grawma
a7z &T foyr agr §, 99T @@ arE
mfeif O Rarmrg A 1w
w1 Afew fear ar....

MR. SPEAKER : Wheo [ am standing
and I am oa my legs, nothing from any
other Member will be recorded, The Prime
Minister is not replying to the debate juts
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now. There are so many other ilems earlier.
I am really surprised that hon. Members do
nol even care to see the Order Paper,

SHRI K, LAKKAPPA : Wil' the
Prime Minister give us an assurance that
she will refer to the implementation of the
Muhajan Commission’s report 7

MR. SPEAKER : Ihope she will.

Fu & ggar wigm § wifat &
W wEA g, WY A ¥ o § oA @
qUY F WU SAA g2 WY W1 O |
g wrEw fag & wg Ay wiw gH
YA arF A & | sO MT-AUT F wH
@ ¥ fag wrerwifeEd  sifadr
=rfge | g Fr 1§ Sra Fam g a3,
al |9 g% w3 @u Ag #I0 )

12.06 brs,
PAPERS LAID ON THE TABLE

Government Review and Annual Report
of Uragism Corporation of India

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
Ibeg to lay on the Table a copy each,
of the following papers under sub-section
(1) of Section 619A of the Companies Act,
1956:--

(1) Review by the Government on the
working of the Uranium Corporation
of India Limited. Jaduguda, Bihar,
for the ycar 1968-69.

(2) Annual Report of the Uranium
Corporation of India Limited, Jadu-
guda, Bihar, for the year 1968-69
along with the Audited Accounts
and the comments of the Comptro-
ller and Auditor General thereon,
[Placed in Libiary, See No. L. T.
2689/70).

* * Not recorded.
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Cantonment Land Administration
(Amendment) Rules

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : 1beg to lay
on the Table a copy of the Cantonment
Land Administration (Amendment) Rules,
1970 (Hindi and English versions) published
in Notification No. S. R. O. 69 in Gazette
of India dated the 3ist January, 1970,
issued under Section 280 of the Cantoo-
ments Act, 1924. Placed in Lirbary. See.
No. L. T. 2690/70)

Budget Estimates of Damodar Valley
Corporation

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO): I beg
to lay on the Table a copy of the Budget
Estimates of the Damodar Vallev Corpora-
tion for the year 1970-71 under sub-section
(3 of section 4% of the Damodar Valley
Corporation Act 1948 [Placed in Library,
See Mo, L. T. 2691/70]

12,074 hrs.

COMMITI'EE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Fifty-eighth Report

SHRI SWELL (Autonomous Districts) :
I beg.to present the Fifty-eighth Report of
the Commitiee on Private Members' Bills
and Resolutions,

ESTIMATES COMMITTEE
Husdred and Third Report

SHRI N SHIVAPPA (Haman) : [beg
to present the Hundred and third Report
of the Estimates Committee regarding action
taken by Governmeat on the recommenda-
tions contaioed in their Fifticth Reporton the
orstwhile Miistry of Petroleum asd Chemi-
<als Petroleum aad Petrolem Products.
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12.08 hrs.
PUBLIC ACCOUNTS COMMITTEE

Eighty-Sixth and Niaty-First Reporis

&t wzw fagd oy (FUAg) ¢
asqer ERy; ¥ AvF dar wfafa &
Freafafaa sfodet seqa wear g -

(1) ofeags qur aYaga seneg &
arafrya fafaqir 3% (fafaw),
1966-67 agqr Sar gl
sfadza  (fafrar), 1968 o7
afafa & 42 7 afsdza ¥ &Y
nf fagifeal 9T aumiT a1U0
# wdnd & @y A 86
afadza |

qfa fawyrr & grafiwa Sar
qdter wfadz (fafasr), 1968
g7 ufafa & 57 ¥ wfadza
# 7€ fawfenY 97 |
gra ¥ af FraaE & at ¥
91 at wfadza

)

12.084 hrs.
PERSONAL EXPLANATION BY
MEMBER

ot wy fwmd (g 37) : wwaw Ay,
& sgfema wswn & for wox)
waafa wrgar § )

weaw wgtew ;- ¥y sEe) ¥ g,
%f‘ﬂ""

ot aw fowa ;& aga q@9 § s
AR
wvqw wgivg - & ow fodee wo &

SE T WITH (EE qHAR QAEHTA WY
v & §, *fen @A W W@ A

lm.-o---
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ot qe foma © @z A AOAEA F
AR F I FANWAF IR F F TR
affsg@rg ) & A fq@siamng
Tt #y way gms o ar, 3Es)
oY Sarer g8 § a7 fzar

wegm wgRm ;¢ | faAe & @
dfad
ot wu fowad ;. qF ez & % 2

gwar g, A faaz a1 ifag

MR : SPEAKER :
afternoon,

He may do it in the

st wy fowd : @@ 20 ¥ @,
usqd WEET, dg @R 6 g v |

WEIA HERY, W ¥ Wwar §
gLarT fagrd awr & mag 7 g q%
/9T # fagm awr eafma s@ F AL H
&1 oY g Ia1d 9, IAHT AN frar
¢ W wearg { I fawA awT %
fagn %Y sga fear ¢ sheward fa
¥q0A FEATa F1 UFA B I #1€ wfqw<
AE 47 | WIAT AT & GAGT H T gA7
& Jagt weaw A FAra WA & W
w1 W TEAzgE ure qifaardgy edw
Y AAIE T ZATAT AT I fzar g

TH TET ¥ o A% &
wizia fear aqrar @ e AQ uz A ¥w
g Edrzgz #1 9 $14 A & 5 ag -
qfaaY w a7g T 1

agr aF A FAratETT F w190 v
gar § ag weg 9¥W, ofewdd ame
wfs & fasm g9l &1 wsay g1
aa % e (63 ot & g2 § qr 1

ggeqsz § f faarr gur F aa A
@ 3 faam awr Y e A waamr
L A
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SHRI RANDHIR SINGH (Rohtak) :
On a point of order. This is a reflection
on the ruling of the Speaker, Haryana,

ot e v (qt) : w9 #YF wgA
s § 7 swr oW A o o 8.,
(vraqm)...qeqer HEET, F4T WA ART
wraadr g ?

SHRI RANDHIR SINGH :
he says is absolutely untenable,

Whatever

it 7w fwa : & 51 fodema adt
FLWE | TER €@ TEH Wl Ay
2 1 gad wrk fesdama adt &

st e au:  ww zES gAN, W
F1E fredwm 7 21

SHRI RANDHIR SINGH : What is
the personal explanation ? He is saying
something about the Haryana Speaker,
He cannot pass strictures on his rulings,
He is violating your ruling also.

ot vy foma @ 7 A fosdwa
agY & 1 ¥ur g & eAdy @uw gy & e
i frdl wsqey Y A9reH w%

SHRI RANDHIR SINGH : Can he
give advice to the Speaker 7 Even you can
not do it. How can he do it ?

staw fowa : @ mz Aar
7 qT fageam w2 oz ez} fe
fagra ga1 & 97 ®Y Iy @A § faqm
aqr ¥ SEr €7 aqegwAr agt gt &
gumar faem awr & fraw & ag ey
#z1 2 fr eqmm weare wfag & et
g gmr garr fayia W & aam
R afagarm ¥ geara #) fraarge sgu
T A w1 ot T wo 4 | ST
I weara ® 7 fas ey afis
8% ¥ gearyw ) wqsfa sow s @ &
o agw & fad ardw Y gfce st ...
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SHRI RANDHIR SINGH : He is not

an appellate court over the Speaker of
Haryana,
=t wy fomd :  wia fez gef fAT

®r oa| ;if SHY | gH A HAT &1
wram Y A g9 F3 1 ag w17 qaram A7

st<faug: zw g9TA HAY FT
wram Y Agf 2 Fn L (swEem),
ey A 7y fomd #1 e & fa@ oor-
o &Y &1 F T I F4) I5HT @R Y

ary g 7 ... (squem)....

seaw wgnew ¢ faeary & agar g9
FE¥ grar o

sitheom: 3 s w=wT § 7
... (sqwem)

=t oY fag @ g BAWT WITRY

i ow § 0 S
ar7y g sAwT frma

TIWT FY FRr 7
sarar =37 frar 2

MR, SPEAKER : Leave it to me. Do
not take it upon yourself,

SHRT HEM BARUA ( Mangaldai) :
Since you have given permission to him to
read out his personal explanation, how can
other M s raise objection to it 7

MR SPEAKER : I may make it very
clear that [ expressly requested him to
avoid any reference to the Speaker or the
capacity of the Huuse for its decisions. This
morning the Spraker of Haryana Vidhan
Sabha came out with a press statement, He
made a reference to certain decisions and
alsn the [Institute of Constitutional and
Parliamentary Studies etc.. ...

AN HON. MEMBER : Tt is hardly a
matter for personal, explanation.

MR. SPEAKER : ...in reply to Mr,
Limaye's objection in the Lok Sabba,
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SHRI TENNETI VISWANATHAM
(Vishakhapainam) : All of us hold diffe-
rent opinions.

SHRI K. NARAYANA RAO (Bobbili) :
You must prevent this blatant abuse of
the right to submit a personal explanation.

MR, SPEAKER : He wrote to me and
also saw me in my chamber, His contention
is not going to the decisi of the
House, he is not going to question the
conduct of the Speaker when he was inside
the House, but he is going to make a
reference to what has come out in the press
outside the House. So far as objection to
this advice by the institute of Constitutional
and Parliamentary affairs and all thet is
concerned, of course it is very difficult to
draw a line, to sway this side or that side.

SHRI TENNETI YISWANATHAM :
These are all matters which can very well
come when the resolution is taken up,

SHRI MADHU LYMAYE : That relates
to prorogation.

MR. SPEAKER : You can mention it
at the time you speak in the aftermoon.
Please finish in a minute,

oY vy foma :  ¥fea s wEE
#1 7 fas w&wu afr agq § seamas
#! wqnf grea w X o, W agw & fog
ardre T AFITCR | (R AT e
gery dfasra € wra 162(2) iz
208 & wysrx, ¥Q ww ¥ feegw
wadarfa® @ a1 awafa 1 T fas
#faura €1 T w o A waw WAy oy
¢ afes At wer dfawm & wpeq
2 ar a5f @I |qreq & & WL faefr
3 #1 o wfwwrt  aur IA%T wg
sdeq 1 &1 9g eA<ag g Fr sEng
#e 7 |eTX 9T fagaa 4 qr A8 ag
wAT & g X 911 g A1 wfewarw
TEATy SIFTAT TAT 97 91 SqETEA
ag it fafg fafiwa s & g s
TEATE 9T AgE W1 AT FYAT THY 7|
MY fadky adr aff & v 1. (vwwm)
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SHRI TENNETI VIBWANATHAM :
‘This will form a precedent.

SHRI RANDHIR SINGH : This is a
reflection on the Speaker. [ protest,

SHR1 R. D, BHANDARE (Bombay
Central) : On a point of order.

it ay feua ¥ 3% I
qaIATA &1 WIAT A FI@ T A2 FF
fs ofr 7z 99t g7 § ewr@ F
IqY A FaAw A1wacA T owglar 1 @
et & afer 3T oAt afresr o gwd
wAE 2 |

SHRI RANDHIR SINGH : It is a
contempt of 1he Speaker of Haryana. This
should be expunged.

MR. SPEAKER : [ can very well say
that we can stretch it to your reference to
the press report or your reference to the
Tastitute of Constitutional Affairs, but this
last line which directly reflects...

ot ww fomd ;. sar (gdwmA ¥ 7
# ¥ w1 fe wagura #1 wrAw F A 7
WE | gNE A F FTCH W9 FT
ard § ofea w1 F avrafs & art ¥
wagafa WY 9%z 78 T awar ? KA
agr i wapme el dfqa w1 & wrde
agf FT @ E | W7 D wEeE T 99T

12.15 brs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS-Comd.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
For the last five days or so we have had the
debate on the President’s Address, I am
glad that several Members recognise that
this Address marks the begipning of a new
phase in our nationsd life. Tt is reflected not
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only in the Bodget but in the many steps
which have been taken and it will further
be reflected in other steps. We have bad the
customary speeches from hon. Members
sitting opposite in which they have set forth
views, which are expected and well-known
from their side. Nevertheless we have
always welcomed criticism of all kinds,
especially in a debate of this nature which
gives us _an opportunity of putting forward
our own objectives and policies.

The President has beckoned to wusto
look ahead, to look forward, Some of our
friends opposite seem to have turned a deaf
ear to this call; this has not surprised us,
The debate has succeeded in performing
another useful function. The events of the
last few months have had the effect of
bringing together on the one side people
who are largely in favour of progrcss
and on the other side those who look back-
ward . (Interruption:.)

ot vfa T (3@1) :  sar fazanr ®Y
Ffeargar s Iar f owa g ?

SHRIMATI INDIRA GANDHI : In
this house we are so absorbed in immediate
problems that we tend to take for granted
the large intellectual and political forces at
work 1n the world  (/arerruprions). As you
have yourself remarked, Sir, neither loud
noise nor abuse is a substitute for argument
I was saying that we tend to be absorbed in
day to day problems and therefore tend
to take for granied the larger intellectual
and political forces which are at work in the
world today, While we are involved in
changing the economic and social structure
of our country, technology is changing and
transforming the entire world. Modern
commumication metbods are having an
impact on young people everywhere inclu-
ding our own country, even in the remoter
parts of the country. Lot us not forget that
what we say and do today most have mean-
iog for young people. Our decisions must
stand the test of their approval during the

coming years,

1 must fi my di intment at
the speech of the hon. Leader of the
Opposition. Many of us had hoped that the
emergance of a formal Leaddr of the Oppo-
sition would-mmiee a differesos in the loved
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of the debate and would strengthen parlia-
mentary convention and civilities. I am sorry
that this hope has not been fulfilled, His
speech was short oa vision, short on per-
spective, short on facts and short on temper.
Frustration breathes through every word he
uttered. A sense of defeat and ulter helpless-
ness which has coveloped him and his group,
I am glad to say that itis nol shaicu by
the people of this country or by any of us
on this side of the House, Al po time have
our people felt more imbued cot only with
the urge for change but also with a growing
feeling of their capacity to bring about this
change.

Sir, recet events have brought about,
as | said just now, a borad division between
forward-looking peeple and those who wish
to stay put. In fact, it was the likeminded-
ness amoog the no-changers thatin a way
led to the events which have taken place,
The debate has given further proof of such
likemindedness. Prof, Ranga and Dr. Ram
Subhag Singh sounded much alike except
for their accent (/urerruprion) 1 believe that
a common mint supplics both of them
with the currency for their ideas and their
phrases.

~The hon. Member, Shri 5. K. Patil,
sought to resurrect Mark Twain. Mark
Twain has been one of my favourite authors
when I was a child and, if I may say so,
it was not one of his better sayings which
was quoted. Mr. Patil spoke of slogans,
but few people have used more slogans,
He talked also of my bzing a prisoner.
Perhaps, the hon. House has heard the
story of the tiger which was put in a cage,
but he took consolation in thioking that it
was the whole world which was in a cage
because he saw it through the bars.

Shri Patil has been a forthright and
candid person, He bas mever hidden his
truc opinions, no matter how he has voted.
i know that his views on nationalisation,
on soclalism and the privy purse are not
shared byall those amoog whom he now
sits, 1 hope, however, that he will vote’ with
them as be voted with the Congress when it
adopted the 10 point resolution. He spoke
of privy purses with great passin, Let bim
borivert 'his: own fallowers 10 s poiot of

view, before he preaches to the rost of the
House and to the the Government,

The House and the country need have
no feeling that anylhing wrong is done
either in appreciating the historic role played
by the princes when our country became
independent or in askinz them today to
move with history in the same spirit which
they had then displayed. 1 should like to
acknowledge the courage and farsigbtedness
which a large number of princes are displa-
ying to bring about social integration even
as they helped the political integration of
the country.

However, | should like to remind the
House that it was no sccident that the
loudest acclamation during the President’s
Address was reserved for his mention of

the ending of privy purses and the
privileges.
Some hon, Members talked of intere

border disputes. 1 think, Shri Lakkappa
mentioned it. The object of setting up
Commissions is (o assess flacts and points
of view in depth so that their recommen-
dations can lead to decisions which have
a measure of flairness. Territorial disputes
have arisen between our States because of
a variety of historicul circumstances. The
factors are not the same everywhere ; but
issues do not get seitled unless the action
taken will generally satisfy the majority or
dissatisfy the least number of the people
concerned. Hon. Members will recall that
scveral recommendations made by the States
Reorganisation Commission had either to
be subsiantially modified or te be ejected.
But in all such cases, the main object was
to pravide the maximum satisfaction to the
people concerned There was a demand
also for certain basic principles to be
enunciated to solve the present disputes
and those that might arise in future. When
this was Tirst said, I thiok it was at the
meeting of the National Integration Council
in Srinagar, I must confess that the idea see.
med aitractive but on further consideration
it scems somewhat naive 10 suggest that
all humao affairs can be reduced 1o
gonmeral laws. and [ think that there might
be more practical wisdom in solving some
of the issues, in the ligbt of their own facty
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and circumstances. It might be hard lo
evolve principles to fit all cases in a way
which would satisfy cveryone. Iodeed, we
know from experience that some solutions
create more problems thano thev solve, |
would, tharefsre, mike a plea for us to try to
i-olate some of these problems rather than
to generalise them

It has been said in this House and
outside that we are, or perhaps 1 am,
planning to use the civil s2rvice for political
purposes. | have denied and contradicled
this on every possible occasion and I can
say that my remark abou! committed civil
servants has been twisted, 1 have always
beld the view that the duty of the civil
servapts is to give frank and honest advice
and not to let their judgmeat be cramped
by fear or favour. 1 certainly do not want
civil servants who are in any way servile or
politically convenient because il they were
80, they would not be helpful to the Govern-
ment or to the administration, However,
I do think that all people who are in charge
of the administration or of projects should
have a commitment to the service of the
people and their welfare, They should
thiok of people as Individual human beings.
not merely as statistics. Therefore. when
T used the word *‘commitment™, what I
meant, as | have clerified con previous
occasions, is that they should be loyal to
the guiding principles of our Constitution
and the objectives which have been adopted
by Parliament,

AN HON., MEMBER : Arc they loyal ?

SHRIMATI INDIRA GANDHI : 1
thiok it is a good question. They are not
disloyal but we are all aware that previou-
sly there was not great stress laid oo
atlitudes, because Government did not have
the great problems of development and
change before it. By and large 1 have
found these qualitics of courage and convic-
tion at all levels of the civil services.

While talking of the civil service, [ am
aware that since Government have to
assume larger respoosibluies, we must
constantly aim at greater efficiency, more
expertise and more speedy omthods of
work,
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SHRI RANGA (Srikakulam) :
more honest.

And

SHRIMATI INDIRA GANDHI : Refe-
rence was made by several hon. Members
to an interview which I gave some months
ago to a French magazine called Elle. Hon.
members have presumably not seen the
original and they have referred to a trans-
lation. The transiated version has appear-
ed in a weekly which I do not normally
see and which always has a slant of its own.
Only this morning 1 saw the original article
in French, not the whole series—I believe
three scries have appcared and more are
to come but the portion to which reference
was made here. The lady who interviewed
me seems to have got mixed up about
cerlain things, Immediately before the
lines which were mentioned here, she has
mentioned my great revercnce to Gandhiji.
The words which appear afterwards which
were quoted here are not in quotation marks
They arc her own version of what she thought
I had said She also says that I told her
that Gandhiji lived in Anand Bhavan
during all his visits to Delhi. Sometimes,
in these interviews, people get a little mined
up. As [ said, as rcgards the reference to
village ecouomy, she does not claim to
quote my exact words. Hon, members will
appreciale that with the increasing number
of journals which are cropping up all over
the place, it is hardly possible to chase
every weong or twisted article. 1f one did
that, one would not have time for anything
else, specially in regard to the journals
broughbt out by some of the hon. member,
sitting opposite which seem to have made it
their business 1o deliberaiely twist the
meaning of whatever [ say. In Gandhi
Cenltenary Year, there was hardly a meeting
where 1 did not refer to Gandhiji and pay
tribute to the inspiration and guidance
which he gave to our country in its darkest
hour. In this House, 1 have referred lo
him as the greatest revolutionary of our
times. It is unthinkable and in fact [ did
not call hir .cactionary., The words
*reactionary and mad cap” [ put these in
quotation marks are presumably Shri Piloo
Mody's own contribution to truth !

Acharya Kripalani has also referred to
the Padma Shri award to Shri Ritwik
Ghatak, Shri Gbatak is a film maker, and
most Indiss and foreiga film critics think
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he is one of the most creative of our film
makers. When an artist is honoured, it is
for his art-a musician for the quality of his
music, an artist for the quality of his
painting. Shri Ghatak, I believe, had to
g0 through many stresses He has publicly
said, a few days ago, that he had gone
through a severe mental crisis and had
uttered some unfortunate words. Gandhiji's
greatness caomot be  sullied by such words,
Hence, there should be Gandhian forgiveness
in such thiogs. We all know the humour
and tolerance with which he himself dcalt
with such matters.

Hon. mesmbzrs have naturally been
concerned with our economic policy. 1 shall
not deal with this matter in details today,
a3 it will be discussed later on when the
budget and the Plan are considered.
However, 1 should like to mention a few
poiots which, it seems to me, arc based on
wrong assumptions and imperfect data.

Prof. Ranga sought to develop a thesis
of his own on stcel. He seems to doubt
that there would be any demand for the
steel which we are planning to produce
He is perhaps under the impression that
recessionary trends for the demand in steel
and other engineering projects still continue,
There was a dJecline in demand for steel
between 1964 and 1968 ;: but since then
there has been a steady and significant rise,
Itis well known that there is an acute
shortage of wvarious type of steel such as
billets, sheets, plates and wire rods,
We must remember ihat any decision
on the creation of additional capacity in
steel has to be taken, not with reference
to today's needs, but the long-term projec-
tion of demand. It takes apything from one
to seven years o plan, design and comission
a steel plant and for it to attain the rated
capacity. That is why we have decided on
the expansion of Bokaro and Bhilsi and
have also initiated action for the creation
of new capacities.

The House is aware how many States
are demmanding steel plaots, Perhaps Pro-
fessor Ranga would be so kind as 10 help
us out o dissuading them. Should be
agree to this, may [ ask him to start with

Visakhapataam 1

AN HON. MEMBER : What about the
steel plant for Mysore ?

SHRIMATI INDIRA GANDHI : Do
you want him to dissuade Mysore also from
getting a steel plant ?

From Prefessor Ranga to Shri Morarji
Desai is an obvious transition these days,
as they are close to each other, not only
in their sitting but perhaps io their thinking
also Both of them made critical references
to Bokaro. The reason sounded different but
there is much likeness even in their reason-
ing.

SHRI RANGA * Ttisa costly
which you are running after.

luxury

SHRIMATI INDIRA GANDHI : I won-
der how Shri Morarji Desai computed
the capital cost of Bokaro at Rs. 2,860 per
tonne. Probably, he has not been told of
the extra pig iron production of about
900,000 tonna. Taking (his into account, the
latest cost estimate would be about Re,
2,500 per tonne. The main factors which
pushed up the coust, as compared to plants
such as Rourkcla, are (1) devaluation
because of which the cost went up by
Rs. 75 crores even at the 1.7 million tonne
stage; (2) comsiderable time spent belween
the completion of the Rourkela plant and
Bokaro plant during which period there
was considerable escalation of the cost.
of steel. cement, labour and so oa; (J) the
cost of domestic and international ecquip-
ment has also risen continuously, Such over
runs in costs in other projects, whether of
the public sector or private Sector, due to
similar factors are oot unkwown.

The Rourkela yield of finished steel
from ingots at 1.8 million tonne stage is
about 72 per cent. In Bokaro this is esti-
mated to be 81 per cent, which gives consi-
derable advantage to Boksro. In other
words, if the investment cos's are calcula-
ted per tonoe of finished wsteel, this factor
alone would lower the cost of Bokaro by
about ten per cent, Calculating in terms of
finished steel the cost of Rourkela would
be about Rs, 2,75 per tonne of finished
stesl, aguinst Bokaro's investment cost of
Ra. 3,100 per tonne of finhbed steel,
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It should also be stressed that there
has been a greater element of Indianisation..
indienisation.

SHRI M. L. SONDHI (New [Delhi) :
She is adoptiog the Jansangh vocabulary.

SHRIMATI INDIRA GANDHI
Indigenisation entails additional cost not
merely in respect of sieel planis  but also
many other projects such as power and
irrigation projects,

It is understandable that Shri Morarji
Desai should refer to the virtues of social
control, However, his infcrence that the
position did not significantly improve afier
the nationalisation of the fourteen bairks
is mistaken, 1 am deliberately not going
into the matter here, beciuse this matier
will come up very soon when the Banking
Bill comes up for discussion.

Hon. Members arc rightly agitaied over
Rhodesia. The Government of India consider
the decision of the break-away regime 1o
declare itsell a Republic as totally illegal.
Government will continue to support all
measures taken by the world community
and the African States against the
regime,

racist

We maintain our firm  belicf that any
constitution  for this  colomial territory
must ensure the principle of “One man one
vote” in a multi-racial  society We also
hold the view that world action should be
concerted towards taking cffective steps to
lead Rhodesia to independence based on
the principle of NIBMAR.no independence
before majority African rule,

The basic question before us today is
what type of society we want to build, It is
not mercly a question of how much 1he
national or the per capita income will go
up but how one Indian will deal with ano-
ther. Will he regard all his countrymen as
equal; will he believe that some people
have more rights than others; if there are
differences which rre not unlikely in any
sociely, how will they be resolved-by
resork to violence or through discussion and
understanding 7
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We have inherited certain  values not
only from the long past but also from our
training during tbe independence move-

ment under Mahatma Gandhi and Jawahar,
lal Nehru . (Interruption)

SHRI M. L. SONDHI :
Subhash Chandra Bose,

And Netaji

SHRIMATI INDIRA GANDHI : ...and
Netaji Subhash Chandra Bose although
there was a slight difference because at
that time Neltaji stood for violence, while
we were pursuing the path of non-violence.

SHRI KANWAR LAL GUPTA
Sadar) : Do you disapprove of it 7

(Delhi

SHRIMATI INDIRA GANDHI : 1 am
talking about the independence struggle,
There we hed conciously taken the other
path. I do not in any way want to lessen
Netaji's image, his influence on the nation
or his contribution to the freedom of our
couniry. He holds a unique position and
the entire nation has respect and admiration
for him.

Let me make it very clear that our
picture of India and the methods which we
arc pledged to pursue wre certainly not
those of the hon, Member opposite, Shri
Vajpayee, and his party. He spoke of India-
nisation. In his Address, the President has
said that the problems of India require
uniquely Indian solutions taking into account
our way of life, our history and our tradi-
tion.

SHR1 ATAL BIHARI VAJPAYEE :
(Balrampur) : That is Indianisation.

SHRIMATI INDIRA GANDHI : If,
thercfore, Shri Vajpayee wants every Indian
to love his country and 1o be patriotic,
nobody can quarrel with that, and I cer-
tainly do not do so; nor is any special
theory of Indianisation required, But, 1
think, his theory is not quite 'so innocent.
Shri Vajpayee would not waste his encrgy
in stating somcthing which is so obvious.
He and those of his way of thinking have
a very definite purpose, Evidently, they
have taken upon themselves to be the judges
of who is Indian and who is not.
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SHRI ATAL BIHARI VAJPAYEE :
Certainly not

SHRIMATI INDIRA GANDHI : This I
think is most sinister. Whenever any group
sets {tself up to decide who is an Indian
and who is not, there is bound to be
trouble. May I ask the hon. Member as to
who will judge the quantum or the quality
of Indianness of any individual ?

SHRI OM PRAKASH TYAGI (Mora-
dabad) : Indian culture.

SHRIMATI INDIRA GANDHI : Does
he envisage that any tribunal would do it ?

SHRI S. K TAPURIAH (Pali) : How
will you decide as to who is progressive and
who is reactionary 7

SHRIMATI INDIRA GANDHI : The
two things are entirely different because not
being progrescive. docs not deny anybody
any right,.. ({nrerruption)

What T want to know is : Does the hon.
Member envisage a tribunal to go into the
matter or does he think that it is his party
who should be assigned this task ? We
remember vividly the havoc caused in
America by some people who declared
other Americans to be un-American ‘and, in
the entire world, when some Germans
maintained that other Germans were un-
Aryan and, therefore, un-German. These
people have paraded under the banner of
ultra-natiopalism and have attempted and,
unfortunately in some cases succeeded, in
undermining the very basis of democratic so-
ciety. Such agsertion of ultra nationalism is a
masquerade to disguise the face of reaction.
And this must be unmasked. (Interruptions)
If this course of Indianisation is so simple
why should they agrue 7 (lmerruptions)

SHRI M L, SONDH{ : Has the Prime
Minister answered any specific part of the
speach of Mr. Vajpayee 7 What is the spe-
ciflic part she has answered we will be glad
to kaow .. ([wrerruptions®

SHRIMATI INDRA GANDHI :
not yielding at all,

Iam

MR. SPEAKBR : Will you phease sit
down 7 She k vot yiehihyg,

SHRI M. L. SONDHI :
can also say . (Inrerruptions)

Like that we

We will not becowed down like this.
She must help us in understandiog. I sub-
mit every responsible party io India hasa
right to understand the Prime Minister. |
am against trading in abuses, [ would be
very grateful if the Prime Minister clarifies
specifically where she finds what Mr. Vaj-
payee said must be approximately to what
she says, Let us help the process of politi-
cal dialogue and not impede it.

SHRIMATI INDIRA GANDHI : 1If
this task of Indiamisation is so simple, why
should it arouse fears in the minds of some
sections of our people ? (Intesruptions)

SHRI ATAL BIHARI VAJPAYEE :
Because you arc carrying on a deliberate
propaganda to mislead a minority .. (lnterr-
uptions) 1 am sorry to say that the Prime
Minister does not stand for pational integr=
ation. She wents division In the society,
(Interruptions)

SHRI BAL RAJ MADHOK (South
Delhi) She does not consider herself to
be above party and the country ahove her
party, That is what is lacking. She must
put India first... ([aterruptions) Therefore,
1 say, she should be Indianised. (laterru-
ptions)

st gwelre wraw  (wand)
arTare 5@ ag ¥ N F gyrr sy oy
%Y wa) 2% e § ?

ot wew fagrdt wadwt : fawgw
et aranr 1 sew fafaerT £t w A
¥ 3 arF gl A1AAr wigy 1 (sawaw)

weae wgra, a &3 yram faar er
) swrA weAy |ag § AgY oF o I @Al
wifgg ar 1 g% we § fo TYd wew
ayr § ar agi o§1 § | &R A g WOW
# wor wg vusr vex agrd Wk
e finre ¥ ow § vy I qur- W
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Fifrer w2 @ § 1 az ¥ adrer Ad §
WAIT AN FT | W A FG WRT & TN
%37 & A1 91 §G gY Fed & ID FEAI
A Argd & ) gAT Aral, FH W AR
# arf vz adi g 1

SHRIMATI INDIRA GANDHI : If I

might quote Shakespeare, it seems the lady
protesteth overmuch.

SHRI M. L. SONDHI
lady 7 (Interrupiions)

: Who is the

SHRIMATI INDIRA GANDHI : If
what [ am saying is not correct, the hon.
Members need not be bothered about it,
Why are they so concerned......(Interru-

ptions)

SHRI ATAL BIHARI VAJPAYEE :
We cannot allow it 1o go unchallenged. If
it is incorrect, it has got to be challenged
here and now.

ot AT W qeA : gW qg WAl
w7 § 5 amddr o 7 oY war & 99 w1
wqra fagr oquT 1| WA FTIT ATIH qH
gl & at vz 33 5 s A8 &)
TIYAN U7 & qra FAE@ a1 @ At
ELLANI

SHRIMATI INDIRA GANDHI : 1
have thought over deeply about what Mr,
Vajpayee said here and what his other coll-
eagues have said. I think, it is time that
all these statement should be replied to.
(Interruptions) 1 would just say that the
test of any statement is not how you your-
self interpret it, but what impact it has on
the people about whom you make that
statement. ([nterruptions)

SHRI BAL RAJ MADHOK : What do
you say as to what impactit has on
others ? (Interruptions)

SHRIMATI INDIRA GANDHI : To
me, every child who is born of Mather
1ndia is & good Indian. There is the law of
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treason and there are competent courts to
decide if anyone is guilty of treason. This.
cannot be left to be decided by any politi-
cal group or party. No oratorical devices
can hide the real intentions of those.
who advocate the Indianisation of their
fellow countrymen.

Either Shri Vajpayee’s doctrine means
the obvious which, as I have said, needs
no reileration, or it is hiding something.
And to find that out, Shri Vajpayee's colle-
ague, Shri Madhok, is a better guide.
(Interruptions) He bluntly says what he
means and the House is aware of his nume-
rous utlerances on this subject.

SHRI BAL RAJ MADHOK : Yes.

SHRIMATI INDIRA GANDHI : In
this House, Shri Vajpayee, I think, has
acted only as a kind of a make-up man to
Shri Madhok's ideas. (/nlerruptions)

SHRI BAL RAJ MADHOK : Madam
Prime Minister is a make-up woman. I am
a made up man. I am not a make-up man.

SHRIMATI INDIRA GANDHI : In
fact Shri Vajpayee himself disclosed in his
speech that he konew something about
woman's hair-dressing. With his cloque-
nce hc has tried to prettify an ugly
thought. Shri Vajpayee was aggrieved-
he mentioned it just now that I was
pot present when he spoke. But [ have
read his speech in cold print. His true inte-
otions...

AN HON, MEMBER : Is it too cold ?

SHRIMATI INDIRA GANDHI : His
true intentions come out better...(Interru-
ptions) When you are speaking, you are in
the heat of the moment but whea it is writt-
en down, it is cold, (Interruprions) I think
his true intentions come out better when
shorn of his ringing cadences Therefore,
Mr. Speaker, I am not moved by some of
the rhetorical questions which he has asked
as to what is wrong with humanising a
human being.

SHRI M, L. SONDHI : She is not mo-
ved. She is cold. (Imterrupiion:) .
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SARIMATI INDIRA GANDHI We
should be on guard against fine phrases
which hide ecxtremist designs. whether of
the extreme right or of the cxtreme left.

Anpother spurious coin was put into
circulation with the help of his considerable
speaking skill. I refer to the so-called swad-
eshi plan which is being propagated to-day
by his party. This swadeshi plan is appare-
otly ... (Interrupiions)

I have learnt that the exercise is done
by an economist who has just arrived from
Harvard Unpiversity. 1 should like hon.
Members to study this document in detail.

SHRI KANMWAR LAL GUPTA : Have
you studied it 7

SHRIMATI INDIRA GANDHI : Then
they will discover that it is @ mere outline
which, promises much, but tells too little
about how that promise is to be fulfilled.

It promises rapid acceleration of the
rate of growth to over 10% per anoum with
full employment; the raising of the lowest
10%, of the population, significantly above
the poverty line; and, plcase note, with the
immediate termination of all foreign aid
This is not all. This Sinta claus also promi
sed a programme of investment for a full
nuclear arsenal as well, (Interruptions)

SHRI M. L. SONDHI : Here and now,
wiH you admit that thc nuclear oon-pro-
liforation treaty which is beiog ratified
tomarcow will be expressly rejocted by us
in the national imterest 7 Various political
parties have demanded it. Tomorrow is a
erucial day to oxpress yourself forthrightly
on your nuclear policy.

SHRIMATI INDIRA GANDHI : We
have not sigmed it.
SHRI M. L. SONDHI : I wish, you

SXpress your strong voice against it, sinoe
it discrimisates against India and endangers
Indian national security.

MR, SPEAKER : Mr. Sondhi, please
resume your seat.

SHRI M. L. SONDHI : Sir, I am tell-
ing her her own potentialities.

SHRIMATI INDIRA GANDHI : When
1 saw this document the simile that came
to my mind was that of the famous Indian
rope trick about which so much is said
and so little seen. 1 hope the hon, Member
Shri Vajpayee will tell us how he proposes
to force the community to save 30 per cent
of the additional income generated. How
will the rate of growth of agricultural out-
put be increased to 6.5 per cent a year ?
And, if foreign aid is to be discontinued
immediately,~and even after allowance is
made for some unused capacity in the
machine-buildiog industry,~how and In
what concrete ways, will such a wvastly
expanded programme be swstained 7 From
where will the investment come 7 1 think
that a sober and objective cxamination of
this so-called Swadeshi Plan will probably
bring disenchantment. May I iovite the
bon, Member to have his plan examined
in a professional and technical manner for
its internal consistency and for the sound-
oess of ils economic analysis 7 Oae should
examine the wvalidity of its data and, what
is even more important, its social and
political implications for the kind of socie-
ty we have been cndeavouring to evolve
in India, It scems to me that Shri Vaj-
payec's party has a different sct of political
and socia! premises in mind, premises
which are outside our sysicm and which he
is not prepared to ariiculate. In this plan
there is a monopolistic copception of social
order and -its incomsistoncy is apparcot In
a democratic social system. 1t is true that
1 have given a good deal of ume tQ Shri
Vajpayec's thoughts because 1 thimk that
they merit it. 1 have tried to sce through
his words, behind his sweet phrases and
his beautiful Hindi.

SHRI MANOHARAN (Madras-
North) : Dangerous thoughts,

SHRIMATI INDIRA GANDHI : Den-
gerous lhoughts,

AN HON, MEMBER : There is apen
alliance on the floor of the House,

SHRIMATI INDIRA GANDHI : Shri
Morarjibhai has referred 1o my speech in
Uijjain and also 1o what 1 said in the other
House on the Supreme Court,



421 President's Address (M) ~ MARCH 4, 1970 President’s Address (M) ~ 228

[ Shrimati Indira Gandhi ]

8ir, in Ujjain, I barely referred to the
Supreme Court, except to eay that the
nows of its judgement had come just come.

SHRI BAL RAJ MADHOK
Preas is most unloyal to you,

: The

SHRIMATI INDIRA GANDHI : 1
bave never wanted the Press or anybody
else to be loyal to me, Loyalty should
always be for a larger cause and if Mr,
Madhok had taken the trouble to attend
any one of my meetings, he would have
found out what 1 said.-

SHRI BAL RA] MADHOK : I have
attended your meectings but you have not
attended any ome of my meetings.

SHRIMAT! INDIRA GANDHI : I
want to say very categorically that our
reverence to the Supreme Court is total.
In fact, everyons in this land should have
the highest regard for the judiciary. The
Constitution has clearly laid down the
role of the Courts. And, all threc parts
of the Government.~the Legislature, the
Executive, and the Judiciary,-are pledged
to upholding the Constitution. But, Sir,
the Constitution has also given us certain
Directive Principles. In realising them,
difficulties of interpretation might arise.
This is not a new development. We have
gone through this before Many of our
Bills on land reform and soon have met
with reverses, and this was what I had
referred to in Ujjain, just in ome very
brief sentence.

13 bes,

But whenever any of our Acts has beep
siruck down, we have taken the pecessary
remedial action within the framework of
the Constitution, for every living Consti-
tution contains within itself the capacity
to respond to changing nteds and to new
forces of history.

As 1 said at the beginning of my speech,
the pace of change in the entire world and
in our own country is much faster now.
This is something which is beyond our
control. 1t la the technological and scien-
tific changes which are coming about
which are bringing this about. But in the
last year, it did look to our people as jf

the pace of change in India in some dire
ctions was slowing down. This is what
had created restlessness and disturbance
in the minds of many and especially of the
younger generalion. Now, we are again
in a position to go forward. Let nothing
be said which will hold back our people,
which will sow doubt in their minds or
deflect them from their determined path,
Mistakes are sometimes made: Wrong
things are also being done; Shri Atal
Bihari Vajpayce made mention of some of
them: but basically, the people are on the
move, They are impatient only because
they sec that change can be faster; they
are impatient because they see that their
difficultics and their hardships can be
removed Let it be said that responsible
representatives of the people acted at this
difficult time with vision and courage and
with faith in the people of India.

As I said, I remain deeply convinced
that the democratic path is the only path
for lndia to solve its problems. But there
can be no true democracy without socia-
lism and without secularism. There can
be no true socialism without true demo-
cracy. So, let us move forward with this
ideal, for only then shall we be able to
reach our goal and overcome all obstacles ..
(Interruptions)

SHRI SAMAR GUHA (Contal) :
Perhaps without mationalism. All of them
have been avoiding that word. She has
been avoiding, Shri Y B. Chavan has
becn avoiding it... . (Interruptions) What
about inquiry into Netaji's death 7 So
many Members have raised that point 7
Will she say a few words ?

SHRIMAT INDIRA GANDHI : 1
have spoken to him already on this.

SHRI BAKAR ALI MIRZA (Secunder-
abad) : What about Telengana ?

MR. SPEAKER : 1 would like to
know the numb of a d ts which
are being preesed, because there are

about 640 of them.

DR. RAM SUBHAG SINGH (Buxar) @
1 am pressing my amendment No. 493,

SHRI RANGA : No 52.
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SHRI ATAL BIHARI VAJPAYEE : 92.

SHRI ANBAZHAGAN (Tiruchengode) :
No. 630.

SHRI SEZHIYAN (Kumbakonam) :
In amendment No 630, the word ‘only’
should be there after ‘Hindi'.

SHRI MADHU LIMAYE (Monghyr) :
138-139,

SHRI HEM BARUA (Mangaldai) : 56.

SHRI PRAKASH VIR SHASTRI
(Hapur) : No. 495,

SHRI INDRAJIT GUPTA (Alipore) :
439,

SHRI RABI RAY (Puri) :
and 403,

334, 401
SHRI SHIV CHANDRA JHA (Madh-
ubani) . 303.
DR. KARNI SINGH (Bikaner) ; 425.
SHRI SAMAR GUHA : 441 and 442,

SHRI TENNETI VISWANATIIAM

(Visakbapatnam) : 516.

SHRI S, KUNDU
and 56.

(Balasore) : 42.50

MR. SPEAKER : Do hon, members
want division on all these 7 I will go serie
ally. First I will take up amendment Nos,
1-30,

MR, SPEAKER : I
Nos. 1 to 30 to the House.

put amendment

Amendment Nos. 1 to 30 were put
and negatived.

MR. SPEAKER : 1 put amcndment

Nos. 31 and 32 to the House.

Amendment Nos. 31 and 32 were
put and negatived,

MR. SPEAKER : 1 put amendmecnt
Nos, 33 to 39 and 365 to 368 (o the House,

Amendment Nos. 33 to 39 and 365 to
368 were put and negatived.

MR, SPEAKER : The question is :

That at the end of the motion, the
following be added, namely:-

“but regrafs that while takiog note of
the mapifestations of viclence in the
country, the Address:

(a) does not refer to the situa-
tion in West Bengal where,
according to the Chiel Minis-
ter of that unfortunate State,
there exists an “uncivilised
and barbarous Government”,
nor contains any statement
of intentions as to how the
Union Government propose
to deal with the situation
which iovolves a complete-
breakdown of the constitu.
tional machinery and of law
and order;

(b) fails to take note of ihe
widespread seizure of crops
in the State of Kerala with
the connivance and encouras
gement of some of the parties
in power, both In the past
and at prescnt; and

(c) ignores a factor which aggra-

vates the violence in the
country, pamely the iocite-
ment from the highest

quarters towards a disregard
for the Rule of Law for the
Fundamental Rights of the
citizen and for the judiciary™,
(52)

The Lok Sabha devided :

Division No. 2 13.17 brs.

AYES

Agadi, Shri S. A.

Amat, Shri

Anjanappa, Shri B,
Ayarwal, Shri Ram Singh
Berwa, Shri Onkar Lal

Brij Bhushan Lal, Shri
Chauhan, Shri Bharat Singh



231  President’s Address (M)

Deo, Shri K. P. Singh
Deo, Shri P. K.

Desal, Shei Morarji
Devgun, Shri Hardayal
Dhrangadhra, Shri Sriraj Meghrajji
Ghosh, Shri Bimalkanti
Qowdet, Shri Nanja
Goyal, Shri Shri Chand
Gupta, Shri Ram Kishao
Jal Singh, Shrl

Joshi, Shri Jagannath Rao
Kachwal, Shri Hukam Chand
Kedaria, Shri C. M.

Khan, Shri H. Ajmal
Koushik, Shri K. M,
Kripalani, Shrimati Sucheta
Kunte, Shri Dattatraya
Kushwah, Shri Yashwant Siagh
Lobo Prabhu, Shri
Madhok, Shri Bal Raj
Masuriya Din, Shri

Mehta, Shri P. M.
Mohamed Imam, Shri J.
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Sbri M. S.
Naghnoor, Shri M. N.
Nalk, Shri G. C.

Nirlep Kaur, Shrimati
Pandey, 8Shri K, N.
Parmar, Shri Bhaljibhai
Patel, Shri Manubhai
Poonacha, Shri C, M.
Raju, Shri D. B.

Ram Subhag Singh Dr.
Ramamoorthy, Shri S P.
Rampur, Shri Mahadevappa
Ranga, Shri

Ranjeet Singh, Shri

Rao, Shri V, MNarasimha
Reddy, Shri R. D.

Saboo, Shri Shri Gopal
Shah, Shri Manabendra
Shah, Shri T. P.
Shalwale, Shri Ram Gopal
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Sharda Nand Shri

Sharma, Shri Beni Shanker
Sharma, Shri Narayan Swaroop
Sharma, Shri Ram Avtar
Shastri, Shri Prakash Vir
Shastri, Shri Shiv Kumar
Sheo Narain, Shri

Shiv Charan Lal, Shri
Shivappa, Shri N,

Singh Shri D. N,

Somani, Shri N. K.

Sondhi, Shri M. L.
Supakar, Shri Sradbhakar
Suraj Bhan, Shri

Tapuriah, Shri 8. K.

Tyagi, Shri Om Prakash
Vajpayce, Shri Atal Bihari
Venkatasubbaiah, Shri P,
Vidyarthi, Shri Ram Swarup

NOES

Achal Singh, Shri
Adichan, Shri P. C,

Aga, Shri Ahmed

Ahirwar, Shri Nathu Ram
Anbazbhagan, Shri
Ankineedu, Shri

Anthony, Shri Frank
Awadesh Chandra Singh, Shri
Babunsth Singh, Shri
Bajpai, Shri Vidya Dhar
Banerjee, Shri 5. M,
Barua, Shri Bedabrata
Barupal, Shri P, L.
Basumatari, Shri

Besra, Shri 8. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K
Bist, Shri J B. S,

Biswas, Shri J. M.

Bohra, Shri Onkarlal

Bose, Shri Amiyanath
Brahmanandji, Shri Swami

232
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Buta Singh, Shri
Chakrapani, Shri C. K.
Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandra, Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B,
Choudhary, Shri Valmiki
Dilbir Singh, Shri
Damani, Shri S. R.
Deiveckan, Shri

Devinder Singh, Shri
Dhandapani, Shri
Dhuleshwar Meena, Shri
Dinesh Singh Shri

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K, R,
Gautam, Shri C. D,
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Girja Kumari,Shrimati
Gopalan, Shri P,
Gopalan, Shrimati Suseela
Govind Das, Dr,

Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Halder, Shri K.
Hanumanthaiya, Sbri
Hem Raj, Shri

Jadbav, Shri Tulshidas
Jadhav, Shri V, N.
Jagjiwan Ram, Shri
Jamir, Shri 8. C.

Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Bhogendra
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri

Kamala Kumari, Kumnari
Karan Siogh, Dr,
Kasture, Shri A. S.
Kavade, Shri B, R.
Kesri, Shri Sita Ram
Khadilkar, Shri

Khan, Shri M, A.

Kinder Lal, Shri
Kiruttinan, Shri

Kisku, Shri A, K.
Kotoki, Shri Liladhar
Krishpa. Shri . M.
Krishnamoorthi, Shri V.
Krishoan, Shri G. Y.
Krishnaopa, Shri M. V,
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, ShriN R.
Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mabato, Shri Bhajahari
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J,
Mandal, Dr. P,

Mang, Shri Shankarrao
Manoharan, Shri

Maran, Shri Murasoli
Marandi, Shri

Master, Shri Bhola Nath
Mceghachandra, Shri M,
Menon, Shri Govinda
Mepon, Shri Vishwanatha
Mishra, Shri G. S,

Misra, Shri S. N.
Mohammad Yusuf, Shri
Muhammad Ismail, Shri M.
Murthy, Shri B, 5,
Nabata, Shri Amrit

Mair, Shri Vasudevan
Nanda, Shri

*Nayar, Dr. Sushila
Palchaudhuri, Shrimati Ila
Panigrahi. Shri Chinamtani
Pant, Shri K, C,

Paokai Haokip, Shri
Parmar, Shir D. R.
Partap Singh, Shri
Parthasarathy, Shri

Paul, Shri Dcorao

Patil Shri N. R.

Patil, Shri S. B.

Patil, Sbri T. A.
Pradhani, Shri K.

Prasad, Shri Y. A,
Radhabai, Shrimati B,

*Wrongly voled for NOES
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Raghu Ramalah, Shri
Raj Deo Siogh, Shri
Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B
Randhir Singh_ Shri
Rao, Shri Jaganath
Rao, Dr. K. L

Rao, Shri K. Narayana
Rao, Shri Thirumala
Rao,Dr. V.K. R, V.
Raut, Shri Bhola

Reddi, Shri G. S.
Reddy, Shri Eswara
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shriwati Uma
Sadhu Ram, Shri

Saha, Dr, 8. K,

Saigal, Shri A. S,
Saleem, Shri M. Yunus
Salve, Shri N, K. P,
Sambhali, Shri Ishaq
Sanghi, Shri N. K,
Sankata Prasad, Dr.
Sant Bux Siogh, Shri
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Sethi, Shri P, C.
Shambhu Nath, Shri
Shankaranand, Shri B,
Sharma, Shri Naval Kishore
Sbarma, Shri Yajona Datt
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastel, Shri Ramavatar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Sheth, Shri T. M.
Shinde, Shri Annasahib
Shiv Chandika Prisad, Shri
Shukla, Shiv §. N,
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinba, Shri Mudrika
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Sinba, Shri R. K.

Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
Sonar, Dr. A, G.
Sopavane, Shri
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri
Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shri D, N.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Viswambharan, Shri P.
Viswanathan, Shri G,
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

MR, SPEAKER : The result * of the
division is : Ayes : 73 : Noes : 207,

The motion was negatived

MR. SPEAKER : I shall now put
amendments 51, 53, 54 and 55 to the vole
of the House.

Amendment Nos, 51, 53, 54 and 35 were
put and negatived

MR, SPEAKER : I shall put amend-
ment No. 56 of Shri Hen Barua to the
vote of the vote of the House,

Amcmndent No, 56 was put and” negatived

MR. SPEAKER : I shall put amend-
ment Nos. 66 and 461 of Shri Yashpal
Singh to the House.

Amendment Nos. 66 and 461 were
put and negatived

* The following members also recorded their votes :
Ayes : Saruashri Raghubir Singh Shastri, Kanowar Lal Gupta, J. N, Hazarika and Dr.

Sushila Mayar ;

Noes : Sarvashri Mohd, Shafi Qureshi, M, R. Krishna, Nambiar, and M, H. Gowda.
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MR, SPEAKER : I shall put amend- Kachwai, Shri Hukam Chand
ment No, 92 of Shri Vajpayee to the vote Kalita, Shri Dhireshwar

of the House, The Question is : Kamalanathan, Shri
Kameshwar Singh, Shri

Karni Singh, Dr.,

Kedzria, Shii C. M.

Khan, Shri H. Ajmal
i inan, Shri

“but regret that in the Address no i::::i:l;hfi K. M.
mention has been made of Govern- l(i!palm,i.Shl'imlli Sucheta
ment's decision to give interim relief Krishna, Sha S. M.

to Central Government employees g ocpoamonrthi, ShriV,

“That at the end of the motion, the
following be added, namely:—

without any delay” (92)

The Lok Sabha divided :

Division No. 3 13.24 hrs,

AYES

Adichan, Shri P, C.
Agadi, Shri S. A.

Amat, Shri D.
Anbazhagan, Shri
Anirudhan, Shri K.
Anjanappa, Shri B,
Avarwl. Shri Ram Singh
Banerjee, Shri §. M,
Barua, Shri Hem

Basu, Dr. Maitreyee
Berwa, Shri Onker Lal
Biswas, Shri J M.

Brij Bhushan Lal, Shri
Chakrapani, Shri C, K.
Chandra Shekhar Singh, Shri
Chauhan, Shri Bharat S'ngh
Daschowdhury, Shri B K.
Deiveckan, Shri

Deo, Shri K, P. Singh
Deo, Snri P. K.

Devgun. Shri Hardayal
Dhrangadhra, Shri Sriraj Meghraji
Ghosh, Shri Bimalkanti
Gopalan, Shri P,
Gopalan, Shrimati Suseela
Gowder. Shri Nanja
Goyal, Shri Shri Chand
Guha, Shri Samar

Gupta, Shri Indrajit
Gupta, Shri Ram Kishan
Halder, Shri K.

Jai Singh, Shri
Janardhana, Shri C.

Jha, Shri Shiva Chandra
Joshi, Shri Jegannath Rao
Joshi, Shii S, M.

Kunte, Shri Dallatraya
Kushwah, Shri Yashwant Singh
Lakkappa. Shri K.
Limaye, Shri Madhu
Lobo Prabhu, Shri
Madhok, Shri Bal Raj
Manoharan, Shri

Maran, Shri Murasoli
Masuriya Din, Shri
Mcghachendra, Shri M.
Mchta, Shri P, M.
Menon, Shri Vishwanatha
Mirza, Shri Brkar Ali
Misra, Shri Janeshwar
Mis a, Shri Svinibas
Mohamed Imam, Shri J.
Mohinder Kaur, Shrimati
Molahu Prasad, Shri
Mtrityunjay Prasad, Shri
Muhammad Ismail, Shri M.
Mukerjee, Shrimati Sharda
Murti, Shri M., S,
Naghnoor, Shri M. N,
Naik, Shri G. C.

Nair, Shri Vasudevan
Nambiar, Shri

Nayar, Dr, Sushila
Nirlep Kaur, Shrimati
Padmavali Devi, Shrimati
Pandey, Shn K. N,
Parmar, Shri Bhaljibhai
Paswan, Shri Ked+r

Patel Shri J. H.

Patel, Shri Manubhai
Patil Shri N. R.
Poonacha, Shri C. M.
Raju, Shri D. B.

Ram Subhag Singh, Dr,
Ramamoorthy, Shri S, P.
Ramamurti, Shri P.
Rampur, Shri Mabadevappa
Ranga, Shri

Ranjeet Singh, Shri

Rao, Shri V, Narsimha
Ray, Shri Rabi
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Reddy, Shri Bswara
Reddy, Shri R, D.

Saboo, Shri Shri Gopal
Sambhali, Shri Ishaq
Satya Narain Singh, Shri
Sen Shri Deven

Sezhiyan, Shri

Shah, Shri Manabendra
Shah Shri T. P.

Shalwale, Shri Ram Gopal
Sharda Nand, Shri
Sharma, Shri Beui Shanker
Sharma, Shri Narayan Swaroop
Sharma, Shri Rama Avlar
Sharma, Shrl Yogendra
Shastrl, Shri Prakash Vir
Shastri, Shri Ramavatar
Shastri, Shri Shiv Kumar
Sheo, Narain Shri

Shiv Charan Lal, Shri
Shivappa, Shri N.

Singh Shri D, N.

Somani, Shri N. K.
Sondhi, Shri M. L.
Supakar, Shri Sradhaker
Suraj Bhan, Shri
Tupuriah, Shri §. K.
Tyagi, Shri Om Prakash
Vjpayee, Shri Atal Bihari
Venkatsubbaih, Shri P,
Vidyarthi, Shri Ram Swarup
Viswambharan, Shri P.
Viswanathan, Shri G,
Yadav, Shri Jageshwar

NOES

Achal Singh, Shri

Aga, Shri Ahmed

Ahirwar, Shri Nathu Ram
Ankineedu, Shri

Anthony, Shii Frank

Atam Das, Shri

Awadesh Chandra Singh, Shri
Babunath Singh, Shri

Bajpal, Shri Vidya Dhar
Barua, Shri Bedabrata
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Barupal, Shri P L,
Basumatari, Shri

Besra, Shri 8. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu, Prakash Singh Shri
Bhattacharyya, Shri C, K.
Birla, Shri R. K.

Bist, Shri J. B, S.

Bohra, Shri Onkarlal
Bose, Shri Amiyanath
Brahmanandji, Shri Swami
Buta Singh. Shri

Chanda, Shri Anil K,
Chanda, Shrimati Jyotsoa
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L~
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y, B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri §. R.
Devinder Singh, Shri
Dinesh Singh Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C, D.

Gavit, Shri Tekearsm
Ghosh, Shri Parimal
Govind Das, Dr,

Gowda, Shri M. H.

Gnpta, Shri Lakhan Lal
Hanumanthaiya, Shri

Hem Raj, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri

Jamir, Shri 8. C.

Jamna Lal, Shri

Kamble, Shri
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Kamala Kumari, Kumari
Karan Singh, Dr.
Kasture, Shri A. S.
Kavde, Shri B, R.
Kesri, Shri Sitaram
Khadilkar, Shri
Khan, Shri M. A.
Kinder, Lal Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
*Kripalani, Shri J. B.
Krishna, Shri M. R.
Krishan, Shri G. Y.
Krishnappa, Shri M, V.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N. R.
l.axmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad. Dr.
Mihajan Vikram Chand
Mahida, Shri Narendra Singh
Mabhishi, Dr. Sarojini
Malhotra, Shri Inder J,
Mandal, Dr. P,
Mine Shri Shankarrao
Marandi, Shri
Master, Shri Bhola Nath
Meena, Shri Meetha Lal
Menon, Shri Govinda
Mishra, Shri G. S.
Misra, Shri §. N,
Mohammad lsmail, Shri
Mohammad Yusuf, Shri
Murthy, Shri B. §
Nahata, Shri Amrit
Nanda, Shri
Palchaudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K, C.
Parmar. Shri D R,
Partap Singh, Shni
Parthasarathy, Shii
Patil, Shri Deorao
Patil, Shri T. A.
Pradbani, Shri K.
Prasad, Shri Y. A.
Qureshi, Shri Mohd, Shaffi
Radhabai, Shrimati B,
Raghu Ramaiab, Shri
Raj Deo Singh, Shri
Rajni Devi, Shrimati
Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana Shri M. B,
Randhir Siogh, Shri
Rao, Shri Jaganath

Rao, Dr. K. L.

Reo, Shri K. Narayana
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G S.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. 5. X.

Saigal, Shri A. S,
Saleem, Shri M. Yunus
Sanghi, Shri N. K.
Sapkata Prasad, Dr.

Sant Bux Siogh, Shri
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Sethi, Shri P. C.
Shambhu MNath, Shri
Shanksranand, Shri B.
Sharma, Sh.i Naval Kisore
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde. Shri Annasshib
Shiv Chandika Prasad, Shri
Shukla, Shri 8. N.
Shukla, Shiv Vidya Charao
Siddayya, Shri
Siddheshwar Prasad, Shri
Siohs, Shri Mudrika
Sinha, Shri R, K.

Sinha, Shri Satya Narayan
Soatak, Shri Nar Deo
Sonar, Dr. A. Q.
Sooavane, Shri
Sudarsanam, Shri M.
Surendra Pal Siogh, Shri
Sursingh, Shri

Swaran Siogh, Shri
Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N,

Tula Ram, Shri

Ulkey, Shri M. G,

*Wroogly voted for Noes.
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Ulaka, Shri Ramachandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Vyas, Ramesh Chandra
Yadav, Shri Chandra Jezt

MR. SPEAKER :
divistion is :

The result * of the

Ayes : 127 ; Noes : 172
The Motion was negatived

MR. SPEAKER : 1 shall now put
amendment Nos. 93 to 99 and 292 to 295,
which are in the name of the same Member
to the vote.

Amendments Nos. 93 to 99 and 292 10 295
were pul and megatived

MR. SPEAKER : Then, I shall put
amendment Nos. 100 to 128 in the name
of Shri Ramavatar Shastri to the vote,

Amendments Nos. 100 to 128 were
put and negatived,

MR, SPEAKER : Then, I shall put
amendment No. 129 to 137 and 641 in the
name of Shri Deven Sen to the vote,

Amendments Nos. 129 to 137 and 641
were put and megatived,

MR. SPEAKER : Then. T shall put
amendment Nos. 138 and 139. These are
Shri Madhu Limaye's amendments,

The question is :

That at the end of the motion, the foll-
owing be added, namely :--

“ but regret that in the Address there
is no mention that the Government
intends to withdraw or recommend
withdrawal of all cases aguinst their
employees arising out of the 19th
September, 1968 token strike, cancel
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all disciplinary actions, including
break in continuity of service and to
re-recognise all the Unlons whose
recognilion was withdrawn after the
strike,” (138)

That at the end of the motion, the folls
owing be added, namely -

* but regret that in the Address there
is no mention that the Government
propose to take carly steps to confer
on all those who are 18 years of age
or above the right to be registered
as volers and to exercise their fran-
chise,” (139)

The Lok Sabha divided :

Division No. 4] (13,28 brs,

AYES

Adichan, Shri P, C.

Agadi, Shri S. A,

Amat, Shri D,

Anirudhan, Shri K.
Anjanappa, Shri B,
Ayarwal, Shri Ram Singh
Banerjce, Shri S, M,

Barua, Shri Hem

Berwa, Shri Onkar Lal

Brij Bhushan Lal, Shri
Chakrapani, Shri C. K,
Chandra Shekhar Siogh, Shri
Chauhan, Shri Bharat Singh
Daschowdhbury, Shri B. K.
Deiveckan, Shri

Deo, Shri K. P, Singh

Deo, Shri P. K.

Devgun, Shri Hardayal
Dhrangadhra, Shri Sriraj Meghraijjl
Ghosh, Shri Bimalkanti
Gopalan Shri P.

Gopalan, Shrimati Suseela
Gowda, Shri M. H,
Gowder, Shri Nanja

Goyal. Shri Shri Chand
Guha, Shri Samar

Gupta, Shri Iodrajit

* The following Members also recorded their Votes :

Ayes : Sarvashri J. B. Kiipalani, Raghuvir Singh Shastri, Tenneti Viswanatham, Nath Pal,
Kanwar Lal Gupta, and Dhandapani ;

Noes : Sarvashei Pokai Haokip, Bhajahari Mabato and Shrimatl Gitja Kuzari.



245 Presidant’s Address (M) PHALGUNA 13, 1891 (SAKA) President’s Address (M) 246

Gupta. Shri Ram Kishan
Jai Singh, Shri
Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Joshi, Shri §. M,
Kachwai, Shri Hukam Chand
Kamalanathan, Shri
Kameshwar Singh, Shri
Kedaria. Shri C, M.
Khan, Shri H. Ajmal
Kiruttinan, Shri
Koushik, Shri K, M.
Kripalani, Shrimati Sucheta
Krishna, Shri §. M.
Krishnamoorthi, Shri V.
Kunte, Shri Dattatraya
Kushwah, Shri Yashwant Singh
Limaye, Shri Madbu
Madhok, Shri Bal Raj
*Mahato, Shri Bhajahari
Mancharano, shri
Maran, Shri Murasoli
Masuriya Din, Shri
Meghachandra, Shri M.
Mehta, Shri P. M.
Menon, Shri Vishwanatha
Mirza, Shri Bakar Ali
Misra Shri Srinibas
Mohamed Imam, Shri J.
Mohammad Ismail, Shri
Mohinder Kaur, Shrimati
Molahu Prasad, Shri
Mrityunjay Prasad, Shri
Mukerjec, Sharimati Sharda
Murti, Shri M. S.
Naghnoor, Shri M. N,
Naik, Shri G C.
Nair, Shri Vasudevan
Nambiar, Shri
Nath Pai, Shri
Nayar. Dr. Sushila
Nirlep Kaur, Shrimati
Padmavsti Devi, Shrimati
Pandey, Shri K. N,
Parmar, Shri Bhaljibhai
Paswan, Shri Kedar
Patel, Shri J. H.
Patel, Shri Manubbhai
Pati! Shri N. R,
Poonacha, Shri C. M.
Raju, Shri D B.
Ram Subhag Singh, Di.
Ramamoorthy, Shri 8. P.
Ramamurti, Shri P,
Rampur, Shri Mahadevappa

Rapgs, Shri

Ranjeel Singh Shri

Rao, Shri ¥, Narasimha
Ray, Shri Rabi

Reddy, Shri Eswara
Reddy, Shri R. D.

Salya Narain, Singh, Shri
Sezhiyan, Shri

Shah, Shri Shantilal

Shah, Shri T P.
Shalwale, Shri Ram Gopal
Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Narayan Swaroop
Sharma, Shri Ram Aviar
Sharma, Shri Yogendra
Shastri, Shri Ramavatar
Sheo Narain, Shri
Shivappa, Shri N,

Slagh, Shii D, N.

Somani. Shri N. K.
Sondhi, Shri M. L.
Supakar, Shri Sradhakar
Surej Bhan, Shri

Tapuriah, Shri S. K,
Tyagi, Shri Om Prakash
Vajpayee, Shri Atal Bihari
Venkatasubbaiah, Shri P,
Vidyarthi, Shri Ram Swarup
Viswanatham, Shri Tenneti
Viswanathan, Shri G.
Yadav, Shri Jageshwar

NOES

Achal Singh, Shri

Aga, Shri, Ahmed
Ahirwar, Shri Nathu Ram
Anthony, Shri Frank
Awadesh Chandra Singh, Shri
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal, Shri P, L,
Basumatari, Shri

Besra, Shri 8. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R, D,
Bhanu Prakash Singh, Shoi
Bhattacharyya, Shri C. K.
Birla, Shri R, K,

Bist, Shri J. B. S.

Bohra, Shri Ooke=rlal

Bose, Shri Amiyanath

*Wrongly voled for AYER.
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Brahmanandji, Shri Swami
Buta Singh. Shri
Chanda, Shri Anil K,
Chanda, Shrimati ,Jyotsna
Chandrika Prasad, Shri
Chaiterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R,
Chavan, Shri Y. B,
Choudhary, Shii Valmiki
Dalbir Singh, Shri
Damani, Shri S. R,
Devinder Singh, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K, R,
Gautam, Shri C, D,
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal
Hanumanthaiya, Shri
Hem Raj, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N,
Jagjiwan Ram, Shri
Jamir, Shri S, C,

Jamna Lal, Shri

Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr,
Kasture, Shri A S,
Kavade, Shri B, R,
Kesri, Shri Situram
Khbadilkar, Shri

Khan, Shri M, A,
Kinder Lal, Shri

Kisku, Shri A, K.
Kotoki, Shri Liladbar
Kripalani, Shri J. B,
Krishoa, Shri M, R,
Krishnan, Shri G. Y.
Krishnappa, Shri M, V,
Kureel, Shri B, N,
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N, R,
Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr,
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Mahajap, Shri Vikram Chand
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Maihotra, Shri Inder J.
Mandal, Dr, P.

Mane, Shri Shankarrao
Marandi, Shri

Master, Shri Bhola Nath
Menon, Shri Govinda
Mishra, Shri G. S.

Misra, Shri 8. N,
Mohammad Yusuf, Shri
Muhammad Ismail, Shri M.
Murthy, Shri B, S,
Nahata, Shri Amrit
Nanda, Shri

Palchaudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K, C,

Paokai Haokip, Shri
Parmar, ShriD. R.

Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shri T. A.
Pradhani, Shri K,

Prasad, Shri Y, A,
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B,
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajni Devi, Shrimati

Ram Dhan, Sbri

Ram Sewak, Shri

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B,

Rao, Shri Jagaoath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Thirumala

Rao, Dr, V.K. R. V.,
Raut, Shri Bhola

Reddi, Shri G. 8.

Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma

Sadhu Ram, Shri

Saha, Dr. 8. K

Saigal, Shri A. S.

Saleem, Shri M, Yunus
Sambhali, Shri Ishaq
Sanghi, Shri N. K.
Sankata Prasad, Dr,

Sant Bux Singh Shrl

Savitri Shyam, Shrimati
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Sen, Shri Dwaipayan
Sethi, Shri P.C.

Shab, Shri Manabendra
Shambhu NMath, Shri
Shankaranand, Shri B,
Sharma, Shri Naval Kishore
‘Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Sbeth, Shri T. M

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S. N.

Shukla, Shiv Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Sioha, Shri Mudrika
Sinha, Shri R, K.

Sioha, Shri Satya Narayan
Snatak, Shri Nar Deo
Sonar, Dr. A, G,
Sonavane, Shri
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Siogh, Shri
Tarodekar, Shri V. B.
Thakur, Shri P, R.
Tiwary, Shri D, N,
Tiwary, Shri K. N

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

MR, SPEAKER : Tbe result® of the
divisions is. Ayes : 114; Noes: 172,

The motion was negatived,
MR. SPEAKER : 1 will now put the
other amendments Nos. 140 to 147 and 429
in the name of Mr. Limaye to the House.

Amendments Nea, 140 to 147 and 429
were pul and negatived.

MR. SPEAKER : I will now put to

the House amcndments Nos. 1¥8 to 192 in
the name of Mr, Kushwah,

Amendments Nos. 188 to 192 were put
and negatived.

MR. SPEAKER : Now, I will put Mr.
Shiva Chandia Jha’s amendments.

SHRI SHIVA CHANDRA JHA : My
amendment No. 303 may be put separately.
The 75 monopoly houses in the country are
to be nationalised.

MR. SPEAKER : The question s :
That at the end of the motion, the follow=
ing be added, namely :-

*'but regret that the Address has failed
to point out the imperative need of nati-
onalizing the 75 top monopoly houses.”
(303).

The Lok Sabha divided :

Division No. 5 ] AYES

[ 13.32 hre,
Adichan, Shri P. C.
Anirudhan, Shri K,

Banerjee, Shri S, M.

Barua, Shri Hem

Biswas, Shri J. M.
Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Dhandapani, Shri

Ghosh, Shri Bimalkanti
Gopalan, Shri P.

Gopalan, Shrimati Suseecla
Gowda, Shri M. H.

Guba, Shri Samar

Gupta, Shri Indrajit

Gupta, Shri Ram Kishan
Halder, Shri K.

Janardbanan, Shri C.

Jha, Shri Bhogeodra

Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
Kamalanatban, Sbri
Kameshwar Singh, Shri
Krishoa, Shri 8. M.
Kushwah, Shri Yashwant Singh
Lakkappa, Shri K.

*The following Members also recorded their votes :
Ayes : Sarvashri Kaowar Lal Gupis, Dhasdapanl snd Dr. Maitseyes Basu.
Noes : Dr. Govied Das and Shri Bhajahari Mabaio,
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Limaye, Shri Madbu
Maran, Shri Murasoli
Masuriya Din, Shri
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Misra, Shri Janeshwar
Misra, Shri Srinibas
Molahu Prasad, Shri
Muhammad Ismail, Shri M,
Nair, Shri Vasudevan
Nambiar, Shri

Paswan, Shri Kedar
Patel, Shri J. H
Ramamurti, Shri P,

Ray, Shri Rabi

Reddy, Shri Eswara
Sambhali, Shri 1shag
Satya Narain Singh Shri
Sharma, Shri Ram Avtar
Sharma, Shri Yogendra
Shaptrl, Shri Ramavatar
Viswambbaran, Shri P.
Viswanatham, Shri Tenneti
Yadav, Shri Jageshwar

NOES

Achal Singh, Shri

Aga, Shri Abmed

Ahirwar, Shri Nathu Ram
Ankineedu, Shri

Anthony . Shri Frank

Atam Das, Shri

Awadesh Chandra Singh, Shri
Babunpath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shii Bedabrata
Barupal, Shri P, L,
Basumatari, Shri

Besra, Shri 8. C.

Bhagat, Shri B, R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhattachary ya, Shri C. K,
Bist, Shri J, B S,

Bohra, Shri Onkarlal

Bose, Shri Amiyanath
Brahmanandjl, Shri Swami
Buta Siogh, Shri

Chanda, Anil K.

Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterjl, Shri Krishana Kumar
Chaturvedi, Shri R. L,
Chudhary, Shri Nitiraj Siagh
Chavan, Shri D. R.

MARCH 4, 1970

Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri S, R.
Devinder Singh, Shri
Dhuleshwar Meeoa, Shri
Dinesh Singh, Shri

Dixit, Shri G, C.
Dwivedi, Shri Nageshwar
Ering, Shri D,

Gajraj Siogh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Gautam, Shri C. D,
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr,
Gupta, Shri Lakhan Lal
Hanumanthaiya, Shri
Hem Raj, Shri

Jadhav, Shri Tulshidas
Jadhv, Shri V. N.
Jagjiwan Ram, Shri
Jamir, Shri §. C.

Jamna Lal, Shri

Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.
Kasture, Shri A. S.
Kavade, Shri B, R,
Khadilkar, Shri

Khan, Shri M. A,
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Krishana, Shri M. R,
Krishnan,, Shn G, Y,
Kirshnappa, Shri M. V.
Kureel, Shri B, N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N, R,
Laxmi Bai Shrimati
Labe Prabbu. Shri

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mabajan, Shii Vikrum Chapd
Mahida, Shri Nacandsa Singb
Mahishi, Dr. Sarojini
Mandsl, Dc. B,

Maoe, Shri Shankarrao
Marandi, Shri

Master, Shri Bhola Nath
Menco, Shri Govinda
Miabra, Shei G. 8,
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Misra, Shri 5. N.
Mohammad Ismail, Shri
Mohammed Yusuf, Shri
Murthy. Shri B. S.
Nahata, Shri Amrit
Nanda, Shri
Palchaudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhal
Partap Singh, Shri
Parthasarathy, Shri

Patil Shri Deorao

Patil Shri N. R,

Patil, Shri T, A,
Pradhani, Shri K.

Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B,
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajni Devi, Shrimati
Ram, Shri T,

Ram Dhan, Shri

Ram Swarup, Shri

Ramji, Ram Shri
Ramshekhar Prasad Singh, Shr
Rana, Shri M, B,

Randhir Singh, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Thirumala
Raut, Shri Bhola

Reddi, Shri G. S.
Rohatagi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K,

Saigal, Shri A. S,

Saieem, Shri M Yunus
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Savitri Shyam, Shrimati -
Sen, Shri Dwaipayan
Sethi, Shri P. C.

Shambhu Nath Shri
Shaokaranad, Shri B.
Sharma, Shri Naval Kishore
Shashi, Bhushan, Shri
Shastri, Shri Ramanand
Shastri, Shri Sheopujan

Sher Singh, Shri

Shinde, Shri Annasahib
Shri Chandika Prassad, Shri
Shukla, Shri §. N.

Shukla, Shiv Vidya Charan
Siddayya, Shri

Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sioha, Shri R, K.

Snatak, Shri Nar Deo
Sonar, Dr. A, G,
Sonavane, Shri
Sudarsanam, Shri M,
Surendra Pal Siogh Shri
Sursingh, Shri

Swaran Siogh, Shri
Tarodekar, Shri V. B.
Thakur, Shri P, R.

Tiwari, Shri D, N,

Tiwary, Shri K, N,

Uikey, Shri M, G.

Ulaka, Shri Ramchandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Vyas, Shri Ramesh Chanodra
Yadav, Shri Chandra Jeet
Yadav, Shri Ram Sawak

MR. SPEAKER : The result * of the
division is

Ajes : 49 :  Noes : 168
The motion was negative

MR. SPEAKER : Now 1 am putting
all the other amendmeni .. .. ([Interruption).
If in this noise and shoutiog some thing goes
out of my head, will you spare me for that?
Now I am putting all the other amendments
by Shri Shiva Chandra Jha (Nos. 296 to
302 and Nos. 304 to 326) to the vote of
the House,

Amendmenis Nox. 296 te 302 and
304 1o 326 were put and negalived.

MR. SPEAKER : Now [ am puttisg
amendment No, 328 of Shri Maoubhai
Patel to the vote of the House.

Amendment No. 328 was put end
megalived.

* Thbe following Members also recordad their votes for AYES :
Sarvashri B. K. Daschowdhury and Deven Sen,
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MR, SPEAKER : Now I am putting
amendments Nos, 330 to 344 and Nos. 392
to 404 by Shri Rabi Ray to the vote of
the House.

Amendments Nos. 330 to 344 and
392 to 404 were put and negatived.

MR, SPEAKER : Now 1 am putting
amendments Nos. 345 to 358 by Shri Vishw.
anatha Menon to the vote of the House.

Amendments Nos. 345 to 358 were
put and negatived.

MR. SPEAKER : Now 1 am putling
amendments Nos. 370 to 391, 462 and 463
by Shri Mrityunjay Prasad to the vote of
the House.

Amendments Nos. 370 to 391, 462
and 463 were put and negatived.

MR, SPEAKER : Now I am putting
amendments Nos, 408 to 418, 627 and 628
by Shri Nambiar to the vote of the House.

Amendments Nos. 408 ro 418, 627
and 628 were put and negatived.

MR. SPEAKER : Now I am pulting
amendments Nos. 425 to 428 by Dr, Karni
Singh to the vote of the House.

Amendments Nos, 425 to 428 were put
and negatived.

MR. SPEAKER : Now I am pulting
amendments Nos, 438 to 440 by Shri Indra-
jit Gupta to the vote of the House,

SHRI INDRAJIT GUPTA : [ am
pressing amendment No 439 about the
removal of right to properity from the
fundamental rights.

MR. SPEAKER : The question is :

“That at the end of the motion, the
following be added, namely :--

“‘but regret to note that the Address does
not porpose (0 take necessary steps to
remove the right to property from the
Fundamental Rights under the Consti-
tution,(439)
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The Lok Sabha divided :

Division No, 6 ] AYES [ 13.40 brs.
Adichan, Shri P. C,
Anbazhagan, Shri
Anpirudban, Shri K.
Banerjee, Shri 5. M,
Basu, Dr, Maitreyee
Biswas, Shri J. M.
Chakrapani, Shri C. K,
Chandra Shekhar Singh, Shri
Daschowdhury, Shri B. K.
Dhandapani, Shri
Gopalan, Shri P,
Gopalan, Shrimati Suseela
Gowda, Shri M. H.
Gupta, Shri Indrajit
Halder, Shri K.
Janardhanan, Shri C.
Jba, Shri Bhogendra
Jha, Shri Shiva Chandra
Joshi, Shri S. M,
Kalita, Shri Dhireshwar
Kamlanathan, Shri
Kameshwar Singh, Shri
Kiruttinan, Shri
Krishna, Shri 8. M.
Krishnamoorthi, Shri V.
Limaye, Shri Madhu
Manoharan, Shri
Maran, Shri Murasoli
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Mirza, Shri Bakar Ali
Misra, Shii Janeshwar
Misra, Srinibas
Mohammad Isiail, Shri
Molahu Prasad, Shri
Nair, Shri Vasudeven
Nambir, Shri
Nihal Singh, Shri
Paswan, Shri Kedar
Patel, Shri J, H,

Patil, Shri M. R.
Ramamurti, Shri P.
Ramji Ram, Shri

*Ranga, Shri
Ray, Shri Rabi
Reddy, Shri Eswara
Sambhali, Shri Ishagq
Satya Narain Singh, Shri
Sezhiyan, Shri
Sharma, Shri Yogendra
Shastri, Shri Ramavatar

*Wrongly voted for AYES,
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Vishwanathan, Shri G.
Yadav, Shri Jageshwar

NOES

Achal Singh, Shri

Aga, Shri Ahmed

Ahirwar, Shri Nathu Ram
Ankineedu, Shri

Anthony, Shri Frank

Atam Dar, Shri

Awadesh, Chandra Singh, Shri
Avarwal, Shri Ram Singh
Babuoath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal, Shri P. L,
Basumatari, Shri

Besra, Shri §. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D,
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C, K.
Birla, Shri R, K,

Bist, Shri J. B S.

Bohra, Shri Onkarlal
Brahmanandji, Shri Swami,
Buta Singh, Shri

Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj Singh
Chauhan, Shri Bharat Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki,
Dalbir Singh, Shri

Damani, Shri 8. R.

Deo, Shri K. P. Singh

Deo, Shri P, K.

Devinder Singh, Shri

Dharangadhra, Shri Srira) Meghrajji

Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nag cshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D.
‘Gavit, Shri Tukaram
Ghosh, Shri Parimal
Girja Kumari, Shrimati

Govind Das, Dr.
Gowder, Shri Nanja
Goyal, Shri Shri Chand
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hanumanthaiya, Shri
Hem Ruj, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri

Jai Singh, Shri

Jamir, Shri 8. C,

Jamna Lsl, Shri

Joshi, Shri Jaganoath Rao
Kamble. Shri

Kamla Kumari, Kumari
Karan Singh, Dr,

Karni Singh, Dr.

Kasture, Shri A. S,
Kavade, Shri B, R.
Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri M. A,

Kinder Lal, Shri

Kisku, Shri A, K.

Kotoki, Shri Liladhar
Koushik, Shri K. M,
Krisnna, Shri M. R.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V,
Kureel, Shri B, N,
Kushok Bukula, Shri
Kushwah, Shri Yashwant Singh
Lekshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N, R.

Laxmi Bai, Shrimati

Lobo Prabhu, Shii

Lutfal Haque, Shri
Mahadeva Prasad, Dr,
Mahajan, Shri Vikram Chand
Mahida, Shri Narendra Siogh
Mabishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Dr. P.

Mane, Shri Shankarrao
Marandi, Shri

Master, Shri Bhola NathB\
Menon, Shri Govinda
Mishra, Shri G. 8.

Misra, Shri 8. N,

Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammad, Yusuf, Shri
Mubammad Tsmafl, Shri M.
Murthy, Shri B. S.

Naik, Shri G. C.
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Nanda, Shri

Palchaudhary, Shrimati Tla
Panigrahi, Sbhri Chintamani
Pant, Shri K. C,

Paokai Haokip, Shri
Parmar, Shri D, R,

Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shri T. A.

Pradbani, Shri K.

Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.

. Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajoi Devi, Shrimati
Ram, Shri T,

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramamoorthy, Shri S, P.
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Ranjeet Singh, Shri

Rao, Shri Jaganath

Rao, Dr, K. L,

Rao, Shri K. Narayana
Rso, Shri Thirumala
Rao, Dr, V.K. R. V,
Rao, Shri V. Narasimha
Raut, Shri Bhola

Reddi, Shri G 8,
Rohatgi, Shrimati Sushila
Roy, Shri Biswanath
Roy, Shrimati Uma
Saboo, Stri Shri Gopal
Sadhn Ram, Shri

Saha, Dr. 8, K.

Saigal, Shri A, S,
Saleem, Shri M. Yuous
Sanghi, Shri N, K.
Sankata Prasud, Dr.
Sant Bux Singh, Shri
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Sethi, Shri P. C.

Shah, Shri Manabendra
Shah, Shri T. P.
Shalwale, Shri Ram Gopal
Shambhu Nath, Shri
Shankaranand, Shri B.
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Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Narayan Swaroop
Sharma, Shri Naval Kishore
Sharma, Shri Ram Avtar
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Shastri, Shri Shiv Kumar
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M,

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shiv Charan Lal, Shri
Shivappa, Shri N,

Shukla, Shri 8, N,

Shukla Shiv Vidya Charan
Siddyya, Shri

Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R, K,

Sinha, Shri Satya Narayan
Soatak, Shri Nar Deo
Somani, Shri N K,

Sonar, Dr, A, G,
Sonavane, Shri
Sudarsanam, Shri M.

Suraj Bhan, Shri

Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri
Tapuriah, Shri 8. K,
Tarodekar, Shri V. B,
Thakur Shri P. R,

Tiwary, Shri.D, N,
Tiwary, Shri K. N,

Tula Ram, Shri

Tyagi, Shri Om Prakash
Uikey, Shri M, G.

Uleka, Shri Ram Chandra
Vajpayee, Shri Atal Bibari
Verma, Shri Balgovind
Verma, Shri Prem Chand
Vidyarthi, Shri Ram Swarup
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

1

MR. SPEAKER : The result * of the

divisions is: Ayes: 53; Noes: 209,

The motion was negatived.

* The following Members also recorded their votes:

Ayes 1 Shri Deiveskan;

Noes : Sarvshri Prakash Vir Shastl, Reghuvic Singh Shastri and Rangss
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MR, SPEAKER : Now, I put Amend-
ment Nos. 438 and 440 moved by Shri
Indrajit Gupta to the vote of the House.

Amendments Nos. 438 and 440 were pnt
and negatived.

MR, SPEAKER : 1 put Amendment
Nos. 455, 456, 457 and 458 of Shri June:h-
war Misra to the vote of the House,

Amendments Nos. 455 to 458 were put
and negarived,

MR. SPEAKER : | will pow put amend-
ment No. 493 by Dr. Ram Subhag Simgh to
the vote of the House, The question is:

“That at the end of the motion, the
following be added, namely :-

‘but regret that while expecting China
to respect our rightto pursue our
own domestic affairs and foreign po-
licy the Address does not make any
mention of the ineasures (o be taken
to regain our territory forcibly
occupied by China.''(493)

The Lok Sabha divided :

Division No. 7 ] AYES [ 13.43 brs.
Agadi, Shri 5. A,

Amat, Shri D,

Anjanappa, Shri B,

Ayarwal, Shri Ram Siogh
Barua, Shri Hem

Basu, Dr. Maiticyee

Berwa, Shri Onkar Lal

Brij Bhushan Lal, Shri
Chauhan, Shri Bharat Siogh
Daschowdhury, Shri B. K.
Deo, Shri K. P. Singh

Deo, Shri P. K.

Desai, Shri Morarji
Dhraogadhra, Shri Sriraj Meghrajji
Ghosh, Shri Bimedkanti
Gowder. Shri Nanja

Goyal, Shri Shri Chand
Guha, Shri Samar

Gupta, Shri Ram Kishan

Jai Singh, Shri

Joshi, Shri Jagannath Rao
Joshi, Shri S. M, .
Kachwai, Shri Hukam Ghand
Kameshwar Siagh, Sbri

Karni Singh, Dr,
Kedarie, Shii C, M.
Koushik, Shri K. M,
Kripalani, Shrimati Sucheta
Krishna, Shri 8. M.
Kuntc. Shri Dattatraya
Kushwah, Shri Yashwant Singh
Limaye, Shri Madhu
Masuriya Din, Shri
Mchia, Shri P, M,
Mirza, Shri Bakar Ali
Misra, Shri Janeshwar
Misra, Shri Srinibas
Mody, Shri Piloo
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. §.
Naghnoor, Shri M. N,
Naik, Shri G. C.

Naik, Shri R. V.,

Nath Pai, Shri

Nayar, Dr. Sushila
Nihal, Singh Shri

Nirlep Kaur, Shrimati
Padmavati Devi, Shrimati
Pandey, Shri K, N,
Parmar, Shri Bhaljibhai
Patel, Shri J, H,

Patel, Shri Manubhai
Poonacha, Shri C, M,

Raju, Shni D. B.

Ram Subhag Singh, Dr,
Ramamoorthy, Shri S, P,
Ranga, Shri

Rao, Shri V, Narasimha
Ray, Shri Rabi

Reddy, Shri R, D,

Saboo, Shri Shri Copal
Shah, Shri Maoabeadra
Shah, Shri T. P.

Shalwale, Shri Ram Gopal
Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Narayan Swaroop
Sharma, Shri Ram Aviar
Shastri, Shri Prakush Vir
Shastri, Shri Shiv Kumar
Sheo Narain, Shri

Shiv Charan Lal, Shri
Shivappa, Shri N.

Singh, Shri D, N.
Somani, Shri N. K,
Soadhi, Shri M. L.
Supakar, Shri Sradhaker
Suraj Bhan, Shri
Tapariab, Shri 8. K.
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Tyagi, Shri Om Prakash
Vajpayee, Shri Atal Bibari
Venkatasubbaiah, Shri P.
Vidyarthi, Shri Ram Swarup
Viswambharan, Shri P,

NOES

Achal, Singh Shri

Adichan. Shri P, C.

Aga, Shri Ahmed

Ahirwar, Shri Nathu Ram
Anthony, Shri Frank
Awadesh Chandra Singh, Shri
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal, Shri P. L.
Basumatari, Shri

Besra, Shri S. C.

Bhagat, Shri B. R,

Bhakt Darshan, Shri
Bhandare, Shri R, D,
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C, K.
Bist, Shri J. B. S.

Biswas, Shri J, M.

Bohra, Shri Onkarlal
Bose, Shri Amiyanath
Brahmanandji, Shri Swami
Buta Siogh, Shri
Chakrapani, Shri C. K.
Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prakash, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Dhavan, Shri Y, B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri S. R.
Devinder Singh, Shri
Dhuleshwar Meena, Shri
Dinesh Siogh, Shri

Dixit, Shri G. C,

Dwivedi, Shri Nageshwar
Ering, Shri D.

Gaijraj Singh Rao, Shri
Gandhi, Shrimati Indira
Gumn, Shri K R,
Gautam, Shri C. D.

Gavit, Shri Tukaram
Ghosh, Shri Parimal

Girja Kumari, Shrimati
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Gopalan, Shri P.
Govind Das, Dr,
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Hem Raj, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamir, Shri S. C.
Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Bhogendra
Kalita, Shri Dhireswar
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.
Kasture, Shri A. S,
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khadilkar, Shri R. K,
Khan, Shri M, A.
Kinder Lal, Shri
Kishku, Shri A, K.
Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishnan, Shri G. Y,
Krishnappa, Shri M, V.
Kureel, Shri B, N,
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R,
Lutfal Haque, Shri

Mahadeva Prasad, Dr,
Mahato, Shri Bhajahari
Mahida, Shri Marendra Singh
Mahishi, Dr Sarojini
Malhotra, Shri Inder J,
Mandal, Dr. P.

Mane, Shri Shankarrao
Marandi, Shri

Master, Shri Bhola Math
Meghachandra, Shri M.
Menon, Shri Govinda
Mishrs, Shri G. 8.

Misra, Shri 5. N.
Mohammad Yusuf, Shri
Muhammad Ismail, Shri M.
Murthy, Shri B, S.
Nahata, Shri Amrit

Nair, Shri Vasudevan
Nanda, Shri

Palchaudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K, C.

Paockai Haokip, Shri
Parmar, Shri D, R.
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Partap Singh, Shri
Parthasarathy, Shri
®atil, Shri Deorao

Patil, Shri N. R.

Patil, Shri T, A.
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaffi
Radhabal, Shrimati B,
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajoi Devi, Shrimati
Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramamurti, Shri P,
Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M, B,
Randhir Singh, Shri
Rao, Shri Jaganath
Rao, Dr, K. L.

Rao, Shri K. Narayana
Rao, Shri Thirumala
Rao,Dr. V. K R. V,
Raut, Shri Bhol.

Reddi, Shri G. §.
Reddy, Shri Eswara
Rohatgi, Shrimati Sushila
Roy, Shii Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr, §, K,

Saigal, Shri A, S,
Saleem, Shri M Yunus
Sambhali, Shri Ishaq
Sanghi, Shri N, K.
Saokata Prasad, Dr,
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Sethi, Shri P. C,
Shambhu Nath, Shri
Shankaranand, Shri B,
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Ramavatar
Shastn, Shri Ramanand
Shastri, Shri Sheopujan
Sher Siogh, Shri

Sheth, Shri T. M.
Shinde, Shri Aonasahib

Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shukle, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinbha, Shri R. K,

Sinh%, Shri Satya Narayan
Snatak, Shri Nar Deo
Sonar, Dr. A. G.
Sonavane, Shri
Sudarsanam, Shri M,
Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri
Tarodekar, Shri V, B,
Thakur, Shri P. R.
Tiwary, Shri D. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

MR, SPEAKER : The result * of the
division is : Ayes : 86; Noes : 1BS

The motion was negatived.

MR. SPEAKER 1 I will row put
amendment Nos. 490 to 492 by Dr. Ram
Subhag Singh to ths vote of the House,

Amendments Nos, 490 to 492 were put
and negatived.

MR. SPEAKER : I will now put
amendment Nos. 508 to 512 by Shri Supakar
to the vote of the House,

Amendments Nos, 508 to 512 were put
and megatived,

MR. SPEAKER : | will now put
ameodment No. 516 by Shri Tenneti
Viswanatham to the vote of the Homse,

Amendmenis No. 518 was put
and negatived,

* The following Members also recorded their votes,
Ayes : Sarvashri Raghuvir Singh Sbhastri, Kanwar Lal Gupta and Ranjeet Siogh;

Noes : Shrimati Suseelas Gopalas,
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MR, SPFAKER : 1 will now put
amendment Nos, 517 to 519 and 585 to 599
by Shri Tepneti Viswanatham to the vote
of the House,

Amendments Nos, 517 to 529 and
585 to 599 were put and negatived.

ot SwTTAIT e @ Qs "L,
gg e s @ &1 A wiedz Awax
495 w1 wqr ger ? AMATT & €T
femaY & FvT a1 SEw @12 a3 Wi A
warf v 3§ & @wrafua Ay wiede
AT 495 & Far gwr ? A3 W AE
fear § o g7 fFar &1 9. 9ITEl EHA
ferarargt g Wit 3% wgA A A9 § AR
o fear g1

weaw WRAG : IF WIT A gA A
fsar 3

ol gemmate @reN 3z o) fadw
faez & om & Y wr zgr &1 9w f= a0y
&4 9% qa fear 910 9E W9 SF ¥ @
§fe o % ma adt fear 2 7 s@ 4%
9% fe ot qr fear o1 oY @ Ay &
SH g wT W@ g d 9a 39 fam oo
far @ &t wiw ot fear @ st
wrost Fereramar o) g1 )

MR. SPEAKER :

moved :

ot srerolie mrewt : sitaa, & weara

.

wor g

I will treat it as

N weam & @A ¥ gg oy fzar
¥ry, wiy -

" W s v £ e wfismo
# wweqrT & dmmdl  gama
fordy Wit ey & gwt Wl ¥ gfem
*t Mfagl & owftx gr safe) of
WIAE] 9% §T SFSENIT W R
geom g B 1 (495)
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MR. SPEAKER : Now the question is

“That at the end of the motion, the
following be added, namely™ :-

“but regret that in the Address no
menlion has been made of the gross
atrocities perpetrated on the people
by the police through firing etc,
in border district of Ganganagar
and other parts of Rajasthan resul-
ting in death of and injuries to
many.” (495)

The Lok Sabha divided :

Division No. 8] AYES [13.48 hrs.
Agadi, Shri S, A,

Amat, Shri D.

Anirudhan, Shri K,
Anjapappa, Shri B,
Ayarwal, Shri Ram Singh
Barua, Shri Hem

Barupal, Shri P. L.

Basu, Dr. Maitreyee
Chauhan, Shri Bharat Singh
Daschowdhury, Shii B. K.
Deo, Shri K, P. Singh

Deo, Shri P K.

Desai, Shri Morarji

Ghosh, Shri Bimalkanti
Gowda, Shri M. H.
Gowder, Shri Nanja

Guha, Shri Samar

Gupta, Shri Ram Kishan
Jai Siogh, Shii

Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Jothi, Shri S. M

Kachwai, Shri Hukam Chand
Kameshwar Singh, Shri
Karoi Singh, Dr.
Kedaria,Shri C. M.
Koushik, Shri K. M.
Kripalani, Shrimati Sucheta
Krishna, Shri 5. M.

Kunte, Shri Dattatraya
Kushwah, Shri Yashwant Singh
Limaye, Shri Madhu
Masuriya Din, Shri

Mirza, Shri Bakar Ali
Misra, Shri Srinibas

Mody. Shri Piloo

Mohamed Imam, Shri J.
Mohinder Kaur, Shrimerti
Molahu Prased, Sbri
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Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M, 5.
Naghooor, Shri M. N.
Naik, Shri G. C.

Naik, Shri R. V.

Nath Pai, Shri

Nayar, Dr. Sushila

Nibal Singh, Shri
Padmavati Devi, Shrimati
Pandey, Shri K. N,
Parmar, Shri, D. R,
Paswan, Shri Kedar

Patel, Shri J. H.

Patel, Shri Manubhai
Poonacha, Shri C. M.
Raju, Shri D. B, *

Ram Subhag S‘ngh, Dr.
Ramamoorthy, Shri S, P.
Ranga, Shri

Ranjeet Singh, Shri

Rao, Shri V, Narasimha
Ray, Shri Rabi

Reddy, Shri R. D,

Saboo, Shri Shri Gopal
Shah, Shri Man.hendra
Shah, Shri Shantilal

Shah, Shri T. P,

Sharda Nand, Shri
Sharma, Shri Beni Shaoker
Sharma, Shri Naval Kishore
Sharma, Shri Ram Avtar
Shastri, Shri Prakash Vir
Shastri, Shri Shiv Kumar
Sheo Marain, Shri

Shiv Charan Lal, Shri
Shivappa, Shri N,

Singb, Shri D, N.

Somani, Shri N, K.
Sondhi, Shii M., L.
Supakar, Shri Sradhakar
Suraj Bhan, Shri
Tapuriah, Shri § K.
Vidyarthi, Shri Ram Swarup
Vyas, Shri Ramesh Chandra

NOES

Actnl Singh, Shri

Aga, Shri Ahmed

Ahirwar, Shri Nathu Ram
Ankineedu, Shri'

Anthony, Shri Frank

Atam Das, Shri

Awsdtsh Chandra Singh, Shri
Babunath Singh, Shri

Bajpai, Shri Vidya Dhar

Barua, Shri Bedabrata
Basumatari, Shri

Besra, Shri S. C.

Bbagat, Shri B. R,

Bhakt Darshan, Shri
Bhandare, Shri R, D,
Bhanu Prakash Singh, Shri
Bbattacharyya, Shri C, K.
Bist, Shri J. B. §.

Bohra, Shri Onkarlal
Bose, Shri Amiyanath
Brahmanandji, Shri Swami
Buta Singh, Shri

Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R,
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri 5. R,
Devinder Singh, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dizxit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Parinal
Girjn Kumari, Shrimati
Govind Das, Dr.

Gupta, Shri Lakhan Lal
Haoumaaothaiya, Shri
Hem Raj, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N,
Jagjiwan Ram, Shri
Jamir, Shri 8, C.

Jamoa Lal, Shri

Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.
Kasture Shri A, S,
Kavade, Shri B. R,

Kesri, Shri Sitaram
Kbadilkar, Shri

Khan, Shri M. A.

Kiader Lal, Sbd

Kisku, Shrt A. K,
Kotoki, Shwi: Lithdhar-
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Krishna, Shrl M, R.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V,
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
_Lalit Sen, Shri

Laskar, Shri N. R.
Laxmi Bai, Shrimati
Lutfal Hague, Shri
Mahadeva Prasad, Dr,
Mahajan, Vikram Chand
Mabhida, Shri Narendra Singh
Mabhishi, Dr. Sarojini
Maulhotra, Shri Inder J,
Mandal, Dr. P.

Mane, Shri Shankarrao
Marandi, Shri

Master, Shri Bhola Nath
Menon, Shri Govinda
Mishra, Shri G. S.
Mista Shrl S, N,
Mohammad Ismail, Shri
Mohammad Yusul, Shri
Murthy, Shri B, S,
Nahata, Shri Amrit
Nanda, Shri

Panigrahi, Shri Chintamani
Pant, Shri K, C,

Paokai Haokip, Shri
Parmar, Shri D, R,
Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shri T. A,
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Raj Deo Singh Shri
Rajni Devi, Shrimati
Ram, Shri T,

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Pratad Singh, Shri
Rana, Shri M. B,
Randhir Singh, Shri
Rao, Shri Jaganath

Reo, Dr. K. L

Rao, Shri K, Narayana
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Rao, Shri Thirumala
“Rao, Dr. V.K. R. V.,
Raut, Shri Bhola

Reddy, Shri G, S.

Rohatgi, Shrimati Shushila
Roy, Shri Bishawnath *
Roy, Shrimati Uma

Sadhu Ram, Shri

Saha, Dr. 8. K,

Saleem, Shri M. Yuous
Sanghi, Shri N, K,
Sankata Prasad, Dr,

Sant Bux Singh, Shri
Savit:i Shyam, Shrimati
Sen, Shri Dwaipayan
Shankaranand, Shri B,
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Sheth, Shri T, M.

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri §. N.

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya MNarayan
Snatak, Shri Nar Dco
Sonar, Dr. A, G,
Sonavane, Shri
Sudarshnam, Shri M.
Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri
Thakur, Shri P. R,
Tiwary, Shri D. N,
Tiwary, Shri K. N,

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramacbandra
Verma, Shri Balgoviod
Verma, Shri Prem Chand
Yadav, Shri Chandra Ject

212

MR, SPEAKER : The result * of the

division is : Ayes 83; Noes 165

The motlon was negatived.

* The following Members also recorded iheir Votes :
AYES 1 Sarvashri Raghuvir Singh Shastri, Tenneti Viswapatham, Kaowar Lal

Gupta, Atal Bibari Vajpayee and P. Venkatasubbaiah,
NOES : Sarvashri Ankinesdg and V. B, Tarodekar.
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MR, SPEAKER . Now 1 will put
amendment No. 530 standing in the name
of Shrimati Shirda Mukerjee to the vole
of the House,

Amendment No, 530 was put and megatived.

MR, SPEAKER : Now [ will put
amendments Nos. 531 to 536 and 636 10
638 standing in the mame of Shri Shinokre
to the vote of the house,

Amendments Nos. 531 1o 536 and 636 o
638 were put and negatived.

MR, SPEAKER : Now [I. will put
amendments No, 551 to 569 standing in the
pname of Shri M. Mohammad Ismail to the
vote of the House,

Amendments Nos. 551 to 569 were
put and negatived,

MR, SPEAKER : Now 1 will put
amendment No, 629 standing in the name
of Shri K. Anbazhagan to the vote of the
House,

Amenment No. 629 was pul and negatived.
MR, SPEAKER : Now the quesiion is :

“That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no meniion in

the Address of the demand for remo-
val of the chapter in the Constitution
giving official status to Hindi only
and for suitable amendments to the
Censtitution in order to remove the
present discriminaticn against and the
additiopal burden on the non-Hindi
speaking people, especially in  the
South.” (630)

The Lok Sabha divided :

Divislon No. 9] AYES [13.50 brs.
Anpbazhagan, Shri

Anthoay, Shri Frank

Basu, Dr. Maiireyee

Berwa, Shri Ookar Lal

Deiveekan, Shri

Dhandapani, Shri

Kamalanathan, Shri

Khan, Shri H, Ajmal
Kiruttinan, Shri
Krishna, Shri S M.
Krishnamoorthi Shri V.
Maancharan, Shri

Maran. Shri Murasoli
Nambiar, Shri

Patil, Shri N R,

Prasad, Shri YA,
Ramamoorthy, Shri §.P,
Ramamurti, Shri P.
Sezhiyan, Shri
Viswanatham, Shri Teoneti.

NOES

Achal Singh, Shri

Aga, Shri Ahmed

Ahirwar, Shri Nathu Ram
Ankineedu, Shri

Atam Das, Shri

Awadesh Chandra Singh, Shri
Ayarwal, Shri Ram Singh’
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal. Shri P, L,

Besia, Shri S, C,

Bhagat, Shri B, R.

Bhakt Darshan, Shri
Bhanodare, Shri R. D,
Bhanu Prakash Singh, Shri
Bhartacharyya, Shri C, K,
Bist, Shri J, B, §.

Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Buta Singh, Shri

Chanda, Shri Apil K,
Chandrika Prasad, Shri
Chatterjee, Shri Krishoa Kumar
Chaturvedi, Shri R, L,
Chaudhary, Shri Nitiraj Singh
Chauhan, Shri Bharat Singh
Chavan, Shri D, R,
Chavan, Shri Y. B,
Choudhary, Shri Valmiki
Dalbir Singh, Shri

Damani, Shri S. R,

Deo, Shri K. P. Siogh
Devinder Singh, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C

Dwivedi, Shii Nageshwar
Ering, Shri D,

Gajraj Singh Rao, Shri
Gandhi Shrimati Indira
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Ganesh, Shri K. R.
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Parimal

Girja Kumari, Shrimati
Govind Das, Dr.

Gowder, Shri Nanja
Gupta, Shri Lakhan Lal
Hanumanthaiya, Shri
Hem Raj, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.

Jamir, Shri S. C,

Jamna Lal, Shri

Kachwai, Shri Hukam Chand
Kalita, Shri Dhireswar
Kambile, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.
Kasture, Shri A. S.

Kesri, Shri Sitaram
Khadilkar, Shri R. K,
Khan, Shri M, A,

Kinder Lal, Shri

Kisku, Shri A. K,

Kotoki, Shri Liladhar
Krishna, Shri M, R.
Krishaoan, Shri G, Y.
Krishanappa, Shri M. V.
Kureel, Shri B, N,
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N, R.

Laxmi Bai, Shrimati-
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahato, Shri Bhajsbari
Mahids, Shri Narendra Singh
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Maodal, Dr. P.

Mane, Shri Shankarrao
Marandi, Shri

Master, Shri Bhola Nath
Mishra, Shri G. .
Mishra, Shri . N.
Mohammad Yusuf, Shri
Murthy, Shri B, S.
Nabata, Shri Amrit

Naik, Shri G. C,

Nanda, Shri

Palchaudhuri, Shrimati Tia
Panigrahi, Shri Chintamani
Pant, Shri K, C.

Paokai Haoxip, Shri
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Parmar, Shri D R.
Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shri T, A.

Qureshi, Shri Mohd, Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajni Devi, Shrimati
Ram, Shri T,

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rana, Shri M, B,

Randhir Singh, Shri

Rao, Shri Jaganath

Rao, Dr. K L.

Rao, Shri K, Narayana
Rao, Shri Thirumala

Rao, Dr. V. K. R. V.,
Raut, Shri Bhola

Reddi, Shri G. S.
Rohatgi, Shrimati Shushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Saboo, Shri Shri Gopal
Sadhu Ram, Shri

Saha, Dr. 8. K,

Saigal, Shri A. S,

Saleem, Shri M. Yunus
Sanghi, Shri N. K,
Sapkata Prasad, Dr,

Sant Bux Singh, Shri
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Sethi, Shri P. C,

Shahb, Shri T. P.
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharde Nand, Shri
Sbarma, Shri Beni Shanker
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri Prakash Vir
Shastri, Shri Ramaoand
Shastri, Shri Sheopujan
Shastri, Shri Shiv Komar
Sher Singh, Shri

Seth, Shri T. M.

Shinde, Shri Aonasahib
Shiv Chandika Prasad, Shri
Shiv Charan Lal, Shri
Shivappa, Shri N.

Shukla, Shri S, N.

Shukla, Shri Vidya Charan

276
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Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinba, Shri R. K.
Snatak, Shri Nar Deo
Sonar, Dr. A, G.
Sonavane, Shri
Sudarsanam, Shri M.
Suraj Bhan, Shri
Surendra Pal Singh, Shri
Sursingh, Shri
Swaran Singh, Shri
Tarodekar, Shri V. B,
Tiwary, Shri D, N,
Tiwary, Shri K. N,
Tula Ram, Shri
Tyagi, Shri Om Prakash
Uikey, Shri M. G,
Ulaka, Shri Ramachandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Yyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet
Mr. SPEAKER : The result * of the

division iy :
AYEYS : 20; Nves IT8.
The motion was negalived.

MR. SPEAKER Now 1 will put
amendment No, 631 slanding in the name
of Shri K. Anbazhagan to the vote of the
House,

Amendment No. 631 was put and negatived.

MR. SPEAKER : Now I will put
amendments Nos, 639 aod 640 standieg in
the pame of Shri Jageshwar Yadav to the
vote of the House,

Amendments Nus, 639 and 640 were put
and aegatived,

SHRI SAMAR GUHA : Sir, what happ-
ened to my amendment No. 441 regarding
an inquiry about Neiaji's death ?

MR. SPEAKER : 1do not find your
name bere.

SHRI SAMAR GUHA : Sir, the consci-
ence of the people demands an inquiry ioto
Netaji's death, ([arerruptions)

MR. SPEAKER : Order, please.

SHRI SAMAR GUHA : Sir, my amen-
dment should be put to vote by Division,
For the last three years millions of people
from the plaifarms of innumerable meetings
have demanded fresh enquiry on Netaji.

MR. SPEAKER : You want division
onit?

SHRI SAMAR GUHA : Yes, Sir. 400
Members of Parliament demanded fresh
enquiry on Netaji. Meeting of all the part-
ies was conveped by the Home Minpister, in
which both the Old Congress and the New
Congress were represented, They unanimo-
usly demanded a fresh enquiry. The Prime
Minister owes it to the pation and the pati-
on should know what th=ir attitude is about
Netaji enquiry. You say, you show so much
reverence 1o Netaji,but why should you not
agree to have an eoguiry as demanded by
s0 many hon, Members 7

MR. SPEAKER : All right.

SHRI SAMAR GUHA : 1 move :
That at the end of the motion, the foll-
owing be added, namely :—

* but regret that there is Do
mention in the Address that the
Government still  hesitate to  ace-
ept the pational demand voiced by
the majority of the members of

Parliament and millions of our
country men regarding s fresh
enquiry into (he wircumstances

leading to disappearance of Netaji
Subhas Chandra Bose in the ysar
1945." (441)

MR, SPEAKER : [ will put amepdmant
No. 441 to vote,

* The following Members also recorded their votes :

AYES : Shri B. K. Daschoudhary;

NOES : Sarvashri Raghuvir Singh Shastri and B. R. Kavade.
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The question is :

That at the end of the motion, the foll-
owing be added, namely : —

*“ but regret that there is no motion
in the Address that the Govern-
ment still hesitate to accept the
pational demand voiced by the
majority of the members of Parlia-
ment and millions of our country
men regarding a fresh enquiry into
the circumstances leading to disa-
ppearance of Netaji Subhas Chand-
ra Bose in the year 1945, (441)

The Lok Sabha divided :

Division No, 10) AYES [13.54 brs.
Agadi, Shri 8, A,

Amat, Shri D,

Anbazhagan, Shri

Ayarwal, Shri Ram Singh
Banerjee, Shri S. M

Barua, Shri Hem

Basu, Dr, Maitreyee

Berwa, Shri Onkar Lal

Bose, Shri Amiyanath

Brij Bhushan Lal, Shri
Chauhan, Shri Bharat Singh
Daschowdhury, Shri B, K.
Dzo, Shri K. P. Singh

Deo, Shri P. K
Dhrangadbra, Shri Sriraj Meghrajji
Ghosh, Shri Bimalkanti
Gowda, Shri M. H.

Gowder, Shri Nanja

Goyal, Shri Shri Chand
Guha, Shri Samar

Gupta, Sh i Indrajit

Gupta, Shri Ram Kishan
Joshi, Shri Jagannath Rao
Joshi, Shri S. M.

Kachwai, Shri Hukam Chand
Kameshwar Singh, Shri
Kedaria, Shri C. M.

Khan, Shri H Ajmal
Kripalani, Shrimati Sucheta
Krishna, Shri S, M,

Kuate, Shri Dattatraya
Kushwah, Shri Yashwant Singh
Limaye, Shri Madbu

Maran, Shri Murasoli
Masuriya Din, Shri

Mechta, Shri P. M.

Mirza, Shri Bakar Ali
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Misra, Shri Srinibas
Mody, Shri Piloo
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjes, Shrimati Sharda
Murti, Shri M, S.
Naghnoor, Shri M. N.
Naik, Shri G. C.

Nath Pai, Shri

Nayar, Dr. Sushila

Nihal Singh, Shri

Pandey, Shri K. N,
Parmar, Shri Phaljibhai
Patel, Shri J. H.

Patel, Shri Manubhai
Poonacha, Shri C. M,
Raju, Shri D. B.

Ram Subhag Singh, Dr.
Ramamoorthy, Shri §. P,
Ranga, Shri

Ray, Shri Rabi

Reddy, Shri R, D.

Saboo, Shri Shri Gopal
Sezhiyan, Shri

Shah, Shri T. P.
Shalwale, Shri Ram Gopal
Sharda MNand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Ram Avtar
Shastri, Shri Prakash Vir
Sheo MNasain, Shri
Shivappa, Shri M.

Singh, Shri D, N,

Sondhi, ShriM L,
Supakar, Shri Sradhaker
Suraj Bhan, Shri
Tapuriah, Shri S. K
Tyagi, Shri Om Prakash
Vajpayee, Shri Atal Bihari
Venkatasubbaiah, Shri P.
Vidyarthi, Shri Ram Swarup
Viswanatham, Shri Tenneti
Viswanathan, Shri G.

NOES

Achal Singh, Shri

Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Ankhineedu, Sari

Atam Das, Shri

Awadesh Chandra Singh, Shri
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal, Shri P, L,
Basumatari, Shri
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‘Besra, Shri S, C,

Bhagat, Shri B, R,

Bhakt Darshan, Shri
Bhanadre, Shri R D.
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Bist, Shri J. B, S,

Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Buta Singh, Shri

Chanda, Shri Anil K,
Chanda. Shrimati Jyotsna
Chandrika Prasad Shri

Chatterji, Shri Krishna Kumar

Chaturvedi, Shri R, L.

Chaudhary, Shri Nitiraj Singh

Chavan, Shri D. R,
Chavan, Shri ¥ B,
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri S, R,
Decvinder Singh, Shri
Dhuleshwar Meena, Shri
Dinesh Siogh, Shri
Dixit, Shri G C,
Dwivedi, Shri Mig:shwar
Ering Shri D,

Gajraj Singh Rao, shri
Gandhi, Shrimati Indira
Ganesh, Shri R, K,
Gautam, Shri C, D,
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr,

Gupta, Shri Lakhan Lal
Hanumanthaiya, Shri
Hem Raj, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N,
Jagjiwan Ram, Shri
Jamir, Shri 8. C,

Jamna Lal, Shri
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.
Kasture, Shri A, S.
Kavade, Shri B, R.
Kesri Shri Sitaram
Khadilkar, Shri R, K,
Khan, Shri M, A,
Kinder Lal, Shri
Kotoki, Shri Liladhar
Krishoa, Shri M, R,
Krishoa Shri G. Y.
Krishnappa, Shri M. V.
Kureel, Shri B. N.

Kushok Bakulas, Shri
Lakshmikanthamma, Shrimati
Lalit Scn, Shri

Laskar, Shri N. R.

Laxmi Bai Shrimati

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahato, Shri Bhajahari
Mahida Shri Nerendra Singh
Mabhishi, Dr Sarojini
Malhotra, Shri Inder J.
Mandal, Dr, P,

Mane, Shri Shankarrao
Marandi Shri

M~ster, Shri Bhola Nath
Menon, Shri Govinda
Mishra, Shri G. S.

Misra, Shri 8. N.
Mohammad Yusuf, Shri
Murthy, Shri B, S.
Nahata, Shri Amrit
Nanda, Shri

Palchaudhuri, Shrimati Ila
Panigrahi, Shri Chintamanl
Pant, Shri K. C,

Paokai Haokip, Shri
Parmar, Shri, D. R.

Partap Singh; Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shii T, A

Pradhani, Shri K,

Prasad, Shri Y. A,

Qureshi Shri, Mohd, Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajni Devi, Shrimati

Ram Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B,

Randhir Siogh, Shri

Rao, Shri Jagapath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Thirumala

Rao, Dr, V, K. R, V.
Raut, Shri Bhola

Reddi, Shri G S,

Robatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadha Ram, Shri
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Saba, Dr. S, K.

Saigal, Shri A. S,
Saleem, Shri M, Yunus
Sanghi, Shri N, K,
Sankata Prasad, Dr,

Sant Bux Singh, Shri
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
“Sethi, Shri P. C.
Shankaranand, Shri B.
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shrl

Sheth, Shri, T. M.

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri §, N.
Shukla, Shri Vidya Charan
_Siddayya Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Soatak, Shri Nar Deo
Sonar, Dr, A G,
Sonavane, Shri
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri
Tarodekar, Shri vV, B,
Thakur, Shri P. R.
Tiwary, Shri D. N.

Tula Ram Shri

Uikey, Shri M. G,

Ulaka, Shri Ramachandra
Verma, Shri Prem Chand
Vyas Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

MR, SPEAKR :
division is :

The result * of the

Ayes : 80; Noes : 166,

The motion was negatived

MR. SPEAKER : I will now put the
motion moved by Shri K, Hanumanthaiya
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and seconded by Shrimati Savitri Shyam
on the 25th February, 1970, The question
is :

« That an Address be presented to the
President in the following terms :=

“That the Members of Lok Sabha asse-
mbled in this Session are deeply grate-
ful to the President for the Address
which he has been pleased to deliver
to both Houses of Parliament assorn-
bled togetheer on the 20th February,
1970."

The Lok Sabha divided :

Division No. 11) AYES [13.56 brs.
Achal Singh, Shri
Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Ankineedu, Shri
Alam Das, Shri
Awadesh Chandra Singh, Shri
tAjarwal, Shri Ram Singh
Babunath Singh, Shri
Bajpal, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal, Shri P. L,
Basumatari, Shri
Besra, Shri S C.
Bhagat, Shri B. R.
Bhakt Darshan, Shri
Bhandare, Shri R, D.
Bhanu Prakash Singh, Shri
Bhattacharyya. Shri C. K.
Bist, Shri J, B. 8.
Bhora, Shri Onkarlal
Bose, Shri Amiyanath
Brahmanandji, Shri Swami
Buta Singh, Shri
Chanda, Shri Anil K.
Chanda Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D, R.
Chavan, Shri Y. B,
Choudhary, Shri Valmiki

*The following Members also recored their votes :
AYES : Sarvashri Raghuvir Siogh Shasiri, S. Kundu, Kirullisan and Shrimati

Nirlep Kaur;
NOES : Shri Shambha Nath,
+ Wrongly vole for AYES
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Dalbir Singh, Shri
Damani, Shri 8. R,
Devinder Singh, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Ering, Shri D,
‘Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
‘Ganesh, Shri K. R,
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr.
‘Gupta, Shri Lakhan Lal
Hanumanthaiya, Shri
Hem Raj, Shri
Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri
Jamir, Shri §. C,
Jamna Lal, Shri
Kamble, Shri
*Kameshwar Singh, Shri
Kamala Kumari, Kumaril
Karan Singh, 1)1,
Kasture, Shri A, S.
Kavade, Shri B, R
Kesri, Shri Sitaram
Khadilkar, Shri
Khan, Shri M. A,
Kinder Lal, Shri
Kisku, Shri A, K,
Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishnan Shri G. Y.
Krishoappa, Shri M. V.
Kureel Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N, R.
Laxmi Bai, Shrimati
Lutfal Hague, Shri
Mahadova Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahato, Shri Bhajahari
Mahida, Shri Narendra Singh
Mabhishi, Dr, Sarojini
Malhotra, Shri Inder J.
Maadal, Dr. P.
Mane, Shri St.ankarrao
Marandi, Shri
Master, Shri Bhola Nath

Menon, Shri Govinda
Mishra, Shri G. S,
Mohammad Yusuf, Shri
Nuhata, Shri Amrit
Nanda, Shri

Nirlep Kaur, Shrimati
Palchaudhuri Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K, C.

Paokal Haokip, Shri
Parmar Shri, D R.
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manubhai
Patil, Shri Deorao

Patil, Shri T, A.
Pradhani, Shri K.

Prasad, Shri Y. A,
Qureshi, Shri Mohd, Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Devi, Shrimati
Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shrl
Rana, Shri M. B.
Randhir Siogh, Shri

Rao, Shri Jaganath

Rao, Shri K, Narayana
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S,
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma

Sadhu Ram, Shrl
Saha, Dr, 5. K,
Saigal, Shri A. 8.
Saleem, Shri M. Yuous
Sanghi, Shri N, K.
Sanka'a Prasad, Dr,
Sant Bux Siogh, Shri
Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sen, Shri Nwaipayan
Sethi, Shri P. C.
*Shah, Shri T. P.
Shaokkaranand. Shri B,
*Sharda Nand, Shri

*Wrongly voted for AYES
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Sharma, Shri Naval Kishore

Shashi Bhushan, Shri

Sher Singh, Shri

Shinde, Shri Annasahib

Shiv Chandika Prasad, Shri

Shukla, Shri S, N,

Shukla, Shri Vidya Charan

Siddayya, Shri

Siddheshwar Prasad Shri

Sinha, Shri Mudrika

Sinha, Shri R. K,

Snatak, Shri Nar Deo

Sonar, Dr, A. G,

Sonavane, Shri

Sudarsanam, Shri M.

Surendra Pal Singh, Shri

Sursingh, Shri

Swaran Siogh, Shri

Tarodekar, Shri V. B.

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
®Vijpayee, Shri Atal Bihari

Verma Shri Balgovind

Verma Shri Prem Chand

Vishwanatham, Shri Tenneti

Vyas, Shri Ramesh Chandra

Yadav, Shri Chandra Jeet

NOES

Agadi, Shri 5. A.

Amat, Shri D.

Berwa. Shri Onkar Lal

Brij Bhushan Lal Shri
Chauhan, Shii Bharat Siogh
Deo. Shri K. P, Singh

Dco, Shri P, K,

Desai, Shri Morarji
Dhrangadhra, Shri Sriraj Meghrajji
Ghosh, Shri Bimalkanti
Gowda, Shri M. H,

Gowder, Shri Nanja

Goyal, Shri Shri Chand
Gupta, Shri Ram Kishan
Joshi, Shri Jaganoath Rao
Kachwai, Shri Hukam Chand
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Kedaria, Shri C. M.
Koushik, Shn K. M.
Kripalani, Shrimati Sucheta
Kushwah, Shri Yashwant Singh
Limaye, Shri Madhu
Lobo Prabhu, Shri
Masuriya Din, Shri
Mehta, Shri P. M.

Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohinder Kaur. Shrimati
Molahu Prasad Shri
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. S.

Naik, Shri G, C,

Nayar, Dr. Sushila
Padmavati Devi, Shrimati
Pandey, Shri K. N,
Parmar, Shri Bhaljibhai
Patel, Shri J. H.

Raju. Shri D. B.

Ram Subhag Singh, Dr,
Ramamoorthy, Shri S, P.
Ranga, Shri

Ray, Shri Rabi

Reddy, Shri R, D.

Saboo, Shri Shri Gopal
Shalwale, Shri Ram Gopal
Sharma, Shri Beni Shanker
Sharma, Shri Ram Aviar
Sheo Narain, Shri

tSheth, Shri T. M.
Shivappa. Shri N.

Singh, Shri D. N,

{Sinha, Shri Satya Narayan
Somani, $hri N. K.
Sondhi, Shri M. L
Supakar, Shri Sradhakar
Suraj Bhan, Shri
Tapuriah, Shri 8. K,
Tyagi, Sh'i Om Prakash
Venkatasubbaiah, Shri P,
Vidyarthi, Shri Ram Swarup

MR. SPEAKER : The result 1 of the

divistion is Ayes; 170; Noes : 60.
The motion was advpred.

* Wrongly voted for AYES.
tWrongly voted for NOES.

1 The following Members also recorded their votes,

AYES : Saravshri S. N. Misra, G. C, Dixit, V, N. Jadhav, Shambhu Nath,
Ramanand Shastri, P. R, Thakur, Satya Narayan Sinba, and T. M. Sheth;
NOES : Sarvashri Kanwar Lal Gupta, Ranjeet Singh, B. Anjanappa. M. N, Naghnor,

Kameshwar Singh, T. P. Shah, Ram Siogh Ayarwal, Sharda Nand, and
Atal Bibari Vajpayee,
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MR SPEAKER : We adjourn for
lunch and we wili meet at 3P, M

13.57 brs.

The Lok Sabha adjourned for L.HHM rill
Fifteen of the Clock,

The Lok Sabha re-assembled after Lunch
at three minutes past Fifteen of the Clock,

[MR, DEPUTY-SPEAKER in the Chair)
RAILWAY BUDGET 1970-71 GENERAL
DISCUSSION

MR. DEPUTY SPEAKER : Now, the
House will take up gencral discussion
of the railway budget But before we do
50, the hon. Minister wants to make some
anoouncement,

THE MINISTER OF RAILWAYS (SHRI
NANDA) : ! owe it to the House at the
outset to present the facts about the financlal
situation of the railways in precise and clear
terms to facilitate a realistic discussion
of the problems of the railway system, and
what may be expected of it in the coming
years, especially the remaining period of the
Fourth Five Year Plan.

I shall first set out briefly the position
of the current ycar namely 1969.70 as it
has emerged on the basis of the revised
estimates of the traffic receipts, the working
expenses, the dividend to the general reve-
nues and other transaclions. The revised
figure for the net railway revenue for the cur-
year is Ks, 145,88 crores. The corresponding
amount of dividend to general revenues is
Rs. 158.43 crores, There would thus be
a shortfall of Rs, 1255 crores in respect
of the year 1969-70. The revised estimate
of expenditure incurred on the non-remune-
rative activities, services and works charged
to the Development Fund comes up to
Rs, 20 crores, and no appropriation could
be made out of the revenues of the year for
transfer to the Developmsnt Fund. In
addition, the railways have to pay Rs. 1.64
crores as interest on (he loans token from
general revenues, This means in all a deficit
to the exient of Rs. 3419 crores in the
year 1959 70 alone for mecting the dividend

PHALGUNA 13, 1891 (S4K4)

Gen, Dis. 0

liability, Decvelopment Fund Works and
interest on borrowings. As the available
balances in the revenuc reserve fund and
the development fund were only Rs. 2,84
crores and Rs. 1,26 crores respectively, the
railways had to borrow from the general
revenues Rs. 30.09 crores for meeting this
deficit of Rs, 34.19 crores. Calculated on the
same basis, the total deficit for the prece-
ding five fipancisl yemars comniencing from
1964 65 and the current year works out to
Rs. 165 87 crores. The railways  had since
Ist April; 1964 not only depleted the entire
balance of Rs. 11048 crores accumulated
by them in carlier years in the revenue
rescrve fund and the development fund but
also become indebted to the general revenues
to the extent of Rs. 5539 crores. On the
same lines, the budget cstimates for the
year 1970.71 disclose a total deficit of
Rs. 40,97 crores, il no additional resources
are to be derived from increases in freights
and fares,

The increases visualised in the budget
proposals are expccted 10 yizld Rs, 39 crores,
Even il we had all that accretion to the
revenue, there would still be  a deficit of
necarly Rs 1,97 crores.

Coming now to the Fourlh Plan flor
the railways, the railways arc expected to
contribute Rs. 525 crores towards deprecia-
tion reserve fund, the entire amount to be
spent during the Plan in replacing worn-
out equipment, track and other nasets,
Excluding this Rs. 525 crores, the Plan
outlay envisaged. is Rs 1000 ciores, l0-
wards which (he general revenues are
required to contribute Rs. 5 85 crorcs and
the railways Rs. 415 crores generaled from
their own carnings,

The Plan expenditure, excluding depre-
ciation and iovestment in  1969-70, the
first year of the Fourlth Plan, was Rs. 160
crores. Against this, the aclual expenditure
expected to be incurred is Rs. 153.75 crores
to which the railways will be contributing
only Rs. 10.03 crores. Similarly, the Plan
expenditure eavisaged next year excluding
depreciation is Rs. 180 crores towards which
the railways would have contributed only
Rs, 44,96 crores, even il all the -proposals
for increases in fares and freights had been
accepted ; with the reduction which I now
propose, the railways® contribution towards
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Plan outlay next year will be only Rs. 31.96
crores. This would show that for completing
the Plan, which as I have already explained
in my budget speech. is less than the bare
minimum and does not allow for such items
like increases in the price of steel that have
already occurred, possible increascs in
salaries and wages eic,. the railways would
have to raise at least Rs. 200 crores in the
last three years of the Plan.

1 was naturally perturbed and corcerned
when I came to know the real financial
position of the railways as revealed by the
above figures, The House will no doubt
share my concern that the nation's largest
public sector undertaking with an invest-
ment of nearly Rs, 4,000 crores should
regain its financial health and that the
Indian railways should be in a position to
perform their most vital economic and
social role of transporting men and material
at low cost and optimum cfficiency.

At the same time, I am aware of the
criticism and opposition that some of the
proposals have evoked During the past few
days, I have had the bencfit of  the views
and reactions of the leaders of warious
parties, of all parties including our party
of course, nnd several individual MPs, In
view of the strong feclings expressed, 1
have decided to modify some of the origi-
pal proposals.

I am withdrawing the proposals for all
increases in third class fares. There will
be no increases in third class fares, There
will be no increases in third class tickets
whether by ord. passenger or mail or ex-
press trains. The third class sleeper charges
will continue at existing rates. There would
also be no increase in third class subur-
ban and non-suburban monthly and quar-
terly season tickets, nor in the market
vendors' monthly tickets, All of which
will continue at the existing rates,

I am also withdrawiog the proposal for
increasing the price of platform tickets to
25P and these will continue to be available
at the existing rate of 20P,

‘The proposls for upper clavses inclu-
d'ng third class alrconditioned chair car
will stand as proposed cxccpt that the
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minimum fare for first class ord. and
second class ord. will respectively be Re. 1
and 50P in placc of Rs, 2 and Rs. 1.50 as
provided in the original proposals.

In the case of goods traffic, I am with-
drawing my proposals for the adjustment
of freight rates in respect of foodgrains
including pulses which will continue to
move at the existing rates. 1 am also with-

drawing the proposed increasc in parcel
charges for milk,
The combined effect of these with-

drawals will be a net dimunition to the
extent of Rs, 13 crores in the additional
revenue anticipated for the year,

SHRI NAMBIAR (Tiruchirappalli)
Only one-third.

SHRI NANDA :
the real deficit for
nearly Rs. 15 crores.

This will increase
the year 1970-71 to

While 1 have agreed to these changes in
diference to the wishes of various sections
of the House, 1 would like to reiterate the
plea that in the fzee of this grim picture of
the present sta'e of railway finances, we
can ill afford this loss of rcvenue. With
the revised proposals the contribution of
the railways to the first two ycars of the
Pian would have bLuen  only Rs 41,99
crorcs against the amount of Rs, 12037
crores as originally visualised in the Plan.
This means that if the Plan has 10  be put
through as originally cnvisaged, we have
to raise about Rs, 200crores in the remaining
vears of the Plan.

The Railway Minister is thus confroated
with a baffling situation. 1 can say for my-
sell that during my briclf contact with the
affairs of the railways, | have gathered the
impression  that therc is  an cnormous
leeway 10 be made up with rcgard to the
legitimate and pressing needs of the people
in all parts of the country. Passengers’ ame-
nilies have to be enlarged and provision
of more quartcrs for staff has to ba made.
We must secure additional coaches to reduce
overcrowding. In all areas, there is an urgent
peed for construction of new lines and also
gauge cooversion of existing lines, Upecono-
mic lines bave & claim on the revenues of
the railways and in several other directions,
there is need for improvement.
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But the Railways, under the constraint
of paucity of resources, are faced with the
prospect of having to curtail the expenditure
even on their normal aclivity.  Very little
willbe available, out of the funds of the
Railways, to meect the rapidly expanding
requirements of development in various
directions.

1o this context, I wish to assure the
House that the Railways will on their part
make the utmost effort to effect economies
in expenditure and do their best to raise
the level of efficiency and stop leakages of
revenue, But we have also to do cverything
possible to augment our resources in other
ways, For this, | count on the support,
advice and coopcration of all the Members
of the House,

SHRI SAMAR GUHA (Contai): Thank
you for responding to the common wishes
of the House.

SHRI C. M. POONACHA (Mangalore):
I have carefully gone through the specch
of the hon. Railway Minister and also the
various documents furnished along with
the budget papers, Also, 1 had the oppo-
tunity of listening to him just now regars
ding the various modifications he has sought
to make in the proposals he had submitted
to this House. 1 would have appreciated
his stand if be had come to the lHouse after
having heard the House and its reactions.
Probably he has resortcd to an easier
expedient of trying to take away the wind
out of the sails of the opposition. I cong-
ratulate him on it though I thiok that this
is a less chivalrous way of doing things.
Whatever it is, I concede the credit to him,
1 thaok him and congratulate him. But be
it remembered that the Railway Minister
should not come before this House without
properly acquainting himsell with the func.
tioning of the Railway Board and when he
comes before the House it would mean that
he is serious cnough in plocing certain
proposals for the consideration of the
House, In all fairness we must say that
he did not have the time (o do so. Perbaps
he was asked to read a set of papers which
he has dooe, But now. he has had second
thoughts, and 1 am sure his third thoughts
over the same propossls would bring further
light on the subject,
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Before coming to the points regarding
operaling efficiency, finance and other
matters connecied with the Railway Minisiry
I would like to draw the atiention of the
Howse to a very importapt matter, The
Railway Minister himself being wvery much
interested in and associated wih planning,
referred to the Fourth Plan for the Railway
Ministry and at page 7 of his Budget specch
he has referred to what the plan progra.
mmes would be and the allocation: thereon,
Just now he took the occasionto rep:at
the same thing. [ was not able to follow
him precisely because on the spur of the
moment he has come with ceriain proposals
which I would like to examine and refer 10
later. But this Fourth Plan programme
which has been explained to us by the
Rallway Minister, I am afraid, is a gross
ncglect of the procedure that this House
has adopted. On the 28th November, 1968
when 1 was incharge of the Railway Minds-
try, I had come before this august House
to seek the approval of the House for the
constitution of the Railway Conveation Co-
mmittce. That resoluiion wan passed on 28th
November, 1968. Aod what did it say 17
*This House do resolve that a Parlismentary
Committee .."" Not any other commitiee.

** . consisting of 12 Members of this

House to be rominated by the Speaker
be appointed to review the rate of
dividend which is at present payable
by the railway undertaking to the
geoeral revenues as well as  other
ancillary matters in connection with
the railway finances vis-a.vis the
general finances and make rwmndn-
tions there on.

It also says :

“This House do recommend to the
Rajya Sabha to elect Six Members *-**

So, it is a Parliamentary Committee
of this House and the other House compri-
sing of 18 Members presided ower by the
Dcputy Speaker. This Committee has to
sllocate the resenue between the Central
revenucs and the Railway Ministry. When
1 sponsored this resolution before this
august House [ had o:casion to mention a
sort of @ comparicon and say that it was
something like a Finance Com nission which
examined the flinances of the States and the
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Centre and made recommendations for
proper allocation and basing on those
allocations the Fourth Plan programmes
were drawp up, 1 would briefly refer to
the previous convention committee reports
of 1960, 1965 and thz earlier ones. The
first Committee was in 1954, The recomm-
endations of these committees come before
Parliament and after those recommendations
were considered by Parliament npecessary
formulations as regards the Plan programmes
were done,

Now what happened here. This Commi-
ttee never mot, 1 am afraid; nor has any-
body taken care to see that this Committee's
Meeting was convened. Without the authority
of the Committee and without due conside-
ration of a report of that Commiltee by
this House the Minister has come forward
to say that the plan programme is Rs. 1525
crores, It is none of his business ...
Interruptions) to say that railway's sharc
will be Rs. 940 crores and the contribution
from the centre’s reserves will be Rs 525
crores and that it will be Rs 107 crores
per year from the depreciation rescrve fund
and Rs. 265 crores to be raised from out
of the railway surpluses at the existing ratcs
of fares and Rs, 150 crores io be raised by
fresh levies and imposts. How far these
things are going to be justified by a Conve-
otion Committee is a matter which has
mover been considered ...

AN HON. MEMBER : Au cx-Railway
Minister exposiog the Government.

SHRI C. M. POONACIIA : Ifitis
reasonable, you accept it anl do nol say
anything. 1am not trying to sxpose any-
body; Iam trying to place facts before the
House and if you do not agree with this
that is a different matter (lnerruptions.)
You know precious little about the Railways
do not worry ; [ am able to take care of
myself. That Commiltee was constitute:
on 28 November, 19.8. There was a note
prepared by the Board for that Committee
dated 28 December, 1968,

AN HON. MEMBER : Who was the
Railway Minister then ?

I .ISI-IRI C. M, POONACHA : Myself,
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Itis my good self, if I may say so.
Come along ; plecase listen

SHRI NAMBIAR : He was the Railway
Minister. 1am a sitting Member of that
Committee. I join hands with you,

SHRI C. M. POONACHA : Sayit
lo the other hon. Member there. (Interru-
prion) For that Committee, a note was
prepared. The note said, This is a tentative
list of points proposed for the considcration
of the Railway Convenlion Commitiee, 1968,
We are in 19.0 The revenue and the
working of the financial results to the Indian
railways during the three years 1966-67 to
1968.69 show that our finances have come
under a great strain during this period and
it was felt that a Parliamentary Committee
will have to go into it and examine the
reasonableness of the dividend payable, the
various allocations to the various funds and
also the contribulion to the Development
Fund and the structure on which the
railway's future lines, Therefore, this is a
very important Committee and it has never
met and without the Committee mecting,
the Minister ..

SHRI ATAL BIHARI VAJPAYEE
(Balrampur : We have met but we have
not decided anything.

SHRI C. M. POONACHA : I am sorry;
1 Jid not koow that.

SHRI NAMBIAR : The Railway Board
prepared the speech without this portion,
That is the difficully,

SHRI C. M. POONACHA : If that
body has met, 1 am happy that it has met;
but it has not come to any conclusions.
Such conclusions and reco nmendations of
that Commitiee should have come before
us, and after taking them into considera-
tion we could have takcn up for study the
fourth Five Year Plan programme, That
having not been done, I would submit that
the Railway Minister shall not refer to the
fourth Plan nor to the commitment of the
railway finances to the various allocations
he has stipulated. We arc under no
obligation to get commitied to that., But
we will certainly stand by him. Let him
examine the whole thing and then take the
Committee into confidence and then
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formulate the various
recommendations and then incorporate
them or dovetail them into the fourth
Plan Programmes and come to us and say,
““Here is our railway fourth Plan. We are
prepared to examine it * Unless and until
that is done, it is difficult for this House
to bestow any atteation or give any consi-
deratioa to that part of the p:ogramme.

suggestions and

Why ? Because as he himself has stated,
the railways will have to provide Rs. 940
crores from its finances. Under the present
circumstances, it is-a point for examination
whether the railways can contribute
duriog the period Rs. 940 crores. Ifitls
not possible, then wbat are the other
suggestions 7 We will have to consider
those things also. 1 have been urgiog this
point which this Ministry time and again,
that the enhanced rate of dividend of six
per cent is not fair: that (he rate of
dividend will have to be reduced. Look at
this onc point. Assuring that every thing go
on as usuval, mere fact of the dividend
payable to the Central revenues keeps on
increasing by Rs, 9crores to Rs, 10 crores
cvery year. The aonual increment fo
officers end staff increases by another Rs.
5 crores. The Railway Minister would be
sitting in that Bench The increase of Rs.
15 crores every year on (he expenditure
side of the railways is a must and a fact.
How far can we kecp on tied to this
position ?

When I took over, the divideod pay-
able was 142, The next year it was 152;
in the other year it was 163,

NAMBIAR : The truth is
coming out, I have been criticising you
against the iocrcase. You will have to
join hands with the Railway Board and
see to il.

SHRI

~

SHRI C M. POONACHA : Mr. Nam-
biar, you are suffering from shoriness of
memory. I am sorry, The Railway Con-
vention Commitliee met in 1965. In 1965,
the Committee had stipulated a certain rate
of interest that is payabie to the central reve-
pues. For 3 years we were governed by the
recommendations of that Committee, No
body can change the Ruilway Convention
Committee’s recommendations as approved
by this House, Neither the Finance Ministry
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nor the Railway Ministry can change it,

Only this House can change it. After

sceing the railway finances geiling into

greater strain, I came before the House

for the costitution of a Railway Convention

Committee.

MR DEPUTY SPEAKER :
resume your specch tomorrow ;

You can

15 31 hrs,

MOTION RE: PROROGATION OF
THE HARYANA LEGISLATIVE
ASSEMBLY

MR. DEPUTY-SPEAKER : The House
now will now take up the debate on the
Prorogation of tbe Haryana Asscinbly, The
dividing line between the prorogation of
the Assembly and the adjournment of the
Assembly is very thing and I would request
members not to tread on the toes of the
Haryana Assembly. Now, Mr, Nath Pai.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): On a point of order, Sir,

MR DEPUTY-SPEAKER : There is
no matier befor: the House, 1 have only
called Mr, Nath Pai.

SHRI TENNETI VISWANATHAM ;
You have already introdued the subject
and referred to the dividing line, etc, The-
rcfore, I thought this was the time to raise
my point of order. Hut if you ask me to
raise it afterwards, I shall do so.

MR, DEPUTY-.-SPEAKER : That was
my general appeal and it is for the mem-
bers to accept it or reject it, We do mnot
want to discuss the proceedings of another
Asscmbly just as we do not want any other
Assembly to discuss our proceedings. That
is why I made that appeal,

SHRI DHIRESWAR KALITA (Gauhati):
After admilting the motion, our Speaker
has said that we should not discuss the
conduct of the Speaker of the Haryana
Asscmbly. Now you have appealed that we
should no! discuss the proceedings of the
Assembly. If we cannot do all that what
clse have we to say here 7
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SHRI RANDHIR SINGH (Rohtak) :
On a point of order, Sir. on 27th February,
at 12,30, the leader of the House, Mr, Bansi
Lal, whois 'the Chief Minister, made a
motion that the House should be adjourned
sine die.

MR. DEPUTY--SPEAKER : This is no
point of order,

SHRI RANDHIR SINGH : There was
the decision by the Speaker, There was the
motion adopted by the Assembly, This
House has no locurs standi to go into that,

off ofa T (3d) : ssasw wéRa,
a9 W9 T 3 g §, a1 fe @
1% WS fFa ara &1 81 F wiow GEe
F oA TRE

15.34 brs.
[MR, SPEAKER in the Chair)

SHRI RANDHIR SINGH : Sir, 1
want your ruling on my point of order,
which is very pertinent.

SHRI MANOHARAN (Madras North) :
I cannot understand the scope for raising
a point of order while there is nothing
before the House. so, Sir, ask him to sit
down,

SHRI RANDHIR SINGH : Sir, I have
raised a point of order and it should be
given sympathetic hearing. This is something
which concerns 10 million people of my
State. In the Haryana Assembly a motion
was moved by the Leader of the House,
who belongs to my party, and that motion
was adopted by the House. That motion is
about the adjournment of the Assembly.
Aoy motion which is adopted by the Hary-
ana Assembly, any decision taken by the
Speaker on that motion, that caognot be a
subject matter of discussion here. Further,
prorogation of the House followed in the
wake of the decision taken by the Assembly.
The Cabinet considered that decision and
advised the Governor to prorogue the Ass-
embly, which he did. Any action taken by
the Assembly, or the decision given by
the Speaker cannot be a subject matter of
discussion here in this House And if you
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leave that out, what is the subject left for
discussion here 7

st wzw famd @oRar : (FEA-
93) : wisAw WERA, w9 ®far W F
TEF §H FI.GT | Gg  TEAT WIST AG
74 g7 ¥ weg &t faaw @ant F
Faaf a1 21g7 929 Y efFd &
fn@l & art § wuf &7 9% &1 38 fad
43 ATz AIw Ard @ #¢ Qfa? Wi
faaz & st f@d

SHR1 RANDHIR SINGH : Sir, T do
not want his interpretation or interruption.
1 want your ruling on the point of order
which I have raised,

SHRI TENNETI VISWANATHAM :
On the substance of the motion no member
would disagree. But that does not mean
that it could be brought here for discussion.
Even a right thing done at the wrong place
becomes wrong. Even a right thing taken at
the wrong forum becomes wrong The
question of the prorogation of the Haryana
Assemly is entirely, not only primarily, a
matter pertaining to the Haryana Assembly
and its own rights. It is true that Parlia-
ment is a sovereign body; but within its
own sphere Haryana Assembly is also a
supreme body, a sovercign body. So, 1
do not think we will be setting a right
precedent if we have a discussion on this
Resolution here. It is not that | disagrec with
the motion. I entirely agree with the substance
of tlhe motion. but, it cannot be brought here
because this is pot the right forum. We
are not a reviewing body, we are nota
revising body and we are not an appellate
body. Therefore, this cannot be brought

here.

SHRI MANOHARAN : So, you want
Shri Nath Pai 1o go to Haryana ?

) g A\ (wEEran) ;o gege
#erga, g% Taar 9% £3471 § fF ghaaor
garaAt § dre 3 A FrEER AE &
fad ferg &Y 7€ ff, 3feT gny 19AT
F AR F §A 8 DA w7 fw@r
T GAFAFT F7 &7 N7 T Har A



QeI gar & aro 3 F wAraer 3
awdt 911 ¥fer gfe wadT & oW
fear g, mefar e g 5z o)
agi o< feeww 5% 1 2gt 39 93 328 gAY
wifgd |

SHR1 GAJRAJ SINGH RAO (Mahen-
drogarh) : T want to raise a point of order.
I wanted to raise it yesterday but I way
not allowed to do it. If the records are
referred to, you have ruled that there will
be a discussion this matter. I want to know
under what rule this discussion is being
allowed. Is it consistent with the provisions
of the Constitution and our Rules of
Procedure ? Unless we are told under what
rule this is being allowed, we cannot say
whether it comes within the ambit of that
or not, Because, rules 184 and 193 are two
different thing.

SHRI S. KUNDU (Balasore)-: Sir, you
have admitted the motion and it is printed
in the List of Business. Th: Speaker has
rightly or wrongly allowed it and no point of
order can be raised on the conduct of the
Speaker.’

SHRi AMRIT NAHATA (Barmer) :
Sir. I disagree with the views of Shri Kundu,
There are ohjections even at the stage of
Bills being moved on the ground that this
Huuse is not constitutionally or legislatively
competent to discuss them. On that very
ground I raise my point of order, namely,
this House is incompetent to discuss this
motion constitutionally and legislatively;
this House can not discuss the proccedings
of a Legislative Assembly and the decision
of a Sperker. You in your wisdom, have
directed us not to tread wupon the rights of
the Assembly or of the Speaker. Shri Kalila
rightly asked you as to discuss since there
is nothing clse to discuss. 1, therefore,
request you to rule this motion out of
order.

SHRI DHIRESWAR KALITA (Gaubati)
Sir, when you admitted the motion and
today also you appealed to Members not
louch upon the Haryana Assembly, the
Goveroor and the Speaker. Then why
shoul ! you have allowed this short duration
discussion 7 On what will we speak 7 Please
give us the guidelines so that we can speak
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beyond those points.
sion.

That is my submis-

ot aeg'am TER  (FgrUAE)
weg qEEy, gH OF @ ara ser §)
WA F O M Ay :

“This House wviews with grave con-
cern the prorogation of the Har-
yana Legislative Assembly™

NAXwT 9T g1 qga @ 7 fr dfwedfen
nyza«r FT F1gawEr 971 NAAgA w7
FIW TFATFT 91 WIT 74T w19 FY
AFTAT g7 T AFT §, F@ At Wi
g wfed o & #f a9 oaf
mar g

SHRI SRINIBAS MISRA (Cultack) :
Sir, those who are trying to oppose this
discussion huve missed the distinction bet-
ween prorogation and adjournment. Proro-
gation means the end of a session while
adjournment. is for time being; the Assem-
bly could meet subsequently because the
Speaker could summon the Assembly again.
Bul the Governor inlerfering and  proro-
guing the Assembly is the subject matler
of the discussion here. That comes with
in articles 256 and 248 (residuary power).
The precedent is that we have discussed
all sorts of prorogations. This House has
discusscd Bengal, Pupjab, Bihar. So, why
should there be objection to Haryana being
discussed now 7

MR, SPBAKER : When the hon. Mem-
bers raised these points of order, they
forget the background of the dixcussion
we had yesterday, [ reccived an adjourn-
ment motion for discussing the proceed-
ings of the Assembly, the conduct of the
Speaker and a number of other things along
with pirorogation. 1 rejected that adjourn-
ment motion. Then Mr Nath Pai, Mr.
Madhu Limaye and some other hon, Mem-
bers tried to argue in the House that they
were concerned only with the constitutional
aspect and that they were pot concerncd
with other things, the proceedings of the
Assembly, the decision of the House or
the ruling of the Chair or anylhing elsc,
They questioned the power of prorogation
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[ Mr. Speaker ]

and the Home Minister replied, as you
know, on the same lines as I had put be-
fore the House. We cannot discuss the
proceedings of the Assembly in this House.
They are sovercign in their own way. The
conduct of the Presiding Officer in a State
Legislature cannot be the subject of discus-
sion in this House.

Then, later on, after abandoning all
these issues, they gquestioned the power of
prorogation and the Home Minister said
that the Governor has to accept the advice
for prorogation that comes from the Chiefl
Minister, This is the same view that [ hold,
I have been there when Haryana and Pun-
jib were together, It will be 2 woelul day
when the Governor has to pget instructions
for prorogation also from the Centre.

They apain came and saw me. [ asked
them to comme and discuss with me. 1 made
it clear to them that th: subjects that 1 had
mentioned, the procecedings of the State
Assembly, the conduct of the Speaker and
also the right of the Chief Minister o
give advice to the Governor on prorogation,
all these things, ¢ *uld not be brought into
discussion in this House.

SHRI DHIRESWAR KALITA

else remains 7

: What

MR, SPEAKCER : 1 am mvsell at a
loss 10 understand as to what is left after
their accepting this position. They accepted
this position. You know last time, when the
U. P, matter came up how much strugnle 1
had to make in this House because West
Bengal was quoted and 1 had o bring it
down to U, P.in a limited way. And then
came up Bihar and other matters. That
hangover has come over Haryana because
of vur past discussions.

MNow, after they accepled this position,
I thought they would give up the motion,
But they still persisted in that My condi-
tions are still there. Let them find out what
is left, any other constitutional aspect of it.
I will be very strict in secing the relevance
of it. 1 leave it to the ability of Mr. Nath
Pai ns to how he kecps aside all the three
things that 1 have mentioned and gocs into
only the constitutional aspect of it. Shri
Nuth Pai.
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SHRI GAJRAJ SINGH RAO : Please
refer to the record of the proceedings. Une
der what Rule has this molion been admit-
ted 7 Is it Rule 18 ? Then, 1 have got an-
other peint of order. The matter has already
been discu.sed There was a  discussion on
the a''nuss'bility of the adjournment motion
and the matter was discussed So, it cannot
be again discussed under Rule 186 (vi).
That is a positive provision in the Rules,

MR. SPEAKER Mr, Nath Pai, you
were used (o some other atomosphere also
in the pasi Parliament, You should get
used to all this noise and shouting now.
We must get used to it; otherwise we can-
not function.

SHR1 NATH PAI (Rajapur) : [ bhave
beeo heuring for the past 20 minutes. Mr
Speaker, 1 beg to move

* That this House views with grave
concern the prorogativn of the Har-
yana Legislative Assembly when a
maotion of no confidence in the
Council of Ministers  having been
almitted, was pending bufore the
House, as a flagiant vielaton of
the spirt of the Constitution likely
to updermine our people’s faith
in the demaocratic process,”

Mr. Speaber : [ should
begia by assuring you that it will be my
scrious and carnest endeivour to confine
my submissions 1o you within the general
directives which you have issued and [ shall
not deviate from those dircctives except
when it becomes  absolutely  necessary
(Intecruptioms) in the lurger interests of the
nation,

like o

MR, SPEAKER : Also keeping in view
the assurance you gave me.

SHRI NATH PAl : Mr. Spcaker, the
Constitution says that Parliament  shall
consist of the President and the two Houses.
May 1 here, Sir, bring to your notice, tho-
ugh we are absolutely guided by our own
rules, ullimately as you yourself pointed a
very interesting ruling given on this matter
by the Chairman of the Rajya Sibha who
said that we shall have to probe deeply
into the adjournment of the Haryana
Assembly. 1 just give you the background,
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Having read out my motion, I am
going to read out something to you. I hope
that the debate will be allowved to proceed
in a calm manner, limiting interruptions
only when they become inevitable. I don’t
say, ‘Don’t interrupt me °, bul only when
you have to. I would like to read here
somsthing. *‘Observing that  exccutive
authority was exercised in a manner that
was nat always in kecping with ths consti-
tutional prop.icty so ai to inspire confi-
dence in the people,” Now, what 1 have
just read sounds identical with the motion
I have just moved What I have just read
is not a motion moved hy Mr. Nath Pai,
but this happzns to be the unanimous
resolution sdopted by the Confencnce of
the Presiding  Officers  presided by the
then Spceaker of the Lok Sabha on Tth
April 1968,

I re-read it so that n embers may catch.
What I have moved is identical with the
decision taken by the Comfirence of the
Speakers of the Swte Legistatures presided
by the Speaker of Lok Sabha :

“Observing that the exezutive authotity
was excreised in a manner that was not
always in keepine with the comtituiional
propricty

My resolution talks also of the spirit of
the Constitution.

"...50 85 to inspire conflidence in the
people ..*" My resolution says that what
happened there is likely to uadermine our
people's confidence in democracy.

Here T should like to bring to the
notice of the House, since so much has
heen said against evem th: introduction
of the motion, another motion which ws
discussed in this House on | 5th November
1957.  (Inmterruptions) 1 cannot proceed
il there is a constant interruption, so
close, Dadaji. I am sorry. The motion is :

“That this House disapproves of the
action of the Central Government in
using the ipstitution of the Governors
of States not as instruments for proper
functioning of the Constitution, but as
agent of the party in power at the
Centre as excmplified by current
developments in Biher  and  West
Bengal.™
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I want to point out that the cardinal issue
when I moved that motion on the 15th
November 1967, the motion I just submit-
ted for the consideration of the House and
the resolution of the Presiding Officers
have the same thing, the same concern,
the same interest and the same resolve to
ensurc the functioning of Parliament and
also of the State Assemblies in a manoner
that the spirit of our Constitulion is upheld.
I will not be going into what transpired on
that unfortunate day. Here is a statement
which is a public property and which you
would allow me to read. (Iaterruptions)
My hon friend, Mr. Randhir Singh, should
not get excited I have very high regard
for himand I am glad to say that I was
most distressed o hear that his house was
burnt down in the Haryana riots Such
are the ways of man If there is an ardent
advocate of the cause of Haryana, it was
he and it was his house which was set on
fire. I felt decply distressted It was very
unfortunate. Nobody pleaded Haryana's
cause, right or wrong. more than Mr, Rap-
dhir Singh. It was [ think a very strange kind
of justice that his house shiould have been set
on fire, I want to say it because this is an
extraordinary thing that the house of a
Member ol this House was set on fire
complete ignoring his record as a champion
of the cause of Haryana,

I will now procced 10 read from a
statement  of the Speaker. On  what
transpired in the House. you have puta
ban on that and [ casnot go into it. But
I certainly can quote what the learned
Speaker of the Assembly of Haryana wants
us to take note of. The object of his
statement was that this House takes note
during debate and thercfore this statement
has been released 1 cannot be showing
diference to the Icarned Speaker as not to
take note of his statement. This s what
the learned Speaker sass. | do not wamt
to go into details because those delails were
given to this House by you day hefore
yesterday. But this is what he said :

“Two motions had come before me:
one was the Motion for the Adjourn-
ment of the House and another was, the
Motion of No Confidence in  the
Council of Ministers in that State,”
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Now this is what he says :

*“Under the circumstances, he con-
sulted the Institute of Constitutional
and Parliamentary Studies.”

The learned Home Minister has told us
yesterday and I will quote him where he
said that all the constitutional authorities
are om his side. That was not his position
in 1967. In 1967 the position was--1 have
the debate before me-.the Governor was
absolutely right in ignoring the advice of
a Chief Minister. | want Mr. Chavan to
bear this in mind, I am not trying to score
8 point, because that is an art in which
you cannot be beaten by anybody. That
I readily concede. But Mr. Chavan is the
Home Minister of India. When we are
passing through very great crisis the
pronouncement he makes are likely to have
very far-reaching consequences and cven
influence. Thetefore when he makes state-
ments at critical times he may sometimes
forget that he is a congressman. but that
he may remember that he is the Home
Minister of Indin whose pronouncements
will have far.reaching conscquences. In
1967 your position was totally different
from the position you thought it fit to
adopt day before yesterday, | am coming
to my position abou this; between the
extieme positlon that the Gowvernor of a
State will have unfcttered discretion and
the other extreme of saying that the Gover=
nor of a Staie shall be rubber- stamp,
the Constitution of Indin envisages
that the Governor of a State will bea
discerning instrument of the Constitution
of India. The Office of Governor  has
been created not o act as stand-ly gucst
available to any one at any time anywhere
to inaugurate matcrnilty homes or fo acl
as chief guest of honour on the annual
day of some schooal. The justification of
the Gosvernor's office is this, that he has to be
an agent of the Indian constitution, the
link between the Union and the State Tt
is this thing that has to be borne in mind
by everyone who talks of the office of the
Governor This is the point which is at
the very root of today's debate.

The oath of the office of the Governor
i...
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“I will faithfully execute the office
of the Governor and will, to the best
of my ability .."

I am moving for a Constitution amendment
for deleling the words ‘to the best of’
There is no question of *to the best of one's
ability’. He must uphold, preserve, protect
and defend the constitution and the law
and devote himsell to the service and
well being of the People. Now, the later
part is not very material. The main part
is that *1 will preserve, protcct and defend
the constitution and the law of India”.
This is the oath that the Governor has
taken, He has to take such oath before
cnlering the office of Governor.

THE MINISTER OF HOME AFFAIRS
(SHRIY. B CHAVAN : May I just interrupt
for a minute 7 You said that [ had taken
certain porition in 1967 contrary to what

has been taken now. Will you gquole me
please 7
16 hrs.

SHRI NATH PAT @ 1 will, It will be

very encbarrassing for all of vs,

SHRIY. i, CHAVAN : 1 would like
to ke.ow in what conext,

SHRI NATH
of reply.

IPAT: 1 have the right

SHRI ¥. B. CHAVAN : Explain all
the facts and then quote,

SHRT NATH PAL: That is a fair
enough sugpestion, Let us have a more
decent debate, Shri Chavan was answering
two questions that day @ the manner of
appointment of  ‘he  Governor and the
cxercise of the power of the Governor in
ceriain States,

There was the guestion of the Governor
of West Dengal ordering the Assembly to
be called ahead of the  earlier decision of
the Chicl Minister and  the Council of
Ministers. He justified that action of the
Governor. Shii Chavan’s position was ;

1 compleicly disagree with my
fricnd, Shri Nath  Pai. The Governor
has the discretion to ignore the advice
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of the Chicf Minister aod call the
Assembly™.

Shri Dandeker was his lome supporter in
the House at that time.

The other question as to who should be
appointed Governor. He was at that
time proposing to appoint Shri Kanungo
a3 Governor of Bihar. They said that they
did not want him. Shri Chavan was saying
that this was the prerogative of the Union
Government and I shall not be deterred’.
Basically this was his position,

Now let us see what has happened in
the Haryana Assembl,.

SHRI Y. B, CHAVAN : Has he quoted
me 7

SHRI NATH PAL : |
him. (Inferruptions)

bave gquoted

SHRI TULSIDAS JADHAV (Baramali :
He has not

SHRI NATH PAIL : Let him not be
more loyal than Shri Chavan. [ am reply-
ing to him,  On the 16th November while
replying 1o the debate, Shri Chavan's posi-
tion was cxactly what I have just said, It
is in the proceedings of the House.

SHR1 MANOHARAN : Let him please
read it.

SHRI NATH PAI : 1 will at the appro-
priate stage. I do not want to be diverted,

SHRI Y. B CHAVAN May 1 say
about my posstion 7 | wi'l repecat what is
my position Tue Governor is certainly
entitled to disreyard the advice of a Chiel
Minister who has lost majority.

SHRI NATH PAL : No, no.

SHRI ATAL BIHARI VAJPAYEE
How does he know ? How did the Haryana
Governor know that Shri Bansi Lal has the

majority 17

SHRI RANDHIR SINGH
46 out of 79,
’

We are

SHRI GAJRAJ SINGH RAO : | requ-
est that the record may be referred to,
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Is he not going beyond what you had
allowed ?

SHRI NATH PAI
g0 into .,“"‘ details,

st @zw fogrdt ad@

frear€ & sawr 377 @fad
(Interruptions)

SHRI NATH PAL : | bave studicd his
speech the whole pight. 1 will aot be cowed
down by lhe interruption.

I do oot want to

uv

Shri Chavan does not say it just opoce,
Io his reply oo 16th, {rom col. 1175 on-
wards, he repeatedly repeats his position,
His position has been one in Bangal and
anolber in Haryana day before yeaterday.
1 have the came consistent position, I take
the coosistent position that the Gowerpor
does not have unlimited discretion, nor
can the Governor be a rubber stamp. This
is a very important distinction

We have to begin from what happend
according to the Speaker. Having admitted
two motions, both of which were walid
according to the Speaker of the Haryana
Assembly, be proceeded to ask 1he advice
of the Institute of Constitutional and Parlia-
mentary Studies. And what was be advice
given ?

MR. SPEAKER : I read the Speaker's
statement, It is very unfortunate (hat the
Speaker went to the press and that has
given you a haodle to sitack him,

SHRI NATH PAl: Idid not. Iam
quoting him. This is very uofair. I said I was
going to quote him,

MR. SPEAKER : What I saw in the
press was that the Speaker about six months
aco consulted the Institute about such a
situation and then he remembered that and
utilised his knowledge on this occasien.

SHRT RANDHIR SINOH : [ must
tell the House that he is the most competent
man in the country, a real patriot.

SHRI M. L. SONDHI (New Delhi) :
On a point of order. Is it the spirit of the
rules of this House that this House is to be
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used to promote a cult of personality 7 No
individual is too great and has to be brought
down wherever he has failed. That is the
basis of democracy,

SHRI RANDHIR SINGH : You do
pot know how intelligent he is, 1 know,

SHRI NATH PAIl 1 do not koow
much about the lcarned Speaker of the
Haryana Assembly. [ am prepared to share
the enthusiasm of Shri Randhir Singh. Since
1 do not know, 1 am prepared to take his
word about the competence of the Speaker,

This is what the Spcaker disclosed in
the statement which has appeared in every
daily in Delhi. This is the reply given to
him by the Institute of Constitutional and
Parliamcntary Siudies.

MR, SPEAKER : But 1 again
that he did not consult
giving this ruling.

tell you
the Institute  for

SHRI1 NATH PAT1 :1 am saying that
this is a public documeni which I amm not
precluded from guoting. If at every stage
you also participate, with due respect to
you it becomes difficult.

This is what the Spcaker himsell says:

wUnder the circumstances stited by
you, when a motion for adjournment
of the House sine dic has bee., canied
by the House, the no confidence
motion cannot obviously be taken up
the same day.”

This is the opinion of the Tnstitute.

MR. SPEAKER : [ hope you will kindly
excuse my intertuption. I want to  correct
you again Let me make it clear-1 am quot-
ing from the some thing-that for the seke
of giviog this ruling be did not consult on
this particular occasion, Visualising such a
situation about six months ago he had taken
the advice of the various State Legislatures
and also the Institute of Constitutional and
Parliamentary Studies, That was in a casual
way, not for giving this ruling.
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SHRI NATH PAI : I am not saying 8o.

What is the objection to reading what the

Speaker has given as a public statement ?

MR. SPEAKER : I am asking you to
avoid refleclion oo him.

SHRI NATE PAl : I am constrained
to say that I have not said one word about
him. This is extraordinary, with all my
regard for you, for you to insinuate Lhat
I have reflected, 1 have not said one word.
I am quoting him. This is a public document,
public property, this is meant to be used.
This is what the Speaker of the Haryana
Assembly says, You can stop me if 1 criticisc
him. But I am cntitled to quote him, especi-
ally when the statement has been given by
him for publication in the papers. He says:

“*Luckily for me, visualising such 1
situation about six months ago, I bhad
sought the opinion of ..*

A situation, where (wo
come, one of mo-confidence
adjournment of the House,

mutions would
und one of

.. various State Legislatures and the
Institute of Constitutional and Parlianicntary
Studics. The Institute had advised as
follows :

‘Under the circumstances stated by you,
i. ¢, when the motion for adjourn-
ment of the Assembly sine die has
been carried by the House, the no-
confidence motion cannot obviously
be taken up the sam= day. However,
if proper notlces for both the adjourn-
ment motion and the no-confidence
motion are received in time and
the Speaker finds them both in order,
the motion for no-confidence should
have precedence over the adjournment
motion because it is a well established
convention that when such a motion
is received, the carliest possible oppor-
tunity should be given to the House to
consider it. ",

I shall not gointo anything lurther at
this stage. Itis constitutional opinion that
when there are two motinns, one for adjour-
oment of the House¢ and one of no-zoafi-
dence, (he no-confidence motion must
receive precedence .. (Iaterruplions). . Provi-
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ded that it is duly introduced and it isin
order. It was duly introduced under rule 65
which is the relevant rule of the Haryana
Assombly. It is identical with your rule
rcegardiog the no-confidence motion, Here
more than fifty Members should rise; there
more than sixteen Members s'and; that is
the only difference.

I shall not be saying more about it,
But [ shall read somcthing from the reso-
lutions, on:ze again, of the Sp:akers’ Con-
ference, What do they say 7 This is what
I should like Mr, Chavan to bear in mind;
*It is imperative to view the problem in an
ntegrated manner so as to cover the whole
range of relationship as envisaged by the
Constitution between the Governor and the
Council of Ministers, the President! and the
Governors, Governors and the Presiding
Officers, Presiding officers and the Chief
Ministers and the Presiding Ofizers and the
Houses." This is whal they say. The whole
picture, as I said the day before yesterday,
necds to be taken in itedotality. We must
take a view of the whole thing, not in
isolated incidents, Yesterday, when 1 sub-
mitted for your consideration the samc
request on the situation, 1 was making the
same plea for which herc is the authority,
The resolution of the Presiding Officers’
Conference gocs on further :

*Considers that it is the duty of the
Presiding Officer to allow the House
to function inspile of any obstruction;

and further that the rules of procedure
of the Houses of lcgislatures may be
so amended as .."*

as to do what 7

*__ as to Provide that a resolution for
the removal of a Presiding Officer
from his office shall be brovght before
the House notwithstanding an adjo-
urnment made by a Presiding Officer
contrary to the roles.”

MR. SPEAKER, this is th: most impo-
rtant thing. Even when the Speaker
adjourns the House, if there is a motion of
no confidence against the Speaker, the
House must meet to consider and debate
the maiter and disposc of the mawter. The
Speaker represents the whole House. If
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there is a motion of no.confidence against
him, the mandatory recommendation is
that the House will have to continue, There
was a no-confidence motion against the
Chief Minister belunging 1o & party. Can
we give the Chicl Minister what is denied
even to a Speaker 7

From this, I want to go 1o some very
important questions of law, You may later
on score a poiot by saying that I had not
quoted from these 1ecommendations an
important part, 1 shall quote that also and
that was the position that you took the day
before yesterday and it is this “The
Giovernor shall summon or proroguc the
lagislature on the advice of the Chief
Minister,” That is to be rcad, in case you
read, with the earlies opinion that if there
arc two motions, the motion rogarding no-
confidence shall not be defeated by adjour-
ning the House,

Where as il is truc that we do not want
to do  This is what 1 am bringing to Mr.
Chavan's serious consideration.

Now, | come 1o the role of the Gover-
nor. T have quoted this part because that
is also in the rerommendation, 1 am fair
enough; il it goes against me, it has to be
read along with the carlier part.

I have been submittiog, since the day
belore yeslerday, that there has boen a
fraud on (he Constitution, I know the
mcaning of the word ““fraud,” I claim your
indulgence bricfly because it is a serious
charge to be brought light-heartedly any-
where. 1 have very high regard for the
intelligence, intezrity and competence of Mr.
Chakravarty but, noncthélsss when some-
thing goes wrong; when the man tries to
get into this kind of very turbulent situa-
tion, often the best competence docs not
prove adequate, I know he Is not here 1o
defend h'msell, and 1 know my responsibi-
lity. Therefore, 1 have proceeded by saying
that 1 entertsin =& very high degree of res-
pect for him.

Now, what is "“fraud” 7 Fraud does
nol mean necessarily lying and getting
money by deceit. This is the meaning
given by Kerr on Fraud and Misiak:, He
says, “Fruad is infinite in varicty,” “*The
fertility of man's invention in devising new
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schemas of fraud is so great, that the Courts
have always declined to defines it .."" But
we are going to see how thare has been
fraud here. He furthsr says : “Fraud in
all cases implies a wilful act on the part
of any one, whareby another is sought to
be deprived, by illegal or inequitable means,
of what he is entitled to." The Members
who moved the motioa of no-confidence
were  ealitled to have a discussion and
debate, perhaps defeating the House, we
do ot know, but thsy were entitled under
the Constitution of India and the rules of
procedure. ([aterruption) Rules 16 and 65
taken together of the Haryana Assembly are
subject to the provisions of the Constitution
of India, I will be comiog to that, where
by the Governor has gone wrong. What
is the essence of the Constitution of India ?
Answerability of the executive to the legis-
lature is the cardinal point of our democ-
racy : that thc executive shall continue to
function so long as it ecnjoys the confidcoce
of the legislaturc, and this confidence must
be available all the time, and when challen-
ged, the executive must prove that it has a
majorily. It was this thing that was at issue
and the no-confidence motion was given.
These are wide issues which we must try
to examine, rising above party affiliations.

In the same book the distinguished
author says : “Fraud consists on the one
haad in onc man's endeavouring by dece-
plion to .lter another man's general rights."
These are general rights of the Members
of the Assembly of Haryana to see that
the exccutive is all the time, pcrenpially,
constantly aod under ull circumstances,
answerable and responsible to them.  That
is what the Constitution says : that the
collective responsibility and answerability of
the Council Ministers to the legislature, and
in this House, of this Ministry to the
House, must be there,

Mr. Spesker, finally I want to stop here
and continue with another aspect of it,
“PFraud" vitiates. What does it vitiate ?
If there has been fraud, I say in this case
there has been what is called judicially
colourable fraud, constructive fraud, and
colourable exerclse of power. How, I will
submit to you. **I'raud vitiates everything,
cven judgments and orders of the Court.”
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This is the most important point. Mr.
Chavao took the wvery techaically correct
stand that day, I was endeavouring, and
I did not succeed, to persuade him to rise
above the technicalities and go to the
essense, the very heart, the lifebreath of
our Constitution, Technically, it is true
that the House is competent but something
had happened there, and then of course
the Governor has a responsibility, But
here, the author says that it is possible to
commit fraud within the law, but the court
shall strike it down even if it is within the
law if it is inequitable. You, as a disting-
uished lawyer, know this, Sir. “Fraud™”, he
says, is everything. Even judgments and
orders of the courts are covered, Is not
the Governor of the Stale required to see
that it is upheld ?

Now, the man who has made or who
has done a colourable exercise of power-
**his fault is that he has violated, however
innocently because of his ignorance, an
obligation which he must be taken to have
known . ..." Ths Governor of a State is
taken to know his obligations that he must
constantly see that the spirit of the Consti-
tution prevails. That is the obligation,
He is supposed to kaow, and if he is inno-
ceal of it, is ignorant of it, **his conduct
in that scose has always been called fraudu-
lent even in such a case as a technical
fraud on a power.,” 1 do not want to go
on any further in this regard. Having said
this, I want to take up a very important
point.

How is this power to be exercised?
I have some profound differeaces with
Justice Kokha Subba Rao, which are
fairly well-known to this House. But on
many occasions, he has delivered Judgments
which are among the soundest Judgnients
this country knows. In the case Baburam
Upadbyaya Vs U. P, decided by the Sup-
reme Court in 19¢1, what did he had hlod?
Therc he beld that article 310 has to be
read like articles 174 175 and 176. That
means, they must act by exercising their dis=
cretion, by remembering that there is loyalty
to the Constitution and the pledge to uphold
the Constitution. 1f they deviate from that,
they have failed in their office. 1 have been
trying to make this point that in the case
of the Haryana, the Governor came to know
that there was an adjournment motion.
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When he was asked to prorogue the House,
he koew that a no confidence motion was
pending before the House, It was the bou-
nden duty of the Governor of a State not
to adjourn the House, knowing that a no
confidence motion is pending before the
House. The Constilution is very clcar. I
will tell Mr, Chavan how his responsibility
arises. Let him read the latter part of arti-
cle 356. It says :

*“If the President, on receipt of a repo-
rt from the Governor*--

in this case the Governor did not repost-

“or othcrwise, is satisfied that a silu.
ation bas arisen in which the Govern-
ment of the State cannot be carried on
in accordance with the provisions of
this Constitution, the President may
by Proclamation--

assunie 1o himself all or ary of the
functions of the State and all o any of
the powers vested in or cxerciscable by
the Governor . ™

The power of the Governorin this case
was Lo tell the Chiel Minister, *Since there
isa no confidence motion pending, under
the Constitution, you can continue (o exe-
1cise your power as Chief Minister only if
you are prepared to face the legislature
of your State.” The Governor must know
what the whole country knew, namely,
there was a no confidence motion pending
when the House was adjourned, When
therefore  prorogation was sought which
under article 174 is absolutely within
his power, he ought to have thought thres
times bofore agreeing to it and depriving
the Haryafia Assembly of its legitimare
right to express its confidence or lazk of
it in the Council of Ministers., Can we say
honestly that the Governor discharged
this function? I am afraid the conclusion
is irresistible and inevitable that the Gove-
roor in this case has failed in his basic
duty of seciog that the spirit of the Const-
itution is upheld. I have referred to arti-
cles 160, 213 and 356. [ would beg of the
Home Minister 10 read them together and
in their totality. I have poiaoted out that the
no confidence motion was pending Tt was
duly admitied snd then the House was
adjourned with the knowledge on the part
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of the Governor that such a motion is the
cardinal weapon of democracy. The no con-
fidence molion, the answerability to the peo-
ple. is the cardinal weapon, the sword, the
shield of democracy and if somebody tries
to blunt it, it is nothing short of violation
of the Constitution. } submit in all humility
that the Governor of Haryana did not
remember his duty under the Constitution
to upbold the spirit of the Constitution,

We are passing through a very criti-
cal period. The Constitution will be the
radar by which we should try to steer the
ship of our naticn. Utmost care will have
to be taken wnd greatest rcstraint exerci-
sed in interpreting it. Sometimes it is inte-
rpreted by the Suprene Court, sometimes
by Parliament and somctimes by the Home
Minister. The Constitution is not to be
treated like the Cattle Tresspass Act. As
Sir Maurice Gwyer has sald, it is the
Censtitution with which we are congerned
not an orginary Act, nor an ordinary reso-
lution, and in bringing interpretation it
wi’l not be loyalty to this group or that
group but the binding cath which we have
taken, that the will of the pcople shall not
be defeated, shall not be thwarted. I want
to make an appeal to Shri Chavan to
bear these werds in mind when he gives
a reply.

MR, SPEAKER : Motion moved :

“That this House views grave concern

the prorogation of the !laryann Legis-
lative Assembly, when a motion of
no-confidence in  the Council of
Ministers having been admilted was
pending before  the THouse, &8s a
flagrant violation of the spiret
of the Constitution likely to under-
mine our people’s faith in the democ-
ratic proccss.”

SHRI GAJRAJ SINGH RAO (Mahen-
dragarh) : At the outsct I have to point
out that vou have given the ruling in clear
terms that the proceedings of the Assembly,
the motion adjourning sine die and the
conduct of the Speaker ire nol to be discu-
ssed here. So, what is the basis of this
diszussion and the argumenis we have
heard again and again from the hon. Mem-
ber who preceded me 7 Do you want an
abstract proposilion of constitutional law
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a8 an expert ? Then he could have fright-
ened us or enlightened this House. It is not
as if we are all ignoramt of law or we do
not know the Rules of Procedure and
constitutlional provisions ant! they are the
prerogative of my hon. friend. It is a ques-
tion of propriety. Suppose our speeches
here are discussed in (he Assemblies of the
various States, what would be the position 7
So, are we making the constitution or dem-
olishing the constitution by discussing these
things herc,

It is not for us to say whether there is
some lacuna son.ewhere or not. 1 also
admit that there is som:hbng improper,
sometling irregular.  But they  should
be set right under the rules, according
to the Constitution. If the rules are
deflective, then the Siate Assembly is sover-
cign and it has the richt to change the
rules. Or they can go to the supreme mas
ter the public. They can expose the wrong-
doers there, That is the remedy. 1do not
know how far it is correct for us to supgest
quack remedics from here.

Coming to prorogation, you may r fer
to any document. You can see the procee-
dings of the Conastituent  Assembly, this
Parliament or even the House of Commons
In the matter of prorogation the Governor
has to go by the motion adopted by the
House, Otherwise, on some other occasion
my hon. friend will come before this House
and say that the Governor has acted in a
partisan manner. Is it proper for us to que-
stion the actior: of the Governor in prorog-
ing the Assembly ?

Then, I may be permitted to ask under
what rule of our Rules of Procedure this
motion has been admitted. Is this consistent
with the provisions of our Constitution
and our Rules of Procedure ? If it is so-
T am not a lawyer, T do not know any law
aund you may be koowing the whole law-
then T would reise my second ohjection,
Rule 186 (vi) says that a motion shall not
revive discussion of a matter which has
haen discussed in the same session There
was even & remark from the opposite Ben-
ches that it has already been discussed It
may have been discussed on an adjourn-
ment motion or in any other manner. There
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was a rcply from the Home Minister even
that prorogation is 8 patural and legal
consequence of adjournment sine die. Was
it not discussed here 7 If it was discussed
it connot be discussed again in the same
session. That is my humble submission,

Then, there was a reference to the inter-

“view by the Speiker that has appeared in the

press today [s there amthing in the motion
about the Speaker’s conduct or any speech

or interview that he gave 7 There is none,
That has been wrongly referred to.
After the motion for adjournment

sfne die, there was an occasion for a trial
of strength  Leaving that aside when the
motion for adjouwrnment sine die was
adopted. the motion for no-confiderc:
was put forward in the House, That cannot
be i3 the air or in the chamber of my hon.
fricnd. Automalically, there could bhe no
no-co Nilence motion, Their friends  were
there: th sy could say, Do not adjourn
sine dic.”

T do not know what Constitution they
have got in their minds when they say that
the motion for adjournment sine die is ado-
pred but still the House is in scssion and it
can take up that motion : that the Governor
and cveryhody is wrong, If there is any-
thing wrong, let them go to the public and
let them have their say there, If the Consti-
tution has been violated, let them go to
the Supreme Court or to the High Court
There are 5o many remedies open to them,

Then he savs that the Constitutution
hasheen violated by the Goverr.or by not ac-
ting under article so-and-so Let mic read his
motion e says :-

““ flagrant violation of the spirit of
the Constitution®,

Is he discussing the spirit of the Cons-
titution or is he arguing that the constitu-
tioaal provisions have been violated ? What
is his position ? If the spirit has been viol-
ated. then so many things by so many
partics are being done. Where is the defini-
tion of the spirit of the Constitution 7 Let
him consult @ lawyer about that, If he is
an eminent lawyer himself, why was he
then arguing that the Constitution was
violated by the Governor 7 | would not say
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how you are quo‘ing the law. Th: words of
his motion are *‘spirit of the Constitution™
and, therefore, the Governor must be cond-
emned by this House. Is there any provi-
sion in the Constitution that when the
spirit is violated by any Member, this side
or that side, you will bring forward a
motion expelling him and turning him out
of Parliament ? The spirit of the Constilu-
tion is violaled because they are sitting
here and you do not like them.

SHR1 TENNETI VISWANATHAM
(Yisakhapatnam) : Sir, T think that thisis
not a proper place to discuss this motion
though with its substance 1 agree. I agree
that the Governor should have exercised
some discretion. But the real trouble is that
the Governor has taken the oath of office,
as he said, but so also others have taken the
oath of office. This oath of office does not
give him greater powers than a constitu-
tional govermor. The vath itsell is under
the Constitution. Therefore he has done
somcthing and the people there are  aggri-
eved, Certainly, we as democrats, are
also aggrieved. We, are aggricved with
the procedure adopted by him but the
remedy is not here. The whole point is that
there is nothing which we can do, Even if
lomorrow we pass a  Resolution upon  this

motion. supposing, we cven say that this
House  disapproves - will it have any
effect 7

SOME HON, MEMBERS: Yes, yes.

SHRI TENNETI YISWANATHAM Whe-
ther you use the word *disapproval’ or even
a stronger word or a lighter word, the
substance is the same. Have we got any
power to review or to revise or to seek an
appeal over the discretion of the Gover-
nor ? It may be that he has acted wrongly,
Without any offence to you, supposing we
feel that you have given a wrong ruling,
we have to obey. We have no power to
review or to revise it, The Governor has got
certain powers, That is our trouble. He has
done something and, as democrats, we do
not like it and it may have a far-reaching
consequence . , .

SHRI ATAL BIHARI VAJPAYEE : He
should be recalled.

SHRI TENNETI VISWANATHAM: We
can,certainly, raisc the question oaly if the
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Centre has got certain powers, if the Consti~
tution has given certain powers to (he
Home Mioister of superintendence over
Governors' aclivilies, certain disciplinary
jurisdiction over Governors. I would like
to have it But would the States like it? The
States would like the Governors to act
under their directions. No State would like
that the Central Government or the Home
Minister should have any power of appeal
or of review or of reprimand over the
Governor.

Now, the argument is brought that
under certain circumstances, the Ceotral
Government has got the power. When? Mr.
Nath Pai referred to articles 356 and 359.
With due respect to him, Tem afraid, these
articles do not come within the area of our
discussion. Therefore, the Central Govern-
ment has no right to interfere with his disc-
retion. It may be that he bas used the
discretion wrongly. This is all I have got
to submit in regard to that.

Then, Sir, you say, we should not go
into what has happened in Haryaos. The
whole discussion has gone on what has
happened in Haryana because the motion
itsell mentions Haryana. If the hon, Mem-
ber had brought a general proposition
abouts the powers of prorogation, (hat
would have been better. Itis not so easy to
disassociate Haryana from the so-called cons-
titutional discussion. The Governors have got
certain powers of prorogation and they
have got to act on the advice of the Chiel
Minister The Chief Minister might have
made a mistake. Let us assume, not Hary-
ana, it has happened in some other State,
In that case, supposing the Chief Minister
under the terms of the Constitulion like
that of ours has given an advice and under
the terms of the Constitution like that of
ours, the Governor accept it, can some other
body sit in judgment over it? That is the
position, T submit, with great respect to Mr.
Nath Pai and others who are supporting
the motion, while agreeing with them in
substance that they have offended the demo-
cratic spirit, we have no power either to
express our concern or deep concern or
even disapproval for they might do the
same thing again tomorrow,

MR SPEAKER: Shri Randbir Singh.
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SHIR RANDHIR SINGH (Rohtak) Mr.
Speaker. Sir, before 1 take the legal view of
the matter, on prorogation . ...

ot sem fagrdt madd : weaw
weva, fFpg awg @ gaEm@ran @
g5 & ¥ ot Arw wwgn #

SHRI RANGA (Srikakulam) : When we
stand up in our seats, you don't call us;
when we send our names, you don't go by,
that. You should follow some procedure,

oft vorsitx fag : sureas welza, v
WY 93T @AI1G1 AT TgT &) @A W)
dt 8, 3fF7 98 FY saTr FAT AT 2
13 aro #Y wsac garf 7€ 1 agi 9%
W qgEarT watslow ¥ & S FAr
fsgw ga 1 fagrm &7 arT #00)
gmt @t & wgr-wr wrf, gaAr 7
@1 7 feq & Afew g vz faz &
fear 1 13 aro #) wadz ar o g
13are M agdr kg i\l Zraq
A FTIAM A AT A3 1 16 aro
FY, € NFT AEEA, TA F AT AT
qaa &7 Asgr 5 F ar-srd3s Araq
®Y fmer FTar [mzar §

SHRI SEZHIYAN (Kumbakonam) :
You said that nothing that transpired on
the floor of the Hary' na Assembly should
be brought in the discussion here. Now,
Mr, Randhir Singh is making references to
what happened previously in the Haryana
Assembly and what the Leader of the Oppo-
istion said there, All these things will open
the flood gates to the opposition to refer to
them which you have specifically forbidden.
unterruptions)

SHRI RANDHIR SINGH : My hon.
friend there is fecling agitated For the
convenience of the House I was narraling
the facts in two mioutes.

MR. SPEAKER : You need nol go
into the facts. You only reply to the argu-
ments raised.
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SHRI RANDHIR SINGH : Since you
said that I need not narrate the facts and I
should reply to my friends there, 1 will
submit on prorogation. Art. 174 refers to
prorogation by the Governor. It says that
the Governor may from time to time pro-
rogue the Houses or either House, The
Governor, if at all he has to prorogue the
House, has to act on the advice of the
Council of Ministers. (Frerruptions) T must
confess 1 was most disappointed to  hear
him to-day. He gave me nothing absolutely
requiring a reply from me. Since proroga-
tion is one of the subjects mentioned in the
resolution, T would like to quole article
163. Now under Art. 163 the Governor is
to act on the advice tendered by the Chief
Minister or his Cahinet or he has to actin
his own discretion Art. 163 is very clear on
this. Tt further says :

“If any question arises whether any
matler is or is not a matter as respects
which the Governor is by or under
this Constitution required to act in
his discretion, the decision of the
Governor in his discretion  shall be
final, and the validity of anything done
by the Governor shall not he called in
question ...."

SHRI NATH PAIL: Ina court of law,
Tn Parliament it can be questioned,

SHRI RANDHIR SINGH The vali-
dity of any action of the Governor whether
he has done that in his own discretion or
whether that action cmanated from the
advice tendered by the Chiel Minister of the
Cabinet cannot be questioned, That is
something that is binding That is some-
thing which is final.  Are we com-
petent to  discuss it here, Sir 7 If you
kindly go through Art. 163, you will find
that this is something absolute. It cannot
be looked into cither by this House or by
any court of law.

My second point is : that there wasa
session of the Assembly on  the 27th and
a resolution was passed by the House by a
majority. Because the Cabinct is responsible
to the legislature and a resolution is passed
by the Ilcgislature that the House be
adjourncd -ine die, that resolution is
binding on the Cabinet and the cabi-
net is just a post office and passed it on to
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Governor to act. Why should the poor
Governor be blamed in this case ?71am
amazed to hear my hon, friends say that
the Governor has flouted the constitution,
Has the Governor done something contrary
to the resolution passed by the Assembly ?
Has he done something contrary to the
decision of the Cabinet 7 Then against whom
something could have been said 7

Another thing | want to mention is
about the no-confidence motion, That no-
confidence motion, as a matter of fact,
should have been thrown out because you
know our rules so also the Rules of Haryana
Assembly prescribe that a no-confidence
motion should be moved before the session
of the Assembly or the session of the House
commences. It should come before the
Question Hour. No-confidence motion
should be taken up immediately after
Question Hour,

AN HON. MEMBER :
allow it ?

Why did he

MR. SPEAKER : It was a decision of
the Speaker--if you are so keen,

SHRI RANDHIR SINGH am
supporting the Speaker. (Interruptic +3 There
were two motions. (Interruptions)

SHRI SURAJ BHAN : On a point of
order, Sir.

SHRI RANDHIR SINGH : I am not
commenting on the decision of the Spcaker.
I am saying something which puts a sort of
approbation on the action of the Speaker.
1 have to say it because directly and indi-
rectly some reficction has been thrown on
the Speaker by my hon friend Shri Nath
Pai. T have to say this : There were two
motions before the Speakcr; ope was this
sine die motion; another was the no-confi.
dence motion, That was to be taken up but
everybody prolested, what can the poor
Speaker do .. (larerruptions)

weqm wgtag @ A7 AaramE A 9
faard & T 33T a9 @ frar, T
1T TaH w4 65 @ §

SHRI DATTATRAYA KUNTE (Kola-
ba) : If he says somcthing in approbation
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of the action of the Speaker then he would
open up the lood-gates; somebody may say
something in disapprobation of the coaduct
of the Speaker.

SHRI RANDHIR SINGH : I will aot
create any chaos or trouble in the House.
Something was said by Mr. Nath ‘Pai by
way of rcfleciion on the Speaker. Sir, the
Speeker is one of the most competent per-
sons in the country. | know him personally,
He says, about 6 months back, bhe svught
advice from somebody What is the harm ?

SHRI RAM KISHAN GUPTA :(Hisear)
He is most incompelent

SHRI RANDHIR SINGH : A oase is
being made out that the Opposition isiia
a majority in Haryana anc that the ruling
parly is in a minority. This is absolutely
wrong. From 13th February till 2Tith Febr-
uary,as many as' a dozen opprolunities
were offered to these people, on the budget
on the Governor's Address, on wvarious
occasions but these people were not trying
to face the House. What | submit is this .

oft g W Az 9T erad W ok
gt Ay ) woua frark o€ g
.. (m) wew

ot o fem e Al aww
dre wrfo #o &ar 2 0§ FeAgd ¥ Y !
....(m)---

MR. SPEAKER : The point allowed
for discussion was the constitutional position,
The poiot made was, the House was pra-
rogued and the no-conflidence motion was
accepled, Beyond that what happened and
all that is a.different thing, and we .bad
agreed not to make reference agdimt the
Speaker, never to  di 4 the Spoaker's
aclion, nor the decision of the House, You
can take the constitutional aspect,

SHRI RANDHIR SINGH : 1 agree
with you, Sir. Kiodly bhear me. What 1
submit is this. When that no-coofidence
motion was accepted, ample opportunity
was given to the opposiion 1o test their
strength with the ruliog party. The opposi-
tion said. why do you revise your decision.
Sir, here also you revised your decision
today. You can do .ii. You have the
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and you have your discretion,
What is the harm in the Speaker revi-
sing the decision ? First it was fixed
on the 3rd, But he revised the decision and
he said : 1 will give opprotunity on that
very day, 3 hours or 4 hours or 6 hours;
you go shead with it. They just walked
out. They are just taking the position that
the constitution has been flouted, that the
power of the office of the governor has
been misused, that the Governor is trying
to hoodwink the Speaker, this is what their
charge is. I submit that they are ina
minority; they are hardly 33 out of 79.

power

SHRI SURAJ BHAN : Then why were
his partymen afraid ?

SHRI RANDHIR SINGH : There were
at least ten opportunitics to measure strength
with the government party, But they did
pot avail of them. Oaly in order to attract
the attentlon of the country they have bro-
ught forward this Motion. They are fishing
in troubled waters. It is unfortunate that
when peace and tranquillity is needed in
Haryana, theso members opposite are crea-
ting unnecessarily a short of uncongenial
climate in the country.

Thank you for the opportunity given to
me,

SHRI SHANTILAL SHAH (Bombay
North West) : I risc to support this Motion
expressing grave coucern at the prorogation
of the Haryana Assembly. [ do not propose
to refer to the decisions of th: Assembly
or the Speaker and will nit offer any
comments about their being right or worng.
1 do not also propose to impute any motives
or malafides to the Gowernor, though I
will have to comment on the action of the
Governor in another way. Therelore, if I use
any harsh expressions | wish to say that
1 do not impute any motives or mualafides
to the Gov roor.

In this case the prorogation order was
passed by the Governor. This order is bad
because it is tainted by fraud, What fraud
is, 1 am going to elaborate in a few
minutes, The fraud in this case is double
one is a frauna on the Coanstitution and
snother is a fraud on the part of the
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Governor. Fraud has been defined in the
standard work Kerr on Fraud.

It was the duty of the Governor in this
case to preserve, defend and protect the
Constitution. In Kerr on fraud, it is stated
that a man may misconceive the extent of
his obligations. His fault is that he has
violated however innocently the obligations
which he must be taken to have known.
In this case, having taken an oath, he knew
his obligation to protect and defend the
Constitution. Constitutions arc not physi-
cally attacked like a forcign army attacking
a country. The attack on the Constitution
will be subtle, may be insidious. In all
thesc cases, it is the duty of the Governor
to defend and protect the Constitution

My submission, therefore, is that there
being an obligation which he must have
koown his conduct in that scnse can be
called fraudulent. When 1 say that the
conduct of the Governor in issuing this
order was fraudulent, the only mcaning
which I put on it is that however innocently
he may have acled, he has acted in violation
of his obligations under the Constitution.
This is my first point.

The second point is that this is a fraud
on the Constitution, What is a fraud on
law or on a statute has been defined in that
standard work to which I had referred.
Fraud may be of two types. One is misuse
of the statute altogether, that is to say, under
a land acquisition law property may be
acquired for the purpose of selling it and
making a profit, That is obviously a
misuse. It is also a fraud on the statute, to
utilise its procedural powers, its form, its app-
earance, for undermining the substantive purs
pose of the law. In this case, the substantive
purpose of our Constitution, the whole
substratum of our parliamentary democracy,
is that the executive shall be responsible to
the legislature and through them to the
people. That is the basis of our democracy.
In this country, the Council of Ministers, it
is agreed on all hands, is responsible to the
House.

What happened was that a no-confidence
motion was tabled and admitted and a date
fixed. Then the House was adjourned Sine
die. Was the Governor right in proroging
the House 7 1 will state the difference
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belween an adjournment and & prorogation.
Adjouroment means the House is still in
session. When it is prorogued, the House
is not in session.

Now, when the House is in session, the
Governor bhas certain right:. When the
House is prorogued, he miy or may not
have those rights. Take this case. The
House was adjourned. At a point of time
before the prorogation, the Governor knew.
or ought to have known=-unless he was a
simpleton or ignoramus-that a no-confidence
motion against the Ministry had been
admitted and a date fixed for discussion.
It was to thwart that Motion that the House
was adjourned sine die. What then is the
remedy 7 What ought he to have done 7
Under article 175 the Guvernor has the
right to address either House and he may
for that purpose require the altendance of the
Members. This power of the Governor under
article 175 is different from the power of
the Governor under article 176 where he
addresses the Houscs at the opening of the
session. This is a power to be utilised even
at times other than the opening of the
session and the right here is that for that
purposc he may rcquire the attendance of
the Members What the Governor, in my
submission, ought to have done is to have
used this right.

SHRI Y. B. CHAVAN : You arc a very
learned lawyer and I would like to be
convinced about this. The Gowvernor has
the power either to summon or prorogue,
Can a Governor summon a House which
is adjourned ? This is a specific question,
I personally feel that the Goverpor cannot
summon the House. Whether he should
have prorogued or not is a matter of discre-
tion, but you arc saying that instead of
proroguing the House, he should have
summoned it, When the House is adjourned,
the Governor has no righl to summoan it,

SHRT SHANTILAL SHAH : The Home
Minister will please try to follow what I am
saying. | am not suggesting that the House
has to be summoned again. The House
has been adjourned and therefore is
in session. It is a House in session,
and if it adjourns sine de it may
pot meet for two months or more, bult it
is still in session, Therefore, it need oot be
summoaned again, Bul it is the Governor's
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right to address the Members and require
them to attend the House, not to summon
the House,

SHRI Y. B. CHAVAN : He can only
summon (the House and then require
attendaoce.

SHRI SHANTI LAL SHAH : What has
now been done is a fraud on the Constitu-
tion. A procedural power has been used
to subvert the substantive content of our
democracy, There is ample authority on
this that it is a fraud on the statu'e. on the
Constitution, 1 am suggesting that the
Governor has also been guilty of fraudulent
conduct, however innocent he may be, in
the sense in which 1 have read out, His
act of prorogation and other acts also are
tainted with fraud and can be set aside.
Unfortunately, the action of an Assembly
cannot be tested in a court of law, the
action of a Governor cannot be taken to a
court of law. What then is the remecdy ?

1 would submit to the Home Minister
thit he should put these questions to his
legal adviscrs and if he chooses, 10 the
Attorncy General or the previous Attorneys
Geneiul, Shri  Setalvad or Shr' Daftarl
The points which [ formulate for their
consideration are these. Is this adjournment,
when a no—confidence motlon has been
admitted, and the subsequent advice of the
Chicf Minister or Ihe Cabinet to prorogue
the House, tainted by a fraud on the
Constitution 7 If the answer is ia the
affirmative, is the prorogation still valid 7
If the answer is cither affirmative or nega-
tive in either case is it not the duty of the
Governor to revoke and rescind that order 7
Wherever there is fraud, may be in a
marriage the highest judgment passed by
the judiciary, anything tainted by fraud
will never be allowed to stand becausc
fraud will not be allowed to prevail. In
this case, therefore. if the Governor sets
aside, revokes and rescinds his own order
il he is satisfied that a fraud has been
committed, be will be within his rights.
I do not blame the Government in mnot
having advised the Governor in advance.
They may pot know what would happen, If
they were consulied, they ought to have advi-
sed. If they were not consulted, 1 would not
blame them. Now that this matter has been
brought to his notice, 1 would request the
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Home Minister in all sincerity to see that
this is not 2 small matter when a fraud has
been committed on the Constitution. There
are rules of the parliamentary game. Some
will play it more cleverly than others; cleve-
rness is anybody’s right tut fraud is not IFf,
therefore, fraud has been committed and 1
say a fraud had been committed, then let the
matter be examined and let remedics be fou-
nd; remedies must be found The House and
the Central Government cannol say @ we
agree there was a fraud, but what can we
do ? We are helpless. If the highest orders
of the judiciary can be set aside, this order
of the Governor for prorogation should be
set aside and rescinded. Article 175 applies
whether the House in session or is not in ses-
sion; it does not deal with the summoning of
the assembly; it is done under a later article,
176, My submission is that irrespective
of all these things, what happened in
Haryana should be examincd in the interest
of our Constilution so that further frauds of
this opature may not be played on
the Constitution; it is necessary that these
matters bs examined very closely without
any bias by competent legal officers. If
they do that, I am sure that the two points
which 1 had placed before the House would
be upheld by them. I hope the Home
Minister will not be content with his opinion
versus my opinion; we are not legal expeits.
He must certainlytake advice from the Attor-
ney General or from Mr. Setalvad or Mr.
Daphtry; the House will accept that, T am
pot saying anoything about the Governor's

powers, [am merely saying that a fraud
vitiates evervthing from the beginaing
to the end.

17 hre.

SHR1 R. D. BHANDARE (Bombay
Central) : We have heard two speakers
from the other side. Mr. Math Pai moved
the motion and played the role of the
opposition, while Mr. Shantilal Shah spoke
as a lawver interpreting the Constitution.

Had the motion been moved in a form
different from which it has been moved
here, I would have supported it. Asitis
worded and moved and in the spirit in
which it had bcen moved, I cannot agree
with him and [ camnot support it. Asa

MARCH 4, 1970

Haryana Assembly (M) 32
person belonging to the party in power, I
also copsider it my duty to uphold the
sanctity of the Constitution.

The point is very simple. What should
be the solution when there is a cooflict
between the rules framed by the legislature
under the Constitution and between the pro-
visions of the Constitution itself, Under the
rules of the House the adjournment motion
was accepled by the House, Under the same
rules the no-confidence motion was also
admitted. According to the rules the no-
confidence motion must have precedence
over any other motion that may be brought
forward in the House, Therefore, there is
a conflictin this matter, in the prorogation
of the House by the Governor and the
resolution passed by the House in adjouring
th: House when a no-confidence motion
was penlding, which was accepted by the
Spcaker and for which a date was also
fixed. What is the way out 7 That is the
questien to which we should apply our
minds, For the futurc guidance of this
country we should try to solve this gquest-
ion ; for the future guidance of democracy
in this country we have to solve this
problem. For this purpose, | raise the ques-
tion, what should be the duty of the Gover-
nor. Mr Shantilal Shah has spoken about
the rights of the Governor. Under the
Constitution, the Governor has certain cons-
titutional functions, and certain constituti-
onal duties. When we refer 10 article 174,
we talk of the functions of the Governor,
but there are certain duties imposed on the
Governor under article 167, 1 draw the
atiention of the House and move especially
the attention of the Home Minister to article
167: the duties cast on the Governor. What
are the duties cast on the Governor ? [ shall
not take the time of the House in reading
the whole ofit, but I shall refer only to
sub-clause (b) of article 167 which says :

*t0 furnish such information relating to
the administration of the affairs of the
State and proposals for legislation as
the Governor may call for ; .."

This is the duty cast on the Governor. I
will explain. Kindly bear with me for a few
minutes. I will explain the real meaning
and connotation of sub-clause (b) of article
167.
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Let us go to the framers of the Consti-
tution, W hen this article was framed, certain
duties of Govenor were explained by
the founding fathers of the Constitution. I
shall read out first, only one sentcnce fiom
Mr, Munshi's observations. He rays il is
not the function or the duty of the Governor
to attend only parties, playing host at
supper and give lunch and dinners to
persons in society, Then, Dr. Ambedkar at
page 455, Vol. 11, of the Constituent Asse-
mbly debates; May, 1949, speaks of the
duties of the Governor, and in view of the
duties assigned to the Goveinors, we have
{0 judge the action of the Gowvernor in
accepling the resolution on the adjourn-
ment of the House passed by the House
and proroguing the House. Thercfore, 1
am reading from Dr. Ambedkar's statement.
He says :

““A distinction has to be made between
the functions of the Governor and the
duties which the Governor has to
perform.”

My submission is that although the
Governor has functions under article 174,
even then, a constitutional Governor as he
is, has certain dutes to perform. His duties,
according to me, may be classified into
three classifications, First, the Governor
has to see that there is a Government
constituted according to the wishes of the
people. Secondly,-1 am specially laying
emphasis on this second duty and am draw-
ing the attention of the House and the
attention of the Home Minister to this-the
second duty which the Governor has, and
must have, is to advise the Minisiry, to warn
the Ministry to suggest to the Ministry an
alternative and to ask for-1 am laying more
emphasis on these words-a reconsideration,
Why is it that I am emphasising these
words 7 It is because the Haryana Assembly
was summoned on 13th February, 1970,
Then, on the 27th, it was adjourned ; it
was originally to continue up to 4th March.
Under article 167, sub.clauss (b), the Gove-
rnor has to see to the work that has to be
carried on, the legislation that could be
pasted by the legislature. According te
article 167, the procedure was laid dowan,
An agenda was fixed. The timings were
fixed and the Assembly was to continue up
to the 4th of March. All of a sudden on
27th February, the House is sought to he

adjourned sine die. In that event, the
Governor should have ceitainly asked the
Chief Minister to reconsider the question,
because the Governor is not the repre-
sentative of any one party, but of the people
of the State as m whole. It was his consti-
tutional duty to ask the Chiel Minister to
reconsider his decision for a djournment of
the Assembly. I am not reflecting upon the
Governor ; 1 am more concerned with
future actions. Suppese in a State a party
which has extra-territorial loyalties comes
into power and the opposition decide to
move a no-conflidence motion against the
Goveroment, which is accepled by the Spe-
aker. Theo very cleverly the Government
can have a motion adopted for adjournment
of the Assembly sine dic and with impunity
and it can carry on for six months. What
will happen then ? That should be the
serious consideration to which we should
apply our mind.

I cannot be a party (o Mr Nath Pai's
motion because it secks to condemn the
Government. But | would certainly ask the
Home Minister to educate ..

AN HON. MEMBER
Governors

: Educate the

SHIR R, D. BHANDARE : .. because
more educalion is mnecessaty under the
Constitution. Duiing the last three yesrs,
we have been watching the performance
of the Speakers and Governors of different
States. Therefore, my speech must be taken
as having an educative value and not cond-
emning anybody Mr. Nath Pai has moved
a substaniive motion. If it had been a
motion under rule 193 to be talked out, 1
would have supported it. But as itisl
cannot be a party to his motion.

SHRI RANGA (Srikakulam) Sir. 1
am inclined to agree with my friend, Mr.
Shanti'al Shah in the soggestions he has
made to the Home Minister that there
matters should be referred to some jurists
and also with Mr. Bhandare that the Home
Minister as well as oursclves should try to
educate ourselves and the Governors also
should try to educate themselves and see
that they do exercise thelr powers in a more

sensible and democratic manner which
would redound to the credit of the inst
tution of Governorship and which woul
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[ Shri Ranga ]

be useful to the observance of constitu-
tiopal propriety. Iam not a lawyer and
I am thaokful to our lawyer friends who
have spoken. But I do wish to plead guilty
for having done something wrong along
with some other members of the Consti-
tuent Assembly.

At the time the Constitution was fra-
med there was a proposal that the institu-
tion of Governors should be thrown open
for election and that Governors should be
elected by the people in the respective
States. 1 was also a party in makine that
move, But then it was urged-and we asce-
pted that--that, in that case, the integrity
and unity of this country would be in
danger, we must be prepared to place some
confidence in the Union Government, and
the President above it, and see that these
Governors would not be merely tools in
the hands of the Chief Ministers, because
who knows who would be the Chief Minis-
ter and what sort of a person a Chief
Minister would be, And we have come to
have a lot of expericnce of the Chicefl
Minister also, Therefore, we agreed that
the Governors might be appointed by the
President,

Now what is the position of the poor
Governor 7 He has been given so many
powers; he has got his discretion which
cannot be chullenged. But is he really free
to exercise his discretion 7 No. My hon,
friend the Home Minister had said that he
must accept the advics of the Chiel Minister
But, at the same time, the same Home
Minister was also resp 'nsible for saying--
‘I speak subject to correction -when he was
quoting something from the Constitution,
that the Governor alone has the right to
appoint the Chief Minister and, on ths
advice of the Chief Minister, he has to
appoint the other Ministers Then he said
that whoever ha: that right has also the
right to dismiss the Minister. Then he smi-
les and laughs and thinks he has scored a
debating point. Very well, the Govsernor
has got this right as well as the other right.
But if fhe Governor has got the right to
dismiss a Chief Minister, on whose authority
does he do it 7 On the authority of the
President, Thrugh whose advice? The advice
of the Home Minister. Who appoints the
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Governor 7 The President, but on the advice
of the Fome Minister,

Then, whenever the Governor wants to
summon the House, has he to wait until the
Chiel Minister allows him 7 That is the
Constitution, so say the Home Minister,
But In actual practice what happened in
West Bengal ? Some people questioned
whether the Chief Minister had lost his
majority. Therefore, the Governor said
“look here, this is the demand ; therefore,
you must call the Assembly as soon as
possible™ . A date was fixed by the Chiefl
Minister. But, according to the Governor,
that was too far. So he told the Chief
Minister *'you must fix ao earlier date™,
The Chief Minister did not agree. Then
the Governor himself indicated a date on
which, hc said, the Assembly should be
called, The Chiel Minister was not agrec-
able. Therefore, he was dismissed.

So, where is the helplessness of the
Governor 7 The Governor became all Power-
ful. He was acting in his discretion and
not on the direction or decision of the
Chicl Minister. He was behaving as if he
was acliog oo the advice of somcbody
else. Who is that somcbody else 7 There is
the poor | resident, who is over everybody,
and through the President acts the Home
Minister. Therefore, the Governor has
come tobe a kind of toy in the hands of
th: Home Minister and the Government at
the Centre.

If everything goes well and if the Home
Minister is a conscientious man, and he is
not too much troubled over the party affi-
liations in the various States, and il he
behaves in a statesmanlike manner and
conscientiously  with due regard to the pros
visions of the Constitution and also the
spirit of the Constitution, as my hon.
friecnd Shri Nath Pai had referred to, it
would be all right, That is what we also
thought in our common sense when we
placed all these powers in the hands of the
institution of the Home Minister, Unfortu=
nately, this institmiion of the Home Minister
has also become a useless one, a powsrless
one, an impoient one.

We know what is happening in West
Bengal and various other States. Wheo-
ever it suits bhim, be comes back inte light,
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then he says 1 am the monarch of all that
I survey'. But when it does not suit him
or when he finds himself completely help-
less, either because he does npot enjoy
the confidence of the Prime Minister, or
because he does not find it convenient 1o
topple a Ministry which ought to be toppled
snywhere, in any State, then he says
4] am helpless,who am I, it is the Govcinor,
it is the President ; you look at the Cons-
titution".

That is why 1 am unhappy over the
suggestion made by Shri Shantilal Shah,
an exc:llent suggestion as it is that there
should be a Committee of jurists, Did we
pot have 8 committee of jurists to go into
the question of defections 7 What has been
the fate of their recommendations 7 Afier.
wards, did we not have a committee of all
parties, the highest powered committee,
on defections ? What has been the fate of
their report 7

What is happening everywhere 7 There
are Ayarams and Gayarams. These Ayar-
ams and Gayarams, siarted from Haryana
and, unfortunately, it has gone back to roost
What is happening in Haryana, God only
knows. Who has got the majority and who
has not, we do not know. They have adjour-
ned themselves.

In certain areas in my part of the cou-
niry, somebody wants to commit a murder
and, therefore, he arranges everything
in the hospital with the doctors, the nurses
and everybody, He is supposed 10 bea
gick man in the hospital. He remains there
but overnight he goes over to his place of
residence or somewhere where he wants 10
play mischief, gets the murder committed
snd then afterwards he goes back and the
alibi is accepted.

17. 21 brs.

[MR. DEPUTY. SPEAKER /n the Chair.)

In the same manner a few months
before what had been imagined and offered
as a poseur has come to happen in Har-
yana. A poser was placed not only before
the poor Iostitute of Constitutional
Studies but also before all the Speakers all
over India and they were all made
to commit themselves to some particular
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line of action keepiog that before themsel-
ves. The politicians who were interested in
this have enacted this drama. Unfortuna-
tely, your friend, Randhir Singhji, the most
brilliant man, now comes into trouble
unneccssarily and he finds himsell in the
position of the Speaker. All this is done in
spite of himself,

Now what is to be done 7 There Shri
Bhandare’s advice comes in, What is the use
of Shri Bhandare quoting that the Governor
has the duty to ask Chief Minister to recon-
sider his action when the Home
Minister s not prepared to act, allow,
prompt, advise, help the Governor from
behaving in that manner ? The Home Minis-
ter is not prepared to acticn that advice,
Why ? He keeps his own counsel. Oanly he
quotes lots of laws here in a very glib man-
ner. He must have done it in the same man-
ner io the courts also, I pity the judges
who bave had to deal with bim because
he does it in such a clever and cute man-
ner that anybody can be taken io by his
casy cloguence.

But that is not the way in which this
counlry isto be governed, and this Cons-
tlitution is to be implcmented. This is
not the manper in which the Home Minis.
ter has got to behave, This institution of
Home Minister is very ecxallted one. We
wanted it to be one like that when we
formulated the Constitution and placed
all this power in the hands of the Presi-
dent and the Governor,

The Chief Minisier is not free to choose
his own Governor. Quite righily so because
today there is one Chief Minister, another
day apother Chief Minister and God only
knows the third day the earlier man may
come back agsin. Therefore we did not
wanl to give that power to him. We wan-
ted to have & convention and Pandit Jawa-
harlal Nehru agreed with us when we
were working together in i(be inner cou-
ncils of the Congress. He was good enough
to consult the Chief Ministers before he
made up his own mind ; therefore, he
used to ask for a papei of pames and so
oa.

SHRI SEZHIYAN
is dooe.

: Even now that
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SHRI RANGA : All that has been dis-
pensed with. Oaly one ministry has been
obliged and that is the West Beogal Minis-
try. They have got their own man who is
prepared to do whatever they want. But in
all other cases the Home Minister is the
intermediary instrument because the final
instrument, T think, is the Prime Minister.
The Home Minmister has got to stand all

the criticism but he is helpless to do any-

thing.

I want to give the present Home Mini-
ster some advice. Let him resign and ask
for anoth:r ministry. Then he will be able
to retain his reputation. It is a very unenv-
iable position that he is holding. He is
obliged to take so many wrong decisions, so
many unwholesome and immoral decisions,
But what can he, poor man, do? He has
8ot to remain as a minister. Therefore he
must accept the decision of the Prime
Minister,

SHRI MANOHARAN
onal and pot immoral.

: Unconstituti-

SHRI RANGA : “Immoral actions"
I am saying. He is not immoral,

If he wants to continue to be a minister,
let him ask the Prime Minister to shift him
to some other ministry which would be
less onerous and which would not oblige him
to go on doing these things which are not
congsistent one with the other. When all these
action that he has taven over all these var-
ious States in regard to this institution of
Governorship were to be reviewed very
carcfully--let him review them himelf not as
Home Minister but as Shri Chavan the
patriot-he would be able to see that it does
not redound to the credit of the institution
and position of Home Ministership of this
sreat country.

ot oy Wias (vodiy) ;- SUTSAE
wgrea, g fs weaw sgisy ¥ gw faarg
93 ¥q aatxd am€ § & 97 matoal
£ qrzr 9T W F fAu QO ST A
A wig w7 saw fewrr wgar g0
TATT BT HTAFT A7 qreAAd & ISAAN
sraray ¥ qgT 91 @) SEgIA 99AT T
Frofa fray wr s frelt WY soamr w7 91E
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Faqr 1€ dar wfan daar wWLE
fag &Y #3F g7 gAY 74 < o GFav |
T4 Frum ¥ 3z wgar qgar g 5 w0
et wsaer 7 ofr 91§ g wwre w wfan
ags giferd aroa gAYTE WY
gity F12 & Faofz & wgare A @
@r qFdl 3139 F fAq garw gar W
|FTT & 1 T9 & wig @9 § gg Y wEgAr
sigm & gai waw  gwaw fag
fasat 7 gzaf 97 grarr & Awa«r 39
& @raX wrar 8 37217 Taq qg arTwE :

“The adjournment of the House after a
date had been fixed for No-Confi-
dence motion was not proper al that
time."

| gAIR weae wElanw X ag wgr e
Y gTAAT & | § Iegia QEr §T@
# ox fr wfaerg 1 geare frarudE
a1 37 g9 979 wqfrg £ & gy
Frgardl &Y | F ag ot #gAT wRar §
fegg ATl A @ IO AW
oy fayr 81 fzsga <Y dotra Wi gTam
¥ 9ga WOH ¥ G@AAT ¥ IN A
faar & fF o 33 qwwm & gor §
gz wa wifwa @ W wifew 31 ag
oY wgar qrgar § & @A |94 |y war
2 f5 g7 &g At weq 9T qdwifas efer
¥ frare w¥ 7Y fr g% o wogTO AW
1 gg a% 9% § @ qmn, A wgr|
¥ qTE) T A & WA o G o
7q ¥ 3-31% ag sar fs e gum
#r fagra awT @ TEqTT I T4 FTAR
qrar fre qadr & fag wi s &
et axr ot ? & gz feamar wrgan g,
wx FaaTy &1 AryAr faweac 1968 &
W wzA & fawrendla wrar ar av S5
<sgrar A 7 w91 F6 ool § aaq
¥ werT a-ag favia faar war § fe e
ara #Y g 5 Fedt it <9 & a9 agaa
pur ol § v e ¥ eRCER W
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¥ 8earg § WRT g | | § =g
qTgT & Yg a%ar § weasl & 3« favig 11
wraifeag W & fqo gt dfaem &
T & & fag qmr S ar o
g1 97l A§ @T g A F wEIT
¥i9 39 § 4 997 2« ¥ fav §1€ veAr
oY Iorg |AFAAT AT & T F 39 w1 412
femrar argar g, ofeas Fad @ gar
gatgw gza #Y Wl FEA aaw &
qray T &t A ANd @ @i, sfea
ag gadt @ agt @ faadr fs ag andk
&2 &1 37l wag wd@ra fear o fs
wege} Frag ot favig g fr fedt am &
" 71 qEId qu & wrg agRa g ar
agf, 39 &1 qdwm @279 F @I @
WYX uF gearg & weRT 2w & wAr
argar g, aré 5@ arr &1 @ ar @ g
fF wsagra mEEa & sa 4y "I F1
warana frar § at #ar fama 3 marsy
&t wegia qer fear 2 oar aff Frar g ?
# quar wrear ¢ mfat w3 1§ 729
ufafrsa w& & fan w1 wafna
TAT £ A1 997 I§ o A qg ¢ & 139
& 57T A g Y wif qraedt Ay 2
f& az fafzsa =1 ¥ garaa 53 7 gra
174 %1 933 & gz faaga &5 aw7 18
wgrar f& fedl Y usanrs & v a
ara &t qrasAY 2 oar 94 #® fag glyand
g ag mea & wufafma w17 § fao
wqfry 717 & ar gia gqAraATA 6% 7
afew & ot wietque wAEEr 47 fodm
qg 1zr4r fya o« Tma X w oam
o wrAT @Rz sz fean § siedigque
gitradt § o7 58 grer o faar s @
g1, 38 g9 A T ¥ 5@ F araew §
agt 9T oY 7 a1 3w N Fazi 0 IgA
wear argar § | & siEtgTr adeaEr
¥ fedz & areqa 8 w1 556 ¥ I3 A
wT T E | TR FEr 47—

“This isa fairly serious matter in all
democracies. There have been instances
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in various demogracies, even in our
own provinces sometime wheo a cabi-
net :ccking to gain time against the
motion of censure being brought . . »

“When a cabinet seeking to gain time
against a molion of censurc being
brought against them , , ™

38 4y 4 TI99 7 FiElque gavady
% eA a1q 9T #:3g 9% f¥a1 a1 f& aq
fedl 2o & qrq agua agr @, wedy
wsafuaa o1 ag war 51 ag ag TIAY
% 3@ wlawiz #1 fF 9z garaqrT s 2
FE9qI /T 1 g wgrea, ¥ ag
¥gar wzar g fr wwr wmg owr qar g
@7 g7 usgmEl & g owfywrd & @i
¥ famrr 77

&t TrEATe mewt (72A71)  ITreger
aglza, wrar v 3 IgH * @47 @Y
L N

MR. DEPUTY SPEAKER : There is an
half-an-hour discussion listed for 5 30, but
we cannot leave this  discussion in-
conclusive,

=t URIEATT MENY © GI9 AU T
w73 ofw a¥ § 5T Wy §1 owAx
i AfY Sar=za § A ea 5y frdy
za faa & fag <a difag.

SHRI NATH PAI :
neit ?

Why npot postpo-

MR, DEPUTY SPEAKER : Kindly
bear with me. I am sorry, I looked into the
order paper. The balf-an-hour discussion
has not been fixed at 5.30. It will only be
taken up at the end of the present discus-
sion, Therefore, I think we should conclude
this debate to-day and after that take up
the half-an-hour discussion,

SHRI RAMAVATAR SHASTRI : At
what lime will the half-an-hour discussion
be taken up 7 You can postpone it to some
ether dey.
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ot sty sitgw © I9TeAe wERa, §
fadza &7 wgrar f5 24 &faam
gITHl 9y w3 9q7 a1 a9
A & wag) 9T ATAT 2, qT I AT WIEAT
9T At fare w@r 8 1 & wszror WzA &
qaAr Jrzar g fs afqar 8 qrosi &
TIHIT T F1E Y A7 6 WA F Arx
gFFT S faaz & w7 garea w3 faar
ama 91T 5T 6 7@ & war DAy
IAFT S faqz & arz gawr wofra 51
fear sz @) ag @faum & F27F wgan
waf & g &Y gw IW A araw 71
grad F10 206 g0 gaF DY 9N @A
t, mF I N fegz @ 99 w1 gEA
w0 w7 gfearmr faura aar & w22
sfagara 71 wears fasrodra a1, g
gt & weqer 48159 7 A1 291 ¥ "e-
afy & arg sa®r 7 Fqa e fear
ar, afes sa% fAr & fag 3 a4
wrdre ag &7 & 9f 1| a3 & srAAr qrzAr
g 5 sar oz weaer w1 wdeq A arar
AT ¥ Faeq Ad a1 5 3 vw am
FY @, |,

SHRI RANDHIR SINGH : Point of
order, Sir. Can he cast aspersion on the
conduct of the Speaker of the Haryana
Assembly ?

ot stwrr maw ;- gitw F¥E F A
wgr ¢ fF wfan 1 9w fear o
qwAT 1

ITiege wateg, & oz fadga 0
WA 6 w31 Foet Y @SA & wnaw
&7 g1 fFaY it TsUIrR w7 ag H9 o4 AN
¢ 5 ag a7 3 Fr dfag™ & sTUwi &
FIT @ A, afew IaFr wraami & 7
At g atg & was fear arar & 1 wifax
wfagare weqra w13 #71 sar ILeq gar
8, feq gwrT &) feafa & fao wa fraw
& qAraT aqr § ? wa fa Y g9 v\ A
& gAY T & R 1 T F@ A
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TA & ag WIAT AgHA AT 5T YA X
g 9t drem Wld wmaizr fag fe
zfrarmr fagra qar & [tad o fag
W 72 THEEA F @I @ §, T
ag g1 f5 § zg aa ¥ gyAr aiar A
g §, 39 ¥ 9rq AF @A QT qar
AT ) g, =far Rt % 12 szew 99
aay &f=7 qiEf #1 Gz w7 A0 z+
# aifes 2Y 12 9- a7 g famga w%
fearf adf 2ar ar fs @t sy 4@ Fm=T
a2, az w9Ar agAa T4f o7 L.

SHRI RANDHIR SINGH : He is still
in the Congress. He is still in our party.

Wl slterr Wm0 9@ IR Ag
gAY &), aY ag gt A &Y 7 gAY
fF seei7 9z~ wfagam & gwarg & wfa-
1T #1 3199 & fogr g1 q9@ S F
39 %1 wf9wrT 91, Ig AW F AFF *
T @27 1 74T & 3717 arqw faar ar1
gz Y &7 ¢ f& waw) gq 9w F g6
17 g forw 97 afe gdem g asar
qr, afFa feafy g7 faaz s geemm
Fz=dr wAr 1 3% @ag 98 fegfa aq
T§ oY 13 5 TS FEATAT 2 AT agAA
#1 arai 451 91 WYL I9 GAG ¥ AU
w17 wfagarg & gearg &1 918 | 397 48
wegs 41 UIATIE &1 9dsg A ar fa
wa ag wearg faare & fag wrar & =i
35 97 fAaig g1ar 2% =g A& wear e
4g SEqTq T AT A & gar, AN
aAErQ & g At ag faftwa so @
ora Rar, fT 3 @@ arw w Ay Afad,
sy ag s fs 5@ us wfa@m gamr
wrar § @ ¥ 1 g 33 & fag 5
g 9¢ USY FA  ATAT &9 WIAT AGAA
dTargsr g @ F% Frow Agar
I9 & 7 faa rar | w9 gW gg wEa
& fr ngac & f@3 91§ s ad) asr
qr, W ARA W 1@ WA qF 6
I & w7 FEL TSyl A= qTE &
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U ¥ 97 T2 § Weqey o FAAT A
gl & 737 &) eafaa F7 fzar gl S
SHIT 99 gar7 & Nfrez fag w17 F 9
gl & §eq %) cafma w1 fagr-39 F arz
gl 1Ay ¥ fardra wdarfzar &Y, 39
2AY awErd §) fefenm frar | qq st
IR ) Fgr ar fr wdac ¥ fam wke
AT I a<r qr |

wifaT & & ag wgar wrgar § 5
2 AT a1 QY arz  agg-qa7 9T A
& A9 § fiye revarT agt € a1 qHa) o
Wi a7 w1 qar 3 fr 9w g¥ owoA
UsAAL ¥ faea fye feafaal & weax
wrEarfegY 97 frare s@r g@em W
gabe & ag feqfr mr of 2 f o) 2
AT §, IT & Fq7 wfuFrc F, 39 w0
1 E917 2, 39T aig franAr v
37 %Y feexiaadl mad ¥ sqreqr 1
q9G W1 74T 3 |

a7 dar fr oY e § wsEy &)
fayra @yt & usgoaY ¥ @t wmw
fz%, 37 & & A9 usgerEt A-Fwig &
usaqra F, 7 & wsamr ¥ W w2
& AT 7 FAT HIET A A
SIATATT AT § | W1 79 37 A £ fr
¥ ¥ awre & sfafafr § &
giw1T & sfafafy g 5313 ¥y g
wr srnfzay 1 mA==r #53) ga fiy
®a¥ g ) g FU g7 R ¥
&z ¥ gfafafy § ar fow wow & usn-
91 § ¥aw 37F) & wfy 394 i
L1 9w e @M, Ivrsay wEkRy,
AT F TSI A g wEr & fF v
@I ¥ Toding &1 froig 33 § 3 a9
AHT F TA19 F 19 SAwEAr A1 g€}
ol sHr MR & useiw ¥ gz wa
¢ 5 mgrus vt &g & faam &) @At
FT aF FZH1Y AR ¥ I ¥ {9 gl
Sk g e agd ww F UsgIw
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7 ag %71 3 f% 3= # 3fea fashra mar-
Far AgY & @ @ 2, NI AIFETT ITAR
arg Wz-wr3 1 Afa zad 2 g4 fan
& ag wgar wrgar £ & o ¥ oY ufuwre
& w1 37 7Y franaz &1 I 9T
TF g IAFY QT3 T IGrAtAA AE
FIA qT aF F17 AZ TI7 1 A0 aGgA ¥
s2af & zat zal €1 o T § o d
Frawr & faer § w@ fag 97 7y
farsrad +r sfaa g gwdr &

tafan & fagza s=ar & qug
I qEIE ¥ THAY &Y @, \@TAAA
frar 2 aY waAY w=ay 1 qui §%, wgf
Fr wiraAr & §AT B QA gAe
wfagara & seara 9U Tg9 $UF I 59 &
arg arg & oF WY gaTT AT ATRAT -
gark #fawa & wmrc Y 6 " A w1
AR g UF @A WAt AT K AW A 6
AR &7 NG T WEAT &, T grag F
A wy faad w1 gfawr & qova §@
¥rfaq ewaga & grargwr &, & Y
| Mg ¥1 o faw fagr gur ¢ froag
6 AEIA &1 §RHY w21 HT 2 71 4T faar
ara @ifs wegwa &Y awwrd faw faw
usdl § aga wies aqq a5 4 few a4
a1z ffarm & wuw) &1 75980 A W
#% | safae & srgar § s gart afagm
F T & HATHA HIF A qragawar -
oF A 6 TEA T 49T F7 FT & GEA
FT G497 IA17 &) wraggear § T gad
usgaray & afasrd 87 sarar 5@ w1
3% fAgmag s *r wawgwar &)
wiT ga% w9 wrq § gwwar §oawt 9T
T3AT FY gA g1 gART wfew &
SEATE 9T AgH F7 A6T 35T fadr 2+t
7Y @Y freraa & 99w g7 w1 sifen
FTAT FAIX FoEI0T HIgd & FNC T
T=arg AT fF ¥ dfagm 8 Tar Ag
s §, sy gmrsr @ £
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MR. DEPUTY--SPEAKER : Shri Rama~-
murti.

AN HON, MEMBER : This side also.

MR, DEPUTY --SPEAKER : The gov-
eroment side has exhausted its time and the
Home Minister would reply on their behalf.

SHRI BEDABRATA BARUA : (Kal-
iabor): The time may extended, in which
casc our quota will also incrcase.

MR. DEPUT'-SPEAKER : Wc shall see.

SHRIP. RAMAMURTI (Madurai): Wh-
ile moving his Motion, Shri Nath Pai talked
of the spirit of the Constitution, 1 would
also agree with the spirit of his Motion 1
do not think there will be two opinions in
this country that the action of the Chief
Minister of Haryana and ultimately of the
ruling Congress party there in getting the
Assembly prorogued is somelhing very
very reprehensible. 1 do not think the rul-
ing party here itself can justify that acl-
jon in any way at all. It goes against all
conscicncec that when a no-confidence mot-
jon is pending, the House should be proro-
gued,

SHRI RANDHIR SINGH : It lapsed;
it was not pending.

SHRI PRAMAMURTI: The Speaker had
abniitted it and had also fixed a date for
discussion, on the 3rd March. If the mot-
ion had lapsed, the question would have
been  entirely differcnt. Fortunately, the
Speaker had fixed a date also, March 3,
for discussing it, So il was exiremely wrong
and reprehensible-my vocabulary does not
give me a stronger word—for them to yet
the House prorogued. That is one thing,

But the question with which we are
now concerned is not the action of the
Chiel Minister which we cannol question
here because it falls within the confines of
the Legislative Assembly; the people there
are sovereignin this matter; if they get rid
of the Chief Minister that is entirely a diffe-
rent matter. It is not for us in Parliament
to do anything about it,

Shri Nath Pai had recourse to interpre-
tations of various provisions of the Consiit-
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ution. He talked of the spirit of the Cons-
ti tution, fraud on the Constitution, He said
he was not questioning the conduct of the
Chief Minister. but that of the Governor.
I am glad the Home Minister has taken up
the position that the Governer of that
State acted on the advice of the Chiclf Mini-
ster, and_so long as the avice of the Chief
Minister is within the conflines of the letter
of the Constitution, he has no other
option.

SHRI MADHU LIMAYE (Monghyr) :
He did not add that rider ; his statement
was absolute.

SHRI P, RAMAMURTI : That is what
it means, So long as the Chicf Minister was
tendering  advice within the letter of the
Constitution, the Governor had no option
but to accept and act onit. [ agrec with
that position. I only wish the Home Mini-
ster had taken the same position when it
came to the guestion of West Bengal where
the Chief Minister had tendered advice
that the Assembly should be called ona
particular day-1 belicve on the 9th Nove-
mber-but the Governor said, *No, il you do
not call the Assembly on a date before that
date, then 1 will dismiss you, I wish he
had taken up the position which he now
takes then alvo. Anyway, he has now
become wiser by events.

The othcr quesiion is that we have
been secing so many interpretations of the
Constitution by various friends. Shri Nath
Pai was going into panagerics on the various
provisions of the Constitution, on the spirit
of the Constilution and all that, Unfortuna-
tely, I am nol in a position to go into pane-
gyrics over this Constitution. After all, let
us remember that it is this very Conslituion
that is the cause of all this confusion. On
the one side there is a provision that there
should not be an interval of more that six
mooths between (wo sessions of an Asse-
mbly. Another provision is that the Gover-
nor has 1o act on the advice of the Council
of Ministers. Did not the framers of the
Constitution know that this Comnstitution
can be used as am instrument of conveni-
ence 71 dare say that the framers were
very wise people They were not unintelli-
gent  people. Extraordinarily imteligent
people were there, I sny they deliberately
framed (his Constitution, knowing that
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these things would happen. After all, we
must remember what the Constituent Asse-
mbly was, It was not clecled by a sovereign
people. It was a Constituent Assembly
accepted by the British Government, elected
not on the basis of adult suffrage, but on
the basis of indirect election by the Assem-
bises, which themselves were elected on the
basis of property rights and literacy qualifi-
cation. We know also how they were biassed,
what exactly their class attitude was, all
these things we know, That is why 1 am not
able to go into panegyrics over this Consli-
tution as Mr, Math Pai has done.

After all, we are concerned with the
prorogation of the House, The prorogation
of the House i« not the act of the Governor
alone, The Constitution says that the Gover-
nor has got to prorogue the House on the
advice of the Chief Minister. Therefore, it
is not a unilateral action of the Governor
himself, How are you going to separate
these two things and express concern only
over the action of the Governor when he had
to act on the a !l.ize of the Chiel Minister 7
I do say that th: Chielf Minister did not
act properly, he did not act democratically,
all that is true, but 1 do not think that it is
possible for us to separate these two aspects,
That is why T say that the proper forum is
the Assembly itself If that forum is not
immediately available to the people, the
proper forum is the p-ople of Haryana. Let
them gn to the peaple of Haryana and let
them agitate against this action of the
Speaker,

SHRI RAM KISHAN GUPTA : There
is sectlion 144,

SHRI P. RAMAMURTI : Even where
there is section 144 we are conducling move-
ments in spite of that, in spite of police raj,
in spite of military raj aod all that, There-
fore, they: should bring such pressure over
the Chief Minister to revoke this order or
mend his ways, otherwise the avalance of
the people's anger will fall upon him and
drown him, That is the proper forum. Why
should this Parliameat be brought into this
question 7 Thercfore, while I am all for
condemning the Chiel Minister, I will
choose the forum of the Haryana people
and oot the forum of Parlinment.

Proviously when quesilons of Bengal
and oibor things were discussed here, we
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agreed to it lest it should be said that we
were shirking a debate, but even at that
time we were of the opinion that these are
questions which could not be discussed on
the floor of this House. That has becn my
consistent position. Therefore, | am not
prepared to support this motion.

SHRI BEDABRATA BARUA (Kaliabor):
Mr. Nath Pai in his opening remarks said
that it was a fraud on the Constituiion and
thatwhat the Governor wenta gainst the
spirit of the Constitution and the acceptance
of the advice undermioed people’s faith in
democracy. [ should like to quote from
Hindustan Times today :

“‘The attempt to over throw the Bansilal
Minisiry last week had all the elements
of a thriller-knocks on the door, shades
in the night, cries, confession, promises
and concessions,”

It is in this context that we are discuss-
ing the whole issue, The candid statement
of the Harayana Speaker which has been
quoted by Mr, Nath Pai ought to have set
at rest all controversics about the legality
or the constilutionality or olherwise of
what the Speaker did, He admitted a mot-
ion of no confidence ; he also admitled an
adjournment motion. Mr. Nath Pai usually
quotes from May's Parliamentarv Practice ;
1 had never had any occasion lo « ute from
that book ti!l now. I take this opportunity
to do so. It says on page 35, Sixteenth
Edition :

“*Adjournment is wulely in the power of
cach House respectively ; though the
pleasure of the Crown has occasionally
been signified in person, by message,
cominission or proclamation that both
the Houses should adjourn ; ond in
some cascs such adjouwrnments have
scarcely differed from prorogations.
But although no instance has occurred
in which either House has refused to
adjourn, the commuanication might be
disregarded.”

The effect of prorogation is to suspend
all business until Parliament shall bc summ-
oned again 1 do oot think that this includes
anything except impeachment. So, it susp-
ends the business before the tlouse inclu-
ding the no confidence motion, In fact Mr.
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Nath Pai is aware of this fact and that is
why he has taken shelter under the pow-
ers of the Governor, the President or the
authority of Parliament,

The point that I should like to stress is
tohis, The Governor of a State is a symbol
and an agent of the Central Government.
Under article 163 heis to function on
the advice of the Chief Minister and the
article also speaks about the exercise of
discretion by the Governor. My respected
colleague Mr. Bhandare says that he has
powers similar to the British king and he
says that it is also aquotation from Dr.
Ambedkar ..{Interruptions.) 1 do not know,
Can the Goverror require the Chiel Mini-
ster to do certain things 7 I do not find
any mention of it in the Constitution. The
State Assembly is not a local body ; it is
also part of the sovereignty of the people
of India, Anything done in the state legis-
latures must not be debated here, That
point had been stressed by many Members,
The role of the Central Government has
been criticised for the action of the Gover-
por or the absence of action as in this case.
Any action or abhsence of action by the
Governor is bound to be criticised by one
party or the other; no action can be neutral,
Such actions affected us also. Our party in
U. P. requested the Governor to ask Mr.
C. B, Gupta to face the Assemhly at an
early date but Mr. Gupta insisted that it
would be on the lith February. The Gover-
nor's decision was against my parly, at

that time. My party did not come here and .

shout, and it did not do all the type of
things tha' somie Members on the other side
have done. But it has happened in any case.
(Inmterruption)

MR. DEPUTY--SPEAKER : There is
very little time left.

SHRI BEDABRATA BARUA : So, the
only position is, when the adjournment
motion was passed by the Assembly, by
implication it means (hat there was the
mojority ; it was an exprersion of confid-
ence in the Government ; it was the leader
of the House who proposed it, and I do
think that if there is a possibility of misuse
of authority, certainly we will lay down
rules by which we can restrict this power for
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proposing an adjournment. But once some-
thing has been recommended and the Chief
Minister has proposed it and it was carried
out in the House, 1 do not see how the
head of the State, the Governor, can compek
the Chief Minister to refuse it. In any casc.
it was not thc decision of the Chief Minis-
ter. It was a decision of the House. It was
a decision of the Haryana Assembly that
the House be adjourned. It was passed
by a majority vote. How can a Governor
g0 against the Assembly and say that this
adjournment was not in order and ask them
to continue with the House 7 It would be
creating a first-rate constitutional crisis. So,
I think that this motion is not in order,

SHRI SEZHIYAN (Kumbakonam) : Sir,
the motion moved by Shri Nath Pai raised
a very perlinent and wrgent constilutional
question on the role of the Governor and
the powers vested in him. Often times,
we have found that the office of Governor
has been misused and abused, That is an
advantage of the ruling parly here. On
many occasions, persons who have been
shunted out of politics, who should be in
a retired stage, who were to be sent to the
sanatorium, came to occupy gubcrnatorial
positions in various States.

Coming to the constitutional position,
Prof. Ranga began his speech by saying
that as a founding father of the Constitu-
tion, he felt very sorry of the powers given
to the Gevernors, Ie said that at that
time they wcre not aware of the powers
that they had given to the Governor. At
that time, Dr. B. G, Kher, speaking in the
Constituent Assembly on the 30th May,
1949, sounded a nole of warning and
said:

“] want to submit to the House that
a Governor can do a great deal of
good if he is a good Governor and he
can do a great deal of armif heis a
bad Governor in spite of the very
limired powers given to him under
the Constitution we are pow framing.
The powers that we propose to give
him and the functions that we assigo
to him are very few, such as summon-
ing and dissolving the Assembly, to
give coosent to the Bills, to act as
representative of the State, to nominate
the Premier after the general election .."”
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The powers that were given were those of
summoning and dissolving the Assembly,
nominating the Premicr. that is, the Chiefl
Minister, and so on were thought to be
few then. Those powcrs are wvery large
and very huge nowadays, It is one thing
to say that a thing is unconstitutional,
and it is another thing to say that it is
undemocratic. Most of th: verdicts given
by the Governors are constitutional, but
they aie undemocratic Where does the
mistake lic 7 It lizs in the very Constitu-
tion itsclf, because the Constitution
provides so much power which is arbitrary,
powers which are not being defined, The
functions and the guidelines for the Gover-
nors have not been  defined so  far.
Therefore, there is discretion left to the
Governor on  these  points This is the
position we have consistently held: that is,

the Governor shoull not  be allowed to
use his arbitrary  powers, whether it is
constitutional  or  otherwire, That is the

safeguard for Indian democracy,

Even at the tima when the West Bengal
siluition came to bhe  discussed  in this
House, my party and I took the very strong
positisn that we should not disenss what
had happened insife the  Assembly of a
State, otherwise, the  Assembly may also
take up the discussion of what is happening
here in this House

Now, Mr, Chavan said that the Gover-
nor has got the power to dismiss the Chief
Minister if he is sati<ficd that he does not
cornmand the majority, Even then, 1
raised the question, who is to test whether
the Chief Mini-ter has lost the majority 7
Is it the legislature or the Governor in his
Raj Bhavan 7 Any number of signatures
by legislators also dors not help. It is the
properly constituted legislature alone that
can decide it, Since we are forbidden to
discuss Haryana Assembly, [ will take a
hmypothetical case where a Chief Minister
is ahout to losc his majority or is conscious
that he has lost the majority. Or, during
the interscssion period, he feels that he
has lost the majority but refuses to summon
the Assembly This is a great lacuna in
the Constitution which only says that
afier the end of one session and the comme-
nzemen'! of another, more than six months
should not clipic. We shauld plug this
loophole,
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The Asscmbly functions under two
things: its own rules of procedure and the
Constitution, As long as they act under
these two things, we cannot question any
decision of the legislaturc even if it is bad,
It is for the legislature to undo the mis-
take they have done. The rules of procedure
should be amcnded and the Constitution
also should be amended.

Mr, Nath Pai quoted what happened
at the Speaker’s Conference. There, Mr.
Sanjiva Reddy said:

“The Constitution gives a right toa
Chiel Minister to recommend to the

Governor the date on which 1he
House should be summoned. This
right of the Chief Minister or 1he

Cabinet is absolute. | understand that
in some States, as in Lok Sabha, the
Chief Minpister fixcs the date after
consulting the Speakcer, I should like
this convention to be extended to
other States where it does ot exist
al present.

The Governor may suggest an alierna-
tive date but it shou'd be left to the
Chicf Minister ur the Cabinet to revise
their decision or not, It may be argued
that a Ministry which has lost its
majority in the Asscmbly may try to
avoid the summoning of the Assembly
for the maximum period of six months
allowed to it under the Constitution and
both the Governor and the Assembly
may find (hemselves powerless to
intervene in the matter. To overcome
such a contingency, as arosc in West
Bengal, 1 feel that a convention should
be adopted that in case a majority of
Members make a request in writing that
the Assembly should be summoned on
a particular date, the Chielf Minister
shall advise the Governor accordingly.”

But I do not believe in the strength of
cooventions, It should be made a statu-
tory obligation Whenever a majorily or
even 30 or 40 per cent of the legislators
want the Assembly to be convened, it
should be convened within a week 1 do
not accept the plea that the Governor
should act agiinst the advige of the Chief
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Minister. In this case i may be all right,
but it will pot be right invery many other
cases, because otherwise the Governor may
act ogainst the wizhes of the elected repre-
sentatives of the people. Therefore, the
rules of procedure and the Constitution
should be amended to remove these
lacunae. We should make a constitutional
reappraisal of the functions and powers of
Governors and define constitutionally those
functions and powers precisely. The Cons-
titution should also be amended to the
effect that whenever the requisite number
of legislators want it, the Assembly should
be convencd within a specificd short
interval. We should also have definite
provisions about prorogation, dismissal, etc,
It should not be left to the whims and
fancies of the Governor, As Dr. B. G.
Kher said in the Constituent Assembly,
a Governor can do a great deal of good if
he is a goad Governor and he can do a great
deal of mischiel il he is a bad Governor.
As long as this arbitrary mnature of the
Governor's powers continues, this question
is bound to arise again and again Oa 1he
first day of this session we discnsscd the
role of the Governors of UP and Bihar.
Today on the tenth day of the session,
we are discussing it again  Therefore.
again  and  again this  gucstion is
going to come before the House
Unless we conslitutionally define the func-
tions and powers of the Governor, there
will be no end to these things and they
will come up agaio and again, because the
welfare of the State, the decision of the
Assembly or, for the matter of that, of the
Chief Minister, cannot be left to be decided
at the discretion of the Governor.

Coming to the particular problem of
Haryana, I do not know what the Gover-
nor should have done, If he had not acce-
pted the advice of the Chief Minister,
then also there would have been cor plaints.
Whether the Chicl Minister comminds the
majority or not is another question, That
can be tested and decided only by the
legislature. If the Chiefl Minister tries to
postpone the decision by adjourning the
House, it is very undemocratic and it is
against the spirit of the Constitution,

Unless we amend the Constitution
suilably and also the rules, the arbitrary
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nature of the powers of the Governor will
be an open question and  these difficulties
will continue. Meanwhile, we thould not
over=step imto  the demain  of the State
legislature. While T am very much concerned
of the constitutional positicn, 1| am more

concerned with the sovereignty of the States
and their lcgislatures,

SHRI VASUDEVAN NAIR (Peermade):
If the office of Governor is under fire the
hon. Home Minister has to hear a part of
the blame. In fact, a major part of the bla-
me for the present state of affairs will lie
at the door of the Home Minister, Tt isa fa-
ct which cannot be denied that at the time
of the crisis in West Benanl the Central Gove
ernment definitely tried 1o make use of the
institution of Governor  for  ils
ends,

partisan

Now my hon, fricnd, Shri Nath Pai, is
trying 10 give a definition to the role of the
Governors. We politicians, would like the
Governors to act in a way  waich  will suit
us. Whenever there is a political  crisis we
want the Governor to act in o way which
will help our respectise  parties, We have,
unfortunitely, come to that pass,

My hon, friend, Shei Barua, referred to
the crisis im UP. For nearly  two  months,
my friends on may right went on paying
compliments to the Governor of UP for
helping Shei C. B Gupta to continue in
office. I would say that the Governor of UP
was well-advised at that time to accept the
advice of the Chizl Minister of Uttar Pra-
desh in spite of ecriticism from various
political circles. Because, the position of
my party is that the Governor is only a
figurchead, The Governor should not take
up any other role to  himself, Under the
Constitution he is notl cxpected to do that.
Whenever he was cxpected to do that,
from whatever quarters he was expected to
do that, he ran into trouble. When the
government tried to make him do that, the
governmen! ran into trouble. When the
other political parties wanted to make use
of him, they were liable to citicism,

I hope my hon. friend, Shri Nath Pai,
did not want the Governor of Haryana tlo
play a political game. After all, in Haryana
a political game is going on. Ewverybody
knows that. It isall part of the political
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game and it is as clear as day light. But
if Shri Nath Pai wanted the Governor also
to play that game, we cannot agree with
him. [ agree with my friend, Shri Rama

murti, that what the Chief Ministes of
Haryana did was politically a very shabby
thing, The image of the ruling party in Har-
yana has suffered tremendously becausc of
that, No ruling party should resort to such
mean tricks. Ther: is no doubt about that
-wo|futerruption). But, at the same ume, |
should tell Shri Sheo Narain’s party and
others on the right that there i no use
blaming the poor Governor there,

SHRI SHEO NARAIN (Basti) : We
will never appoint such men as Governors.

SHRI VASUDEVAN NAIR : Because
their difliculty was that they did not  have
suflicient unumbers by the 2/th  they
wanted o gain time till the 3rd. They
thought, they would be in sullicient numbers
by the third, That was their dilliculty.

SHR1 RANGA
fixed the date.

The Speaker had

SHRI VASUDEVAN NAIR
not speaking about the Speaker at all. He
fixed the date but, at the same time, the
Speaker made aoother offer, namely. that
he would take up the no-confidence mwtion
on the 27th itself. That could no! be dis-
cussed as, there was no use discussing it
because he numbers were not there. That
i3 quite obvious. Naturally, some people are
being disappointed. For the time being Shri
Bansi Lal may have a little relizf. The game
will go on. Political chess is being played
by everyone, The result will be out after
some days. But as loag as the Chief Mipi-
ster, as long as ther¢ is no resignation of
MLAs from the ruling party-at  least in
West Bengal there was such a reportin the
newspapers; in the casc of Haryana we have
not even seen such press rcports . . ..
(interruption).

+ 1 am

SHRI SHRI CHAND GOYAL :
wWas.

There

SHRI VASUDEVAN NAIR :
for others to say.

That is
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As long as that is not there, that Gover-
nor, according to our way of thinking, had
no business to meddle into it. Of course, in
betwezn the Governor and the Chief Mini-
ster, privately they can discuss; the Gover-
nor can advise and he should, of course.
advise; he should use his wisdom and good
sense and all that to persuade the Chiel
Minister to do the correst thing, But more
than that the Governor should not proceed.
That is very clear. A Governor has no
businces (o discard the advice of a
Chief Minister in any State in India,
The Government of ladia, whether it
is a Congress goverament of the
ruling party or a Congress government of
the Opposition or any other government of
any shape, at least let us make it sure that
the Governor should only accept the advice
of the Chief Minister who is in control of
the situation, If that proposition is accepted,
I think, there will not be any trouble and
the Governors will be safe from alt kinds
of abuses that arc hurled at them
today.

SHRI RANGA : 1t will apply to their
successors also.

SHRI VASUDEVAN NAIR : As far
as this motion is concerned, my only diffi-
culty is that, although my hon. friend has
framed it as carcfully as possible, in spite
of that, if the House adopts such a motion,
it will set a bad precedent because the spirit
of that Jdecision—again the spirit comes in—
will be an encroachment on an entirely State
sphere and a reflection on what  happened
in the Legislature of Haryana We do not
want to be a party 1o that kind of ap encro-
achment on the work of any Legislature in
India and we should mot award any kind
of reflection on the work or decisions of
the Legislature. As Shri Ramamurti has
said, the pcopic of Haryana have to agitate
against this, The pzople of UP had to agi-
tate against the decision of the UP Govern-
ment or the Governor of UP when the
Assembly was convened afier two months
or something like that. It is enlirely a
matter left to the people of the State and
their MLAs and their Assembly. This is got
the forum to seitle their scores, S0, thisis
not a fortunate precedent that we will be
selling up if we are going to take a deci-
sion on a matter like this.



359 Prorogation of

**SHRI J. H. PATEL (Shimoga) : Mr.
Deputy Speaker, Sir, we arec now discussing
in this House certain important matters
relating to the situation in Haryana. Two
points are involved here. Firstly. the Spea-
ker’s decision to adjourn the House sine die
without allowing the no-Confidence motion
to be taken up in the House for discussion;
secondly the Governor's improper action in
agreeing to the prorogation of the Assem-
bly.

Now, when we are discussing thesc
matters, I would like to state that for the
last 20 years the Central Government have
not been following the provisions of the
Constitution in letter and spirit. This has
created an adverse effect on the people inas-
much as the common people are losing faith
in the democratic set-up.

1 am reminded in this connection of the
ex-Speaker's observation that it was the
paramount duty of the Speakcr, whatever
be the subject matler under discussion, to
place the entire issue before the House for
its decision rather than himself taking an
arbitrary decision in the matter He made
this observation in the context of happenings
in Madhya Pradesh and West Bengal Assem-
blies in 1967 At that time Shri Chavan
interpreted the provisions of the Cunstitution
to suit his convenience and held that the
Governor or the Chiel Minister was all
powerful in these matters,

1 would like to quote, in this connection,
Article 163 (1) of the Constitution which
reads as follows ;-

“There shall be a Council of Minis.
ters with the Chielf Minisier at the
head to aid and advise the Govers
nor in the exercise of his functions,
excepl in so far as he is by or under
this Constitution required 1o exercisc
his functions or any of them in his
discretion,™

I would like to ask why the Governor
of Haryana bad not used his discretion in
strict conformity with the provisions of the
Constitution. It is for the reason that Mr,
Chavan wanted Mr, Bansilal's Ministry to
continue ? It is not only the Judiciary or
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the Legislature which has to uphold the
Constitution, but the Exccutive also has the
paramount and sacred duty to act strictly in
accordance with the provision of the Consti-
tution, There have been in the recent past,
many occasions whezn the Exccuitve violated
the Conslitution This is abundantly clear
from many judgements of the Supreme
Court.

I do not say that the Constitution is abso-
lutely perfect in all respects. There are
many shortcomings in it, But whatever the
case may be, it is our duty to act within
the ambit of the Constitution for th: good
of the common man, If we do not do su we
should be taken to ask for the infringemeut.
At present, what actually happens is that
if a powerful man commits a wrong, he
claims protection under the Constitution;
but on the other hand, a weak man even if
he speaks the truth does not get justice.
This is duc to certain druwbacks in the
Conslitutlon itself.

In Haryana the Governor had not done
the right thing in not exereising his discretio-
nary power. The Speaker was also  equally
wrong in  adjourniug the House sine die
thereby shutting out the discussion  of the
No-Confidence motion in order to save Mr,
Bansi Lal's Government,

1 would thercfore sugest that the office
of Governar should be abolished. Secondly
another Constituent Assembly should be
convencd for the purpose of revising the
Constitution with a view to removing its
shortcomings, With these words I support
the motion moved by Shri Nath Pai.

SHRI DATTATRAYA KUNTE (Kolaba):
Sir, we are discussing a grave situation
that has arisen in Haryana because of the
conduct of the Governor there. Before he
prorogued the House, the position was
that by a resolution of the Asscmbly, the
Assembly was adjourned sine die. It does
not mean that the business hefore the
House was disposed of. Theie must be
some Goveroment business and the Govern-
ment must be interested in disposing it of.
But, as far as the no confidence motion
was concerned, it was admitted by the
Speaker under the Rules of the House and

** The original specch was delivered in Kannada.
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it wai fixed for 3rd March for discassion.
Therefore, the result of th: prorogation
was that all this business which was before
th: House his b2en dispossd of by the
order of prorogation and in doing this, it
is patent that the Governor has impioged
upon the.right of the Assembly to discuss
the matters that were supposzd to be there.
In case, if the Governor had not prorogued
the Assembly and the Assembly adjourned
only sine die, then it should have be:n
called for some other day to discuss the
remaining business before the House. That
was not dooe. We must consider as 1o
what was the result of the cooduct of the
Governor in proroguing the House. Has he
upheld the oath which he has taken that
he will protect the constitution and that
he will stand by the Constitution 7 He has
not done that, Taking for granmtel what
my hon. friend, Shri Viswanaitham, said that
we have no remedy, we are not asking for
remedy Aas such. We arc trying lo indicale
what our feelings arc in this matter, Ifit
is a serious matier. the House ought to
cxpress its opinion about the conduct of
the Governor because the Governor is
appointed by the Presileat on the advice
of the Government here, Therefore, the
conduct of the Gowvernor 1s a concern for
this House itself, Shri  Bhandare tried to
say something. He referred 1o Art. 167
and Art. 167 (2) (b) under which, he said,
the Governor can ask for information. If
he has not asked for information, there
again it is very clear that the Governor
has not acted as he ought to have done.
Under these circumstances. to say that we
are discussing something thot has happened
in a State legislature is not correct. We are
discussing exactly how the Constitution is
being worked. Very recently when we were
discussing the President's Address, some
friends pleaded for amendment of the
Constitation. We find that there arc many
a lacuna in the Constitution which lead to
these things. It is not merely a lacuna in
the Constitution. The point is really whether
the Governor has acted in a manner he
ought to have acted. His [irst duly is,
when he takes the oath of office, to uphold
the Constitution. His duty is very clearly
to abide by the very letter and spirit of
the Constitution, but he has not done

that.
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MR, DEPUTY-SPEAKER : You had
2 minutes for your party. Kindly conclude.

SHRI NATH PAl : He may be given
some time He is also ex-Spraker of a
great Assembly,

SHRI DATTATRAYA KUNTE : This
is an importanl matter,
MR. DEPUTY-SPEAKER : I know,

but we can drag on ..

SHRI DATTATRAYA KUNTE : I am
not dragging on, Sir,

MR. DEPUTY-SPEAKER : But
we have a limit to time..,

then

SHRI DATTATRAYA KUNTE : When
the Governor takes his oath, his oath is
that he has 1o abide by the constitution,
to stand by the constitution, to protect
the constitution in spite of whatever may
be the adviee of the Chiclf Minister. That
is his first duty. Therefore, while discharg-
ing that duty, il he comes to the conclusion
that Chief Minister’s advice is something
aguainst the Constitution, the Governor has
to humbly tell the Chiel Minister: I am
p'aced in @ very anmomalous position [ am
suppused under the Constitution to abide
by your advice, no doubt; but my duty
under the Constitution requires that [
must stand by the Constitution and therzfore
1 cannot accept your advice,” He could as
well have created a constitutional deadlock,
He could have referred the matter to the
President for his advice saying, the Chief
Minister is giving me this advice, this is
agiiost the Constitution; what should I do 7
lostead of that, what does he do 7 He
humbly submits to the advice of the Chicf
Minister. In  bumbly submiting to the
advice of the Chielf Minister, he has given
a go-by to the consiitution and this isa
thing which we, sitting in this Purliament,
cannol possibly tolerate and this has got
to be taken note of. Even the Home
Minister when he said something about
West Bengal said, the Governor has
th: authority i case the Chief Minister
has lost majority, Well, Whether the Chief
Minister has lost his majority, on that
point, the Presiding Officer’s Conference
has given a very clear ruling that wehther
the Chief Minister has got a majority or
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not has got to be decided on the floor of
the House and not clsewhere. As far as
I see this has not been challanged by
anyone. And whether the Chiel Minister
had the majority or not was exactly going
to be decided by the no-confidence motion.
Therefore, if the argument of Mr. Chavan
about the authority of the Governor and
not the unlimited aspect of it which he
wants to point out is accepted the Governor
should have taken that position; but by
proroging the Assembly he bas done disser-
vice to the democratic 1ight of the people
of the State.

18.29 hrs,

[ MR, SPEAKER in the Chair )

Therefore, Sir, this House has the
authority to express ils grave concern
about it,

«Y anars fag (2rrza) @ wema
w@laq # WAT YA &7 Y2 q=41 gar al
os fraz ag g¥mazar 3 9@ FTan
9gs 47 #ga far | {479 ¥ I@
& arz A @rEFT AT am |

qeqW WERG AT 4@ T T8
G AMST A aqg g 8, 94 9T @
qAAT & 1

o) gnors Teg @ T 9T 2, %@
awh waT areg azi =fFr ot F7y, Fszrm
qrga &7 qEf Ay AN g Ay A n
TH 9 241U GAFIH F19 F34 & fqu
TIAT FT FgAT Wifgw W AT ST 7
FaifdY &t s+ #1f @su A8 2
AT IA FT AgHT Tt A} & AT FwraI
garRfea & fagaw 1 tmawd
IA & Wit S F AW 9 FFF war §
o I & Ficdzgas 9T ST @ar
g1 B w T T WA IWM? weagsar
o ot 9zt w73 & 1 g7y A A=A
FIT FW §, A YA FA F I AW
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KNATT F RIS § 1 T80 €N ¥ Arga
78 Fzd & (5 Q1 w2 & v Hfawr i @
9 F w31 g7 7 wIT gy A dra
AR feaqr zigm FW|WE 1 XA &
EIU FTEILH a4z AAZ FTAT 1207 § 6
BIA A ATA F1 AT FT AT FTATAT
ageaAl ZArr gArd s o g 99 Ay
Fzi yarfet 2 av 3:F N gau A 2
T 7aT FAfe@ 73F 2 A oF wAfawar
F WG GIRIT AT 917 JAT 413a FY FAQr
T HTATT FEATG N

ot vm fema e (fzare) @ ey
uitay, & fas A & wfen g fufaers
a1 a7 ag aig ar iz g e faw
A7 ag aurn YA gf 39 A9 oF IgFqA
T ¥ fan, wrdc & faar
... (samema) .. & w3 fasara faamar
Zfe st mya fafaz guizar z9a &
argr A FAr o qz [FAF w3AY
faar aYz mad T & ag 0t a1 a1
i @Yt 3a 7 3z fra¥dez ot frozw
FFAF & HRTFIF 97 a1 Wfgq
giaang gz Y aamar wgar g fe
FrEdT5aA & w2 AOTT F AT H A0
ez mifzsa g sa § g ‘' g fear
a0 Y F1aaaa g frowad &y
3501 & ATE g NUT I AT A §T | g0
fan & aswar § fe adc 4 o gagi-
edtguaa iz frar g, @9 fafqez &1
30 ¥ zaa A Wifga e oF vy &
w-a ¥ gfarm saraa) 4 ganar wfzg
0 T AT AT Arg Zigea W% gtsan
AT AT -3 aigr -

“Mr. Bansi Lal has forfeited his moral

right to stay on as Haryana Chief
Minister™,

wr fad AT ag sdar ¢ fe o3 4%
Aarrr gEeA) agt gard S aw
At gfarmr & s fafrezz 7d) &
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t fad oY @ efewrmr w1 = god
&1 qu+y frgr amg

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I will confine
myself to the relevant issues raised in the
debate. As you have very rightly pointed
out, whatever happened in the Assembly
should not be criticised. But what happened
in the Assembly provides some background
to what the Gowvernor did or the Chicef
Minister advised.

There are ceitain things which the
Speaker has done. 1 am not critising it.
There are certain decisions he took, Then
thete are certain things which the Opp asi-
tion and the party in power did, Ultimatcly
there is something that the House did.
After that, the Chief Minister gave a cerlain
advice to the Governor, and the Governor
ultimately acted on it, This scems 1o be
the sequence of events.

In this whole set of things we are not
supposed to discuss what happencd in the
Assembly, We are not supposed (o critivise
or judge what the Speaker did. 1 Jdo not
think what the Chief Minister did is a
relevant issue for discussion here It may
be discussed I do not say that it cannot be.
Therefore. the only question thatis very
rightly raised by Shri Nath Pai is whether
what the Governor did is constitutionally
correct, 1 will confine myself to that consti-
tutional position,

When Shri Kunte spoke, he made some
general observations with which I entirely
agree. Itis the duty of the Governor to
act according to the letter and  spirit of
the Coanstitution, If he does not do that,
he has faild in his duty, I acceptit. But
what is his constitutional duty, what is the
letter and sprit of the Constitution that
really speaking, has to be gone into. For
that, one has to be complete'y objective.
Let us all forget we belong to any parti-
cular party ([nterruptions) 1 want to
forget it.

AN HON. MEMBER : No he does not.
SHRI Y. B CHAVAN : That is because

he thinks asa party man and does not
forget his own party.
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SHRI MANUBHAI PATEL (Dabhoi) :
He first took up another position.

SHRI Y. B. CHAVAN : 1| have taken
this position for the last three years. T am
consislent in my position about the role,
status and functions of the Governor.

1 am glad Shri Nath Pai reminded me of
what I had said in 1967, 1 have got here
what | had said. Shri Math Pai said he
would quote me

SHRI NATII PAT :

SHR1 Y. B. CHAVAN :
to read what I had then said.

T have to reply.

I am going

SHRI NATH PAI ;: Mecanwbhile, would
he persuade Tulsidasji that he can look
after himsell 7

SHRI Y. B. CHAVAN I hope Shri
Nath Pai will help him to do that.

&l GEEIIT® @eE @ 4g &g Al
2 avA 1 w3 on gumg mfwaiz §
w21 & fo &% ey g adY w8, ar a9y
arz arz 39 q7 feyz oy §, A g 0K
Feg7 g1 wF @ g frag W e
F1f grax faay qva@a teamm A amy
AT ore gy 2, wmowy afaa &1
grar § fF el dar 7@ ®gr |

SHRI Y. B. CHAVAN ;. We should be
clear as to what the role of the Governor
in the whole set up of the Constitution is.

1 entirely agree with the point made by
Shri Nath Pai in the beginning that the
Constitution will have to be interpreted as
a whole. You cannot take an article out
of contextand try to interpret it. When
we are trying to understand the role of the
Governor, we will have to understand the
role of the Governor in a federal type of
Constitution Such as we have, the role of
the State Legislature, the role of the Chief
Minister and how all these things are related
to the president and the Centre, These are
some of the things that we have to take into
account.

I would like to state what I stated in
1967 that the Govermor is the Head of
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the state and he functions as the Head of
the State except in three matters. In these
three matters which are referred to by very
eminent commentator on the Constitution,
Mr. Seervai, Advocate General of Mahara-
shtra, in his famous volume, the Governor
acts as the apent of the President. Firstly.
under article 239 (2) when he is also appo-
inted the Administrator of a Union Territory,
he acts on his own.  Then, under article
200 he can withhold his assent to a Bill
which is likely to derogate the powers of
the High Court. And thirdly, when he
makes a report under article 356 he acts
on his own. These are the three articles
under which he acts as an agent of the
Centre if T may say so. But in other
matters he functions as the Head of the
State. If we accept this position then let
us not take into consideration the manipula-
tions of A,Bor C party, Becausc when
a person becomes the Head of the State,
his relations with the Chiel Minister are
very important, I would say they are very
sacred relations, if we want the federal
structure to work properly. I we think
that the Governor can be dictated to hy
anybody from hers in il e name of the Const'-
tation it will be the end of the federal struce
ture of thi.co n y.

SHRIP, K. DEO (Kalahandiy: It has
been done.

SHRI Y, B CHAVAN That is
exaetly what you are tryving to do, T am

cluiming that it is not done.
tions do not become the truth,

Mercely allega-

Let us come back to the stand that the
Governor has taken in lHaryana, A point
wis made that prorogation is somcthing
different from adjournment. [ quite agree
that they are two different things. But what
is the effect of this adjournment sine die
in the Haryana Assemhly 7 Whether one
likes it or not, it is a fact of life that the
Haryana Assembly adjourncd the House.
Are we taking anoy objection to that
position 7 Let us sec what is the cflect of
this adjournment. The effect of the adjo-
urnment is practically as good or as bad
as that of prorogation,

SHRI MANUBHAI PATEL :
sion of Ministry.

Expan-
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SHRIY. B. CHAVAN : In the case
of the Lck Sabha for example, the Speaker
has the :uthority to adjourn the House
cven sine die. Itis your pleasure, under
the rules of Lok Sabha you can adjourn the
Housc sine dic. but what is the position in
Haryana 7 1 would like to read rule 16 of
the Rules of Procedure and Conduct of
Buinecss of the Haryana Assembly, Here
il is stated :

*“Subject 1o the provisions of the Cons-
titution and these rules, the Assembly
may be adjonrued from time to time
by its own order.”

It can be adjourned only by itself. That
means the majority of the House decides
whether the House should be adjounred
or not, After the House is adjourned, in
the case of Lok Sabha, it is your privilege
to call the House again. You can certainly
call it. as you called the other day in an
emregency, even hefore the time indicated
while adjourning the Housc, But not so
in llaryana., The Haryana rule further
says :

* Provided further that the Speaker may
il it is represented 1o him by the
Ministor  that the public intcrest
requires that the Assembly should meet
on an carlier date .. "

SHRI SEZHIYAN : Minister or Chiefl
Minister ?

SHRI Y B CHAVAN: That means
Council of Ministers, that means the Chief
Minister again.  Thercfore, once the House
is adjourned on the motion of the Assembly,
the spzaker cannot re-summon it. That has
the sime ¢ffect as prorogation. Mr, Na'h
Pai says that the Governor should have
refused to prorogue because by not progogu-
ing he would have given an opportunity
to the Assembly to consider the no confi-
d 'nce motion, I should like to ask him how 17
Even il he had not prorogued the Assembly,
unless the Council of Ministers were to
request the Speaker to call the House, the
Hous<e could not be called..(An Hon Member:
Six months rule) That rule is applicable
even now, cven after prorogation How
canyou ho!d the Governor responsible and
that he refused to give the House an
ppportunity to cxpress its confidence or no
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confidence in the Ministry, What is the
essence of any no confidence motion ?

SHRI P. K. DEO : After the proroga-
tion the motioa of no-confidence will lapse,

SHRI Y, B. CHAVAN I am not
yielding. What happened to the no-confidence
motion is the responsibility of the House
and the Speaker and we are not supposed
to discuss that. Th: Governor has to see
whether the Chicf Minister commands the
majority in the House or not. Here was
an opportunity, As far as we know the
Speaker also asked the Members to discuss
the no-confidence motion that very day. I
do not know why they refused it. 1If they
had the majority with them and if they
had the courage, they should have shown
that they had the majority with them.

SHRI NATH PAI : Mr. Speaker, you
are permitting the Home Minister to go
into matters  which [ never did, Tam
constrained to say this. You laid down a
standard and you applied it, rightly to me,
but you arc not applying it to the Home
Minister. He is going into  what was
happening in the House. I did not say even
one word aboutit. 1 began with proroga-

tion and he admitted that I began with
prorogation,
SHR1 Y, B, CHAVAN : [also began

with prorogation.

SHRI NATH PAI : You are going

beyond it.

MR, SPEAKER : You too had some-
timc to make a reference to it,

I referred to the
and not to what

SHRI NATH PAI :
published statement,
happend in the House,

SHRI Y.B. CHAVAN: [ am not referriog
to any statement in the House. 1 am
merely speaking of a fact. When the
Governor was applying his mind to the
prorogation, he had to see certain things.
Tam only mentioning that the Gowvernor
did oot act in a vacuum, but in the light
of certain things that took place. One of
those things was that by a majority the
Chicef Minister hid demonstrated that the
House was with him, Was he supposed to
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neglect this fact ? That is the main point.
Was it pot the duly of the Governor to
satisfly himself whether what the Chief
Minister claimed was proved by a demon-
stration that he commanded majority in the
House, The question is whether the
Governor has failed to act in his duty or
not,

AN HON. MEMBER : He has failed.

SHRI Y. B. CHAVAN : Thereis no
doubt that the Governor did apply his
mind to this question when he saw that
even by not allowing prorogation there was
no remedy open unless the Chief Minister
agreed to recall the session, At the same
time he had seen that the Chiel Minister
had demonstrated that the majorily of the
House was with him, when he adjourned
the House, Was it within the power of the
Governor to refuse prorogation when that
was the advice given by the Chief Mipister
In those circumstances it was his duty to
accept the advice of the Chief Minister.
The matter is very simple; unfortunately it
has been made more complicated thao it
deserved. Whether the Chief Minister sho-
uld have advised the Governor to prorogue
the House, or whether the Chief Minister
should have insistcd on putting that motion
for sine die adjournment or not are all matt=
ers of opinion. I do not wanl to hold any
brief for anybody . (Imterruptions). Proba-
bly Mr. Vasudevan Nair wou'd have taken
another position if he were in that place. If
some other Member from this side would
have been there he would have taken a
diffcrent position; if 1 had been there possi-
bly I would have taken a different position,
I do not deny that. But once the Chief
Minister taken up the posilion, our main
duty is to see how the Governor reacted
to it. I personally feel that the Governor
had oo other alternative in this particular
casc than to accept the advice of the Chiel
Minister, and from that point of view, 1 am
personally convinced that the Governor
was within his rights, 1 think it was his
constitutional duty to accept the advice of
the Chief Mipister. Some hon. Members,
for political or subjective reasons, think
that he should have refused and ae he has
oot refused they say (hat even the Central
Government has made a mistake in not
directing him to refuse that prorogation, If
they expect us to take such a position they
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are asking the Central Government to sub-
vert the Constitution, I would very humbly
submit that it is my duty which I owe to
this hon. House to say that we cannot acc-
ept such a proposition.

SHRI NATH PAI : Mr. Speaker. Sir,
T shall be very brief in my reply. We had a
fairly long and exhaustive debate and I am
constrained to say that the basic issue
remains somehow unanswered. It is seen
that Mr. Chavan has conceded many points,
but on the main issue of the debale | am
afraid he did not try to agree or 10 sec the
strength behind it.

What was the main point 7 All kinds
of things have been said about the rights
of the House : 1 respect them; about the
sanctity of the office of the Speaker of the
State Assembly : I am second to none in
vpholding it. May friend Mr. Vasudevan
Nair was saying that we should not be a
party to the encroachment on the rights of
the State. I fully endorse that plea, But
what was the issuc in the debate all the
time T One was, how should the Governor
function within the framework of the Cons-
titution of India: what is the role, what is
the duty, what is the discretion allowed 10
him, Mr Chavan said, “*I have not changed
the position." He made three pieces of refe-
rence. He quoted from my reply to Shri
Dandeker quoting from Seervai. It is in the
book; there is nothing a wrong about it
That is what I said. Earlier on, he had
taken pains to pay a compliment to Mr
Dandeker by saying. *‘I fully agree with
Mr. Dandeker,” What was Mr, Dandckar’s
position 7 1 completely agree with Mr.
Nuth Pai that the discrction of the Gover-
nor is limited.” That was Mr Dandcker's
position, I do not want to go on with that
aspect.

Here, the basic issue remains undeci-
ded. The Speaker gave a direction. and I
entirely uphold the suggestion, the direction
given by you. We do not want to go against
it, but the position remains. There was a
major thing which the House is concerned
with : that is the no confidence motion.
‘There is now a vital difference between the
adjournment of the House and its pro-
rogation Had the House been adjourned,
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the business before the House does not
l ecome dissolved; but had the House been
prorogued, cven the motion of no-confiden-
ce lapscs. This isa very vital difference,
What was the main. elementary, basic, fun-
damental, powerful thing ? (Interruption)
1 do not want to repecat them,

1 have been accused. Mr. Bhandare
spoke; I think that he is a scholar; at least
1 still remain under that illusion. perhaps.
He said 1 would agree with Mr. Nath Pai,
but Mr, Nath Pai condemned it."" Where is
the word *condemn®™ used 7 1 expressed
only grave concern. I am not passing any
judgment, We do not condemn anybody,
1 am raising this issue which is of great
importance and that was my plea. Dur-
ing the time of my submission, he nodded
and said that “you arc right,” Later on, he
thought that perhaps he cannot concede,
What is the issue ?

I am sorry to say-cven at the risk of
slight repetition-that it is not correctly quo-
ted by my friend fiom the DMK party.
He quoted the speech of Speaker Sanjeeva,
Reddy 1 am quoting the iesolution of that
conference. That was  the speech of an
individual, though he held an  exalted posi-
tion What was the resolution 7 The reso-
lution is  the essence «f my submission
today : that the Asscmbly shall not be
prevented, when there is a no-confidence
motion, by bringing in an adjournment mo-
tion. It is trying to nullify the very exist-
cnce, and on this point perhaps we dis-
agree. [ think even now-I want to conclude
with this submission-Mr. Chavan says let
us not subvert the Constitution.  With  his
tiemendous skill in oratory, yesterday Mr.
Chavan won applause by saying subtly, “I
am not going to be a party to the breaking
of the Constitution.”™ Consciously he will
not be, but Constitutions have been known
to be eroded. One can go on nibbling at
the Constitution and weakening it. When
the spirit of the Constitution, the sovereign
will of the people which alone is the sanc-
tion and justification for the so-called res-
ponsible Government, is wviolated, then
there is subversion of the Constitution, One
does not have to commit subversion by pro-
claiming. “Today I hereby subvert the Cons-
titution”. You can g@o on swearing by
the Constitution and still subvert it by den-
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is the only point before the House,

Sir, I make an appeal to you. Suppose
there is @ motion in this House cxpressing
want of confidence in the Council of Minis-
ters of the Union Government. You have
admitted it and the date has also bzen
fixed for its discussion. 1 know you have a
right under rule 15 to adjourn the House
and call the House. 1 know that rule 16 of
the Haryana Assembly Rules is different,
But is it conceivable that because you have
the right to adjourn the House, a situation
can arise that the Speaker of the Lok Sabha
having duly admitted a motion for no con-
fidence against the Councl of Ministers
under the rules and have also fixed a day
for its discussion, you will adjourn the
House sine die because you have the right
to do so under rule 15 ? If you adjourn it,
what will be the duty of the President of
India ? He knows his Jduty. This is the issue
now. On the 28ih February night, vou call-
ed us and we came. | raised the issue theo,
“Will you call us back at 5.30 morning be-
cause under rule 15 you have that right 7%
We know you will not use that power
indiscriminately. It is this subtle discretion
that the Governor should have exercised.

Sir, 1 fully agrec that we do not want a
meddlesome Governor. Mr, Vasudevan
Mair's colleague, Mr Indrajit Gupta, in a
brilliant peroration, on the 15th November
1967 upheld every point on the samec issue
when 1 disapproved of the use of the office
of the Governor not as an instrument of
the Constitution but as an agent. But this
time it did not happen.

Mr, Speaker, this gencration is called
upon to take a very close view of this Cons.
titution. There are some lacunac and weaks
nesses in it, But by and large we should not
tamper with it, particularly so far asits
basic, guiding inspiration s concerned. It
is that which is in danger in Haryana now,

Can anything be done now ? Mr. Tenn-
eti Viswanatham, with all his sobricty and
sagacily, raised the issue and said, *‘Mr,
Nath Pai, what you say did happen. Assu-
ming it is wrong, what can we do herc 7"
In the first place, if a wrong is committed
anywhere, to say it is wrong is an achicve-
ment in itself, To takc note of a wrong is to
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see that that it is not repeated and a check
is put on those who are likely to commit it
again, There is no higher authority than
Parliament which can do it. To say this is
not to encroach on anybody's basic rights
but to exercisc our elementary right We
shall not be a party to  any encroachment
on the Staies® rights but shall we sit idly
when there is encroachimment on the  spirit
of the Constitution of India ? This then
is the question which you, Sir myselfl and
Mr Chavan should answer,

Yesterday for the benefit of Mr. Tulsi-
das Jadhav, Mr. Chavan said, “Opinions
on Constitutions can differ. Mr, Nath Pai
has given one opinion and 1 have given
another opinion. We can disagree.” Yes, |
submit we humble politicians can disagree
on it when even Judges disagree. But can
we disagree on this thing 7 [ do hope that
you have a remedy, if, you want, if there is
a will, il there is a conviction if there is a
feeling that whatever other things we may
be doing, so far as our guiding priociple of
upholding the sanctity and authority of the
Constitution, which is the will of the people
is concerned, whatever may be the party
to which we may belong, if our oath is true,
then we shall see to it that our Constitution
is preserved. That is why 1 point oul to you
article 356 of the Constitution under which
the President can act if he is satisficd that
there is a violation of the spirit of the Cons-
titution, for which he docs not need a
report. Il he is satisfied, he can act and it
is Shri Chavan’s job to satisfy him and it
is our job to satisfy Shri Chavan. Then,
what the Governor hus declined to do, the
President of India can do

I want to make a plea that even today
it is not late, the President of Indla should
be persuaded that the Goveroor of Haryana
should be directed that the people of Har.
yana, through their choren representatives,
excrcise their basic right to decide whether
that government enjoys the confidence of
the majority, 1 appeal to Shri Chavan that
we have to sce that the spirit of the Const-
itution shall prevail and not merely its lett-
cr. All along he did not emphasise the spirit
of the Consitution so much as its letter.

I commend my Motion for the accept-
ance of the House because I fecl that Par-
liament is called upon, not to violate apy-
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body’s rights but to uphold the healthy
conventions and to give guidance (o the
rest of the country, It is with this end in
view that we listened to the speech of the
Home Minister and after hearing it I am
unable to withdraw my resolution. I plead
with the Members to be guided not by their
loyaity to their parties but their loyalty to
the Constitution and support my Motion,

19 brs.
MR. SPEAKER : The question is :

“ That this House views with grave
concern the prorogalion of the
Haryana Legislative Assembly, wh-
en a motion of no-confidence in
the Council of Ministers having
been admitted was pendiog before
the House, as a flagrant violation
of the spirit of the Constitution
likely to undermine our people's
faith in the democratic process.™

The Lok Sabha divided :

Division No, 12] AYES [19.01 brs,
Berwa, Shri Onkar Lal
Deo, Shri P. K.

Desai, Shri Morarii

Ghosh, Shri Bimalkanti
Goyal, Shri Shri Chand
Gupta, Shri Ram Kishan
Kuchwai, Shri Hukam Chand
Kedaria, Shri C. M.

Khan, Shri Ghayoor Ali
Kripalani, Shri J. B.
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Kundu, Shri S,

Kunte, Shri Dattatraya
Mehta, Shri Asoka

Mchta, Shri P, M.

Mirza, Shri Bakar Ali
Misra, Shri Srinibas
Mohinder Kaur, Shrimati
Mukerjee, Shrimati Sharda
Nath Pai, Shri

Nayar, Dr, Sushila

Nihal Singh, Shri

Parmar, Shri Bhaljibhai
Patel, Shri Manubhai
Ppatel, Shri N. N,
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Poonacha, Shii C. M.
Ram Subhag Singh, Dr.
Ranga, Shn

Ranjeet Singh, Shri
Ray, Shn Rabi

Shah, Shri Shantilal
Sheo Narain, Shri
Singh, Shri D. N.

Suraj Bhan, Shri

NOES

Ahirwar, Shri Nathu Ram
Awadcsh Chandra Singh, Shri
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal, Shri P. L.
Besra, Shri §. C.

Bhagat, Shri B R,

Bhakt Darshan, Shri
Bhandare, Shri R, D.
Bhanu Prakash Singh, Shri
Bhattacharyya Shri C. K.
Bist, Shri J. I, S,
Brahmanandji, Shri Swami
Chanda, Shri Anil K.
Chandrika Prasad, Shri
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhury, Shri J. K
Dalbir Singh, Shri
Dasappa, Shri Tulsidas
Deoghare, Shri N, R,
Dhuleshwar Meena, Shri
Dinesh Siugh, Shri
Dwivedi, Shri Nageshwar
Ering, Shri D,

Gajra) Singh Rao, Shti
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C, D,
Gavil, Shri Tukaram
Ghosh, Shri Parimal
Govind Das, Dr,

Igbal Singh, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamble, Shri

Kamala Kumari, Kumari
Karao Singh, Dr.
Kasture, Shri A. S.
Kavade, Shri B, R.
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Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri M. A,
Khanna, Shri P. K,
Kisku, Shri A, K.

Kotoki, Shri Liladhar
Krishna, Shri 8. M,
Krishpan, Shri G, Y,
Krishnappa, Shri M, V.
Kureel, Shri B, N,
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Mabhishi, Dr. Sarojini
Mandal, Dr. P,

Marandi, Shri

Melkote, Dr.

Mishra, Shri G. S.

Misra, Shri §. N,
Mohammad Yusuf, Shri
Murthy, Shri B. S.
Nanda, Shri

Oraon, Shri Kartik
Pabadia, Shri Jagannath
Palchaudhburi, Shrimati lla
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao
Pradhani, Shri K.
Qureshi, Shri Mohd, Shaffi
Raghu Ramaiah, Shri
Ram Dhan, Shri

Ram Sewak, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.

Roy, Shri Bishwanath
Sadhu Ram, Shri

Sajgal, Shri A. S,

Saleem, Shri M. Yunus
Sankata Prasad, Dr.
Sayeed, Shri P. M.

Sen, Shri Dwaipayan

Sethi, Shri P, C.

Shambhu Nath, Shri
Sharma, Shri Madhoram
Shashi Bhushan, Shri
Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Sher Singh. Shri

Shiv Chandika Prasad, Shri
Shukla, Shri 5. N,

Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika

Sinha, Shri R. K.

Snatak, Shri Nar Dco
Sonar, Dr. A. G,
Sonavane, Shri

Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri
Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shti D. N.
Viswanatham, Shri Teaneti
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Ject

MR. SPEAKER : The result®* of the
division is Ayes: 35; Noes: 124

The motion was negatived,

MR. SPEAKER : 1 am very much
satisfied that there wassuch a brilliant
discussion on this subject, This has removed
many misundersiandings, both constitu-
tional and otherwise, Before admitting this
there was something in my mind on which
I was very hesitant, Therefor I had to lay
the guidclines. But from this discussion
1 have learnt a3 much as I could not learn
during the last ten years. I can say that
the Governor and the Spcaker should
always be alert and wery vigilant, That is
the lesson I have learnt from you.

As decided ecarlier, there would be no
half-an-hour discussion today. It has been
postponed to Monday.

19.03 brs.

The Lok Sabha then adjourned tili Eleven
of the Clock on Thursdzy, March 5, 1970(
Phalguna 14, 1891 (Saka).

*Shri G. C. Dixit also voted for NOES.



